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REPORT OF THE COMMITTEE ON INSPECTION-CUM-
MONITORING WITH REFERENCE TO ISSUES RELATED TO
MINING IN DIST. - GIR SOMNATH, GUJARAT.

(IN COMPLIANCE OF ORDER DATED 15.12.2020 OF HON’BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
IN THE MATTER OF OA NO. 37/2020 (WZ2))

SAYYED MOHAMMED SABIR USMAN & ORS. VERSUS UNION OF
INDIA & ORS.

1. Introduction
Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed an order
dated 15.12.2020 in Original Application No. 37/2020 (WZ) (Sayyed Mohammad Sabir
Usman & Ors vs. Union of India and Ors). The pleading of applicant is related to
illegal mining in eco-sensitive zone in Gir Somanath District for black trap mining by
following units

(1) M/s Maruti Stone Quarry-Black Trap Mine, Gujarat.

(i)  M/s Maruti Stone Crusher, Gujarat.

(iii)  M/s Hajabhai Hamirbhai Mori, Stone Quarry-Black Trap Mine, Gujarat.

(iv)  M/s Sai Baba Stone Crusher, Gujarat and

(v) M/s Dineshbhai Boghabhai Solanki Stone Quarry-Black Trap Mine, Gujarat
It is alleged that these units are operating without implementing provisions of
environmental laws. In this regard, Hon’ble Tribunal passed an Order dated 15.12.2020
(Annexure | — The Order) and constituted a committee with direction to submit a

factual report. Part of the order reads as:

e 3. In view of above, the matter needs to be looked into by the concerned
departments in the first instance and remedial action taken in exercise of their statutory
power, following due process of law. The status and action taken report may thereafter
be submitted to this Tribunal for consideration. We constitute a joint Committee
comprising CPCB, GPCB, representative of Chief Wildlife Warden, Gujarat and the
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State Environment Impact Assessment Authority (SEIAA), Gujarat. The State PCB will
be the nodal agency for coordination and compliance. The report may be furnished
within two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF ....... 7

2. The Committee
In order to comply with the directions of Hon’ble NGT (PB) vide Order dated
15.12.2020, a Joint Committee comprising of following members visited the concerned
mining areas during 02.02.2021 to 03.02.2021.
1) Dr. Arvind Kumar Jha - Scientist D, Central Pollution Control Board (CPCB),
Regional Directorate (W), Vadodara, Gujarat.
2) Sh. M. R. Macwana - Regional Officer, Gujarat Pollution Control Board,
Regional Office, Junagadh, Gujarat.
3) Sh. J. K. Vyas — Member, State Environment Impact Assessment Committee,
Gandhinagar, Gujarat.
4) Dr. Dheeraj Mittal (IFS) -Deputy Chief Conservator of Forest, Gir (West)
Division, Sardarbaug Campus, Junagadh, Gujarat.

3. Gist of Task assigned by Hon’ble National Green Tribunal
(NGT)
As per the direction vide order dated 15.12.2020, the compliance of the order requires
following tasks to be completed.
3.1. To ascertain the actual status of environmental clearance, consents, forest
clearance/ NOC, etc. related to the concerned units.
3.2. To ascertain whether any mining closure plan had been implemented, submitted
or observed while the mines had resorted to mining or self-closure.
3.3. To ascertain the value of the illegally mined minerals.
3.4. To work out the Environmental Compensation for the damages caused to the

Environment during the course of illegal Mining.
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To undertake the above tasks, the Committee organized meetings with local forest and
mining department officials and visited the area. The approach of the Committee and
visit observations is given in subsequent paragraphs.
4, Approach of the Committee:
The Committee carried out meeting with royalty inspector of Gir District and Range
Forest Officer, Jamvala Forest Range, Gir (W) Division to know the status of mining
and obtaining available documentary records. Thereafter, the committee visited both the
mines and three stone crushers to get the details of:
a)  Consents, authorizations and Clearances issued by competent authority to
carryout industrial activity.
b)  Compliances and/or Violations of consents/ clearances/ authorizations
accorded by the competent authority.
c)  Current onsite status of the units.
d) Quality of surface water in mine pits and in close proximity of the mines,
wherever possible.
e)  Pollution Control Measures adopted by the units.
f)  Functional Status of Mines and measures taken by the unit for closure of
exhausted mine and/or Closure as per statutory order(s)/ direction(s) from

regulatory bodies.

5. Brief description of the area

The concerned mines and stone crushers located at Arithiya, Nagadala and Pichchavi
villages of Kodinar Taluka of Gir Somnath District (Formerly a part of Junagadh
District). These villages lie in the buffer zone of the Gir Wildlife Sanctuary notified
vide draft notification S.0. 3370 (E) Dtd. 25.10.2016 published on 03.11.2016 (Annexure
Il ECOS). The area lies in Jamvala Forest Range under Gir-West Division of Junagadh
Wildlife Circle Govt. of Gujarat. The area is in close vicinity of Gir Wildlife Sanctuary.

5.1. Gir Wildlife Sanctuary

The Gir national park and Gir wildlife sanctuary is spread in around 258 km? and 1153
km? area respectively. This is the famous home of Asiatic Lion. Besides the Asiatic

lion, the sanctuary has rich floral and faunal diversity. The faunal diversity includes
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Leopard, chital, nilgai, sambar, four-horned antelope, chinkara, wild boar, jackal, hyena,
diverse herpetofauna, etc. The flora in the park comprises of mixed deciduous forest
with dry scrub, evergreen and semi-evergreen type of trees. The related area is rich in
indigenous trees like Acacia, Flame of Forest (Khakhara), Cassia (Anwal), Crown
flower (Ankada), Ziziphus (Ber), etc. The majority of forest cover is occupied by

grassland, thorn forest and water bodies.

6. Field observations

The committee visited the sites on 02.02.2021 and 03.02.2021 with following

objectives.

e To ascertain status of authorization(s)/approval(s) received from concerned
regulatory authorities.

e To understand whether the unit has adopted any mine closure plan (progressive or
final) while resorting to self-closure and mining was carried out in approved lease
area.

e To observe the position/condition of sanctuary w.r.t. mine lease area.

e Efforts taken by the mine owners for protection and conservation of wildlife.

e Ascertain water quality monitoring from mine pits.

e Action taken by local authorities for activities carried out in eco sensitive area.

6.1 Hajabhai Hamirbhai Mori

6.1.1 Status of consents and clearances

The unit is located at S. No. 9 at- Village- Arithiya, Ta. Kodinar, Dist.- Gir Somnath.
The unit is approx. 6.0 kms away from boundary of Gir Sanctuary and is situated within
proposed eco-sensitive zone (Annexure 111 GEO-HHM) but the mining unit has not
obtained NOC from National Wildlife Board. As per the records of DCF, Gir, there is
no death of wild animals during 2011 to 2020 due to this activity. As per the office of
Geologist, Gir Somnath, the mine is operational since 11/09/2002 with lease area of
0.4047 hectare (Annexure 111 GEO-HHM). The CC&A (Consent order No. 81101 Dt.
— 31/08/2016) of the unit for the production of 750 MT/Month of black stone chips and
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grits from black trap ore is valid till 16/06/2021 for the stone crusher (M/s Saibaba
Stone crusher) located within the premises (Annexure IV PCB-HHM). Though the
unit premise is having a black trap mine, the unit has not obtained CTE or CC&A for
Black Trap mining. The unit applied for environmental clearance on 14/08/2020 after
closure of virtual account by Department of Geology on 04.07.2020. SEIAA Gujarat
has rejected the application by stating that “Project proponent does not have obtained
prior clearance from the standing committee of National Board of wildlife as it located
within 10 km from Gir Sanctuary where ECZ is not notified” (Annexure V EIA-
HHM). Therefore the mining activity is carried out without regulatory permissions.
The office of Geologist, Gir Somnath has reportedly served notices to the unit in past
for obtaining environmental clearance and NOC from Forest but mining is continued to
be operational till date (Annexure 111 GEO-HHM).

6.1.2 Field Observations

e As per the approved mine plan, proposed land degradation as an open pit was
0.2218 hectares out of 0.4047 hectares of lease area.

e To ascertain the mine lease area, latitude and longitude was recorded using mobile
phone all along the boundary of mine and the same was superimposed with Google
earth image. The total circumference of mine pit was about 646 m (Image 6.1.1).
Further, approved mine plan coordinates were fixed on mine quarry. This reveals
that mine quarry is about 6.95 times (approximately 2.85 ha) more than approved
mine lease area (0.4047 ha).

e The mine site was partially fenced with barbed wire. But it is difficult to say that
such fencing arrangement can prevent any stray animal/ wild animal from entering
the mine premises/ mine pit.

e As per approved mine plan, an area of 0.077 ha area for overburden (OB) dump was
earmarked with OB height of 4.0 m. However, OB material was observed mainly
dumped outside the mine barbed wire fencing and height was more than 4.0m. The
over burden material is kept at about 100 m distance from the mine at separate
location adjacent to state highway (Image 6.1.2). This is neither desirable nor

permitted by any authority.
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e There was no earmarked place to store top soil. It was informed that top soil is used
in nearby land for land leveling for agriculture. However, top soil need to be
preserved and used for restoration of mine quarry (Annexure-111 GEO-HHM).

e During the visit, mine was non-operational but it is in operational condition as
mining machineries inside the premises were functional and bore hole for inserting
blasting materials were observed (Image 6.1.3 & 6.1.5). Therefore signature of
recent drilling for blasting using ANFO and special gelatin is observed which
demonstrates that mining was temporarily halted on the day of visit.

e Two dumpers and two surface miners were kept inside the mine premises appeared
to be used recently (Image 6.1.4). Thus though the unit was non-operational during
visit, it is in operational condition.

e As per the approved mine plan, the plantation barrier till the end of mining plan
period (about 6.5 years from the start of mine) was proposed as 7.5 m totaling to
about 0.055 ha. But the unit has not carried out adequate plantation.

e Apparently progressive mine closure plan is not practiced in this mine.

e Water sampling is carried out in stored water from mine pit. The analysis result is
given in Table 6.1.1 & Annexure-VI (LAB-HHM).

e Data pertaining to production, export and submitted royalty for black trap during
1997 to FY 2020-21 (till Dec 2020) are summarized in Table 6.1.2. From the
production data, which indicates mining output increased from financial year 2017-
2018 onwards.

6.1.3 Legal actions taken by GPCB

GPCB has issued Show Cause Notice to M/s. Saibaba Stone Crusher located in the
quarry lease area on 14/03/2016 stating that the unit has not obtained CTE and/or CCA
for Black Trap Mine of Hajabhai Hamirbhai Mori as both the units are located in the
same premise. GPCB has further issued Closure Direction on 06/05/2021 (amended on
06/05/2021) stating that the unit has carried out mining activity without prior
Environmental Clearance and operated without valid CCA of the Board (Annexure-VII
LEG-HHM).
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Table 6.1.1 Analysis Results of water samples collected from various sources during

inspection.
Location BT Mine of | Maruti Maruti
Hajabhai Stone Stone
Sr. No Parameter (unit) Hamirbhai | Crusher Crusher
T Mori (Mine | Unit-1 Unit-1
Pit) (Borewell) | (Mine Pit)
1. Temperature (°C) 24 25 23
2. pH 8.54 7.15 8.77
3. Color (Pt.Co. Scale) 5 5 5
4, Total Dissolved Solids 354 434 352
(ma/l)
5. Suspended Solids (mg/l) 6 4 6
6. Ammonical Nitrogen 0.28 0.28 0.28
(ma/l)
7. Alkalinity as 206 273 186
CaCOgz(mg/l)
8. Total Hardness as 224 224 132
CaCOgz(mg/l)
9. Sodium (mg/l) 38.89 35.29 47.06
10. Potassium (mg/l) 3.02 2.91 2.85
11. Calcium (mg/l) 44.89 64.13 27.25
12. Magnesium (mg/l) 27.24 15.57 15.57
13. Percent Sodium (mg/l) 27.24 25.44 43.22
14. Chloride (mg/l) 60 35 40
15. Sulphate (mg/l) 61 8 21
16. Phosphate (mg/l) 0.014 0.022 0.014
17. Chemical Oxygen 12 8 15.2
Demand (mg/l)
18. Oil & Grease (mg/l) BDL BDL BDL
19. B.O.D. (3 days 27°C) 2.4 2.5 2.5
(mg/l)
20. Conductivity 563 639 574
(micromho/cm)
21. Sodium Absorption 1.13 1.03 1.79

Ration (mg/l)
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Table 6.1.2 Summary of Black Trap Trading by M/s. Mine of Hajabhai Hamirbhai

Mori

Year Production (MT) Export (MT) Royalty (INR)
2002 1170.00 500.00 6000.00
2003 5160.00 4990.00 43500.00
2004 850.00 2500.00 27045.00
2005 (Jan-March) 150.00 500.00 15000.00
2005-06 2536.00 2030.00 22500.00
2006-07 1900.00 1530.00 30000.00
2007-08 1410.00 3010.00 48300.00
2008-09 694.00 6690.00 85000.00
2009-10 13495.00 10355.00 170000.00
2010-11 14022.00 13722.00 435000.00
2011-12 23649.00 17299.00 492000.00
2012-13 80086.53 71986.53 1676000.00
2013-14 26.18 4256.18 150000.00
2014-15 5690.00 8597.81 237100.00
2015-16 16180.00 14194.86 273042.00
2016-17 30980.00 18627.44 750473.00
2017-18 42900.00 43243.13 1945761.00
2018-19 36780.02 52321.11 2371097.00
2019-20 73843.41 56055.22 2520608.00
2020-21 (till Dec-

2020) 19400.00 11688.68 604416.00
TOTAL 370922.14 344096.96 |  11902842.00
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Black Trap Quarry Lease
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Image 6.1.1 Google earth image superimposed with coordinate of granted lease
(Green) and actual area excavated (Red) (Annexure 11l - GEO HHM).

Image 6.1.2 Overburden dump material

stored outside mine lease area

Image 6.1.3 Recent hole drilled for
blasting in the mine

290

Joint Committee Report in the OA No. 37/2020 (WZ)

Page 9 of 31



291

Image-6.1.4 View of wheel of recently | Image-6.1.5 Excavated mine pit in the
used surface miner and dumpers. premises of M/s. Hajabhai Hamirbhai
Mori

Fig 6.1 Photographs captured during Inspection of Black Trap Mine of M/s
Hajabhai Hamirbhai Mori

6.2 Maruti Stone Crusher (Unit-1)

6.2.1 Status of consents and clearances
The unit is located at S. No. 45/p at- Village- Arithiya, Ta. Kodinar, Dist.- Gir
Somnath. The unit is approx. 5475 m away from boundary of Gir Sanctuary and
falls under proposed eco-sensitive zone. (Annexure VII1 GEO-MSC). This mining
unit has not obtained NOC from National Wildlife Board. As per the records of
DCF, Gir, there is no death of wild animals during 2011 to 2020 due to this activity.
As per the office of Geologist, Gir Somnath, the mine is operational since
16/12/1996 (Annexure VIII GEO-MSC). The CC&A (Consent order No. A-
42135) of the unit for the production of 2000 MT/Month black stone chips and grits
was valid till 05/04/2016. CC&A renewal was declined by GPCB thereafter
(Annexure IX PCB-MSC). The unit applied for environmental clearance on
14/08/2020 after closure of virtual account of the lease since 04/07/2020. SEIAA
Gujarat has delisted the application on 03 Nov 2020 by stating that “Project
proponent does not have obtained prior clearance from the standing committee of
National Board of wildlife as it located within 10 km from Gir Sanctuary where
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ECZ is not notified” (Annexure—X EIA-MSC). Mine lease was closed by local
Geology Department as the statutory clearance not available with the unit.

6.2.2 Field Observations

The mine representative informed that mining was started at this site in the year
1997. Thereafter the mine was owned by present owner in the year 2007. The mine is
currently being operated by Shri Rajubhai Hamirbhai Solnaki of Sh. Maruti Stone
Crusher Unit - 1.

As per the mine plan, there is no mine within 2 km radius of this mine. Hence the
entire mine is within the ownership of Rajubhai Hamirbhai Solnaki. This can also be
evidenced from site visit as two mine quarries are observed almost merged with each
other (Image 6.2.1). No mine closure plan was appeared to be practiced to backfill or
restore old mine pit. Therefore, the liability of resorting degraded land due to mining
should rest with existing owner.

The unit has mine lease of 0.90 ha. To ascertain the mine lease area, latitude and
longitude was recorded using mobile phone all along the boundary of mine and
superimposed with google earth image. The total circumference of mine pit was
about 1281 m (Image 6.2.1). Therefore, the approved mine plan coordinates were
fixed on mine quarry reveals that mine quarry is at least 6 times more (6.42 ha) than
approved mine lease area (0.9 ha). The overall lease area in any mine includes land
earmarked for overburden dump and top soil storage. The existing pit area itself is 6
times more than granted lease area.

As per approved mine plan, mining can be carried out up to the depth of 12 m but it
was observed that mining is carried out up to the depth of about 15 m.

The mine site was mostly fenced with barbed wire (Image 6.2.2). But it is difficult to
say that present fencing arrangement can prevent any stray animal/ wild animal to
enter the mine premises/ mine pit.

Overburden material is observed dumped outside the mine barbed wire fencing
(Image 6.2.4). Land leveling was taking place outside the barbed wire fencing.

There was no defined place to stack the top soil.

Significant plantation was not observed along the mine boundary.
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e Apparently progressive mine closure plan is not practiced in the mine.

e Water sampling is carried out in stored water from mine pit and one borewell present

inside the mine premises. The analysis result is given in Table 6.1.1 & Annexure XI

(LAB-MSC)

e Data pertaining to production, export and submitted royalty for black trap during
1997 to FY 2020-21 (till Dec 2020) are summarized in Table 6.2.1. From the
production data, it may be seen that the mining output increased from financial year

2017-2018 onwards.

6.2.3 Legal actions taken by GPCB
GPCB has issued Show Cause Notice to the unit on 26/02/2010 stating that the unit has

not obtained CTE and/or CCA for Black Trap Mine in response to which the unit has

obtained CTE. After which a fresh show cause notice was issued on 24/01/2020 stating

that the unit is being operated without CCA. GPCB has further issued Closure Order on

12/05/2021 stating that the unit has carried out mining activity without prior

Environmental Clearance and was being operated without CCA of the Board
(Annexure —X11 LEG-MSC).

Table 6.2.1 Black trap trading by M/s. Maruti Stone Crusher

Year Production (MT) Sale (MT) Royalty (INR)

1997 2576.00 2108.00 12300
1998 1954.00 620.00 20680
1999 1302.00 2557.00 32613
2000 8166.00 1220.00 28470
2001 2155.00 1096.00 19568
2002 976.00 822.00 16500
2003 153.00 499.00 5000
2004 492.00 2172.00 28000
2005 (Jan-March) 101.00 293.00 0
2005-06 160.00 0.00 8240

Joint Committee Report in the OA No. 37/2020 (WZ)

Page 12 of 31

293



2006-07 2243.00 3573.00 44110
2007-08 2849.00 729.00 45000
2008-09 11980.00 13380.00 234450
2009-10 22880.00 22630.00 445000
2010-11 129198.00 127297.00 3200000
2011-12 127771.00 128565.04 2950000
2012-13 211500.00 210985.01 5500000
2013-14 146210.00 144996.59 3850000
2014-15 119879.00 121653.90 3205000
2015-16 193840.00 195405.47 4864720
2016-17 246804.00 246804.00 10000000
2017-18 472500.00 471672.61 21242160
2018-19 698620.00 688579.84 31147308
2019-20 584070.00 581361.02 26176680
2020-21 (iill Dec-2020) 83380.00 96687.43 3970620

Write a description for your map.

GoogleEarth...

§ AV RCHnONes

Maruti Stone Crusher Unit 1

4"~A<-,

‘:20}55'53 2:6NF70:48,554"E

1

Image 6.2.1 Google earth image superimposed with coordinate of granted lease
(Green) and actual area excavated (Red) (Annexure VII — GEO MS1).
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Image 6.2.2 Old mine pit (red fenced) | Image 6.2.3 Barbed wire fencing at
merged with new mine pit. mine site

Image 6.2.4 Dumping of overburden material and land labelling outside the fence.

6.3 M/s. Saibaba Stone Crusher

6.3.1 Status of consents and clearances

The unit is located at Survey No. 35/p2/pl at- Village- Arithiya, Ta. Kodinar, Dist.- Gir
Somnath. The unit is spread in 0.4047 Ha. The stone crusher is located adjacent to mine
of Shri Hajabhai Hamirbhai Mori without separate boundaries on same revenue survey
number (Image 6.3.1). It is located besides state highway but wind breaking wall is
provided along the highway. The unit is approx 6 km away from Gir Sanctuary
boundary (Annexure-XIl1 GEO-SSC). As per records of the DCF, Gir, there is no
death or any other casualty to wild animals is recorded during 2011 to 2020 due to this

activity. However, the unit is required to obtain NOC from National Board for Wildlife
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as it is in close vicinity to Gir sanctuary. The CC&A of the unit was valid upto
16/06/2021 for production of 750 MT/ Month of black stone crushed metal (Annexure-
XIV PCB-SSC). The expired CCA along with other conditions stipulates that

1. The unit shall obtain NOC from forest department prior to establish the

industry, if applicable.

2. Unit shall follow the directions given in the orders passed by Hon’ble High

Court with respect to mining activity.

3. The unit shall not carry out any mining activity within premises.

4. The unit shall procure raw material for stone crushing unit from the mine
which is having valid CCA of the Board and EC.
6.2.2 Field Observations

The schematic process flow diagram of stone crushing comprised of
Transportation of stone from nearby query in trucks/dumpers—> Unloading in
raw material Hopper of jaw crusher-> Jaw crusher-> Conveyer belt (s)—>
vibratory screen—> Conveyer belt-> Different size of stones & crushed sand—>
Crushed sand to silo and grits in open storage places.

The unit has 3 Nos. of crushers attached to separate vibrating screens. Out of
three crushers, one crusher is non-operational and was covered with tarpaulin
(Image 6.3.2). From the cover of tarpaulin, it may be said that it is covered very
recently. Other two crushers were non-operational during visit but were found in
operational condition as electricity was connected and other arrangements were
observed in ready to operate condition.

Various grade of stone chips were observed within the premises at several
places.

Unit has ramp without wind screen, partially covered hopper without water
sprinkling arrangement to control fugitive emission during feeding of crusher
(Image 6.3.3) and mostly uncovered belt conveyers (Image 6.3.4).

Heaps of material accumulated due to spillage is observed below almost all

conveyor belts (Image 6.3.5).
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The unit has not installed water sprinkling system all around the plant
machineries and plant boundaries. However, one sprinkler was installed for
crusher. The unit is located adjacent to state highway.
The unit is not having internal metaled road. Wind breaking wall is observed
only towards road side of the unit.
Ramp of stone crusher was uncovered and feeder is observed without proper
water sprinkling arrangement.
All the products are stored openly within the premises.
Brick walled well type silo is provided as dust storage dome which is not
covered at the top. Though the unit has these silos for fine dusts, heaps of fine
dust was spread inside the premises.
The chute system to restrict fugitive emissions from finished good during free-
fall from conveyor belt is not observed in the unit.
Scarce plantation was observed but the same were not covering the entire
periphery of the unit.
The material trading record of the unit is given in Table-6.3.1 As per record, the
unit has not carried out any trading of materials from financial year 2009-2010
to financial year 2014-2015.

Table 6.3.1 Black trap trading by M/s. Saibaba Stone Crusher

Year Raw material purchase | Finished goods sale
2015-16 2389.31 2367.74

2016-17 1327.98 0.00

2017-18 74.11 1349.73

2018-19 2601.17 1811.45

2019-20 1607.96 2104.74

2020-21 (till Dec-2020) 3166.74 3533.08
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GoogleEarth A

Stone Crusher with respect to M/s
Hazabhai Mori mine.

B

water sprinkling arrangement

Iae-6.3.1 Location of M/s Sibabé

Image-6.3.3. Covered hpper without

Image-63.2 A rusher covered with

tarpaulin.

Image-6.3.4. Uncovered conveyor belt

and open storage of raw materials

Image-6.3.5. A view of material spillage
below conveyor belt.

Image-6.3.6. View of wind breaking
wall of Gl sheet along road

Figure-6.3. Some photographs taken during visit at M/s Saibaba Stone Crusher

6.3.3 Legal actions taken by GPCB

The unit was inspected on 22/09/2008 in response to representation received from

local villagers regarding blasting activity carried out by the unit for black trap

mining. Further inspections dated 12/10/2012, it was observed that the unit has not

provided APCM to Stone Crusher Unit and the Board has issued show cause notice
on 22/10/2012. GPCB has again issued show cause notice on 15/03/2016 for non-
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compliances observed during the inspection(s). GPCB has issued closure order on
06/05/2021 (amended on 20/05/2021) for non-compliances observed during
inspection on 02/02/2021 (Annexure-XV LEG-SSC).

6.4 M/s. Maruti Stone Crusher (Unit - 2)

6.4.1 Status of consents and clearances

The unit is located at S. No. 35/P2/P1 at- Village- Arithiya, Ta. Kodinar, Dist.- Gir

Somnath. As per the records, the unit has lease of 0.9000 Ha (Image 6.4.1). The stone

crusher is registered with office of Geologist, Dist. - Gir Somnath since 03/06/2010. The

registration is granted for selling, storing & trading of the black trap for the period of 10

years from date of registration (Annexure-XVI1 GEO-MS2). The unit is about 5500 m

away from Gir Sanctuary border but the unit has not obtained NOC from National

Board for Wildlife. As per records of the DCF, Gir no casualty or other damage to wild

animals is recorded during 2011 to 2020 due to this activity. The CC&A of the unit was

valid upto 31/03/2021 for production of Grit & Metal @15,000 MT/Month. The unit

has applied for renewal of CC&A but the application is rejected (Annexure-XVII

PCB-MS2).

The expired CCA along with other conditions stipulates that

1. The unit shall strictly comply undertaking submitted with application regarding raw
material (Black Stone) purchase from mines having valid Consolidated Consent and
Authorization (CCA) of the board.

2. The industry shall obtain the raw material “Black Trap” from the mining lease
holders having valid statutory permissions namely approved mine lease,
Environment Clearance and CC&A of GPCB.

6.4.2 Field Observations
e The schematic process of stone crushing comprised of Transportation of stone
from nearby query in trucks/dumpers—> Unloading in raw material Hopper of
jaw crusher-> Jaw crusher ->Conveyer belt(s)=> vibratory screen->Conveyer
belt-> > Different size of stones & crushed sand
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e The unit was non-operational but heaps of various grades of chips (Product) near
the conveyer belts were observed which indicates unit is in operational condition
(Image 6.4.2).

e The unit has 2 Nos. of crushers attached to separate vibrating screens.

e Unit has covered hopper, belt vibrating screen and belt conveyers with cloth net
(Image 6.4.3). The unit has installed water sprinkling system all around the
plant machineries but not along the entire plant boundaries.

e The unit is not having internal metaled road and wind breaking wall is observed
only towards one side of the unit. Ramp of stone crusher was uncovered in terms
of wind breaking wall.

o All the products are stored openly within the premises (Image 6.4.4).

e Heaps of fine dust observed in the premise (Image 6.4.5).

e Only one row plants has been done along the periphery of unit premises
except at one side where an orchard of mango is developed.

e It was gathered that the unit is purchasing black trap raw material from the mine
located in premises of M/s Maruti Stone Crusher (Unit-1), Survey no-45/p,
village: Arithiya, Tal:Kodinar, Dist: Gir Somnath. However, it has not disclosed
the complete source of raw material.

e Data pertaining to purchase of raw black trap and sales of processed black trap
during FY 2010-11 to Dec 2020 are summarized in Table- 6.4.1 which is within
the consented limit. In the year 2017-2018 and 2018-2019, the production of unit

was significantly higher in comparison to other financial years.

Table -6.4.1. Summary of Black Trap Trading by M/s. Maruti Stone Crusher

(Unit-2)

Year Purchase Sales
2010-11 35397.03 34896.55
2011-12 92935.75 77697.54
2012-13 74118.19 87669.92
2013-14 45739.61 37408.43
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2014-15 6855.06 31753.66
2015-16 38414.00 40795.60
2016-17 62653.29 70277.47
2017-18 136041.10 123064.00
2018-19 193461.29 156610.87
2019-20 70199.88 91887.88
2020-21 (till Dec-2020) 132057.00 159458.87

Maruti Stone Crusher Unit -2 B85 ¢

Image 6.4.1. Location of the unit.

Image 6.4.2. Covered conveyor belt

with tarpaulin cloth.

Image 6.4.3. Non-metaled internal road

and openly stored finished goods.

Image 6.4.4. Heaps of fine dust in

premises and one side wind breaking

wall.
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Image 6.4.5. Fine materials alongwith grit

openly stored.

6.4.3 Legal actions taken by GPCB

The unit was inspected on 02/02/2021. GPCB has issued Notice of Directions on
06/05/2021 based on observations during the aforementioned inspection (Annexure-
XVIII LEG-MS2).

6.5 M/s. Parth Stone Crusher

6.5.1 Status of consents and clearances

M/s. Parth Stone Crusher is located at Survey No. 14 P/P3 at- Village- Nagadala, Ta.
Kodinar, Dist.- Gir Somnath. The unit is established in 0.4167 Ha area (Image 6.5.1).
The stone crushing activity is registered with office of Geologist, Dist. - Gir Somnath
since 22/12/2011 vide application no.-111, Dt.- 09/12/2011 (Annexure-XIX GEO-
PSC). The registration is granted for stocking, trading, processing and selling of the
mineral. As per records of the DCF, Gir, there is no death of wild animals during 2011
to 2020 due to this stone crushing activity. The unit is about 6 km distant from Gir
Sanctuary border and is under proposed eco-sensitive zone. But no Objection Certificate
from National Board for Wildlife is not obtained by the unit. M/s. Parth Stone Crusher
was having Consent to Establish (CTE) to produce 5000 MT/ Month crushed metal
(Grit & Metal) vide Order No.: GPCB/ID-37877/CCA/JNG-512/11 valid for a period of
5 years i.e. upto 12/02/2017 (Annexure-XX PCB-PSC). The unit has not obtained
consolidated consent and authorization (CC&A) from GPCB after obtaining CTE. The
CTE of GPCB apart from other conditions stipulates that:
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1. Unit shall not carry out any industrial activity within the 5 KM radius from the
border of the notified sanctuary/National park as per the DoEF Notification dated
18/02/2011 as amended from time to time.

2. Modify/upgrade your air pollution control system as per the Guidelines prepared by
the National Productivity Council for the Stone Crushing Units within one month
time period. You are also required to submit an action plan for implementation of
this guideline.

6.5.2 Observations

Observations with respect to the units is given below

e The schematic process of stone crushing comprised of Transportation of stone
from nearby query in trucks/dumpers—> Unloading in raw material Hopper of
jaw crusher-> Jaw crusher - Conveyer belt(s)-> vibratory screen—->Conveyer
belt-> Different size of stones & crushed sand

» Potential source of fugitive emissions are transportation of material through
truck/ dumper, unloading stones to hopper, jaw crushers, conveyors,
vibratory screens, freefall of material from transfer points and material
conveying trucks. Material stored in open area are also potential source of air
pollution.

» During inspection, the unit was non-operation but fresh heaps of various
grades of grits and stone chips (Product) were observed near the conveyer
belts (Image 6.5.2). The dumpers were observed within the premise which is
used for material transport (Image 6.5.2). This indicates that the unit is
operational.

» Conveyer belts were observed to be partially covered with GI Sheets, water
sprinkling system is not provided. Housekeeping of the premises is poor
(Image 6.5.3). The unit has not provided internal metaled road (Image
6.5.4).

» It was gathered that the unit is purchasing raw materials i.e. Black trap from
the mine of Hajabhai Hamirbhai Mori, located at survey no-9/p, village:
Avrithiya, Tal:Kodinar, Dist: Gir Somnath. The detail of said mine is given in

para 6.1.
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» Data pertaining to purchase of raw black trap and sales of processed black
trap during FY 2012-13 to Dec 2020 are summarized in Table -6.5.1. It may
be seen that purchase of raw material and sale of finished goods is not
uniform. Highest procurement of materials and sale was carried out during
financial year 2017-2018.

» Three tier plantation and wind breaking wall was not observed within the
premises to control fugitive emissions.

» Silos for raw material (fines) and chute system at terminals of conveyor belt

to restrict dust generation from free flowing materials were not observed.

From the observations and information gathered during inspection, it is evident that the
unit is engaged in processing of black trap to produce various grades of chips without
obtaining CC&A of GPCB and NOC from National Wild Life Board. The fugitive
emission (particulate matter) control measure adopted by the unit is poor.

Table 6.5.1. Black trap trading (in MT) by M/s. Parth Stone Crusher.

Year Purchase |Sales
2012-13 4140 1963.61
2013-14 0 1909.73
2014-15- 0 0
2015-16 948.83 0
2016-17 809.9 1846.99
2017-18 12083.2 9173.09
2018-19 8183.39 9728.58
2019-20 8440.76 5146.36
2020-21 (till Dec-2020) |3816.49 4544.48

6.5.3 Legal actions taken by GPCB

GPCB has issued Show Cause Notice to the unit on 18.09.2013 for operation of mine
without prior consents of the board. GPCB has again issued Notice of Direction u/s 31
of The Air (Prevention and Control of Pollution) Act, 1981 on 07.08.2019 and
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10.05.2021 due to carrying out industrial activity (i.e. Stone Crushing activity) without
CC&A of the board and violating conditions of CTE (Annexure-XXI).

Parth Stone Crusher Loy
20831043 70814504
& Fetue )

Image 6.5.2.Transportation vehicle and
heaps of processed grit/crushed black trap

Image 6.5.3. Partially covered and Image 6.5.4. Poor housekeeping and non-

uncovered conveyer belts. metaled road within premises.

Figure-6.5. Some Photographs taken during visit at M/s Parth Stone crusher

6.6 Mine lease of Shri Dinesh Bhai Boghabhai Solanki

In Pichchhvi village, a mine query of 1.0 hactare was granted to Shri Dineshbhai Boghabhai
Solanki on 28.09.1984 (Annexure-XXIl GEO-DBS). Subsequently, the mine lease was
renewed on 03.10.2004. As per record of Geology Department, the said mine remain
operational till 18.05.2007. Thereafter vide order dated 18.05.2007, the mining department
ordered cancellation of the mine lease. Against this order, the mine lease holder represented
and further vide order dated 26.03.2013, the mine lease cancellation order was sustained. It is
not clear that whether the mine lease holder has carried out mining after 18.05.2007 or not.
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Mine of Dineshbhai Boghabhai Solanki

Image 6.6.2. Present view of cancelled
mine lease of Dineshbhai Boghabhai
Solanki

Image 6.6.1. Site of M/s. Dineshbhai
Boghabhai Solanki.

ﬁ};

Image 6.6.3. Abandoned mine pit without | Image 6.6.4. Abandoned mine pit
executing mine closure plan without executing mine closure plan

Image 6.6 Present view of surrendered/ cancelled mine lease view of Shri Dineshbhai
Boghabhai Solanki.

5.1.1.2 Other observations

From the photograph and site visit, following was observed

o The mine is located at about 2.81 kms from sanctuary.

o From the google earth image and coordinates taken during the visit, the excavated area
(including the overburden excavation) is roughly between 1.27 ha to 1.8 ha. Looking at the
lowest range i.e. 1.27 ha, it can be said that mining is carried out in more than 1.0 ha area.

o Mine is closed since long but no mine closure plan is implemented which has resulted in
about 20 meter sharp deep pond (Image 6.6.3).

o The mined out area is not fenced to prevent any eventuality (Image 6.6.4).
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o Although the mine is closed since long but no rainwater was observed inside the mine
which apparently indicates that water may have been taken out of the mine.

o Total mined out minerals and the royalty details about the mine are not made available by
the local Geology Department.

o Looking into the fact that mine lease holders have excavated approx. 1.27 ha area to approx.
20 m depth for black trap but not implemented progressive mine closure plan, the land
reclamation is required for this area.

It can be said that mined out area is more than one hectare and the mine has not been closed

properly. The mine can be made operational any time. Further there is possibility that any stray

animal can enter inside the mine. It may also be said that the area is located within the eco-

sensitive zone as per Forest Department.

7 Observation on overall mining practices in the area:

There are about 76 units engaged in mining and related activities of available minerals
I.e. Lime Stone and Black Trap, which are located in jurisdiction of Gir West Forest
Division and not having valid permission as per records of O/o. Deputy Conservator of
Forest, Gir (W). Only one unit has received Wildlife Clearance from the Wildlife
Sanctuary Board. The applications Black Trap Quarry lease of M/s. Maruti Stone
Crusher (Unit -1), Black Trap Mine of Hajabhai Hamirbhai Mori (M/s. Saibaba Stone
Crusher) and Black Stone Quarry Lease of Mori Sursinh Hamirbhai (M/s. Parth Stone
Crusher) has been received by State level authority of Wildlife sanctuary board and
further proceedings are under progress. As per notices issued by O/o. Geologist, Gir
Somnath; it seems that these stone crushers are established in 5 km radius of Gir
Sanctuary area also needs to get No Objection Certificate from the Wildlife Sanctuary
board but none of the unit has applied for the same. In current matter, there are 3 mines
and 3 stone crushers of which only one unit is having valid consent of the Board. The
units has been instructed by different agencies to comply with environmental and other
applicable rules time to time. But, the units has not paid attention to this.

8.0 Remedial actions
From the unit-wise details and observations described in previous paragraphs, it is

evident that provisions stipulated in environmental laws are violated in one way or the
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other. It is evident that mining and stone crushers units are operational without statutory
clearances. In such circumstances, environmental compensation may be imposed on the
units. Implementation of progressive mine closure plans, land restoration and pollution
control measures are not adequate. Thus to protect the further environmental
degradation, apart from regulatory permissions, land restoration measures needs to be
adopted by the mining units and environmental pollution control measures are required
to be adopted properly for the operation of these units.
8.1. Environmental Compensation for illegally mined minerals with respect to
Environmental Clearance
The mine lease holders have neither obtained environmental clearance nor possess valid
Consent of SPCB. The approved mine closure plan for closure of mines is also not
practiced. Hence these lease holders are considered for Environmental Compensation
for illegal mining with reference to environmental clearance considering following
aspects.

(@) Hlegal mining is considered from year 2016 w.r.t. the Clause 22 (3) of the

Hon’ble NGT order in Original application No. 34/2016 dated 04/05/2016.

“ ...all the mine owners which of them have not submitted the application as
on 31st March 2016 to SEIAA, DEIAA and DEAC shall be shut down
forthwith and will not be permitted to carry on any mining activity in any

manner whatsoever...”

(b) The production data given in Table 6.1.2 & 6.2.1 from the years 2016/17 to
2020/21 is considered for calculation of number of days to be used in
environmental compensation calculation.

(c) The methodology adopted for environmental compensation is as per the order of
Hon. NGT in the matter of OA No. 593/2017 (Paryavaran Suraksha Samiti &
Anr Vs. Union of India and Ors) which was formed by CPCB. The methodology

is briefly described as under for mining units.

Environment Compensation =PI x N X R x S x LF
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V.

309

Pl = Pollution Index of industrial sector (value 80 as Red category
Industry)

N = Number of days of violation (as per production data from office of
Geology and Mining). Number of days is considered as 250 mining
days/year considering holiday and monsoon period. The entire year is
considered as illegal mining year in which production is reported by the
Office of Geology and Mining but environmental clearance is not
obtained.

R = A factor in Rupees for EC ( factor is considered as 250)

S = Factor of scale of operation (Micro & Small = 0.5, Medium = 1.0 and
Large=1.5). Lease having less than 5 ha area is considered as small scale
operation.

LF = Location Factor (1.0 considering < 1 Million Population)

(d) The stone crusher units are categorized as orange category of industry and major

pollution is related to air. Accordingly, environmental compensation is

calculated using the formula prescribed.

Environment Compensation =PI x N X R x S x LF

V.

Pl = Pollution Index of industrial sector (value 50 as orange category
Industry)

N = Number of days of violation. Number of days is considered as 250
mining days/year considering holiday and monsoon period. The entire year
is considered as illegal operation year in which production is reported but
statutory clearance and consents are not obtained.

R = A factor in Rupees for EC ( factor is considered as 250)

S = Factor of scale of operation (Micro & Small = 0.5, Medium = 1.0 and
Large=1.5). Lease having less than 5 ha area is considered as small scale
operation.

LF = Location Factor (1.0 considering < 1 Million Population)

Accordingly environmental compensation is calculated separately for each mining unit

and stone crushing unit.
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8.1.1 EC calculation for Black Trap Mines

The mine is categorized under Red Category and hence as suggested in CPCB
Guidelines (Annexure 23 CPCB ECM) pollution index is to be considered as 80. These
mines are covered under Small Scale category hence value of “S” is considered as 0.5’
and as suggested by CPCB value of “R” in case of violation is considered as ‘Rs. 250°.

The LF is presumed as 1 since the village is having population less than one million.

Sr Name of lease PI| N R | S | LF| Environmental

No. Compensation
(Rs.)

1. I\I\;Ilésr.iHajabhal Hamirbhai g0 | 1250 | 250 | 05 | 1 12500000/

2. ﬁ/lirutl Stone Crusher Unit 80| 1250 | 250 | 05 | 1 1.25.00.000/-

3 g)(;r;rfsibhal Boghabhai Shall be calculated as mentioned in 8.1.2

8.1.2 EC calculation for Mine of M/s. Dineshbhai Boghabhai Solanki

The accused has carried out mining of black trap mineral since 28" September 1984 and
the lease is cancelled by competent authority since 16" May 2007; i.e. before
enforcement of Environment Clearance for mining activity for Black Trap Mining.
Therefore, the committee does not have valid basis for calculation of Environmental
Compensation. It is understood that the accused has damaged environment and did not
carried out proper mine closure plan. Therefore, the committee members are of opinion
that - the Land reclamation/restitution cost shall be levied on leasee. The restitution cost
shall be calculated by lease sanctioning authority, i.e. Geology and Mining Department
and/or the authority which currently holds the rights of possession i.e. Revenue

Department through District Collector.

8.1.3 EC calculation for Stone Crushers

The mine is categorized under Red Category and hence as suggested in CPCB
Guidelines (Annexure 23 CPCB ECM) pollution index is to be considered as 50. The
units are covered under Small Scale category hence value of “S” is considered as ‘0.5’

and as suggested by CPCB value of “R” in case of violation is considered as ‘Rs. 250°.
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The LF is presumed as 1 since the village is having population less than one million.
Number of days is considered as 250 days/year considering holiday and monsoon
period. Number of days of violation is calculated from the first day of violation detected
till the date of issuance of closure order/notice of direction. Description of number of

days of violation is stated in part 6 of this report.

Sr Name of lease PI N R S | LF| Environmental
No. Compensation
(Rs.)

1. M/s. Saibaba Stone Crusher | 50| 2299 250 | 05| 1| 1,43,68,750.00

2. M/s: Maruti Stone Crusher 50 93 250l 05| 1 5,81.250.00
(Unit —2)

3. M/s. Parth Stone Crusher 50| 2039 | 250 | 05| 1| 1,27,43,750.00

8.2 Remedial action for the mine
Since the area is within the eco-sensitive zone and no mine closure plan was observed by the
mine lease holder while closing the mine and surrendering the lease. A proper post mining plan
is required to be implemented. Looking into the surrounding areas, it is difficult to obtain
material for complete backfilling. However, it is desirable to make the mine void compatible
with nearby land uses. For this landscaping is pre-requisite. This may be achieved by following
means.
(@) The mine void should be reclaimed by way of filling with available overburden/
terracing of the adjacent hillock area and proper footing to avoid any failure/ landslide.
(b) The remaining void in absence of any backfill material may be converted into a
water reservoir with proper slope
(c) The boundary of entire void area should be fenced along the boundary of
converted pond. This area is suitable for mango farming. Thus mango plantation of one
row all along the developed landscaping may be carried out. Fencing is required to
ensure that land scape developed is sustainable with required slope.
(d) The cost of entire work of landscape development should be recovered from the
mine lease holder as proper mine closure plan is not practiced.
(e) A suitable wild life protection plan may be prepared in consultation with Forest
Department and associated cost may be deposited with Forest Department for

strengthening wild life conservation measure in the area.
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) Entire reclamation plan may be supervised by the local geology department in

consultation with concerned forest official i.e. DCF — Gir West.
9. Conclusion and recommendations
9.1 It shall be ensure that the units engaged in Mining and related activities shall
acquire requisite permissions from concerned authorities.
9.2  Reclamation of site shall be carried out in time bound manner and it shall be
ensure by enforcement agency.
9.3  The premise of the industrial units shall be properly fenced to avoid any wildlife
accidents and mishaps.
9.4  The mining activities shall strictly be carried out during day time to reduce
disturbance to wildlife and its habitat.
9.5  Personals engaged in transportation of the material in wild-life accident prone
zone shall be sensitized by training to tackle mishaps, if any.
9.6  The enforcement agencies shall reduce the time frame for drafting,
implementation and enforcement of the law and/or rules.
9.7 Mining Department can consult forest department and State Pollution Control
Board prior issuing Quarry Lease and related activities in sensitive areas like Eco-
sensitive Zones, Coastal Regulation Zones, notified forest area, etc.
9.8 Mining department shall freeze virtual accounts of quarry leases and crushers
which are not having valid authorization of State Pollution Control Board.
9.9 SPCB, Mining Department and Forest Department shall work in close co-

ordination of Revenue Department for enforcement of laws in such sensitive areas.
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Item No. 01 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 37/2020 (WZ)

Sayyed Mohammed Sabir Usman & Ors. Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 15.12.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant: Mr. Nitin Lonkar, Advocate
ORDER
1. The issue raised in this application is the remedial action against

illegal mining by M/s Maruti Stone Quarry-Black Trap Mine, Gujarat,
M/s Maruti Stone Crusher, Gujarat, M/s Hajabhai Hamirbhai Mori
Stone Quarry-Black Trap Mine, Gujarat, M/s Sai Baba Stone Crusher,
Gujarat and M/s Dineshbhai Boghabhai Solanki Stone Quarry-Black

Trap Mine, Gujarat.

2. According to the applicant, illegal mining activity is being done in
the Gir Sanctuary, affecting the wildlife. The illegal mined material is
being purchased by M/s Simar Port Pvt. Ltd. The Forest Department
directed closure of the mines in the eco-sensitive area, as per documents
annexed, but the mining has continued, without any requisite clearance.

Adverse footprint impact is to the tune of Rs. 1250 crores. Learned



Counsel for the applicant points out that illegal mining is in the

prohibited eco-sensitive zone.

3. In view of above, the matter needs to be looked into by the
concerned departments in the first instance and remedial action taken in
exercise of their statutory power, following due process of law. The status
and action taken report may thereafter be submitted to this Tribunal for
consideration. We constitute a joint Committee comprising CPCB, GPCB,
representative of Chief Wildlife Warden, Gujarat and the State
Environment Impact Assessment Authority (SEIAA), Gujarat. The State
PCB will be the nodal agency for coordination and compliance. The report
may be furnished within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF

and not in the form of Image PDF.

The applicant may serve a set of papers on the CPCB, GPCB, Chief
Wildlife Warden, Gujarat and SEIAA, Gujarat and file an affidavit of

service within one week.

A copy of this order be forwarded to the CPCB, GPCB, Chief

Wildlife Warden, Gujarat and SEIAA, Gujarat by e-mail for compliance.

List for further consideration on 19.03.2021.

Adarsh Kumar Goel, CP

Sheo Kumar Singh, JM

Dr. S.S. Garbyal, EM

Dr. Nagin Nanda, EM
December 15, 2020
Original Application No. 37/2020 (WZ)
DV
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IS Fo Slo TA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of Iundia

EXTRAORDINARY
1T || —@Us 3—39-Wue (i)
PART II—Section 3—Sub-section (ii)

YIfehR | WehTioTd
PUBLISHED BY AUTHORITY
| 2618] =g faoett, Sgmfaar, Taw@) 3, 2016 /hifdeR 12, 1938
No. 2618] NEW DELHI, THURSDAY, NOVEMBER 3, 2016/KARTIKA 12, 1938

TN, I I TAGTE TRAdT HATAT

CIEL Ll
TS faoetY, 25 sFqET, 2016

1.3, 3370(31).—Fatered T stfeg=aT, o FeaiT qeanTe, T=iawr (§3e0) Aty 1986
(1986 =T 29) it &TT 3 FT ST (2) F T (V) 3T T (xiv) TAT STLTT (3) F T TToa ITUT (1) 5T
Y& ARAT A TINT FAA g, ST FA & T q1d Fdl g, aFiaeor (F@veq) Faw, 1986 % a9 5 &
Y= (3) FT ATATIETE, TAATITIOT AT AT % o0 garforg it St g; e 399 yartaa g i
TATIAT & ; ¥ 7 g7 oF St € T Sy srfang=e o, 39 a7, e 3 srfesg== arer 9w
& TS T IFAAT STATET0T AT IqAed FIT &1 AT 7, 18 faet it srafdr i gy o2 A 359 wonq A=
[RRUS IR

UHT &S ATh, ST AT ATAAT H A J=aqral & dae § Fs AerT a7 AT o7 7 35gF ©, =9
T fAftRe wafer & Jiae, Fwa aer g = e s % o, sre =1 g |af=e, 9 iawor, a9
AT AT TRAAT FATAT, ST T A, S I WS, AR, 9 faeet-110003 AT T-HA I4: esz-
mef@nic.in 9% forfea &7 § 957 71T |

&Y ST
T T 3o, F avasiia awamees, qfRaT aesia STaaed 3w AT aesia a9ame,
ST o SANE ST et o # sratead g (o =08 28 qe=7q N7 |2fer & Fg7 147 3);

siie, e wefera & ufors ot (S o w=ffeher) &7 g & ST uferms 9% SeEear arer w7 97

5118 GI/2016 1)
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3ie, Riw |@vfera &= $o1 1469.99 vt fhardier (R wediT S+ 258.71 a1 fhanfiex ; T awsfta
FATIOT 1153.42 T AT ; IEAT F=asia A9aod 39.64 3 fhefHieY oY Mfeamar a=asia
HFATEOT 18.22 = Fheariier) § ¢ ;

3iY, Fi it 3o a9 a7 | [T a=stta awameog & BT gon g 9T 9T a=asiia srHaey die
T T Feasiia AT & BT gor § ofiT 389 g g1 [fearer awsia s, R aesta
AT % TATca? 7 8 TorerHie it T I arad g ;

3T, Y ST aTeo ST TSE ST 9T II9AT STaamvd, SId & SIeE & § a9 & Uhd ga4 a7
TIT ST 8 ;

3T, T S<ferd &  ITahias TAare T IUeSd Hgeaqul Il il UF Jgd def Lo § ofF fafaear
T FAT IO ST Feeata it Teharae, o9 3 Ta¥ § TT IS4t 7 Faior f#7ar g ;

3T, T 3=t & F Mdheaw &= | o TUATdl 90 a7 ATaEHd 8 | F TOardt ATSr a1 § 994,
O, FravE, &, @Em, @0, TRE, g9, aal, SR s GEaied 8 3T o a1 aqi & Jaid 19
faaIoT 3 @era ATST aeq(d & THIT & A7 T GAT A6 AT & gl o7 &5 H T A0 H g, &t
HTH ST o1, et sfiT Jyerdt I9s ATl 3 |

e, 7 a8 9 & |, 98t 9 TEET F TET S5 F S iY AMAuAt § 14 a4
T SI¥ Ta ¥ &7 MO § ST TTh e G- [ATredr 37 98] §=a 6l qgradar § §90 Feal 8 ;

AT, a9 &A1 arge [ @i &=, geasiia qatarat s avastia Ao § sweferg a+i, sferg a9,
1A AT § Tgea ol =JITod AT AT E

3T, ¥ a9 9 F HT R w2ierg & 9% i gafed a=asta & O Aageqor a3iard Ya= F#7ar g ;

1T, TIRAT Ta%sT TETST ST 1T Tassit A&l  dei §, TIATe 9% % forg d<ferg a7 & ara-are snferq
9 % Hged ol AT & @< T & ;

3ie, AT 9T & qEdi TN a9 T 379 {7 T [RaTaedl 3T Sassit Tgle qeE & oy
ERRILIREICIRI RIS

3T, TS TR AT FE-RAT Tl [{iX s FRA 707 & S &7 90T 930 & o ST § ;

ST, oI TH & AT TR SiY HYeA FIAT Aa9qF g, et e o € =9 srfer@=ar & a2
1 ¥ fafafdse €, = i Ao & 910 3T & & 7 uTiRefa® gadt S F w9 § qrifEgfas s
TTALT T gfte & HIT FIAT ATF T AT § TAT IARM AT IANTT o6 AN Al TAT Il HOHAT AT
TERATSI T 3o arfRafae Haat s # wiaftg AT araeaw 2

A2, A, Feald TLHIT, TATEL0T (FH2eron) 7w, 1986 & A 5 % Iufaaw (3) 3T aaiawor (J2e)
Ffafa=m, 1986 (1986 =T 29) it &TIT 3 FT ITLATT (2) F T (v) AT GT (xiv) F AT TS 3T ITLT (1)
FTT Y& TRl T TIRT 3 g0, T[S 1157 § [HieaTar avgsiia A9 Ht #AT1 & 17.9 ey T,

T gegshia Ao T 16.3 fFeies o T a3 aeaste 7y i #1191 T 14.98 fherdies 9%
faeaTia e 1 arfefafas ga€t st (P& a9 o qe=rq ariiRafas Faat ST 2l /@0 2) % &9 4§

1. R gadt e &1 e i) saehr dium—

(1) ariefRerfae gadt ST &7 & 3328.8139 a9 fahefitfiex & | 28 siavia 7 awasita staameoy, i
TCET T, AT TN AHATOT ¥ AT Fearstiar Taaeod &7 3 =10 A< a7 &, 7ot T,
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35 U M TN ST TSTEd &5 A1 &, 3T [T avasiia raaeey & 20° 41’ 3w & 21° 35’ 3w
T TAT 70° 15° 7 & 71° 35’ IF I<(AT % 1= AARAT 7, g oI 57 § JANE, R-aqw=r 7
FAAT Tt & oaT § | 39 SfavTd, SULIET o il & SARTE, Frearew, #areT, aferr (g2MT), T« T,
FIATL, TAT, T T, FITETATR, AT, AETGSTAT ST T qTeaT | Srafeerd 291 UTH 8 | 39 & % 41
TH T & -

e ERBEEIE A
SEREUERIA 333.0000
Rz, afea sire fafemer axfer e % g 258 I 2279.6652
T axforg &= o A w<ferg a7 % &= 33 g2 qfear a9 33 I 212.0803
(FFreaee, JATTE 3T HaRET aTea)
srtergf=ra smeferd aw/aetera a=/Rie dxfera e & 0 o TE1.0E. 504.0684

(2) ITREafae et ST FAT F7 e Atewhay o g=aq Fear 17.9 famtes g ofiv ==aw
T g | FXTErT &= % = AT H FEera:

(I) T Feasia T9aoT & |1 qTedtds gaal Siq &1 Jigway [eare 16.3 e 3w
AT T B, Al T TIAT AFAATL0T o |1 g2

()  ofear aesha sraameog F ary oriRiRafae deet s 7 sfdsay e 14.98 freies i
AT T B, Al A [T AHAT0T % |19 TN A2

any  fEfearer aesha v F oAarg-amy arRefad J9dr S| #r sfaswaw fAawaw 17.9
feretTHTeT 3T =AaH 9 &, 9+ T8 T Twameog & a1 aRm gan g |

(3) arffEurfaer Fa<T ST &7 AT TAT F A TAT AT AT I90Ta< Tigd YT | F T § UG5

g

(4) TS AT 3T 3k ATifRerfae wadt s strdfrue Ao sureg [ fRuu g

(5) seEaTtar arfefRfaes ot ste &t #AT F7 fFawor e sHH s arer arEt f = Suree | 97 &
TR

(6) arffEurfaes Fa<y S & e arer ITHT o Shdiue Aot Surder [V 97 fio w1

(7) et F &7 § qfedl F AN S qgA U ey, Ffe, arfgwret F gy ¥ <M ak
arfefRerfas dady S &1 & 750 Hiaw/500 Hiew/250 Hex g, S Suraer V ux R war g

(8) =T TeraTel  Srdue fAger Iutey VI X fRw T 8 |

(9) FiT — FIRATE T Ao 3 1= I T 3T Shoue [aeerri & A1 Iqmey VI E Rr g |

2. qTREufas Gadt S & g Ar=fors AgrSeT —(1) T5T 93T, T ias Jaal S & SISl
F o TS § =9 ATS=AT o SATaH T i T | &1 a9 it dAaty F fiaw, 39 AteEer § {7 w

AR T ATATAT FL gU, TATHIT ATHIT o6 T & A1 HGTATSIAT JAT HAT |
(2) SAr=TrR AZTATSIAT &7 T TLHTE | TeH TTHTLT GIT SATHIRd T ST |
(3) uTRifRafae HaaT ST * forT sr=fors AgTSHT ST 9T 31T =6 AT9g=r § FamaHies
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H 3T TERTT FErT ST e FEAfa sfiv Fae 99w g AT ARt frgial, afs #E gf, % arHee ¥
FATT T SATTIT |

(4) =TT AT, SOH TG00 ST qTafas Hai & qEAtd #3d & o0 qataq s
AT 3 |7 qerweT | G it AT, e st Retertad g--

0] ERIERS

(i) a9 < TS

(i)

(iv) o

(v)  orgd o

(vi) e

(vii)  areior e

(viiiy TE=TE 3T aTE M
(ix) AT ;

(x) =TT A

(xi)y o =TT fEEm
(5) A= Tereh TTIATSIAT SATHITET DA [-ITAN, ATELAAT AT HATHRATAT I Fle Haga sqramod
Tol FO0 S 6 T =0 Afgg=ar & =@ var AR 7 G S s ST =t qgrsEr a9y
HFAETHAT M RATHRATI | F4aT 37 ITifRatas Saerdr T o w17 |

(6) =TT AEASAT H SHAT=RIRd &=1 & SHUTEN, [ S Ml & §3e, arg &9 &
T, STA-GAU 6 T, AT ST 6 e, aT 7 THT G, T GHIT 6F aeqaharal qor
ITReA T oY TATa<or & Haterd UH o7 T, S 9% £4T7 A7 Sa9dqT §, & [T Sueer g |

(7) A=t AT G4 =T ST €41, ITH 3 AT daraed], a1l & The o7 e, Fo
&Y, SO g, IR &5 SIH ST T I THX & T, A FIU &, Ahel, Al 3T o7 I
BEIRIEIRERDER AT

(8) wi=fers wETATSAT ATRfRafa® Haar S\ & faswe a1 fAfFatag wwft arfs cai aqert &
ST TITSI ! AT FLel T AT AT ST o6 |

3. TST R g T s el SUT-- 5T AE T ATIGEAT F IUSLT AT TATA FA F (70

[ e NI e N anN

(A&l dd YA *(‘ﬁ, ?ﬂ'@liﬂ -

(1) T-STINT — TIREATAF Fa<t ST | a1, IATA-FHU &A1, F &AT, AHG-THI 6 TAST 6 [o17
fafeea fFT o a1t ofiT gor el #7 arforsas® $i7 sienfies gag fFwm femard # o o ar
HIREAT T8t g

i TR RafaE qadt e F oftawe FO qff #r d@ufiads, st afufa & ferfr o s sy
TIHY o g3 AR o, AT HarTedt 6T SAameia STe<dl & T F 6 o Sl 927 4 T qTl % &69
(2) 5 7| . 21, 28, 36 3T 39 & FHATHATAT I TIT FIA & [T SATATT ST, AT :-

(i) TerarAT T 1 AT 37T & FIAT 3T TS TEH! HT FTAT ;
(i) TN ITAH T FLA AT A I ;
(i) AT S HAT ; 3%




[ 1l —&ve 3(ii) ] YR h1 TSI : STHTHT 5

(iv) eI I, e STastd ATHIOT I2RT, FrAeT ST 3T ST ey aeaferd & |

g 78 37 T O 9 F 9 AHIE ST 9T F S F T eas 244 T9T qoaHy 9w fater F
SUFYT F ATATAA o7, Toeh o srqgi=a S i 7 9O aq fAareft (a9 srfeem i
A=A aAtert=ae, 2006 (2007 #T 2) | g, ATTOSTF AT ITNT AR BRATRATar & (o7 SIS s &7
STANT SATATT TGl g

g Ag = T o arifRuafae @eat S % fiaw J-atierat ®§ saesTa #e Jqfe, TuH i 3 § [Afde
AT T AT =T ITH 3 % TATq 15T G G To® JTHA § had Uk J1E GeTad il oY 3
ATE o HLATLT T Hx 1T AL o TITALI, T AT TAATY TATT HATAT Tl FAAT <A1 T |

g AT AT AT T ST AT T |91 § 26 3T U7 o Srefie T97 ITaterd o forar et off 29m & -
SR T IRads Fieafera 781 grm |

g 7 o fF & R g & § 99 a9 o, FY & anfy & g arfRonfas wedt 721 Enft v
AT AT AAHTET FU &N H T AT oA & TATH o0 SO |

(2) T ST &G - AT TGTATSIAT § THT TTHIAS ST ST 6l TgaTT i STUIAT S IAh FLET
Y qAEEAHT & T AT gfefad geil i 5T 89T g7 UH &5 9% A7 394 Hae fawm
e wfafug #a % forw vy Ofa 7 grtfager 3= o s

(3) Tdan - () TTRfEarfas dadt s & sfaw qded gt ey, wies AgrsHEr F JAaTe g,
ST A= {ereh HE TS %7 T AT & |

(@) T HEMESET qded A nT gy 9 99T % a9 ST q3iaeor fFanr & qomet & 9 6
ST |

(3T) T Haet PRy etertad st fafaataa g, srerq -

(i) oTiefRafas® deat S| & dae a9t au aied At a1 BemE ¥ed BRarardt &
fOEq &g A & TIAE, a9 ¥ SAary TRadd JArad & ANeee (Haidl & g a7 Tead
SATH G0 ITFEERT0r, T S uregfas gdeq (qua-a97 u< 797 gonfea) anests gt &
AATY, TR RAfa® aded, arifEatas faer siv mifFafas fwm i 9ga o gu aiiieafas dasr

ST T A SHAT % TLIAT I SETRA g,
(ii) aTR Rt Hadt ST % T gred oY RATE % U SIFAT7 Fl TIATT Aol AT SITUIT |

(iii) S=TF FEASET F AqHET FU I TF, T¥ed & (ou @wm T Geme e
TRt o fAeaTe wr aredtasw v ARy @& gur aried atata fi R 97 srarha
Tetaa At yrfereTtat g e Far R |
(4) Aafifs QEg - aifRafas g9 T & ggaget datits B & adt et sa a9 v e
Aretera &, 9 =Ty, ST YoTdt, SFALAT, qTe /O, I, T, T, GHT, FF, TITdr e i
TEATH T SITUAT 377 Ivg AT FohaT SITUT 9T It FREAT T 6T o forw =6 STfag=er & sifaw yeres
FT AT | g AT & a2, ITIH ATSAT FATUIAT 3T THT TTSIAT A= o1 HGIATSTAT T AT g |

(5) wTe FftT e o - wiRafas o<t S| § a1, =, foeg-a2, g, Fards

AT FTERIAF Hged * &A1 T TgATH FIAT gHT ST T ATHLAAT & ATAH T AT TG | g A +
f T I |0 T TISTATU FIATC FLAT RO AT A= Toreh HgrareT § gieaferd 7 STusfy |
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(6) &af swgwor - arifRrfas Fadt e | eaf™ Yguer & === F forw a7 S AT aFiawor A
AT (TFuoT AT sfw Ao srfafaae, 1981 (1981 F7 14) =¥ 36+ 7efi9 aaTT U A=Wt F I9aey %
ATE | ATTEeT g o fAfaw aame w3 |

(7) AT TGO - qT T Hadl S H, arg TgU & [RFa0r & o a7 89 #7 93iaw faemr
AT (TFUOT AT T A=) srfaf@as, 1981 (1981 F7 14) ¥ 36 37T a=1w U [Fawi & U= %
ATELT § AR MEid i A aw o #a |

(8) sfg®ma 1 fAeamer - wiRRafas Hoet ST & =T afgsma #7 Aeamr s (Jguor e
T f7==rT) srferfaare, 1974 (1974 7 6) ¥ 39 e I=TT 0 AT % ST F SATHE SN |

(9) 3T FITAT - 1 TS 7 e Mot =7 & g -

() TiRfFafas gadt s & S sraferst #1 Adem S sraforse yaee fAem, 2016, ST 9w
HLFHIT & TehTeATT TATEL0T 3T aT HATAT ol qHIA-HHT T TAT FTAT TTEGAAT H.H7.37. 1357(31),
TG 8 379, 2016 FTT TR 3T 7T 2, o ITSET & ATATT AT SITUAT ;

(i) ®rri yrfaerer S Aefwofi e s Rehsofi deest & s saforst F dquage *
T FrSTd AT T
(iiy S e amehy @ sfemma: are a9 a1 F% adt F qreaw § e G

SITUAT

(iv) srRTafas arRft &1 Aaew arRefas g9t s % arge gga fh 10 wyer a7 T
m%%ﬁmmﬁmﬁﬁﬁmﬂ@@ﬁmmmw

(10) st Frferear sruferg — arfifRatas dasr Si9 § Sia et srafergt &1 Mae sa et
AT Weree HaH, 2016, ST T ST & Tohlel (9 TATE0 Y a9 §ATAT sl GHI-99F 92 TAqT Gertad
STERAT H.57.31. 343(3T), AT 28 |TH, 2016 FTT THIILAT [T T 2, F ITSET o SATATL TohAT SITUIT |

(11) T T - TREEA & aE TatateET e & aqga ARt R s =9 99y |
Ar=fersd AgraeHT § forery Suarer srferrfara o STusT siie si=fers agraeeT o 991 g1 3T TsT 3T *
AT TTTETIT % GIXT SIAIRd gId e, ATl aratd T [t i A=t & e A afatatet
& SATATAT &l AT HAT |

4, yTRRufas g3kt st # whafvg i Rt Garramat & i - ofiRafos @9t st F a8
AT TATaeoT (F2&0T) STterfaae, 1986 % ITael FTT AT gl ¥ A= &t Tt § [A=eg Of
¥ fafaataa g, srara -

qreeft

ER ERIEEIRE oot

(1) 2) 3)

M IRIEE-AERIE ]

1. A= Aol fob T BRETReT | () wsft A e R e (o 3T 929 |, Ter f
AT ATTUSTF G, TN | g 3T I3 qrey 1 st aatg 2, R farfet &
TETET T AAITFHATHA 6 Agl (T, o Fqq ol ®
AT 7T AEEEq & forw g & gEre sfiw st ST &
forw st & AT 3 forw 3eft areat ar <2t &1 wfamior f )
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RA BT TS ¢ ST 7

(@) @9 GfERaTT, A Sgad AT A e it
(fafaer) &. 1995 &1 202 ZI.U4. eEHa FPHeqaae a= mw
AT §H o ATH | <9 aE 4 307ed, 2006 3w R arf=er
(1) |. 2012 =T 435 AT BISSIH TFTH TG T F AHS T
TG 21 9, 2014 F SARH AT % ATHLT § TAGT TATAA
ZRI |

1.1

AT TG |

e qfF # G % e gare 41 =97 F | 41
Torq & oo 3off areat o sat i g 9atEa® ST F
forw smamae % forg fafamtor #ir wfafig w2 wom

1.2

A 2T @A |

e qfF # aFiTr % e gare 41 =97 F S 41
Torq & oo Zoff areet o sat i g SatEa® ST F
forw sramae % forg fafamtor #ir wfafig w2t wom

1.3

FHAT T (FET) FT FHAT0 |

e qfF # GFiTr % e gare a1 =97 F S 41
Torq & oo Zoff areat o sat i T SatEaE ST F
forw sramae % forg fafamtor #r wfafig w2t w7

1.4

I @A, e FaEra ael

AT FFT B |

FIOSTF @9 & Tdug T Smom @Eeas g &t
HRHTT % o gars ar 9% F |/t a1 gvea & o 3eft
TTEAT IT 32t FiT BT FFEFTH ITAE F o e % forw
fafawtor &1 wiafig 981 w4 |

1.5

T, 79 &, FoIT T4 |

Frforsas @aq & Yaug Far st | @R g
TRATT % o gars a1 9% F |/t 31 gvea & o 3eft
T[T IT 20 T T FFTE ITANT & o srames & forw
farfamtor i gfafug 78t 3 |

1.6

URTE AT THTSAT |

T fRartas Fodt S % fiaT @ 3fiT WIS T A a9
ToFAT STTURTT 3T 9-397 § UH Facd TAdH! &l SIqATd qgl (a1
STTUATT, ST &7 o ST TasTTe i i ieafae &l Torfed Fid af |

T HreAt T =TT |

aTRfRfas adt e & faw 9 sfiT Reme sy @it #71
faedqTe =TT Al g |

TG FTT e a1 JSWTT T
AT (ST, T, HaT, &=
arfe) |

TN AT e ATl FHT IR A7 STl o3 ST |
TR fas Haal ST & HIae Tgur FIRE F aTel 90 AT
T AT I TAFATL I ST Al o0 AT SITUIT |

FO AT T SR T [T TR 6 (SATHT 6 AT
ElERIECRERIES I

i F STt T ST |

ST, STFERTE!, RETAaT ol QAT SIE A ar gdesh el
H AR G qI1E & Il % ITANT 92 FSAT § Taaed
NEIBIRIGE ‘dllrg'\'|

T fefdes Hadt S % oA &l § THH [AEHa e
LRI W] o SATHTE AT ST T T 2 |

e GE e DT
ITANT IT IITE |

o faferat % srgame afafug (s swEted  fem) |

TS Jgq A fa=ra TR
T T

T fafert % g afafug (e swEted F @) |
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7. A g % HEAY | AR AT % AT T TuEg (T STEted & foam) |
AT /ATIEHheT aTE T TTIAT |
8. ST STo ARt = &g & | @y fafae % s wiafug (s syafea & feEm) |
H yqueThg ageE e 3
Fraforet =T AT |
9. 22 gl T TATIAT | =] fafert & s wfafg (s syafaa % fram) |
10. FrfurfSass Fefisrees FaTd ] et & e aiafg (s Suefad & Ram) |
1. HraTsd 2ra<l 1 & T ] et & srEme aiafg (s Suefad & Ram) |
EIREIEGRERIESIN]
12. TeAT T e | (F) TTST TR TAH T 7 0F SqAia F (&7 a9 a1
IYFTET T TS T ITde g | g7 #7 F1T Fels Agl Hl
ST |
(@) FeAT FT FieTS HATT Fa 1 AT TT ATATHAT 2 376 A1
FATT 0 FRIHT F ITE F AGETE AT grf |
13. AT AHST W ATO(STS | AN AT o AR At |
ITIT |
14. graat o et it =T | Toterg e Fr Fmr F 1 e F dar e oihRafes

A Fe TheA ATt & defad wehi F el e %
fore A anforsa Srewt @i et i e #1 e w95
ERiSIl

uiq Gefera e v T 7 1 frerdier ® v ar iRafes
ot S| % e & gt 1¥ed TRErdarT a1 FEme
ATl FT e e AgEISHT & A& g |

15.

g ¥ gataq ey S

T AT TRl e gwT
ATITUT & F FUL ° ISAT
S AT F7AT

v farfer & sreme ARt

16.

CIEGIURERIET Il

(%) wfera e & AT ¥ uw henfer 9% a7 iRafas
Haal ST & a6 398 S ot e g, & wiae BREr o
THRTT T AT ATIOMSTF HIAHTIT STATT Aol T
qiq TR SATFAAT &1 A9 AETHIT TR, e siasra 4=
3% ITIT (1) § FAag e off €, & for st o 7=
AT e T AT R |

TGO IA F FIA AT A IANN F HATHd HAATT
rarwea e = faaw, af i amg 8, % agEr aaw
STTEERTET & & SAHTT TTod e o TLAT AqATT 2 |
(@) =g, STt qri et qaal S #7 fFede us e
SATET & a7 agl, UF Thardiey & 9997q X qrRaias gaar
ST o e a ST et it agrat saeasdr & o
TRATT AT T JAT =T FTIOMST S AT R
=TT TGTATSHAT o TI=T g1 |

17.

F TRt ® e ahEd |

N fafert & srefie fafaataa i

18.

FIforsas o waTaE, e

(F) S-S T qAORTT A F AR T Fae A F ATTART
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RA BT TS ¢ ST 9

AT I-oTe T T 2 | FT TIATAT FHIT ITART AT =T ITANT % o0 Y rqara &war
STTURTT |
(@) strenfirs 77 arforfsas o, e siata fAenfia s i
AT AT 8, Agd -5 3T R 5 & o gatea s
TTErRTET T forferd ST[=tT st eTer g |
(1) -5 A7 JfATa St At T FwT F s qwl v
STTORTT |
(=) et ot & & o1, S siasta o off 8, % g =
EECREARE L EAEERIREEAUSILa N
19. o= ATt &1 ST | GBI e R T HaET |
AT TN FAAT H A% ATeAT & o R ST siw
THT ATSAT T F0EE €9 F 39 T H TRATqd g1 ST |
20. TR ST IThal &l T | | 39 FRamshema 1 30 Tohe AT 93 T ST 3w arte
FEASTIAT T G AT &1 T TeATH T =ATH [hAT ST 76 |
21. ﬁﬁwﬂs*iﬁﬂl%%ﬁ{ g 1Y 3T T FATATT REior 3w =g THor 39T, S
2 TZE FHYAT AT SHT A :
| AN &, o SATHTT T ST |
22, FO AT 7T ITANT & 0 G | =7 Tramset1 & 0 ATa 3 F=asiai & (o0 qear ATl o7
FU, FX I AT | FIRAT H Aqa0 77 a7 =rfgw, oo ofasa $u #ir
FAREETET F AHad GEA 8 | 39 GarwarT ft qEa
TSR ETRT 3 1aT | AIH Ll &l ST A1 |
23. ot # AIEE  FraETa & | an @AteEt F srefiw ATyt & oo ARt
T | FeAStral i T & forw 30 Fherte wia =er it o #ir
FATT TG AT =TT |
24. ITTds ST Tl a7 -4 § | (F) ITATT ITge1d AT 34 Aq19ree % Faer v 7y &feet
Figdrd AT I\ AU F | F AqE AFEHT BT S
e | (@) IT=TRa afeata % = i SreErRd T ST i
e a1 39 Jqaioree F [Fuem # e Gemm et =
AT AT ST |
25. T 3T ATTAF T | ] fafer = srefie fafaatea g |
26. RISl @l ST At @er @7 | @y fafern  srefim frfeafaa g
HTE |
27. ATAETE ST I | ] fafert 3 srefi fafaertaa g
28. | IOV SUH T R AT AT | qrfRerfe wadt S A f7 wqwon, % aRwwewy, e o7 e
el M, F, TOF F, IAH FO T FO rearia 9T 71 &
SAERIE IR AT IATET IANT T ST THELT I A
R TaTE A48T ST €, T SATATT hAT ST |
29. gradl ST ATl o IREAG | a1 | aret i S8 UEHt gt AfRu See aerstta & aranma §
T | FTET Ied 7 ¥ |
30. I ITUTE AT AT-HTCS a9 Ieqrar | AN faferat & srefie At g |

T GBI |

31.

TT FTY TR T2 |

gri e HJ9dy S TErEat & e AU Fy sraThia s=
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10 THE GAZETTE OF INDIA : EXTRAORDINARY [ART II—SEC. 3(ii)]
FT TITIAT T STAATT Al 03T SITUIT |
Tiq 7g & 100 gfderd sramfad e Ti® fi7 START i
TR T Soat ST # 70 165 AreTa SeT S By S
eIl
32. et st &t @ o fafert 3 srefie fafaafoe | g avashia area & sufa a
FTAT ST HHT |
33, T AT Tee T | ] fafer  srefie fafaartea g |
34, TR Rt Ted | 7] fafert & srefier fafaarfae g |
CEIETRERIE KNI
35. T HHETAT T AATe S et | ar) fEfest & srefie sresrma g |
F T FEETT TEAAT F qTT
AT, TYATAA ST T&T T |
36. TUT ST HHAT | e =9 § Ferar 23w S |
37. Sfaer i | g =7 F gerar g7 sro |
38. ot wfafafeent & oo gRa | @t = 8 qermEr gy smom
STRITTERT T TEOT FEAT |
39. TEX IART @ favia JTHI0 | T €9 F F@rar @91 ST |
FLRTT 37T AT 2
40. TFLOT FoT7 &0 FT ITANT | | TR, HIL T AT 7 F@rar =23 s
41, F wfTT, s st v | AL AT F et srge 2o
TII0T, =TT F1Y 3T AhST 3§ |
42. ECCHEERN i & § Ferar &A1 ST |
43. TATELI STRTEHAT | i & § Ferar &A1 ST |

5. grifefas gadt s aed afa- (1) FerT T, arRafas gaar S i T9TE aTeiest &
T ua Wit QT F7 ToT FAT &, S Heteted o Heswe a=s i, s -

(¥F)
(=)
()

El

A~ A~ A/~ o~
~

4

T BT = d, TAE0 UF a+ (anT HLT;
LT T a4, aI(1d G2 Td eI T=asi1d ared, [oerq qaeT;
TTEY, a9 UF AAGTE IREdd HATAT, AT THT K UH G387 ;
wtafater

TR Sl TATE2 & &7 § 9 93 510 o9 a0 & (0 Hqae;
TRt R s arer v gfafata

TR SATERT, [STq Tsd TgUT == a1 qaeT;
87 & SIS T TS e
T T TATILT AR, [ITT T HT Uk T feier e

TITEXY, a9 UF SqAarg IRadd §AEE, 9Rd 99E §R1 98,
iR fRafas e gotaeo & &7 ¥ At @Fr S a«r uw

IEELE]
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[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 11
(z7)  HeTA ST sheret qeeT
(zr) Eater v e srfeshrt T
(z) HETAT ST S0 & Her R
(z) oA S fAfEear 4w wwer qeeT
(3) WEA a9 HEF, aISd 94, JANE GELRRCIEEL
e Meg -
2) WLt giEt i aarate i a9 e |

4) qrixfRafas o<t ST | a9 % doRTe T TAae0 3 a9 §o1ad T SATSg=aT |, F1.3T.

1533(37) AT 14 frdae, 2006 FT ATTAT | F el qienatera RaTwaTal i =6 Afeg=«r & 91 4 %

i wfafog wfafafet & fam o o o= et it gon ° aeates BfAEy woetg gt .«
ST AT AT Haal ST AT el HIHtd g7 SATeqT Sl S[TuIt S{i¥ 3 ATE=T 6 Sua el % e =
T THERTHT & T hex 1 31T o GI1aX9, a9 ¥ STAarg aeaad §a1ad & =g & S |

(5) =8 ATIGAAT & 2T 4 % orefI7 771 AAteE watug St & Fam, 9=a aeEr & 9367,
T ST AT Tadd Ho1T i ATag=ar |, FwLA. 1533(3) I 14 fdaw, 2006 Fr Afeg==r *
FTEAT * AefT vH TR, g afvatera @8t T T 8, 1ig iR fad gt S\ § ard g, UE
TRt 7 aatas BET Tt gomet 7 et ArieT afufa g SdeT i ST $fiY 39 q9g
EIRRIGER P Eau IR pICcE-A IS el

(6) AT AfATY T TerT-a~a A7 Gafdq Ferde AT FA(9T IATT F IT-A TL&TF, FIS ATk o7 =7
SATERLAT o FohelT IUSY T Iocrad AT &, SO (&g T (H2e0) Afefaaw, 1986 (1986 Fr 29) Fir
T 19 F eI TRATE RIZA FIA 6 [T FEH g |

(7) st |fafa q2i % g 9w suers 97 AT gd gu g9 faann F stafateat v &,
SR T AT Hag IO & TIAeer I G2 67 Toq7elt & dqane S=me-fawe § ggrar o
ATHTAT T T |

(8) ATt AfATY Teas® A F¥ 31 WTH aF FY TT F TI I7IS(19 AT &l AqAT ATMAF Frears o
SuTarer VI 9% 39TaE IR 9% 30 S % TEId FA T

(9) FHIT ALFHTT FHT TATALI, I T TAGTY TAdT HATAT AT FIATT T AT FAT 6 TATEAT
fFeg & fore aaer-aw ux Ua fAeer T 9o, ST 98 ik 99 |

6. FETT TLHT AT ST TLRTE 6 ATIAGAAT & ITALT H THATAT FLA % o0 it 3um9, af% Fre
2, fafafdee == @it |

7. =9 ATIHAAT % ITG, AEAT A & IFAH ~ATIATAT AT IF ATATAT AT TACT g ATTEwaor
FTT T TS STReT AT UT g aTer Rt simeer, IS e 2, o o1efie 2 |

[FT. ©. 25/32/2016-SUaSTE-3T7E]
=t & =iedt, asriae Sft

(
(3) AT Afafa =7 ATEG=AT F IUFLT F ATITAT T AL FHT |
(
(
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[RRT II—SEC. 3(ii)]

SuTEe |

i, R e ffeareT avsta st F s TR adt 9 & SUSfSta S a1t aee

Tr———

< | g

<~ Y

T T > - —T T =
Map Showing Proposed Eco-Sensitive Zone of Gir, Paniya & Mitiyala Wildlife Sanctuary

Tyadia

Prepared For

Forest Daparimart. Gujarat Sizte

Iqrae-li

TRt Ty e it sAvestiT fRufy yoreft (s dy.ow.) F FAdens

(®) Tz odia ST i - e Rafa yomeh & [

w9 Sft. . wa., . . FETTT LR
1 SfT.T01 21°13'26.67"3 71°10'15.71"7.
2 Sfr.o02 21°15'57.64"3 71°14'5.27".
3 Sfr.u=03 21°182.54" 3 71°16'21.94".
4 Sfr.u=04 21°17'41.50"3 71°20'52.07".
5 Sfr.u=05 21°17'57.22"3 71°24'48.69".
6 Sfr.u=06 21°14'30.28"3 71°25'49.48".
7 Sft.u07 21°11'50.23"3 71°22'50.21"7.
8 SfT.U08 21° 8'32.66"3 71°20'1.65"7.
9 Sfr.u=09 21°6'10.24" 3 71°19'23.30".
10 SfT.u10 21°4'40.71" 3 71°17'7.93"9.
11 Sfro11 21°5'5.42"3 71°14'9.77".
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AT ol TS« STHEROT

13

(@) TR a=sie sty &t 9- ey fRfa yorret & Masrs

#. 9. Y. 9t T, SR A JETeT I9Max

1 sfr.oE01 21°17'42.87"3 70°31'25.46"].
2 sfr.ma02 21°16'50.05"3 70°32'4.48"7.

3 SfY. 703 21°16'24.96"3 70°37'18.13"7.
4 SfY. um04 21°15'33.78"3 70°42'9.71"7.

5 SfY. 705 21°14'36.29"3 70°48'11.96"7.
6 Y. 7706 21°19'35.46"3 70°48'26.26"7.
7 sfy.Tw07 21°19'5.88"3 70°53'0.03"7.

8 Y. 7708 21°15'54.48"3 70°51'41.60"7.
9 Y. 709 21°15'47.05"3 70°49'30.80"7.
10 Sf.TE10 21°11'54.89"3 70°49'25.69"7.
11 sfr.oE11 21°12'52.65"3 70°55'19.34"7.
12 sfr.oe12 21°11'29.27"3 70°59'57.37"7.
13 sfr.oe13 21°12'50.63"3 71° 3'48.72"Y.
14 sfr.oa14 21°10'7.27"3 71° 0'20.97"7.
15 sfr.oE15 21° 7'53.49"3 71° 5'1.71".

16 sfr.oa16 21°9'42.42"3 71° 7'43.45"Y,
17 sfroE17 21°6'44.61"3 71°12'57.31"7.
18 Sft.u18 21° 3'32.17"3 71°10'50.96"7.
19 sfr.ue19 21°0'41.97"3 71° 8'30.26"7.
20 Y. T20 21° 1'4.67"3 71° 4'6.25"7.

21 Sy ue21 20°56'55.12"3 71° 0'5.29"7.

22 Sfy.um22 20°59'37.58"3 70°57'20.96"7.
23 sfy.u23 20°55'57.50"3 70°52'17.63"7.
24 Sfy.u24 20°59'50.33"3 70°48'55.72"7.
25 Sfr.ue25 20°57'47.77"3 70°45'14.96"7.
26 sfr.ue26 21° 3'38.54"3 70°43'15.09"].
27 sfr.om27 21° 7'11.57"3 70°36'58.26"].
28 Sfr.ue28 21°11'34.78"3 70°34'22.70"].
29 sfr.oE29 21°5'35.87"3 70°30'24.87"7.
30 Sft.mE30 21° 5'46.23"3 70°27'55.69"7.
31 sfr.ue3d 21°11'16.21"3 70°30'5.10"7.

32 sfr.oa32 21°14'20.78"3 70°29'25.18"7.
33 SfY.uw33 21°13'46.29"3 70°32'29.55"7.
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(1) aTRRatae FaEt S €T & R aeasia 9o it - Aty Rt Jormet & [
%. H. ST, . T, s FETTT ETIIES

1 Sft.201 21°21'9.17"3 70°29'47.37"7.
2 1202 21°21'53.64"3 70°35'38.56"T.
3 ST.203 21°23'9.82"3 70°39'11.17"7.
4 Stt.204 21°21'27.05"3 70°41'0.77 7.
5 Sf.205 21°17'36.23"3 70°45'57.78"7.
6 1206 21°22'27.64"3 70°48'58.74"7.
7 Sf.207 21°20'35.63"3 70°55'7.71"9.
8 1208 21°17'43.33"3 71° 0'35.56"7.
9 1209 21°15'33.20"3 71° 4'49.96"7.
10 S.E10 21°12'17.91"3 71°12'14.49"7.
11 SrE11 21° 4'56.20"3 71°14'13.10"7.
12 S.E12 21°1'12.94"3 71°15'0.76"7.
13 S.E13 20°52'31.69"3 71°12'53.50"7.
14 214 20°54'48.97"3 71° 9'0.94"7,
15 Sft.215 20°55'7.77"3 71° 3'43.31"Y.
16 ST.216 20°55'9.29"3 70°58'18.81"T.
17 Sf.E17 20°50'48.67"3 70°54'46.18"7.
18 Sfr.218 20°52'54.20"3 70°48'58.47"7.
19 ST.E19 20°55'42.99"3 70°43'56.43"7.
20 Sft.220 20°57'15.81"3 70°37'44.94"7.
21 Sfr.E21 21° 4'16.13"3 70°34'58.22"7,
22 Sfr$22 21° 3'15.76"3 70°27'49.80"T.
23 Sft.223 21°0'56.71"3 70°23'25.47"7.
24 sfrg24 21°5'3.36"3 70°21'15.01"7,
25 St.225 21°10'12.05"3 70°21'1.22"7.
26 sft.526 21°15'4.71"3 70°25'15.21"7.
27 Sfr227 21°17'41.21"3 70°28'17.90"T.
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()  IFAT ISt ST o 9- Hew 1 Rt wurrelt % A
#. . ST, 9. T s € JEATST F9MTax
1 .01 21°15'56.47"3 70°49'43.59"7.
2 . 1702 21°15'52.45"3 70°51'0.06"7.
3 ot.1703 21°14'43.01"3 70°50'1.22"7.
4 . 1704 21°13'38.55"3 70°51'29.96"7.
5 ot .TH05 21°12'46.47"3 70°54'53.41"7.
6 . 1706 21°11'30.72"3 70°53'23.67"7.
7 . 1707 21°10'15.23"3 70°51'13.95"7.
8 ot 1708 21°12'13.30"3 70°49'31.84"7.
9 %Y. 7709 21°14'1.75"3 70°48'18.16"7.

(.) arffeurfas wady sier T F af{aT aegstie s & St.dt uw., [ders

w9 Y. 1. . =&, JEATST F9MTax
1 #1201 21°20'47.37"3 70°55'43.61"7.
2 41202 21°19'58.09"3 70°59'7.71".
3 41203 21°18'3.52"3 70°59'24.73"7,
4 11,204 21°15'25.19"3 70°57'52.91"].
5 41205 21°13'6.30"3 70°56'45.92"7.
6 41.206 21°16'55.65"3 70°52'0.27".
7 41207 21°19'21.01"3 70°53'6.95".

(=) Tafeare avshia st it g-sesha Rufa yoret & FAdens

#. 9. Sfi. 9t wH. s & JEATST Z9MTaY
1 TH.TE01 21°11'50.93"3 71°14'34.88"7.
2 TH.TH02 21°11'58.85"3 71°15'41.32"7,
3 TH.TE03 21°11'43.21"3 71°16'51.57".
4 TH.TH04 21°11'5.76"3 7 1°16'20.24"7.
5 TH.TH05 21°10'21.31"3 71°17'36.63"T.
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16 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
w9 Y. ft. T, e Y JETTST IS
6 TH.TH06 21°9'28.84"3 71°16'23.04"7.
7 TH.TH07 21°9'45.13"3 71°15'51.94"7.
8 TH.TH08 21° 9'47.60"3 71°14'41.03"7.
9 TH.TH09 21° 9'33.53"3 71°13'25.51"7.
10 TH.TH10 21°10'49.70"3 71°13'46.11"7.

(=) ariRufas gt = @ & Afearar a=sha sraae & St ft.wa. Aders

%. H. ST, . T, s LS. JETTT LR
1 Tq.301 21°13'26.67"3 71°10'15.71"7.
2 Tq.302 21°15'57.64"3 71°14'5.27"7.
3 TH.203 21°18'2.54"3 71°16'21.94"7.
4 TH.204 21°17'41.50"3 71°20'52.07"7.
5 TH.205 21°17'57.22"3 71°24'48.69"7.
6 TH.206 21°14'30.28"3 71°25'49.48"7.
7 w207 21°11'50.23"3 71°22'50.21"7.
8 TH.208 21° 8'32.66"3 71°20'1.65"T.
9 TH.209 21°6'10.24"3 71°19'23.30"7.
10 TH.210 21° 4'40.71"3 71°17'7.93"7.
11 .31 21° 5'5.42"3 71°14'9.77"7.
12 312 21° 8'7.71"3 71°12'44.90"7.
13 313 21°10'58.25"3 71°11'29.46"7.
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SqTeg-1I
TR T AT ST 6t FAT T U S TTRIEATOF GAT ST 6 St S arer JTAT 1 G
aTRR T Faal ST o STaeTd ST aTer ATHT T I HHT o 127 o are = g4
I -

TAQTAT, AHEIR, TNTE, HALTAT, HETETaTeT, QTadT, I, HaraT, Jormy, Ferar (9), &,
g, EaTeET, 9 grEE, WHAT, " e, 9497 aE0=a, giEEel, deidre, TEY, SAE, goTl
fooTferaT, Saar, So|Y, F:EdT, e Faral, qarare, JAredl, "eY, Y7 M9, A EaEr, 9HE,
sFaTear, e, Tardr, T9Telt, dE, SAfEaET, JieT quTeETr, WA, A9, Ga Feadl, qar g9 T
=T, WieT Sear, 9 Sear, fmaret, s9, <8, J1el 99T, Agaau, Tei, SHIEm, @eEr [
T Fr HHTT

T4

foraTeT, ETEe, T, Jredl, TTENT, T, TATET, T&T, TG, IR, AT, HieT HAT, YT, AT,
SAATET, AvaE, HEEdUIT, Feel, ST, ST, [FaTdl, ST, STaiaret, Iqa<l, deamare, S,
FEETAT (W), TAT TATHAT, FELATE, HIST AT, FAFT AT, FETEEAT, STHET, Ao, &,

FR, GEATIOT, Fl, ATavs, HIHAT, HIETE, e ararel, |, WY, J9rard, s, aarer, avyer,

FRR, FATFURTT, HIT FIesaT, HAheT 979 i {0
zferor -

FTELATYS, HILET, AATERT, T, FGTRTERY, ARAE, TATAIR, T FaT, TANIT HITETE, FATEA, FHT
fooeft, sweTe, foemT, Svar, =T, e, gamed, TEEr, aqmE, e, 9899, 97, W, 3@,
FITERT, AL, TATAT AT, JIET H49T, TETAT, TFEal, ST, Swaddl, Ivadd, S9al, TETIEY, HIgradqiT,
FefT, T, ASATEN, TSAT, STAT, [UEAT, S[EATAT, TXAATAT, STTAT, ARIATAT, TrTL, AFTATE, FHIHAT,
FrdteT, arear, Sramer, e, sy, sre, auettar, =EamE, aadt, aerar, THIET, e EaaT,
Head, ST, AT, TaA, [URRA, AT, TATET, TITare, qeadr, IHLST, IHIAT, Gl 91,
B, T, qTerat, @ [, g9 9id, eest A ary Y e

afsy -

HqicrT, FadT, WEYETE, g, T, forear, arawdrd, 7AW, A9, HeReEl, AArde, Qreiuudl,
AREAY, @Y, TS, HHIET, §@aday, AT, @ladl, AIENTH, aagaT (W), Hiadsm? (9T), &,
HETATE, TAHIgaT, AT, TARAT HArare, FATEd, IHAAT, Graraat, TEE, SAoay, ATe qaTal, Hrar
oo, TATET, AT H1eT, TETIRT, FAEHT, 9% AT 9%, HIeT S(ies(al, TEHT, TATET, 3&, TET,

IeqaaT, qavd, e, TETIEY, WU, asTal, ST ST, FaaaTdT, Shiadl, araies, SeY, AadT,

T T=eht, ordaa, PAea, a=ar, dvead, aeiar, 9T, RYE-SEY, T0aed, Y, SHIAT, TATal,

AT e, g=st Tat, gast A1, == a1 i fHur
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[RRT I—SEC. 3(ii)]

TR qa€t ST % ST S AT ATHT HT A0

. IS e | wiRRafiw Ead | e | iRawaw | afdgfRa | ofifRefts | feoft
s SHATEE | & | @emy | e | €@ EWE
™ FRwy) | TAEA
(@)
1 2 3 4 5 6 7 8 9
1 | ETE | SETE 1) STFT #1 1109.90 46.61 1156.51 | WTirefas
GEEUSIE]
EQREIES
SHITI
2) JHSTAT #r2 381.68 0.00 381.68 | fie-fireame
LIERIR
i fRefa
GEEUSIE]
3) 3 335.38 0.00 335.38 | T
4) HET- T4 609.09 0.00 609.09 |  -TgI-
AT
5) TTHET 15 548.16 0.00 548.16 | -7zl
6) HereT-EfeAT =16 251.85 0.00 251.85 |  -TEI-
7) BIEATE 77 752.73 0.00 752.73 -
8) FdTieAT Hier | 18 295.64 0.00 29564 | Tl
9) SAATIAT AT 19 147.49 0.00 147.49 TN
10) FAWH 10 329.36 0.00 329.36 TE-
11) &t faferar %111 1004.16 0.00 1004.16 -TE-
12) Harfere 112 311.82 0.00 311.82 |  -a@H-
(|m)
13) dagTe #13 534.24 0.00 534.24 8-
()
Pt Feehe 6611.50 46.61 6658.11
2 |TmE | e 1) Forqe=r 14 1248.67 149.14 1397.81 e
HITI
iR
GEEUSIE]
2) e #7115 528.45 56.96 585.41 TN
3) =T 4116 710.88 0.00 710.88 | Il
4) foraT 17 548.21 117.25 665.46 8-
5) ATt T #1718 1275.60 0.00 1275.60 -
6) JHITT 4119 2062.13 38.23 2100.36 -TE-




[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 19
# | T e | wiRRafiw Ead | e | iRawaw | afdgfRa | ofifRefts | feoft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFR)
1 2 3 4 5 6 7 8 9
7) SHIE-AagT | #20 242.15 0.00 242.15 -TEr-
8) STaerar %121 390.17 330.03 720.20 -TE-
9) geTAT #122 684.15 179.02 863.17 -TEl-
10) AT 123 610.59 165.12 775.71 -TE-
11) TISITITT 4124 645.54 380.81 1026.35 -TE-
12) FATHL #7125 2192.08 0.00 2192.08 -TEi-
13) e %126 405.52 0.00 405.52 -TE-
14) =T 127 2075.62 0.00 2075.62 RIERII
SHITI
EHREDIRED
LECIESIT
ECIL AR EICIER 15) TraE #1208 1153.40 |  683.01 1836.41 e
SHITIT
EHREDIRED
EECIESIT
16) A I-AILT 129 2895.08 0.00 2895.08 -TE-
17) ST 7ot #130 834.53 | 388.69 122322 |  °fAT
THIATI
CHREDIRED
EEEUSIE
18) TZETs #131 2586.28 0.00 2586.28 e
THITI
CHREDIRED
EEEUSIE
19) T7¥ #132 646.79 0.00 646.79 -TEr-
20) #eTear 133 176.82 0.00 176.82 -TE-
21) fesmrtea #134 396.86 0.00 396.86 -TEr-
22) FteaT 135 342.77 0.00 342.77 -TEr-
23) gTteaT 136 1084.60 0.00 1084.60 -TE-
24) eTreEEeT 137 577.44 0.00 577.44 -TEl-
e
25) ferefrar #138 593.20 82.00 675.20 -TEr-
26) STHETT 139 641.91 0.00 641.91 -TE-
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20 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
. JEHT | TIRFEAw AT | IR | AT e | At | arRRae feoqeft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFR)
1 3 4 5 6 7 8 9
27) AT #7140 466.15 0.00 466.15 e
STHIATI
CHREDIRED
EEEUSIE
28) ffasar #7141 382.43 0.00 382.43 -TE-
29) zafar-Rie #7142 853.26 0.00 853.26 -TE-
30) ATET FEAT #7143 727.34 0.00 727.34 -TEi-
31) =¥t 4144 1107.02 0.00 1107.02 -TE-
32) grer 145 1081.50 0.00 1081.50 | fFre-RAme
gEATEAT NIEEI
R IRED
LEEUSIE
33) Farf=ar %146 838.68 2.13 840.81 -TE-
34) Faar "ieT 147 1320.27 173.78 1494.05 -TEl-
35)FTaar 74T #7148 998.75 0.00 998.75 -TEr-
36) frgmaTs #7149 939.07 0.00 939.07 -TE-
37) efrzarf=a #150 213.83 0.00 213.83 -TEr-
38) HraT #7151 871.32 0.00 871.32 -Tel-
e
39) gewfaar =T | A52 433.19 0.00 433.19 -TE-
40) =ZreaT #153 563.75 0.00 563.75 -TET-
41) TrateET 4154 603.76 0.00 603.76 -TE1-
42) IHETE aqAT 155 366.59 3.27 369.86 -TET-
43) T %156 427.39 0.00 427.39 -TE-
44) ga7 157 665.81 0.00 665.81 -Tel-
45) gt 158 242.65 0.00 242.65 -TE-
46) FAT (TaT) #159 630.25 0.00 630.25 -TEr-
47) At #160 459.54 0.00 459.54 e
THITTY
CHREDIRED
EEEUSIE
48) saar #7161 923.63 0.00 923.63 -TEr-
[ECIERS 49) IETAT %162 533.45 0.00 533.45 -TE-

336



[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 21
# | T e | wiRRafiw Ead | e | iRawaw | afdgfRa | ofifRefts | feoft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFRT)
1 2 3 4 5 6 7 8 9
50) FATATE #7163 723.40 0.00 723.40 -TE1-
51) StaraTe 4164 1201.98 170.26 1372.24 -TE-
52) ATATT #7165 1041.96 72.09 1114.05 -TEr-
53) &t #4166 448.47 0.00 448.47 | fre-fRram=
LIERIR
CHREDIRED
LEEUSIE
54) Agat 167 358.55 0.00 358.55 -TEl-
FRUEEIE 44973.43 | 2991.79 | 47965.22
3 | e | HER=T 1) ZaTedt #168 717.59 0.00 717.59 e
STHITI
CHREDIRED
EECIESIT
2) AEITL-FTAT #1769 608.53 246.82 855.35 -TEi-
3) FAEE 70 632.11 236.22 868.33 -TEr-
4) T-ErfeaTe 71 517.66 133.12 650.78 -TE-
5) Sfrestar 72 942.50 385.88 1328.38 -TEr-
6) TSTE-garar | #173 86.31 332.32 418.63 -Tr-
7) L8 74 205.07 | 1112.67 1317.74 -TE-
8) TTTET 75 167.44 257.07 424.51 -Tel-
9) TafFaT 76 96.62 89.24 185.86 -TEr-
10) FTHATE 77 103.91 979.04 1082.95 -TET-
11) T 78 348.93 | 1874.13 2223.06 -Tel-
12) Tt 179 139.82 306.27 446.09 -TEr-
13) |- 180 874.83 0.00 874.83 -TE-
e
14) FarferT 181 108.47 247.71 356.18 -TEr-
15) SrEaTeT 182 1237.90 234.90 1472.80 -TEr-
16) TaCAT 183 677.50 0.00 677.50 -TE-
17) <=frare 4184 517.64 0.00 517.64 -TEi-
18) ASTfaait #185 464.41 151.16 615.57 -Tel-
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22 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
. e | wiRRafiw Ead | e | iRawaw | afdgfRa | ofifRefts | feoft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFR)
1 3 4 5 6 7 8 9
19) Fea=TaTsT #7186 705.09 0.00 705.09 -TEr-
20) et 187 637.59 0.00 637.59 | fe-fwa=
feraTT
R IRED
LEEUSIE
21) AR #7188 1236.45 0.00 1236.45 -Tel-
22) T #7189 1080.39 0.00 1080.39 e
HITIU
R IRED
EECIESIT
23) FaAT #7190 1888.57 0.00 1888.57 | fie-fimame
frferar
R IRED
LECIESIT
24) =T %191 939.99 0.00 939.99 -TE-
T FreeRe 14935.32 | 6586.55 | 21521.87
4 e 1) gdr #92 1288.85 0.00 1288.85 e
(&) I
EHREDIRED
LEEUSIE
2) TETH 193 672.80 108.50 781.30 -TE-
3) STAEY %194 1606.22 0.00 1606.22 -TE-
4) TR #7195 653.13 0.00 653.13 -TE1-
5) waea =T %196 1131.87 0.00 1131.87 -TET-
6) TS #197 706.14 141.64 847.78 -TE-
7) A #7198 1090.17 28.29 1118.46 -Tel-
8) s T #199 1557.19 218.45 1775.64 -TE-
9) Fferaar #1100 707.64 110.55 818.19 -TEl-
10) 3TFeAT #1101 654.03 0.00 654.03 -TEr-
11) T #1102 373.74 0.00 373.74 -TE-
12) TATAT #1103 382.31 0.00 382.31 -TEr-
13) FEeRTeAT #1104 365.31 0.00 365.31 -TEr-
14) Ffe=T #1105 559.77 0.00 559.77 -TE-
15) AT #1106 809.99 9.53 819.52 -TEr-
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Lo 11 —=vs 3(ii) ] IR 1 TSI : STETERYT 23

. IS e | wiRRaftw s | ywead | e e | sfagfa | wfiReltw feoquft

. ST # I % i EFRR) ITHT | HAA T F

Ll GRE) | TN
(FFRT)

1 2 3 4 5 6 7 8 9
16) axTHT #1107 356.92 101.11 458.03 -TE1-
17) F=a3aTe #1108 932.42 0.00 932.42 -TE-
18) =T #1109 1405.92 | 522.24 1928.16 -
19) ZAATAT #7110 634.50 0.00 634.50 -TE-
20) FaaT #1111 1453.29 0.00 1453.29 -Tel-
21) dgaT 112 454.74 80.13 534.87 -TE-
22) Feat #1113 1078.77 386.18 1464.95 -TE-
23) gq«T #1114 315.23 40.37 355.60 -Tel-
24) fraerar 115 219.52 0.00 219.52 -
25) TgTar #7116 421.61 63.41 485.02 -TE-
26) 31T fRiT 117 551.77 50.29 602.06 -TE-
27) ST 118 762.10 0.00 762.10 -TE-
28) gaTaTE #7119 630.34 22.75 653.09 -Tel-
29) F=AT #1120 805.71 20.23 825.94 -Tel-
30) =T #r121 468.54 36.83 505.37 -
31) sr=graaT #1122 483.94 0.00 483.94 -TE-
32) STeEr #1123 280.29 0.00 280.29 -TE-
33) Tt #r124 430.62 0.00 430.62 -TE-

3 feTT 24245.39 | 1940.50 | 26185.89

5 | YrTe EDIEDIRS 1) #1125 2313.68 258.71 2572.39 iz

et raeETE AT
GECUEIC]

2) AT #1126 1081.38 0.00 1081.38 -TE-
3) HeTfew 127 517.79 0.00 517.79 -Tel-
4) HeTaTe #1128 2347.95 677.20 3025.15 -Tel-
5) TTTET #129 841.72 180.96 1022.68 -
6) et #1130 576.12 | 326.86 902.98 -TE-
7) srteefia #1131 807.67 0.00 807.67 -TE-
8) SreraT #132 856.20 0.00 856.20 -TE-
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24 THE GAZETTE OF INDIA: EXTRAORDINARY [RRT Il—SEC. 3(ii)]
. IS e | wiRRaftw s | ywead | e e | sfagfa | wfiReltw feoquft
. ST # I % i EFRR) ITHT | HAA T F
Ll GRE) | TN
(FFRT)
1 2 3 4 5 6 7 8 9
9) YT T3ITAT #1133 597.87 0.00 597.87 -TE1-
HSIAT T 354.86 0.00 354.86 T
10) STfeT #1134 366.56 0.00 366.56 -TE-
11) drega® #1135 701.54 0.00 701.54 -TE-
12) HIEATE #1136 789.80 0.00 789.80 -TE-
13) fa=graTs #1137 343.32 0.00 343.32 -TEl-
14) 3refiax #1138 1492.88 0.00 1492.88 -TE-
3 feTT 13989.34 | 1443.73 | 15433.07
6 | ITTE qeATeT 1) Fraare #1139 1933.95 | 273.00 2206.95 e
SRREYRR)
i fRefa
GEEUSIE]
2) feza= #1140 305.15 75.64 380.79 -TEl-
3) g™ #1141 873.31 601.52 1474.83 -TE-
4) TTAZGA #7142 458.15 341.31 799.46 -TE-
5) g9 #1143 99.22 0.00 99.22 -TEi-
6) e #1144 520.83 156.08 676.91 -TE-
7) ST #1145 919.18 | 1140.60 2059.78 -Tel-
8) & #r146 227.44 | 493.68 721.12 TN
9) T #1147 439.94 567.54 1007.48 -Tel-
10) FIaTE 47148 1382.29 263.15 1645.44 -TEi-
11) eraT #149 1530.18 | 382.34 1912.52 -
12) Tzar #1150 1001.61 151.61 1153.22 -Tel-
13) TR (THT) | =T151 623.48 | 695.88 1319.36 -TE-
14) Hr%H #r152 922.45 83.02 1005.47 -TE-
15) THALT #1153 512.10 0.00 512.10 -Tel-
16) =T #154 533.53 | 753.44 1286.97 -
(N EEIEEIE #1155 1526.14 0.00 1526.14 -TEl-
18) TH=HT #1156 487.79 800.80 1288.59 -Tel-
19) FAAZITAT #1157 757.28 601.70 1358.98 -TE1-
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Lo 11 —=vs 3(ii) ] IR 1 TSI : STETERYT 25

. IS e | wiRRaftw s | ywead | e e | sfagfa | wfiReltw feoquft

. ST # I % i EFRR) ITHT | HAA T F

Ll GRE) | TN
(FFRT)

1 2 3 4 5 6 7 8 9
20) STt #1158 668.91 704.13 1373.04 -TE1-
21) geT-aHT #1159 1419.54 133.30 1552.84 -Tel-
22) IR #1160 505.94 | 338.55 844.49 -TE-
23) gawfaar #1161 1116.54 616.36 1732.90 -TE-
24) THrET #1162 498.62 0.00 498.62 -TE-
25) favex #7163 601.47 0.00 601.47 -TEl-
26) THHAT 1164 562.69 203.30 765.99 -TE-

3 feTT 20427.73 | 9376.95 | 29804.68
7 | T Eall 1) Fraefy #1165 755.64 1.16 756.80 e
AT
i fRefa
GEEUSIE]

2) et #1166 682.04 0.00 682.04 -TE-
3) Taaar 167 836.66 610.48 1447.14 -Tel-
4) FrfeaT #1168 980.55 0.00 980.55 -TE-
5) THAITIT #1169 706.05 105.53 811.58 -TEi-
6) FYaT #1170 294.15 225.08 519.23 -Tel-
7) FaRAT 171 304.43 0.00 304.43 -TE-
8) STHaTT #1172 679.01 414.44 1093.45 -
9) qrefteaT #1173 1217.10 0.00 1217.10 -TE-
wfaw
10) feremas 174 1340.36 0.00 1340.36 -TET-
11) 1T #1175 582.46 0.00 582.46 -TEi-
12) "rE #1176 447.80 0.00 447.80 -TE-
13) Tt 177 628.18 0.00 628.18 -TE-
14) FrET #1178 498.25 0.00 498.25 -TEl-
15) F=faT #1179 458.59 0.00 458.59 -TE-
16) ATE #1180 464.78 485.63 950.41 -Tel-
17) oY #1181 412.73 0.00 412.73 -
18) FataaT 1182 241.34 60.62 301.96 -TE-
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26 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
. TR gadt | Twens | e &y | aftgca | iRRafs feoqeft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFRT)
1 4 5 6 7 8 9
19)  f=w-reer | 41183 1588.65 0.00 1588.65 -TEr-
(1) (arifeerfa=
GECIESIEE:)
THAA &
ERCIEES
20) &9 1184 1349.55 0.00 1349.55 e
SHITI
CHREDIRED
LECIESIT
21) waET #1185 1274.71 0.00 1274.71 -TEr-
22) SHEITT 41186 658.52 0.00 658.52 -TE-
23) 9T #1187 1429.86 0.00 1429.86 -TE-
24) FHIE #1188 490.37 0.00 490.37 -TEr-
25) gRTEaTE #1189 457.03 34.99 492.02 -TE-
26) ST #1190 320.81 0.00 320.81 -TE-
27) FA<r #7191 517.22 0.00 517.22 -TEr-
28) FTtHaT #1192 1662.84 0.00 1662.84 -TE-
29) ey wett | 41193 721.30 0.00 721.30 -TE-
30) AT HIeAT #1194 347.87 0.00 347.87 -Tel-
31) shferaT Jreft #1195 292.83 0.00 292.83 -TE-
32) =TT oAt #1196 154.71 0.00 154.71 -TET-
33) sfear #1197 941.44 26.12 967.56 -TE1-
34) Feyar #1198 425.69 0.00 425.69 -TET-
35) TgferaTaT #1199 1261.88 77.31 1339.19 -TE-
TAAT-HATT
36) TgferaTaT #1200 971.46 0.00 971.46 -TE-
a1
37) dE= #1201 577.07 0.00 577.07 -Tel-
38) eTshaat #1202 1178.50 0.00 1178.50 -TEr-
39) AT #1203 702.32 0.00 702.32 -TE-
40) HAT-HTeAT #1204 434.52 0.00 434.52 -TEl-
T FrereRe 20289.27 | 2041.36 | 31330.63

342



[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 27
# | T e | wiRRafiw Ead | e | iRawaw | afdgfRa | ofifRefts | feoft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFR)
1 2 3 4 5 6 7 8 9
g | wHIeAT | =EAT 1) qeaTtaaT #1205 810.33 0.00 810.33 e
STHIATI
CHREDIRED
EEEUSIE
2) S|t #1206 1218.31 0.00 1218.31 -TE-
S ERE #1207 738.70 0.00 738.70 | ffeaTem
SHITI
R IEED
LECIESIT
4) a1 #1208 1163.98 0.00 1163.98 -TE-
5) zferametr #1209 730.36 0.00 730.36 -TEr-
6) ey #1210 1726.90 69.95 1796.85 e
THIATI
EHREDIRED
LEEUSIE
ERIREECIESS #1211 654.89 0.00 654.89 -TE-
8) eraTtaaT #1212 331.99 376.65 708.64 -TEr-
9) TewdT #1213 694.39 658.08 1352.47 -TEr-
10) fogeraT 1214 1102.54 | 1096.13 2198.67 -TE-
qHTAT | TEAT 11) arteaT #1215 220.34 | 2604.16 2824.50 -Tr-
12) q=a =T #1216 387.27 0.00 387.27 -Tel-
13) gagadT #1217 617.27 0.00 617.27 -TE-
14) TETAT #1218 385.66 356.95 742.61 -Tel-
15) FHATeAT #1219 304.21 389.22 693.43 -TEr-
16) FHTaT #1220 729.33 0.00 729.33 -TET-
17) sreattoraTer | #221 590.21 412.63 1002.84 -TEr-
18) ATaTATIT #1222 317.06 | 1047.89 1364.95 -TEr-
19) FTeT #1223 527.80 | 1006.50 1534.30 -TE-
20) @EHTT #r224 1218.49 735.56 1954.05 -TEl-
21) =ET #1225 889.78 0.00 889.78 -TEi-
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28 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
. niRaRwaadt | mmas | Ramdw | aftgRa | wikRats | feoft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFR)
1 4 5 6 7 8 9
22) GEAT (FTT) #1226 2270.69 0.00 2270.69 | fafeTen
THIATI
CHREDIRED
EEEUSIE
(CURERIEED
GECIESIDEC)
THAT G
FUafeid 8)
23) TAIAT #1227 1659.93 0.00 1659.93 | fafeeT
SHITI
R IRED
LECIESIT
24) FrdaT #1228 858.97 0.00 858.97 -TE-
Y AEIERIE #1229 1099.35 0.00 1099.35 -TEr-
Y ERIERI #1230 1434.39 0.00 1434.39 -TE-
27) AT #1231 346.75 0.00 346.75 -TE-
T
28) wavar #1232 1079.23 0.00 1079.23 -Tr-
29) rfeaT #1233 756.40 103.20 859.60 -Tr-
30) FLaTAT 1234 908.08 59.63 967.71 -TE-
31) TEAT HeF o | A1235 1072.26 0.00 1072.26 e
SHITI
CHREDIRED
EECIESIT
32) STSHAT Helh #1236 596.05 0.00 596.05 -TEr-
T
33) M #1237 617.52 0.00 617.52 -Tel-
34) TeraT #1238 733.65 0.00 733.65 -TE-
35) STHET #1239 1863.86 242.81 2106.67 -TEl-
36) eaT #1240 577.73 0.00 577.73 -TEl-
37) faafar #1241 576.90 0.00 576.90 -TE-
38) wafaT #1242 377.72 0.00 377.72 -TEi-
T FreeRe 32189.29 | 9159.36 | 41348.65
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[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 29
# | T e | wiRRafiw Ead | e | iRawaw | afdgfRa | ofifRefts | feoft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFR)
1 2 3 4 5 6 7 8 9
9 | wwEA CIR] 1) FHTEET #1243 661.73 | 1138.60 1800.33 e
STHIATI
CHREDIRED
EEEUSIE
2) =F=TE #1244 1949.65 513.88 2463.53 RIERII
THIATI
EHREDIRED
EEEUSIE
3) gf=ar- 1245 1595.88 | 3357.84 4953.72 -TE-
LTI
4) FETierT 1246 1261.14 0.00 1261.14 -TE-
THTE 326.40 156.80 483.20 -TEr-
THCAT IR 5) wiTE 247 44718 910.07 1357.25 e
THIATI
CHREDIRED
LEEUSIE
6) TaT #1248 499.37 0.00 499.37 -TE-
7) FATHTAT #1249 253.77 895.82 1149.59 -TE-
8) HETIT #1250 492.09 325.34 817.43 -TEi-
9) MraT® #1251 1155.96 578.44 1734.40 -TE-
10) T\TET #1252 267.88 | 1657.93 1925.81 -TE-
11) Fraar #1253 516.70 0.00 516.70 | AT
SHITIT
CHREDIRED
EEEUSIE
12) STerstiaar #1254 697.97 223.45 921.42 e
SHITI
arifRafas
EEEUSIE
13) qefEre- | =1255 1681.83 0.00 1681.83 -TEr-
EIREd
14) TSI #1256 338.58 0.00 338.58 -TE-
15) Eet #1257 728.41 0.00 728.41 -TE-
16) TaTeT #1258 2175.97 0.00 2175.97 -TEl-
17) wfgrar=mas | #1259 516.38 316.84 833.22 -TE-
18) TR #1260 3450.17 | 2529.28 5979.45 -TE-
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30 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
. niRaRwaadt | mmas | Ramdw | aftgRa | wikRats | feoft
. ST W UTHT % S ERER) FATHT | AT ®
a ERT) LR
(FFR)
1 4 5 6 7 8 9
19) F= AT #1261 507.71 0.00 507.71 -Tel-
20) sfr=r 1262 2061.57 160.04 2221.61 -TE-
21) e #1263 932.86 129.11 1061.97 -TEr-
22) qTFEFIT #1264 762.66 88.24 850.90 -TE-
23) #rzmT #1265 772.53 0.00 772.53 -TE-
24) FEaT #1266 848.41 127.49 975.90 -TEr-
25) 4T (9TT) #1267 1190.74 198.50 1389.24 -TE-
(arfefRerfas
GECIESIEE:]
ok 7
e &t
Tfeaferd 8)
26) g #1268 1240.48 14.16 1254.64 e
STHITI
CHREDIRED
EECIESIT
27) Hie Ao #1269 3289.50 27.71 3317.21 -TEr-
28) wfgaT-gqrer | #1270 1682.66 | 1126.66 2809.32 -TEr-
29) et #1271 1523.65 0.00 1523.65 ferT
THIATI
EHREDIRED
EECIESIT
30) F=HT 1272 215.76 0.00 215.76 -TE-
31) fmew #1273 1978.85 0.00 1978.85 -TEr-
32) foate 274 498.68 56.56 555.24 -Tel-
33) gerforat #1275 1112.20 0.00 1112.20 -TE-
34) AT #1276 470.78 0.00 470.78 -TEl-
35) AHEAT 277 714.30 69.59 783.89 LR
THIATI
EHREIRED
EEEUSIE
Pt Feehe 38820.40 | 14602.35 | 53422.75
10 1) fafearmer 1278 2639.18 | 1955.14 4504.32 | TafeTen
SHITIT
EHREDIRED

GEEUSIE]
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Lo 11 —=vs 3(ii) ] IR 1 TSI : STETERYT 31
. IS e | wiRRaftw s | ywead | e e | sfagfa | wfiReltw feoquft
. ST & gTEY ¥ & @FFER) I | AT F
Ll GRE) | TN
(FFRT)
1 2 5 6 7 8 9
) EE #1279 530.16 0.00 530.16 -TE-
3) ffeamars #1280 165.09 0.00 165.09 -TE-
4) LT #1281 1081.31 0.00 1081.31 -TEl-
5) STATITHITIT #1282 1497.64 0.00 1497.64 -Tel-
6) srraTeat #1283 3151.93 0.00 3151.93 -TE-
HEEIE] #1284 2115.93 0.00 2115.93 -TEl-
8) FuTaT #1285 2816.16 0.00 2816.16 -Tel-
9) STare #1286 1749.45 0.00 1749.45 -Tel-
10) T #1287 1378.67 0.00 1378.67 -
11) TR #1288 640.34 32.45 672.79 -Tel-
(W REERELES #1289 635.78 199.85 835.63 -TE-
13) TETFET #1290 3263.18 30.20 3293.38 -TE-
3 feTT 21664.82 | 2217.64 | 23882.46
11 | FAEEAT | TRTETE | 1) Ry #1291 2028.06 0.00 2028.06 iz
AT
ENREIGE]
GEEUSIE]
3 feTT 2028.06 0.00 2028.06
TA I 249174.55 | 50406.84 | 299581.39
qaq
. e AT CHRGRINED Ravdm | aftgfaaw | wRReRs
g, Hd S # @FF) & (FRER) | HA I F g
TTHT o ATH & (FFAR)
1 2 3 4 7 6 5
1| T ESIRE 13 6611.50 46.61 6658.11
[EICIER 54 44973.43 2991.79 47965.22
HaTTET 24 14935.32 6586.55 21521.87
wier(gfe) 33 24245.39 1940.50 26185.89
FITHATE 14 13989.34 1443.73 15433.07
Tt 26 20427.73 9376.95 29804.68
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32 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
7 | % 40 29289.27 2041.36 31330.63
7 | T e 204 154471.98 24427.49 178899.47
2 | sHEs 1 | @ 38 32189.29 9159.36 41348.65
2 | & 35 38820.40 14602.35 53422.75
3 | | 13 21664.82 2217.64 23882.46
4 | STHETETE 1 2028.06 0.00 2028.06
4 | T 87 94702.57 |  25979.35 120681.92
11 | I 291 249174.55 50406.84 299581.39
gty IV
iR Tadt S ¥ "fera & % sianta e AT arat % sfrdiog A
FG | TWaE S | @ JIH | T ELIN ERULEY
1 11 IAE | TR STHT 21° 20' 36.310" 3 70° 31'51.575" 7
2 A2 | TR | AT LHATAT 21°23'25713"3 70° 37" 15.837" 7
3 3 | TWE | EE EEL 21° 23'30.422" 3 70° 34' 55.571" 7
4 4 | TWE | EE W BT | 21° 23 44.062" 3 70° 36'6.193" T
5 A5 | TWE | e AT 21°24'3.937" 3 70° 33 14.723" 7
6 6 | TME | EE e @ 21° 24' 11.459" 3 70° 31' 47.504" 7
7 #7 SATTE SATTS EARCIE] 21°25'2.024" 3 70° 33' 25.071" ¢
8 fig | e | e FIAMCATHET | 21° 24' 49.259" 3 70° 34' 50.777" 1
9 9 | TME | EE FTAMATTAT | 21° 24' 36.924" 3 70° 34' 39.207" 7
10 10 | TWE | EE TATH 21° 25'59.078" 3 70° 34' 42.984" 7
11 1| TWE | e e faafer 21°28'59.914" 3 70° 39' 28.123" 7
12 12 | TWE | EE HaforTe 21°29'4.248" 3 70° 37' 33.834" 7
13 f13 | TWE | EE EEtEl 21° 27'47.730" 3 70°37'5.113"
14 14 | Twe | A | Rme 21°17' 37.847" 3 70° 35' 5.490" T
15 A5 | Tme | fEear i 21°17'11.687" 3 70° 36' 53.825" 7
16 e | T | fEEe e 21° 16' 56.342" 3 70° 38' 12.305" 7
17 17 | e | A | e 21°15'58.918" 3 70° 40' 47.586" T
18 g | Tre | farEe | A 21° 18'4.663" 3 70° 39' 57.297" 7
19 g | TmE | AT | sme 21° 16' 54.309" 3 70° 42' 33.749" 7
20 fr20 | IATE | A | SEEd 21° 16' 22.596" 3 70° 43' 25.784" 7
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[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 33
#. 8. | Tas IAHT | T ELIN ERULEY

21 #121 [EiCIERS EEEEL 21°15'4.980" 3 70° 44' 14.529" 7
22 #7122 [EECIERS e 21° 16' 6.652" 3 70° 44' 58.341" 7
23 #123 [EiCIERS aA T 21° 16' 50.364" 3 70° 45' 40.633" 7
24 #124 [EiCIERS EEIN 21°15'47.914" 3 70° 47' 32.277" 7
25 #125 ECIERS FATLL 21°18'55.358" 3 70° 46' 45.815" 7
26 %126 [EiCIERS HUEEEIA 21°18'46.277" 3 70° 47' 54.202" 7
27 #H27 EICIER ERaiEl 21° 18' 57.507" 3 70° 54' 46.194" 7
28 128 [EECIERS CIEGE] 21°21'49.581" 3 70° 51' 29.942" 7
29 #29 [EICIER CIERMERTI 21°21' 2.566" 3 70° 38' 29.076" T
30 #7130 [EiCIERS Tt T 21° 16' 56.660" 3 70° 52' 48.375" 7
31 #131 [EICIER LRGIES 21°19'55.721" 3 70° 42' 12.919" 7
32 #32 [EiCIERS ELES 21°20' 32.155" 3 70° 36' 59.284" 7
33 133 [EECIERS FTET 21°20' 26.041" 3 70° 39' 55.128" 7
34 134 [EECIERS [EELER 21°22'50.525" 3 70° 38'20.198" T
35 #35 [EiCIERS EElRR] 21°22'30.433" 3 70° 37" 10.971" 7
36 136 [EECIERS ERCiEll 21° 19' 50.086" 3 70° 35' 20.205" T
37 37 [EECIERS qraraEer AT | 21° 21 12.558" 3 70° 35' 5.405" T

38 138 [EiCIERS ferferam 21°18'52.704" 3 70° 33'50.412" 7
39 139 [EECIERS EELCIEL 21°20'5.626" 3 70° 33' 30.145" 7
40 140 [EECIERS T 21°18'49.301" 3 70° 36' 23.390" T
41 f141 [EiCIERS [MELEEEI 21°18' 58.259" 3 70° 37' 6.965" T

42 #142 [EECIERS Tt (fm) 21°18'46.722" 3 70° 38' 3.436" T

43 143 [EECIERS FETAT AT 21°21'56.852" 3 70° 36' 28.274" 7
44 $144 famamaT FuTaT 21° 21' 46.169" 3 70° 39' 58.204" 7
45 145 [EECIERS EEAATART | 21°27'30.397" 3 70°39'19.172" 7
46 146 [EECIERS SEIRR 21°28'34.842" 3 70° 41' 10.608" T
47 #H47 [EICIER I HIT 21° 28' 32.300" 3 70° 43' 20.530" T
48 148 [EECIERS FIART AT 21°27' 0.486" 3 70° 41' 48.407" 7
49 149 faamaT ECEIE 21°27'2.319" 3 70° 44' 18.169" T
50 #50 [EICIER [EREIREN 21° 26'24.348" 3 70° 43'7.785" 1

51 #51 [EECIERS foeaTs ATt 21°27'6.468" 3 70° 45' 59.587" ¢
52 152 e | gEwAfqEr A 21° 26' 15.999" 3 70° 46' 52.932" 7
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34 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]
FE | TS | R IAHT | T ELIN ERULEY

53 fi53 | e | e FeTaT 21° 25' 35.695" 3 70° 44' 29.682" 7
54 54 | IATE | e | wErtE 21° 25' 29.974" 3 70° 46' 0.634" T

55 fiss | Tme | fEar FETE AT 21° 24' 29.003" 3 70° 45' 52.353" 7
56 fise | T | fara @ 21° 24' 23.590" 3 70° 44' 36.258" 7
57 fis7 | IAwE | fEEE CERS 21°24' 24 417" 3 70° 47' 10.805" 7
58 fisg | TmE | fEa wgdl 21°23' 57.717" 3 70° 48' 24.315" 7
59 fisg | TmE | fEar T (T) 21°23'21.722"3 70° 45' 52.343" 7
60 fie0 | TArE | fFEEe | FEEETr 21°22' 25.945" 3 70° 49' 53.222" 7
61 fie1 | Tme | fEar qTT 21°21'50.563" 3 70° 46' 36.475" 7
62 fie2 | Tme | fEar ST 21°21'48.036" 3 70° 48' 11.691" 7
63 fie3 | TArE | fEEE FAATS 21°20'29.848" 3 70° 48' 8.794" T

64 fie4 | T | fEamE EREEIE 21°20'43.849" 3 70° 49' 44.587" 7
65 fies | TArE | fEEEe ATATE 21°19'16.485" 3 70° 50' 49.853" 1
66 66 | TITTE [ECIEES EXEL 21°22'58.351" 3 70°47'19.911" ¢
67 fie7 | TmE | fEar wgar 21°23'8.543" 3 70° 48' 18.000" T
68 A6 | IS HaTTET SRkl 21° 17" 47.476" 3 70° 32' 59.436" T
69 f69 | TS HaTTET T 21°11'49.817" 3 70° 28' 35.118" 4
70 70 | TATE | HATET FALIT 21° 16' 25.466" 3 70° 29' 23.885" 7
71 71| IS HaTET ERLECLERIS 21°17'17.824" 3 70° 28' 52.885" T
72 72 | IS HaTET [EES 21°18'17.045" 3 70° 29' 45.833" 7
73 $73 S[ATTE HATEET AT (gatean) | 21°11'6.315"3 70° 32'23.173" ¢
74 74 | TATE AT GRS 21°12'0.184" 3 70° 33'0.042" T

75 75 | IS HaTET RRIER 21°12'3.077"3 70° 29' 45.577" 4
76 76 | TATE | HATTET Tt 21°11'1.485" 3 70°31'26.134" 7
77 #fH77 | TE HaTTET FTEHE 21°13'30.774" 3 70° 32'9.289" 1

78 78 | TATE HaTTET UEED 21°14'21.172"3 70° 30" 39.709" T
79 79 | TATE | HATWET AT 21°12'41.898" 3 70° 29' 50.400" T
80 180 | IS HaTTET LIRIRCIERIRS 21°18'31.244" 3 70° 31'52.447" 4
81 g1 | TME | HETEST FaferT 21° 17" 14.444" 3 70° 31'6.633" T

82 4182 | TATE | HATTET ST 21°15'12.531" 3 70° 28' 15.376" 7
83 #183 | IS HaTTE] TATAT 21°14'6.122" 3 70° 25' 59.863" T
84 A184 | IS HaTE] EHERIE 21°13'48.923" 3 70° 27' 26.608" T
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[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 35
FE | TS | R IAHT | T ELIN ERULEY

85 figs | TME | HITEET fee=ft 21° 13'49.936" 3 70° 28' 28.802" 7
86 fige | I | HATEET AT} 21° 12' 40.205" 3 70° 27'6.063" T

87 figy | TME | HEEET few wae 21° 23'55.188" 3 70° 27'23.135" 7
88 figg | T | HATEET AT 21° 23' 45.037" 3 70° 29' 10.805" 7
89 frgg | IR | HATEET el 21°19'49.984" 3 70° 30' 26.274" 7
90 90 | TME | HEwET FALAT 21°22'15.926" 3 70° 27' 55.930" 7
91 91 | TME | HEEET T 21° 20' 25.327" 3 70° 28'43.331" 7
92 192 ESINE wfer EECUREES 21°6'47.725"3 70° 27' 9.616" T

93 93 | e | " & 21° 8'26.516" 3 70° 28' 12.105" 7
94 o4 | e | w"feEr STEATA=Y 21°10'10.761" 3 70° 28' 47.464" 7
95 fro5 | IATE | Ao EREREL 21°13'1.481"3 70° 23'50.173" 7
96 fop | Te | w"ferEr LRACIRR] 21° 11' 55.682" 3 70° 23'30.579" 7
97 fro7 | TATE | wleE AATeTE 21° 12' 28.698" 3 70° 25' 37.149" 7
98 frog | IATE | Ao et 21°10'42.411" 3 70°23'23.921" 7
99 fro9 | IATE | Ao s fw 21° 10' 28.082" 3 70° 26' 2.573"

100 | 100 |SETWE | =feET FeraT 21°9'31.728"3 70° 23' 56.630" T
101 | 101 | 0@ | "feET AFT 21°9'34.619" 3 70°22' 1.417"

102 | #1102 | TE | "foET koS 21°8'42.210" 3 70° 21' 44.648" 7
103 | #1103 | T | "foET AT 21° 8'24.158" 3 70° 23'8.759" T

104 | #1104 |0E | "feET EASZIERL 21°80.416"3 70° 21' 49.090" T
105 | #1105 | W@ | =foET Ffen 21°7'28.386" 3 70° 20' 30.622" 7
106 | #1106 | TE | "foET FACAT 21°9'20.615" 3 70° 26' 49.475" 7
107 | 07 | TwE | "foET RS 21° 8'16.393" 3 70° 25' 56.877" 7
108 | #1108 | TE | =ioET FARTATE 21°7'47.333"3 70° 23' 57.580" 7
109 | 109 | TE | H"foET EERY 21°6'31.716" 3 70° 24' 56.906" T
110 | #1110 | W@ | =ieET EREl 21°7'2.594" 3 70° 21' 52.545" 7
111 | #1111 | 0@ | =T FAT 21° 5'59.202" 3 70° 20' 52.382" 7
112 | 4112 | W@ | =T KEEL 21° 5' 34.000" 3 70° 22' 10.229" 7
113 | #1113 | TwE | "foEr T 21° 4'22.149" 3 70° 23' 36.765" 7
114 | #1114 | 0@ | "foET KRkl 21° 3' 54.644" 3 70° 22'9.236" T

115 | 115 | SEmE | |ieET fororera 21°3'0.063" 3 70° 23' 30.538" T
116 | #1116 | T | "feET T 21° 3 14.153" 3 70° 25' 20.045" 7
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36 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT Il—SEC. 3(ii)]

FE | TS | R IAHT | T ELIN ERULEY

117 | #1117 | 0@ | |foET et e 21°2'59.195" 3 70° 26' 46.474" 7
118 | dr118 | TE | wieET ST 21° 4' 40.267" 3 70° 25'20.103" 7
119 | #1119 | W@ | =foET HRATATE 21°4'41.114" 3 70° 26' 27.808" T
120 | #1120 | T | wfoET EREL 21° 2' 41.965" 3 70° 21' 54.646" 7
121 | 120 | 0@ | |feET &=l 21°1'38.251" 3 70°22' 18.779" 1
122 | 122 | TE | w=foET At 21° 1'37.349" 3 70° 23' 10.749" 7
123 | #1123 | W@ | =foET EREl 21°8' 11.342"3 70° 19'30.315" 7
124 | 124 | TR | wieET T 21°7'1.304" 3 70° 19' 13.974" 7
125 | #1125 | TR | FfEAE | At 20° 56' 44.393" 3 70° 49' 55.832" 7
126 | #1126 |TTE | FRAE | TER 20° 58' 8.409" 3 70° 43' 38.091" 7
127 | #1127 |0 | FRAE | AT 20° 56' 38.770" 3 70° 42' 31.748" 7
128 | 128 | TTE | FRAE | EeEATe 20° 56' 37.965" I 70° 45' 32.797" 7
129 | #1290 |STE | FIRAE | AwEer 20° 55' 38.045" 3 70° 47' 15.488" 7
130 | #1130 |EwE | FfRAR | fUeE 20° 55' 31.653" 3 70° 51' 51.095" 7
131 | #1131 |0 | AR | e 20° 55' 32.393" 3 70° 48' 40.499" 7
132 | 41132 | W@ | FIRAE | deEr 20° 53' 50.141" 3 70° 47'31.919" 7
133 | #1133 |0 | FRAE | e 20° 54' 6.425" 3 70° 45' 38.359" 7
134 | #1134 |0 | FARAE | Sl 20° 53'7.292" 3 70° 46' 0.956" T

135 | #1135 |0 | FRAE | f@eEE 20° 52' 28.516" 3 70° 47' 43.927" 7
136 | #M36 | TE | FfRAE | WA 20° 53' 50.364" I 70°49' 7.131"

137 | &M37 | IATE FIfeA e 20° 54'23.190" 3 70° 51' 36.916" T
138 | #1138 | T0E | FfeA® | e 20° 53' 37.120" 3 70° 51' 8.476" T

139 | #1139 | TE | qETed fFravars 21°6'23.233" 3 70° 31'40.334" 7
140 | 140 |TE | qETEd [EASEE) 21° 7' 56.954" 3 70° 30' 39.690" T
141 | 41141 | SETE | qEren ALK 21°9' 12.994" 3 70° 32' 16.195" 7
142 | dr142 | TR | qEred R 21°10'34.125" 3 70° 34' 3.630" T

143 | #1143 || qEre T 21°9' 57.469" 3 70° 35' 21.094" 7
144 | 144 | TR | FETE v 21°9'8.978"3 70° 34' 36.390" 7
145 | 4145 | ST | qEre RIEE 21° 7' 49.458" 3 70° 35' 47.144" 7
146 | 146 | TTE | qETEd Sl 21°6'3.618"3 70° 36' 25.040" 7
147 | dr147 | TR | qEed EHIER 21°7'57.916" 3 70° 33' 18.129" 7
148 | dr148 | TE | qEe AT 21° 5'48.564" 3 70° 34' 17.262" 7
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[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 37

FE | TS | R IAHT | T ELIN ERULEY
149 | 1149 | T AT CIE] 21°4'1.471" 3 70° 36' 16.733" T
150 | #1150 | e AT AT 21°2'23.046" 3 70° 37'56.091" T
151 | #1151 | T AT SHTE 21° 5'54.250" 3 70° 38' 26.133" T
152 | #1152 | T AT AT 21°4'0.854" 3 70° 38' 44.813" 7
153 | #1153 | e AT THAT 21°5'6.110" 3 70° 39' 38.007" T
154 | #1154 | e AT EEEL 21°3'47.179"3 70° 41' 23.500" T
155 | #1155 | e AT HHTAATE 21°2'17.583" 3 70° 40' 3.269" T
156 | #1156 | TTE AT THTHT 21°2'6.780" 3 70° 42 27.189" 7
157 | #1157 | T AT AALTAT 21°0'21.005" 3 70° 40' 42.752" 7
158 | #1158 | e AT EERM] 20° 59' 12.169" 3 70° 42' 15.087" 7
159 | 1159 | e AT TEAT ITST 21°4'35.032" 3 70° 28'7.784" T
160 | #1160 | TE AT ST 21° 4'59.597" 3 70° 30'8.831" T
161 | #1161 | T AT CECIERH 21°0'8.919"3 70° 38' 30.674" T
162 | #1162 | T AT e 20° 58' 11.369" 3 70° 37' 36.938" T
163 | #1163 | e AT IR 21°3'35.898" 3 70°29'21.531" g
164 | 164 | T AT AT 21°4'17.100" 3 70° 31' 35.749" 7
165 | #1165 |TE | AT fAeeft 21°0'15.158" 3 71° 5'59.648" T
166 | 166 | TTE | AT gLkl 21°1'0.313"3 71° 4'49.479" 1
167 | 167 |TFE | AT AT 20° 57'37.412" 3 70° 58' 20.704" T
168 | 1168 | TTE | T FrEAT 20° 58' 33.702" 3 70° 56' 58.786" T
169 | 169 |TFE | T THATTT 20° 57' 44.530" 3 70° 55' 37.505" T
170 | #170 | FE | ST AT 20° 56' 40.550" 3 70° 53' 20.445" 7
171 | @71 | TEE | ST FH AT 20° 58' 37.360" 3 70° 45' 27.781" 7
172 | 172 | S@WE | EREE 20° 58' 49.165" 3 70° 46' 43.326" 7
173 | #4173 | TR | T T TeATH 21°2'43.331"3 71°1'19.670" T
174 | #1174 | TFE | [ERIEES 20° 56' 41.730" 3 71°0'51.223" 1
175 | 175 | S@WE | T ST 20° 56' 29.063" 3 71°2'11.104" T
176 | 176 | TE | ST ERIE 20° 57'41.882" 3 71° 2' 51.466" T
177 | @177 | e | ST GAUEEl 20° 58' 43.454" 3 71°3'35.930" T
178 | 178 | T@WE | T LIRIEAS 20° 59' 5.997" 3 71°5'2.312" 1
179 | 179 | TFE | ST e 20° 59' 44.102" 3 71°7'16.837" T
180 | <180 |FE | T wTET 20° 58' 52.771" 3 70° 48' 32.145" 7
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38 THE GAZETTE OF INDIA: EXTRAORDINARY [RRT Il—SEC. 3(ii)]
#. 8. | Tas IAHT | T ELIN ERULEY
181 | 181 EZ T 20° 58' 34.578" 3 70° 50' 9.558" T
182 | 1182 EZl Fafen 20° 57' 59.470" 3 70° 51' 30.224" 7
183 | 183 EZ e Teme 20° 55' 43.273" 3 70° 54' 53.094" 7
184 | 184 EZ EEl 20° 56' 7.536" 3 70° 56' 52.483" 7
185 | 1185 EZl AT 20° 55' 16.841" 3 70° 59' 22.197" 7
186 | 186 EZ SHIIT 20° 54' 55.716" 3 70° 53' 28.227" 7
187 | 187 EZ GREL 20° 53' 30.992" 3 70° 54' 16.459" 7
188 | r188 EZl EEEIC 20° 52' 30.865" I 70° 52' 41.975" 7
189 | 189 EZ TS 20° 52' 0.716" 3 70° 53' 50.452" 7
190 | 190 EZ ST 20° 51' 38.112" 3 70° 52' 16.335" 7
191 | 41191 EZl FAL 20° 51' 1.828" 3 70° 53' 36.370" 7
192 | 192 EZ ERIEZL 20° 57' 0.365" 3 71° 11' 49.354" 7
193 | 4193 EZll Aferady wredt 20° 56' 28.137" 3 71°10' 25.999" 7
194 | Y194 EZll FEREIEd 20° 55' 36.692" 3 71°9' 25.829" 1
195 | 195 EZ FAILT AIAT 20° 55' 8.453" 3 71°10' 10.356" 7
196 | #1196 EXl Tt At 20° 54' 33.167" 3 71°10' 23.755" 7
197 | 4197 EZ afean 20° 58' 29.368" 3 71°6'24.612" T
198 | 198 EZ T 20° 57" 4.417" 3 71° 7' 37.743" 1
199 | #1199 EZ AT I | 20° 56' 19.257" 3 71° 8'49.539" T
200 | 200 EZ IS FATEETAT | 20° 56' 30.989" 3 71°6'32.279" T
201 | #1201 EZ EER] 20° 54' 53.627" 3 71° 7'31.835"
202 | 202 EZl CIEEEll 20° 57' 25.820" 3 71°4'32.111" g
203 | 203 EZl TETT 20° 55'51.134" 3 71°3'29.367" T
204 | #1204 ST T HedT 20° 53' 59.380" 3 71° 10' 50.629" T
205 | 205 e SRIER 21°8'18.733" 3 71° 10' 25.402" 7
206 | #1206 arT SHiAT 21°9'26.823" 3 71°11'49.310" 7
207 | #1207 Ll T 21°10' 14.223" 3 71° 12 47.901" 7
208 | 208 T aTE 21°11'42.610" 3 71° 13' 29.695" 7
209 | 209 e HEREd 21°8'40.210" 3 71° 16'38.102" 7
210 | #1210 AT CISERT 21° 10' 59.600" 3 71°9'42.194" 7
211 | #2114 e feamae 21°11'26.332" 3 71°11'19.743" 7
212 | #i212 e CEIER] 21°8'31.073" 3 71°8'17.492" 7
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[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 39
#. 8. | Tas IAHT | T ELIN ERULEY
213 | #1213 GET (sl 21° 6' 46.086" 3 71°9'2.701" T
214 | #1214 TEAT fororera 21°6'49.143" 3 71°11'36.051" T
215 | #1215 GET wien 21° 6' 13.506" 3 71° 6' 48.867" T
216 | #1216 GET EEIEIER] 21°0'10.299" 3 71° 8 22.066" T
217 | #1217 TEAT REIEEl 21°0'34.372"3 71°9'31.419" 1
218 | #1218 GET EEadl 21°0'28.199" 3 71°11'4.733" 1
219 | #1219 FET FqaT 21° 1'57.684" 3 71° 9' 36.845" T
220 | #1220 TEAT FHTAT 21°2'15.951" 3 71°10' 56.164" T
221 | #1221 GET T e 20° 58' 54.161" 3 71°10' 25.623" 7
222 | #1222 TEAT EERKES 21°3'27.448" 3 71°9'15.502" T
223 | #i223 TEAT ELas 21°4'11.953"3 71°10'41.962" 7
224 | #1224 GET CECIM 21°5'9.433"3 71° 12/ 6.690" T
225 | #1225 TEAT T 21°9'27.473"3 71°9'6.498" T
226 | #1226 TEAT TEAT 21°8'9.277"3 71°14' 27.201" 7
227 | #1227 FEAT e 21°13'7.781"3 71°12'6.847" T
228 | #1228 TEAT FIAT 21°14' 44.131" 3 71°14'16.797" 1
229 | #1229 TEAT fSrfFaTeft 21°15'30.637" 3 71° 16' 6.440" T
230 | #1230 GET ERIEEL 21° 13' 25.996" 3 71°15'3.710" T
231 | #1231 TEAT AT 3T | 210 61 59.547" 3 71°16' 10.538" T
232 | #1232 TEAT EERCT 21°6'3.599" 3 71° 14' 58.199" 7
233 | #1233 GET Frfea 21° 6' 36.562" 3 71°18'13.163" 7
234 | #i234 TEAT TIEAT 21°6'0.975" 3 71°17'3.512" 1
235 | #1235 TEAT AT HATHH 21°3'23.159"3 71°13'45.452" 7
236 | #1236 GET ST HATHRAH | 21°1'56.221" 3 71° 14' 28.377" 1
237 | #1237 TEAT AT 21°2'15.303" 3 71° 12 25.458" 7
238 | #1238 TEAT Tt 21°1'21.069" 3 71°12' 59.878" T
239 | #1239 GET STHAT 20°59' 10.631" 3 71°12'48.317" 1
240 | #1240 TEAT SRl 20° 59' 15.413" 3 71°8'41.701" T
241 | #1241 TEAT o 20° 58'2.302" 3 71°8'8.718" T
242 | #1242 GET Elisy 20° 58' 3.438" 3 71°9'10.570" T
243 | #1243 CLadl FEHIA 21°10' 54.016" 3 71°1' 27.646" T
244 | Hr244 CLadl EELE 21°14'39.795" 3 70° 50' 35.913" T
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#. 8. | Tas IAHT | T ELIN ERULEY
245 | #i245 CIadl afear 21°12'54.212" 3 70° 52 0.334" T
246 | #1246 CIadl TG 21°14' 27.977" 3 70° 56' 12.362" T
247 | Hi247 CIs) HITH 21° 11'50.716" 3 70° 57'17.977" 1
248 | #r248 CIs) AT 21° 12' 19.496" 3 70° 59' 34.749" 7
249 | #1249 CIadl HA /AT 21° 10' 56.250" 3 70° 58' 18.297" 7
250 | #r250 CLdl iCkSS 21°13'34.827" 3 70° 57' 48.983" 7
251 | 251 CLdl HUEESS 21° 14' 34.008" 3 70° 59' 18.581" 7
252 | #1252 CIadl et 21°11'43.827" 3 70° 54' 50.994" 7
253 | #r253 CIa) FIaT 21° 13'27.509" 3 70° 54' 45.452" 7
254 | 254 CIA EEEIEIEY 21°9'31.040" 3 71°1'38.193" 1
255 | #1255 CIadl ERELE 21°9'37.238"3 71°4'51.872" 1
256 | #1256 CIs) Rl 21°10' 10.856" 3 71° 5'12.050" T
257 | #i257 CIadl feft 21°10'51.312"3 71°4'6.479" T
258 | #1258 CIadl It 21°9'5.656" 3 71° 6 29.234" 7
259 | #r259 CIs) UERICEIE 21°8'6.653" 3 71°4'33171"
260 | #1260 CIadl aefE 21°14' 33.570" 3 71°2'1.489" 1
261 | #1261 CIadl AT 21°14'35.142" 3 71° 0'46.007" T
262 | 262 CIs) sfra 21°14'0.225" 3 71° 5'10.598" T
263 | #1263 CIadl fRzar 21°11'26.123" 3 71°5'52.165" T
264 | #1264 CIadl BASEEDAS 21°12' 24.168" 3 71° 4'51.920" T
265 | #r265 CLdl (REIRSEED] 21° 15'29.392" 3 70° 54' 24.656" T
266 | #1266 CIa) FaaT 21° 16' 36.159" 3 70° 59' 45.566" T
267 | #1267 CIadl CIadl 21°19'51.019" 3 71°1'15.547" T
268 | 268 CLdl gaTeT 21° 8'56.872" 3 71°3'15.187" 1
269 | #1269 CIdl LIEEE] 21°21'22.653" 3 70° 53' 37.368" T
270 | #1270 CIdl arfer 21° 12' 29.840" 3 71°8'9.070" T
271 | 271 CIs) EIac) 21° 16' 59.856" I 70° 55'6.021" T
272 | 272 CIdl EEk 21°18'1.071"3 70° 56' 33.972" 7
273 | #i273 CIdl e 21°16'32.432" 3 70° 57' 22.377" 1
274 | #274 CIs) ferars 21°18'9.070" 3 70° 58' 36.032" 7
275 | #1275 CLadl wfersr 21°19'13.182" 3 70° 57' 48.364" T
276 | #1276 CLadl FALTET 21°19'57.347" 3 70° 56' 32.550" T
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FE | TS | R IAHT | T ELIN ERULEY
277 | 277 | FEE | A AT 21°16'6.485" 3 71°4'1.048" T
278 | 278 | wwwElt | "vEgErer |t 21°11'22.366" 3 71° 16' 23.396" T
279 | 279 | FEIEr | ATELEETAT | A9AT 21°9'33.952" 3 71° 18' 19.504" 7
280 | 280 | WYt | &wEEgeren | ffEEr 21°8'57.499" 3 71°18' 1.230" T
281 | #1281 | Il | ATEEGETET | @IEEET 21° 8 2.866" 3 71°18'34.981" 7
282 | #1282 | FEYCAl | ETAILSTAT | SHATHATL 21°12'42.821"3 71° 18' 38.433" 7
283 | #1283 | FEIAl | ATEIESTAT | SR 21°10'23.345" 3 71° 20' 41.580" 7
284 | #1284 | FEICAT | "TEIEETAT | ST 21°16'1.214" 3 71°17' 31.939" 7
285 | #1285 | FEIAl | HTAILSTAT | TETET 21° 15' 58.403" 3 71°20' 1.791" T
286 | #1286 | FEIAl | ETEILSTAT | AT 21°13'6.055" 3 71° 20' 28.933" 7
287 | A287 | WYl | "ETEIEETAT | A 21°13'19.028" 3 71°22'42.338" 7
288 | 1288 | WYl | HTEALEETAT | TR 21°14'29.143" 3 71° 21' 48.647" 7
289 | gy | FWIA | WOEIEETAT | fASEATT 21°17' 8.666" 3 71°21'51.611" 7
290 | #1290 | FEIAT | ATEEESTAT | TETHRST 21° 16'7.044" 3 71°23'49.218" 7
201 | 201 | @At | STEETE | fAwd 20° 54' 2.964" 3 71° 12/ 5.689" T

IuTad V

T el S qrifRufa 9a<t e &= FT1 99 - 750 Hiew/ 500 Hiew/ 250 e F AR F 7 q

Fiaq ATT/EEEAE ARAT T
#. | AT | AS/EEEE TR AT KU IRED T
. e St CIERIED Fag g g | nifafas
T (@S x 1,57 | Haat &
1.0 TF 0.5 Gl
frerfies) fetfiey)
1 fr1g | aasi TAEHT, FET IREr #Far ST aEAr | 72 % 1.500 108.00
TLHEET, dFI¥ar &
2 2 | T ERT | geolY, gaiigs, g¥ady, dear 7 x 0.500 3.50
3 #r3g | 997 qE7@, TTET, GA<IEeT, gATEeT, THaTdT, J9aT 14 x 0.500 7.00
C T
4 4 | 9 HRIAEAIT, TETTET, SHS, HHAY, FHEAT, 25 x 1.000 25.00
gAY, AAHYE, T, SHA & &
5 @5 | = FSTEY, AT, AT, G F 24 x 0.500 12.00
6 fres | warst UEAT, FAT, TAELY, TAAET, JEaqell © o 20 x 1.000 20.00
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#. | AT | A/EEEE UIERIE I KU IRED T
. s & =i F HEEUSIERE S IR e
T (@S x 1.5Te | Haat &
1.0TF 0.5 (=
free) [RCIEICAY
7 | @78 |FA FeA TohT, TErere, Sreqra, Forerett, ame, o 20 x 0.500 10.00
forgeraT, aoe : &
8 | 8% |FTHHERT | Fraar, dreEr: & 10 x 0.500 5.00
9 | tof |HwEd o Forera, Fe I, T A, AT 12 x 0.500 6.00
e &
10 | €r10% | fommasr HEEAT, BT, VAN, FISA-8T, [AGALHT, 22 x 1.000 22.00
TGS AT T
11 | #r11§ | Fd FETAT, Tadl, AT, FEa9d, 25 x 0.500 12.50
HAGTLHT, FASI AL, TATHT, AT e, qaras: &
12 | dr12§ | Fw=d HE-TF T, Haad, g qefl, s, A, 37 x 1.000 37.00
ST, THITT, SIA1aT : &
13 | #¥13% | R S, AT, qAAY, G, e, oAt 21 x 1.000 21.00
TR, T &
14 | 14 | TEIAAT | qETRRTAT, g AT, AT HIAT 17 x 1.000 17.00
15 | € 15% | 79 FEATE, AiET, g, SET, A, TR, 28 x 0.500 14.00
FrfeT,
FATE, AATTHAA, TG, TAGL, ST - F
16 | fr16s |78 S FRITAT, HRTTET, SR, TR - & 10 x 0.500 5.00
17 | €172 | L9 HoTE, Hag, AT @I, arawary : & 16 x 0.500 8.00
T T 333.00
IqTe e VI
T e % S fY. uw [Aceret &1 aoia
T e 1 (At 74Y)
%. 9. Sfi. €t we. s &Y sreier IR
1 121 21° 32'51.88"3 71" 9'55.56"7.
2 #1132 21°29'22.80"3 71° 19'34.65"].
3 #1123 21° 26'55.34"3 71° 31'45.48"].
4 #1134 21° 25'49.92"3 71° 30'52.36"].
5 #1125 21° 28'27.75"3 71° 19'46.06"].
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[am |1 —@vg 3(ii) ] YA T SIS @ STHINOT 43
6 H#1156 21°31'36.50"3 71° 8'23.35"7.
7 #1257 21° 27'48.30"3 71° 5'20.80"7.
8 #1128 21°21'19.13"3 71° 3'15.66"7.
9 #1129 21°17'41.63"3 70°59'30.76"7.
10 H#11210 21°18'34.73"3 70°59'8.72"7.
11 #1111 21°21'34.93"3 71°2'24.60"Y.
12 #1212 21° 28'13.76"3 71°4'29.35"7.
T e 2 (werT &)
#. . ST, 9. T s € JEATST F9MTax
1 |1231 20° 52'36.04"3 71°12'30.74"7.
2 H#1222 20° 50'17.99"3 71°12'0.24"7.
3 H1224 20° 50'18.40"3 71° 11'40.47"7.
4 #1223 20° 48'58.48"3 71° 13'37.20"7.
5 #1235 20° 52'25.46"3 71° 12'9.15"T,
T e 3 (7T)
#. ©. Sfi. €t wo. s &Y sreTier OIS
1 H1331 20° 54'57.16"3 71° 812.24'7.
2 #1322 20° 53'36.99"3 71° 7'57.86"7.
3 #1333 20° 52'33.65"3 71° 9'41.29"Y.
4 H13%4 20° 51'8.09"3 71°10'40.17".
5 #1325 20° 49'58.42"3 71°12'2.21"9.
6 H13%6 20° 50'41.68"3 71°10'22.89"7.
7 H1327 20° 52'25.68"3 71° 921.37'7.
8 #1338 20° 53'37.33"3 71° 7'37.35"T.
TET AT @ T4 (39)
#. . Sfi. €t we. s & e Z9MTax
1 1431 20° 56'48.23"3 71° 4'58.73"7.
2 1411 20° 56'8.53"3 71° 5'7.52"7.
3 #1422 20° 55'14.73"3 71° 6'22.98"7.
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44 THE GAZETTE OF INDIA : EXTRAORDINARY [ART II—SEC. 3(ii)]
4 1423 20° 53'4.84"3 71° 6'37.63"T.
5 14210 20° 52'20.81"3 71° 6'30.82"7.
6 1434 20° 50'25.09"3 71° 7'53.15"7.
7 1425 20° 50'5.36"3 71°11'21.02"9.
8 #1438 20° 49'29.18"3 71° 11'17.26".
9 #1456 20° 48'13.62"3 71°13'9.81"7.
10 1437 20° 48'9.40"3 71°12'19.57".
11 1429 20° 49'45.12"3 71° 7'56.09"7.
TR T Hi5 (JTET)
#. 9. st . wa. e & reTTeT LI
1 CIREY 20° 55'2.12"3 71° 3'4.24'7.
2 H1537 20° 54'58.32"3 71° 2'44.72'7.
3 #1522 20" 52'20.35"3 71° 5'13.28"7.
4 H15%6 20° 51'44.17"3 71° 5'6.09"7.
5 H15%3 20° 48'27.06"3 71° 5'40.24"7.
6 H#1525 20° 48'17.73"3 71° 523.01"7.
7 H15%4 20° 45'29.70"3 71° 8'44.20"7.
TET T : 16 (FTgE)
#. . ST, 9. T s JEATST 9T
1 #1621 20" 53'55.63"3 71° 0'30.50"7.
2 #1632 20" 51'26.68"3 71° 2'25.23"7.
3 H1633 20° 48'19.58"3 71° 3'33.98".
4 H1636 20° 50'6.31"3 71° 2'17.98".
5 #1634 20° 44'20.99"3 71° 4'51.11"7.
6 #1635 20° 46'25.80"3 71° 2'44.00"7.
7 H1637 20° 53'25.52"3 71° 0'8.62'Y.
T atfermeT : 7 (F4)
#. H. ST, Ot T, s St JETTST ETIIEY
1 H721 20° 50'35.55"3 70° 53'7.81"7.
2 H1752 20° 50'34.17"3 70° 53'26.26"7.
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#. . ST, 9. T s JEATST 9T
3 #1723 20° 48'44.49"3 70° 54'4.94"7.
4 #1734 20° 47'43.69"3 70° 51'53.09"].
5 #1735 20" 46'51.85"3 70" 50'37.55"7,
6 #1736 20° 45'5.61"3 70° 51'58.41"].
7 757 20° 42'33.73"3 70° 52'5.82"7.
8 H1738 20" 45'1.86"3 70° 51'32.80"7.
9 #1729 20° 46'52.68"3 70° 50'10.37"9.
10 17510 20° 482.47"3 70° 51'54.28"7.
11 #7211 20° 49'15.09"3 70° 53'39.36"7.
TR e : T8 (T &)
#. |, ST, . T, s St sTerier LIRS
1 H1821 20° 52'39.15"3 70° 50'48.84"7.
2 H1835 20° 52'9.25"3 70° 50'40.05"7.
3 #1822 20° 50'4.96"3 70° 51'58.05"].
4 H18%3 20° 48'5.91"3 70° 51'33.07"9.
5 H18%4 20° 50'6.34"3 70° 51'36.44"].
T e : T (ErETE)
#. 9. Y. ft. T, e Y sTerTer ETIIEY
1 HT9%1 20° 51'50.88"3 70° 47'53.71"9.
2 H1922 20° 49'46.91"3 70° 48'20.91"7.
3 #1925 20° 49'34.49"3 70° 47'55.70"].
4 #1933 20° 46'54.93"3 70° 49'40.79"7.
5 #1924 20° 46'39.36"3 70° 49'26.19"7.
6 #1926 20° 51'45.22"3 70° 47'32.24".
&t arfermer : #10 (foramam)
*. 9. St . wa. e & reTTeT 39T
1 #1031 20° 53'15.25"3 70° 44'56.41"].
2 #1022 20° 52'45.31"3 70° 45'35.07"].
3 #1023 20° 50'14.48"3 70° 44'35.13"7.
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%8 Sfi. €t we. s &1 JEATST F9MTax
4 #1104 20° 47'45.47"3 70° 42'16.48"].
5 #1107 20° 48'29.99"3 70° 42'13.23"7.
6 #1035 20" 45'25.75"3 70° 40'32.68"7.
7 #1106 20° 45'43.20"3 70° 39'56.86"].
8 #1038 20° 50'17.26"3 70° 43'56.56"7.
TET AT 11 ()
#. . Sfi. €t wo. s & e F9MTax
1 H#11131 20° 58'4.42"3 70° 41'53.37"7.
2 11122 20° 57'50.90"3 70° 41'57.14"9.
3 #1123 20° 55'2.44"3 70° 41'59.87"7.
4 1134 20° 52'11.36"3 70° 40'12.75"].
5 #1135 20° 49'2.13"3 70° 39'31.54"7,
6 #1136 20° 45'41.01"3 70° 39'10.82"7.
7 11127 20° 45'47.19"3 70° 38'51.47"].
8 #1138 20° 49'1.70"3 70" 39'9.73"T.
9 #1129 20° 52'13.33"3 70° 39'53.26"].
10 "111310 20° 55'0.97"3 70° 41'40.06"].
T e 12 (FEd)
®.9° ST, Ot T, s St JETTST ETIIEY
1 TqT1221 21° 2'45.52"3 70° 36'14.88"7.
2 #1232 21° 2'27.46"3 70" 36'51.61"7,
3 #1223 20° 57'44.73"3 70" 36'39.04"7,
4 "11224 20" 55'43.85"3 70" 33'44.60"7.
5 "11235 20° 53'13.22"3 70" 28'55.03"7,
6 #1236 20° 52'31.17"3 70" 25'11.27"7.
7 |q11237 20° 53'47.10"3 70° 28'56.42"7.
8 #1238 20° 56'2.51"3 70° 33'16.44"7.
9 H#11239 20° 58'13.46"3 70° 36'18.64"7.
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TG T @ #1113 (RL)

#. . ST, 9. T s € e F9MTax

1 #1331 21° 4'53.97"3 70° 33'15.67"7.
2 #1322 21° 2'45.57"3 70° 29'23.53"T,
3 #1323 20° 57'37.01"3 70° 28'8.28".
4 #1134 20° 53'18.59"3 70° 25'17.95"7.
5 #1325 20° 53'15.10"3 70° 24'33.75"].
6 #1136 20° 56'27.37"3 70° 26'49.33"7.
7 #1327 21° 0'17.00"3 70° 27'29.28"7.
8 #1328 21° 2'55.42"3 70° 28'38.96"].

TG TR @ 14 (A9 €1T)

#. . ST, 9. T s e 9T

1 11431 21° 5'42.77"3 70" 19'32.37"7.
2 #1434 21" 5'46.94"3 70° 19'2.05",
3 #1422 21° 4'28.74"3 70" 17'58.99"7.
4 #1423 21° 4'47.49"3 70° 17'56.11"7.

T wrferm : 15 (Fee)

#. ©. Sfi. €t wo. s &Y sreTier LIRS

1 #1531 21° 11'32.30"3 70" 22'11.29"7.
2 #1532 21° 11'16.00"3 70° 22'19.03".
3 #1523 21°10'4.35"3 70" 18'47.02"7.
4 H#115313 21°10'16.54"3 70° 18'30.28"7.
5 #1534 21° 6'20.95"3 70° 18'36.33"7.
6 #1525 21° 2'28.92"3 70" 18'14.31"7.
7 11536 21° 0'54.22"3 70° 16'38.94"].
8 11537 20° 59'30.76"3 70° 14'25.24".
9 #1538 20° 59'42.17"3 70" 14'11.04"7.
10 H11529 21° 1'49.15"3 70° 16'7.03"7.
11 "#115310 21° 3'28.07"3 70° 17'27.90"7.
12 HT15511 21° 5'47.64"3 70° 17'29.64"7.
13 #qT15512 21° 7'27.92"3 70" 18'52.28"7.
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TET AT : 16 (|Tea)

#. . Sfi. €t wo. s & JEATST 9T
1 H#11631 21° 20'8.56"3 70° 21'51.63"7.
2 #1632 21° 18'57.69"3 70" 24'55.75"7.
3 #1625 21° 18'39.87"3 70" 24'46.03"7.
4 #1633 21°18'2.98"3 70° 26'14.19"7.
5 #1164 21° 17" 29.54"3 70° 26' 21.61" 1.
6 #1166 21°19'49.12"3 70° 21'53.38"7.
T e : 17 (FegEd)
#. H. Y. ft. T, e Y JETTST LIRS
1 #1721 21° 23'17.59"3 70° 23'58.38"7.
2 #1732 21° 23'23.91"3 70° 24'25.29"7.
3 #1723 21°20'41.99"3 70° 26'7.28"7.
4 #1734 21° 17'41.96"3 70° 26'38.95"].
5 Hr1737 21°20'34.42"3 70° 25'47.13"].
6 H1175 21°17'15.93"3 70° 27'28.60"].
7 H11736 21°16'55.21"3 70° 27'40.90"].
e VI
-fie= s & S gff e st sfrdfrog Adenat 1 Re=or
E ) UIERIE UIERIEUR L TH qE T FA AT AH gaat
s St ST &
(v TarerTHiex)
1 1188 | O, AT, 9%, ST, HETLET, AATERT 4 47.0260
2 198 | siveqy, qRf=ET, wrenm, fEeEr, gwartoEr, 9 36.5138
AT
3 qr208 | SrEadl, IFT, FAASAT, HIAAY, qoal, AR, 20 130.3323
SHILAT, HITH
I 33 213.8721
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i e & S 4. ue Feens: €118 (A

#. . ST, 9. T s € e F9MTax
1 H€11821 21° 25'23.24"3 70° 27'25.02"7.
2 H11822 21° 23'58.58"3 70° 30'46.58"].
3 #1823 21° 22'23.25"3 70° 29'45.41"7.
4 H€11824 21°19'39.62"3 70° 29'40.32"7.
5 #1825 21°19'53.71"3 70° 27'44.26"7.
6 #7186 21° 22'51.40"3 70° 25'43.33"7.

wferme & St ftww [Ades: #19 (i)

#. H. Y. ft. T, e Y JETTST LIRS
1 H#11931 21° 24'34.66"3 70° 31'16.04"7.
2 #1932 21° 25'51.92"3 70° 33'15.84"7.
3 H#11923 21° 26'33.46"3 70° 35'46.49"7.
4 #1194 21° 24'5.20"3 70" 35'7.79"7.
5 H#11935 21° 23'46.23"3 70° 38'0.32"7.
6 #1196 21° 23'38.52"3 70° 33'59.58"].

wfermer & St ftww PAdes: $20  (Ae-fiem)

#. ©. Sfi. €t we. s &Y sreTier LIRS
1 H#12031 21°30'1.38"3 70° 39'21.82"Y.
2 H€12022 21° 29'35.68"3 70° 44'20.27"7.
3 #1203 21°26'11.91"3 70° 47'45.59"].
4 H120%4 21°22'34.61"3 70° 48'51.13"].
5 H12025 21°22'22.35"3 70° 47'17.49"7.
6 H#120%6 21°22'39.31"3 70° 45'46.89"7.
7 H12027 21° 24'36.35"3 70° 43'52.19"].
8 #T20%8 21° 26'21.19"3 70" 40'19.80"7.
9 #2029 21° 27'1.41"3 70° 36'2.75"T.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th October, 2016

S.0. 3370(E).—Fhe following draft of the notification, which th@entral Government proposes to
issue in exercise of the powers conferred by sebese (1), read with clause (v) and clause (xiv)sob-
section (2) and sub-section (3) of section 3 ofEhgironment (Protection) Act, 1986 (29 of 1986hereby
published, as required under sub-rule (3) of rulef3he Environment (Protection) Rules, 1986, foe t
information of the public likely to be affected teby; and notice is hereby given that the saidtdraf
notification shall be taken into consideration arafier the expiry of a period of sixty days fronetdate on
which copies of the Gazette containing this nadificn are made available to the Public;

Any person interested in making any objectionsuggestions on the proposals contained in the draft
notification may forward the same in writing, fasrnsideration of the Central Government within tleeiqu
so specified to the Secretary, Ministry of Envir@mty Forest and Climate Change, Indira Paryavaran
Bhawan, Jorbagh Road, Aliganj, New Delhi-110 003%end it to the e-mail address of the Ministry-a&tsz-

mef@nic.in

Draft Notification

WHEREAS, the Gir National Park, the Gir Wildlife i@duary, the Paniya Wildlife Sanctuary and the
Mitiyala Wildlife Sanctuary are situated in Jundgand Amreli District of Gujarat (hereinafter rafet to as
Gir Protected Area);

AND WHEREAS, the GIR Protected Area is the hometfar Asiatic Lions [Panthera leo persica] and & th
core area supporting the Asiatic Lion Population;

AND WHEREAS, the GIR Protected Area cover a totabaof 1469.99 square kilometre (Gir National Park
258.71 square kilometre; Gir Wildlife Sanctuary53142 square kilometre; Paniya Wildlife Sanctua®y63
square kilometre and Mitiyala Wildlife Sanctuary-28 square kilometre);

AND WHEREAS, Gir National park is surrounded onthk sides by the Gir Wildlife Sanctuary and Paniya
Wildlife Sanctuary is adjacent and surrounded by Wildlife Sanctuary on three sides. Mitiyala Wifel
Sanctuary is situated at a distance of 8 Kilomeatmth east of Gir Wildlife Sanctuary;
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AND WHEREAS, the Gir Sanctuary and National Parkl 8&aniya Sanctuary are the single largest compact
tract of forests in Saurashtra region of Gujarat;

AND WHEREAS, Natural Habitats and important Corrglpresent in the GIR Protected Area constitutg ver
wide range of biodiversity and many endangere@, aad threatened species of flora and fauna;

AND WHEREAS, Nearly half of the area in Gir foresssoccupied by Dry Deciduos Teak Forest. Dry
deciduous scrub forests include babul, khair, bdizar, bili, khakhara, timru, gorad, hermo, boiidgor etc
and Dry savannah forests consist of large grasey bfanks with very sparse and poor scrub typetaéga
where Shaniyar, Jinjavo and Moshti are some ofjtieal quality palatable grasses growing in thesasare

AND WHEREAS, in Gir Coastal Zone Area, there are fossible riverine corridors and one non river
corridor from Park and Sanctuaries to Coastal aoéeSaurashtra peninsula that support natural tzayms
features and help to guide animal movement;

AND WHEREAS, Forest Areas outside Gir Protected@rdeclared as reserve forests, protected forests,
unclassed forests are important wildlife habitatwiddlife corridors;

AND WHEREAS, Non Forest Lands Adjoining the Gir farted Area provides important habitat for the lion
and associate wildlife;

AND WHEREAS, Paniya Shetrunjay Hill Zone and thenBs of the River Shetrunji, the Reserve forest as
well as Protected forest patches act as importandors for the Asiatic Lion;

AND WHEREAS, the Hilly undulating Forests and Grassd from Mitiyala Sanctuary to Hippavadli and
Shetrunji Hills is used by animals as effectiverictars;

AND WHEREAS, The Gir - Girnar Corridor of hilly unthting terrain between Gir and Girnar Pass is used
by lions;

AND WHEREAS, it is necessary to conserve and ptdiee area to the extent and boundaries of which is
specified in paragraph 1 of this notification arduhe Park and Sanctuaries as Eco- sensitive #one
ecological and environmental point of view and tmhpbit industries or class of industries and their
operations and processes in the said Eco-sengibive;

NOW THEREFORE, in exercise of the powers confelvgdsub-section (1) read with clause (v) and clause
(xiv) of sub — section (2) of section 3 of the Eoviment (Protection) Act, 1986 (29 of 1986) and-sub (3)

of rule 5 of the Environment (Protection) Rules889the Central Government hereby notifies an tyemn
extent of up to 17.9 kilometers from the boundafyhe Mitiyala Wildlife Sanctuary, 16.3 Km from the
boundary of the the Gir Wildlife Sanctuary and top14.98 km from the Paniya Wildlife Sanctuary of
Gujarat, as Eco-sensitive Zone (hereinafter refeto as the Eco Sensitive Zone), details of wiaieh as
under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone

(2) The Area of Eco-sensitive Zone is 3328.8139 I3n. It covers forest areas, riverine
corridors, raised lands corridors and revenue aseasnd the Gir Wildlife Sanctuary, Gir NationalriRa
Paniya Wildlife Sanctuary and Mitiyala Wildlife Setnary Region are located between latitude40 North
to 21 35 North and longitude 7015’ East to 7135’ East; falling in Junagadh, Gir-Somnath and @liinr
districts of Gujarat State. It also include 291lages situated in Junagadh, Visavadar, Mendarada,
Maliya(Hatina), Talala, Kodinar, Una, Gir Gadhdafatabad, Khambha, Savarkundala and Dhari taluka of
the above three districts. The details of the area

Area Square Kilometre
Riverine corridors 333.0000
Adjoining 258 villages of Gir, Paniya and Mitiydfa\s 2279.6652
33 Villages with raised lands between Gir PA anch&i PA (Visavadar, 212.0803
Junagadh & Mendarda Taluka)
Notified Reserve Forest /Protected Forest /U.Géurad Gir PA 504.0684
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(2) Maximum and Minimum extent of the Eco-sensitione is 17.9 kilometres and minimum being
zero. The extent varies among the protected areas:

. The maximum extent of the Eco-sensitive Zone altmg Gir Wildlife Sanctuary is 16.3
kilometre and the minimum being zero as it adjatethe Paniya sanctuary;

II.  The maximum extent of the Eco-sensitive Zone altheg Paniya Wildlife Sanctuary is 14.98
kilometre and the minimum being zero as it adjatei@ir Sanctuary;

. The maximum extent of the Eco-sensitive Zone althrey Mitiyala Wildlife Sanctuary is 17.9
kilometre and the minimum being zero as it adjater@ir Sanctuary.

3 The map of Eco-sensitive Zone along with bouydketails along with latitudes and longitudes are
given inAnnexure .

4) The Global Positioning System (GPS) CoordisateWildlife Sanctuary and their Eco-sensitive gon
are given inAnnexure-II.

(5) Boundary Description of the Eco-Sensitive Zarel List of Villages within the Proposed Eco-
Sensitive Zone are given Annexure-lll.

(6) Global Positioning System Co-ordinates of tikages falling in Eco-sensitive Zone are given in
Annexure-IV.

@) Details of Rivers as corridor and Eco-sensitiwea- 750 metre/ 500 metre/ 250 metre on eitber s
from middle of the identified corridor rivers/ ttitaries are given iAnnexure-V.

(8) Global Positioning System Co-ordinates of Ris@rridors are given iAnnexure-VI.

9 Details of land corridors and GPS Coordinates betw@ir-Girnar Sanctuary-are givenAmnexure
VILI.

2. Zonal Master Plan for the Eco-sensitive Zone(l) The State Government shall, for the purpose of
the Eco-sensitive Zone prepare, a Zonal Maskan,Rvithin a period of two years from the date of
publication of final notification in the Official &ette, in consultation with local people and aitigeto the
stipulations given in this notification.

(2) The said Plan shall be approved by the Compdtethority in the State Government.

3 The Zonal Master Plan for the Eco-sensitive&shall be prepared by the State Government in such
manner as is specified in this notification andalsconsonance with the relevant Central and $a&te and
the guidelines issued by the Central Governmeiatyt

(4) The Zonal Master Plan shall be prepared irsattation with the following State Departments, for
integrating the ecological and environmental comsitions into the said plan:

(i) Environment,

(i) Forest and Wildlife,

(i) Agriculture,

(iv) Revenue,

(v) Urban Development,

(vi) Tourism,

(vii) Rural Development,

(viii) Irrigation and Flood Control,
(ix) Municipal

(x) Panchayati Raj

(xi) Public Works Department,
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(5) The Master Plan shall not impose any restnictin the approved existing land use, infrastrecturd
activities, unless so specified in this notificatiand the Zonal Master Plan shall factor in improgat of all
infrastructure and activities to be more efficiant eco-friendly.

(6) The Zonal Master plan shall provide for redtioraof denuded areas, conservation of existingewat
bodies, management of catchment areas, watersheaberaent, groundwater management, soil and moisture
conservation, needs of local community and suclero#ispects of the ecology and environment that need
attention.

@) The Zonal Master Plan shall demarcate all tRistiag worshipping places, village and urban
settlements, types and kinds of forests, agricalltareas, fertile lands, green area, such as, @atisike
places, horticultural areas, orchards, lakes aneratater bodies.

(8) The Zonal Master Plan shall regulate develognierzco-sensitive Zone as to ensure Eco-friendly
development for livelihood security of local comnties.

3. Measures to be taken by State Governmenihe State Government shall take the following
measures for giving effect to the provisions o$ thotification, namely:-

(1) Land use.forests, horticulture areas, agricultural areakspand open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not bel wseconverted into areas for commercial or indailstr
related development activities:

Provided that the conversion of agricultural lamdihin the Eco-sensitive Zone may be permitted on
the recommendation of the Monitoring Committee, aitth the prior approval of the State Governmeat, t
meet the residential needs of the local residamd,for the activities listed against serial nursli&s, 30, 38
and 41 specified in column (2) of the Table in gaaph 4, namely:-

@ Widening and strengthening of existing roadd aonstruction of new roads.

(i) Small scale industries not causing pollution,

(iii) Rainwater harvesting, and

(iv) Cottage industries including village indussj convenience stores and local amenities:

Provided further that no use of tribal land shall permitted for commercial and industrial
development activities without the prior approvéltioe State Government and without compliance ef th
provisions of article 244 of the Constitution oetlaw for the time being in force, including theh8duled
Tribes and other Traditional Forest Dwellers (Rettign of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the lewbrds within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaitliegriews of Monitoring Committee, once in eachecasd
the correction of said error shall be intimatedhe Central Government in the Ministry of Enviromme
Forest and Climate Change:

Provided also that the above correction of erraitlstot include change of land use in any casepxce
as provided under this sub-paragraph:

Provided also that there shall be no consequergdhlction in green area, such as forest area and
agricultural area and efforts shall be made toresfothe unused or unproductive agricultural areas.

(2) Natural Springs.-The catchment areas of all natural springs shalfléetified and plans for their
conservation and rejuvenation shall be incorporatethe Zonal Master Plan and the guidelines shall
drawn up by the State Government in such a mameo @rohibit development activities at or nearséhe
areas as which are detrimental to such areas.

(3) Tourism.- (a) The activity relating to tourism within the Eco-séive Zone shall be as per Tourism
Master Plan, which shall form part of the Zonal ka$lan.

(b) The Tourism Master Plan shall be prepared bpddenent of Tourism, Government of Gujarat in
consultation with Department of Environment andedstrGovernment of Gujarat.

(© The activity of tourism shall be regulateduasler, namely:-

) all new tourism activities or expansion of &g tourism activities within the Eco-sensitiveri&
shall be in accordance with the guidelines issuethb Central Government in the Ministry of Envinoent,
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Forest and Climate Change and the eco-tourism fjuédeissued by National Tiger Conservation Auttyori
(as amended from time to time) with emphasis onteadsm, eco-education and eco-development anedbas
on carrying capacity study of the Eco-sensitive&on

(i) new construction of hotels and resorts shatl be permitted within the Eco-sensitive Zone;

(iii) till the Zonal Master Plan is approved, demment for tourism and expansion of existing tenri
activities shall be permitted by the concerned laguy authorities based on the actual site spestrutiny
and recommendation of the Monitoring Committee.

(4) Natural Heritage.- All sites of valuable natural heritage in the Bamsitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, spriggsges, groves, caves, points, walks, ridedschtc. shall
be identified and preserved and plan shall be draprfor their protection and conservation, withir s
months from the date of publication of this notifion and such plan shall form part of the Zonalstda
Plan.

(5) Man-made heritage sites.-Buildings, structures, artefacts, areas and pré&sireg historical,
architectural, aesthetic, and cultural significasball be indentified in the Eco-sensitive Zone afahs for
their conservation shall be prepared within six therfrom the date of publication of this notifieati and
incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Governmsbatl draw up guidelines and
regulations for the control of noise pollution metEco-sensitive Zone in accordance with the piavisof
the Air (Prevention and Control of Pollution) A@981 (14 of 1981) and rules made thereunder.

(7) Air pollution.- The Environment Department of the State Governnskall draw up guidelines and
regulations for the control of air pollution in tieo-sensitive Zone in accordance with the prousiof the
Air (Prevention and Control of Pollution) Act, 19814 of 1981) and rules made thereunder.

(8) Discharge of effluents.-The discharge of treated effluent in Eco-sensitd&ene shall be in
accordance with the provisions of the Water (Préagarand Control of Pollution) Act, 1974 (6 of 197anhd
rules made thereunder.

(9) Solid wastes. -Disposal of solid wastes shall be as under:-

() the solid waste disposal in Eco-sensitive Zshall be carried out as per the provisions of thikdSVaste
Management Rules, 2016 published by the Governwiehidia in the erstwhile Ministry of Environment
and Forestside notification number S.O. 1357 (E), daté’dl&)ril, 2016 as amended from time to time;

(i) the local authorities shall draw up plans tbe segregation of solid wastes into biodegradabt non-
biodegradable components;

(iiif) the biodegradable material shall be recygbeeferably through composting or vermiculture;

(iv) The inorganic material may be disposed in avirenmental acceptable manner at site identifietside
the Eco-sensitive Zone and no burning or incineratf solid wastes shall be permitted in the Eausiive
Zone.

(10) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensiimee shall be carried out as
per the provisions of the Bio-Medical Waste ManagetiRules, 2016 published by the Government ofalndi
in the erstwhile Ministry of Environment, Forestda@limate Changeide Notification number G.S.R. 343

(E), dated the 28March, 2016.

(11) Vehicular traffic . - The vehicular movement of traffic shall be reged in a habitat friendly manner and
specific provisions in this regard shall be incogted in the Zonal Master Plan and till such tiraeéhe Zonal
master plan is prepared and approved by the ComipAtehority in the State Government, the Monitgrin
Committee shall monitor compliance of vehicular mment under the relevant Acts and the rules and
regulations made thereunder.

4. List of activities prohibited or to be regulated wihin the Eco-sensitive Zone.All activities in the Eco
sensitive Zone shall be governed by the provismnhe Environment (Protection) Act, 1986 (29 oB&Y
and the rules made thereunder and be regulatbe imanner specified in the Table below, namely:-
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TABLE
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S.No.

Activity

Remarks

(1)

(2)

()

Prohibited Activities

Commercial Mining, As per suk
activities described below.

-(a) All new and existing (minor and major mineral
stone quarrying and crushing units are prohibited
immediate effect except for the domestic need;
bona fide local residents.

(b) The mining operations shall
accordance with the order of the Hon'ble Supre
Court dated 04.08.2006 in the matter of T
Godavarman Thirumulpad Vs. UOI in W.P.(
No0.202 of 1995 and dated 21.04.2014 in the matftg

Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.

be carried out i

11

Limestone Mining.

Regulation will not prohibit the digging of eartbrf
construction or repair of house for manufacture
country tiles or bricks for housing for local pemab
consumption.

1.2

Blacktrap quarry.

Regulation will not prohibit the digging of eartbrf
construction or repair of house for manufacture
country tiles or bricks for housing for local pemab
consumption.

of

13

Building limestone (quarry).

Regulation will not prohibit the digging of eartbrf
construction or repair of house for manufacture
country tiles or bricks for housing for local pemab
consumption.

of

1.4

Sand mining including gravel arn
kankar.

dCommercial mining will be prohibited. Regulatig
will not prohibit the digging of earth for consttion
or repair of house for manufacture of country tibes
bricks for housing for local personal consumption.

bn

15

Soil, soft murum, hard murum.

Commercial mining will be prohibited. Regulatig
will not prohibit the digging of earth for consttion
or repair of house for manufacture of country tibes
bricks for housing for local personal consumption.

bn

1.6

Crushing plant units.

No mining and crushing shall be allowed within t
Eco-sensitive Zone and no major changes
landscape shall be allowed that affects the hydgo
and ecology of the region.

he
in
o]

Setting of saw mills.

No new or expansion of existing saw mills shall
permitted with in the Eco-sensitive Zone

be

Setting of industries causing
pollution (Water, Air, Soil, Noise,
etc.).

All polluting industries will be prohibited.

No new or expansion of polluting industries in t
Eco-ensitive zone shall be permitted.

Agro-based small scale industries, will be regula
as per applicable laws.

he

ite

Use of polythene bags.

In select tourist areas such as Sasan, Amb
Chikalkuba and Tulsishyam, use of Polythene bag
shopkeepers should be strictly bann
In other areas of the Eco-sensitive Zone, it may
regulated as per the applicable laws.

ardi,

S by

ed.
be
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5 Use or production of any hazardous As per applicable laws.

substances.

6 Establishment of major hydroelectricProhibited (except as otherwise provided) as |per

project. applicable laws.
7. Setting up of Medium DensityProhibited (except as otherwise provided) as |per
Fibreboard/ Particle Board. applicable laws.

9. Discharge of untreated effluents anBrohibited (except as otherwise provided) as |per
solid waste in natural water bodies|applicable laws
land area.

10. Setting up of brick kilns. Prohibited (except as otherwise provided) as |per
applicable laws.

11 Commercial Helicopter Services. | Prohibited (except as otherwise provided) as |per
applicable laws.

12 Erection of Mobile towers. Prohibited (except as otherwise provided) as |per
applicable laws.

Regulated Activities

13 Felling of Trees (a) There shall be no felling of trees on the forag
Government or revenue or private lands withoutrprio
permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated |in
accordance with the provisions of the Central ateSt
Act and the rules made thereunder.

14. Commercial use of firewood. Prohibited (except as otherwise provided) as |per
applicable laws.

15. Commercial establishment of hoteldlo new commercial hotels and resorts shall| be

and resorts. permitted within one kilometer of the boundary loé
Protected Area except for accommodation |for
temporary occupation of tourists related to Efo-
friendly tourism activities.
Provided that, beyond one kilometer from the
boundary of the protected Area or upto the extént o
Eco-sensitive zone, all new tourist activities |or
expansion of existing activities shall be in confdy
with the Tourism Master Plan.

16 Under taking other activities relatedRegulated as per applicable law.

to tourism like over flying the
sanctuary area by hot air baloon.

17. Construction activities. (a) No new commercial construction of any kind Ehal
be permitted within One Kilometer from the
boundary of the Protected Areaor or upto the
boundary of the Eco-sensitive Zone whichever is
nearer:

Provided that, local people shall be permitt®
undertake construction in their land for their

residential use including the activities listed sab
paragraph (1) of paragraph 3:

related to small scale industries not causing polu
shall be regulated and kept at the minimum, with

Provided further that the construction acyivi

prior permission from the Competent Authority as
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applicable rules and regulations, if any.

shall be allowed and other construction activigkall
be regulated as per the Zonal Master Plan.

373

(b) Beyond one kilometer upto the extent of Eco-
snsitive Zone, construction for bonafide local rseed

18 Drastic Change of agriculturalRegulated as per applicable law
system.

19. Commercial water resourceéga) The extraction of surface water and ground water
including ground water harvesting. | shall be permitted only fdsona fide agricultural use

and domestic consumption of the occupier of |the
land.

(b) Extraction of surface water and ground water|fo
industrial or commercial use including the amount
that can be extracted, shall require prior written
permission from the concerned Regulatory Authority.
(c) No sale of surface water or ground water shell
permitted.

(d) Steps shall be taken to prevent contaminatiopn o
pollution of water from any source including
agriculture.

21. Erection of electrical cables. Promote undrrgd cabling.

Laying of insulated overhead cable should be made
for new lines and old lines may be converted ihi|t
same in a phased manner.

22. Erection of transformers and The activity should be so planned as to minimise
substations. incidents of wildlife mortality or injury.

23. Widening and strengthening ofShall be done with proper Environment Impact
existing roads and construction joAssessment and mitigation measures, as applicable.
new roads.

24 Open well, Bore, etc for agriculture | The activity should strictly follow safety normsrfp
or other usage. humans and wildlife, including compulsofy

construction of well parapet. The activity shoule |b
strictly monitored by the appropriate authority.

25. Movement of vehicular traffic dtRegulated for commercial purpose under applicable
night. laws. The speed limit of 30 km/h should be

maintained for safety of wildlife

26. Discharge of treated effluents an@) The discharge of treated effluent and dispo$al
solid waste in natural water bodies|@olid waste shall be regulated as per applidalls.
land area. (b) Recycling of treated effluent shall be encoerhg

and for disposal of sludge or solid wastes, thetig
regulations shall be followed.

27 Air and Vehicular Pollution. Regulated as peplimable laws.

28. Protection of Hill Slopes and riverRegulated as per applicable laws.
banks.

29. Commercial Sign boards andRegulated as per applicable laws.
hoardings.

30. Small scale industries not causinflon polluting, non-hazardous, small-scale and

pollution.

service industry, agriculture, floriculture, hottiture

or agro-based industry producing products fi
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indigenous goods from the Eco-sensitive Zone, |and
which do not cause any adverse impact |on
environment shall be permitted.

31. Fencing of premises of hotels apdhe height of fencing should be such that it doesno
lodges. hamper wildlife movement.
32. Collection of Forest produce or NopRegulated as per applicable laws.
Timber Forest Produce (NTFP).
33. New Wood Based industry. No establishment of new Wood based industry ghall
be permitted within the units of Eco-sensitive Zong
Provided that new Wood based industry may be
set up in the Eco-sensitive Zone using 100% implorte
wood stock.
34. Introduction of Exotic species. Regulated under applicable laws. May be undertaken
with the permission of Chief Wildlife Warden.
35. Solid Waste Management. Regulated as pericapi# laws.
36. Eco-tourism. Regulated as per applicable.laws
Promoted Activities
37. Ongoing agriculture and horticulturePermitted under applicable laws.
practices by local communities along
with  dairies, dairy farming
aquaculture and fisheries.
38. Rain water harvesting. Shall be actively pradot
39. Organic farming. Shall be actively promoted.
40. Adoption of green technology for allShall be actively promoted.
activities.
41. Cottage industries including villageShall be actively promoted.
artisans, etc.
42. Use of renewable energy. Bio gas, solar lightte be promoted.
43 Agricultural  operations including Permitted under applicable law.
plantation, horticulture and orchards.
44. Agro-Forestry. Shall be actively promoted.
45, Environment Awareness. Shall be actively prmtho

5. Eco-sensitive Zone Monitoring Committee:-

(1) The Central Government hereby constitutes aitdong Committee, for effective monitoring of tieo-
sensitive Zone, which shall comprise of the follogvnamely:-

(a) Additional Chief Secretary, Forests & Environmempartment- Chairman
(b) Principal Chief Conservator of Forests, WildlifeGhief Wildlife Worden, Gujarat-Member

(c) A representative of the Ministry of Environment,rést & Climate Change, Government of
India -Member;

(d) One representative of Non Governmental Organizatworking in the field of environment to
be nominated by the Government of India - Member;

(e) Regional Officer, Gujarat State Pollution ContraaBd, - Member;
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Terms
2)
3
4)

()

(6)

(7)

(8)

(9)

6.
effect t

7.
the Ho

(f) Senior Town Planner of the area - Member;

(g9) A representative of the Department of Forest andirBnment, Government of Gujarat -
Member;

(h) One expert in the area of ecology and environntentbe nominated by the Ministry of
Environment, Forest & Climate Change, Governmenndia - Member;

(i) Collector of the concerned district — Member;
() District Development Officer of the concerned didt- Member;
(k) Deputy Conservator of Forests, concerned Divisidfember;
() Member of State Biodiversity Board-Member;
(m) Chief Conservator of Forests, Wildlife Circle, Jgadh - Member Secretary.
of Reference
The tenure of the Monitoring committee is florete years;
The Monitoring Committee shall monitor the cdiapce of the provisions of this notification.

The activities that are covered in the Schedlne notification of the Government of Indiatire
erstwhile Ministry of Environment and Forests numBeO. 1533 (E), dated the 14eptember,
2006, and are falling in the Eco-sensitive Zoneggx for the prohibited activities as specifiedha
Table under paragraph 4 thereof, shall be scrahizy the Monitoring Committee based on the
actual site-specific conditions and referred to t@entral Government in the Ministry of
Environment, Forest and Climate Change for pristirenmental clearances under the provisions of
the said notification.

The activities that are not covered in the 8cdteto the notification of the Government of India
the erstwhile Ministry of Environment and Forestsner S.0. 1533 (E), dated the"1Zeptember,
2006 and are falling in the Eco-sensitive Zone gexdor the prohibited activities as specifiedhe t
Table under paragraph 4 thereof, shall be scretihizy the Monitoring Committee based on the
actual site-specific conditions and referred todbecerned regulatory authorities.

The Member Secretary of the Monitoring Comedttor the concerned Deputy Commissioner(s)
shall be competent to file complaints under secfiérnof the Environment (Protection) Act, 1986
against any person who contravenes the provisibtigsonotification.

The Monitoring Committee may invite represéints or experts from concerned Departments,
representatives from Industry Associations or comee stakeholders to assist in its deliberations
depending on the requirements on issue to issug. bas

The Monitoring Committee shall submit the arnaetion taken report of its activities as on™31
March of every year by 30June of that year to the Chief Wildlife Wardentlie state as per pro-
forma given aAnnexure VIII

The Central Government in the Ministry of Enaviment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Coittee for effective discharge of its functions.

The Central Government and State Government spagify additional measures, if any, for giving
o provisions of this naotification.

The provisions of this notification shall bebgct to the orders, if any, passed, or to be phdse
n’ble Supreme Court of India or the High GaurNational Green Tribunal.

[F. No. 25/32/2016-ESZ-RE]
Dr. T. CHANDINI, Scientist ‘G’
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Map showing the proposed Eco-sensitive zone of Gitational Park, Gir Wildlife Sanctuary, Paniya

Wildlife Sanctuary, Mitiyala Wildlife Sanctuary

T

— T = T T 7 =
. Map Showing Proposed Eco-Sensitive Zone of Gir, Paniya & Mitiyala Wildlife Sanctua

—c

Foreat Depariment. Gujaat Siste

Annexure Il

The Global Positioning System (GPS) Cordinates @ir National Park, Gir Wildlife Sanctuary, Paniya
Wildlife Sanctuary, Mitiyala Wildlife Sanctuary and their Eco-sensitive zone

A. Global Positioning System Cordinates of Gir Ngonal Park

Sr. GPS ID Latitude Longitude

1 GNO1 21°13'26.67"N 71°10'15.71"E
2 GNO02 21°15'57.64"N 71°14'5.27"E
3 GNO3 21°18'2.54"N 71°16'21.94"E
4 GNO04 21°17'41.50"N 71°20'52.07"E
5 GNO5 21°17'57.22"N 71°24'48.69"E
6 GNO6 21°14'30.28"N 71°25'49.48"E
7 GNO7 21°11'50.23"N 71°22'50.21"E
8 GNO08 21° 8'32.66"N 71°20'1.65"E
9 GNO09 21° 6'10.24"N 71°19'23.30"E
10 GN10 21° 4'40.71"N 71°17'7.93"E
11 GN11 21° 5'65.42"N 71°14'9.77"E
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B. Global Positioning System Cordinates of Gir Wildife Sanctuary

Sr. GPS ID Latitude Longitude

1 GS01 21°17'42.87"N 70°31'25.46"E
2 GS02 21°16'50.05"N 70°32'4.48"E

3 GS03 21°16'24.96"N 70°37'18.13"E
4 GS04 21°15'33.78"N 70°42'9.71"E

5 GSO05 21°14'36.29"N 70°48'11.96"E
6 GS06 21°19'35.46"N 70°48'26.26"E
7 GS07 21°19'5.88"N 70°53'0.03"E

8 GSO08 21°15'54.48"N 70°51'41.60"E
9 GS09 21°15'47.05"N 70°49'30.80"E
10 GS10 21°11'54.89"N 70°49'25.69"E
11 GS11 21°12'52.65"N 70°55'19.34"E
12 GS12 21°11'29.27"N 70°59'57.37"E
13 GS13 21°12'50.63"N 71° 3'48.72"E
14 GS14 21°10'7.27"'N 71° 0'20.97"E
15 GS15 21° 7'53.49"N 71°51.71"E

16 GS16 21°9'42.42"N 71° 7'43.45"E
17 GS17 21° 6'44.61"N 71°12'57.31"E
18 GS18 21° 3'32.17"N 71°10'50.96"E
19 GS19 21° 0'41.97"N 71° 8'30.26"E
20 GS20 21° 1'4.67"N 71° 4'6.25"E

21 GS21 20°56'55.12"N 71° 0'5.29"E

22 GS22 20°59'37.58"N 70°57'20.96"E
23 GS23 20°55'57.50"N 70°52'17.63"E
24 GS24 20°59'50.33"N 70°48'55.72"E
25 GS25 20°57'47.77"'N 70°45'14.96"E
26 GS26 21° 3'38.54"N 70°43'15.09"E
27 GS27 21° 7'11.57"N 70°36'58.26"E
28 GS28 21°11'34.78"N 70°34'22.70"E
29 GS29 21° 5'35.87"N 70°30'24.87"E
30 GS30 21° 5'46.23"N 70°27'55.69"E
31 GS31 21°11'16.21"N 70°30'5.10"E
32 GS32 21°14'20.78"N 70°29'25.18"E
33 GS33 21°13'46.29"N 70°32'29.55"E
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C. GPS Coordinates of Gir Wildlife Sanctuary Eco-Sasitive Zone Boundary
Sr. GPS ID Latitude Longitude
1 GEO1 21°21'9.17"N 70°29'47.37"E
2 GEO2 21°21'53.64"N 70°35'38.56"E
3 GEO03 21°23'9.82"N 70°39'11.17"E
4 GEO4 21°21'27.05"N 70°41'0.77"E
5 GEO5 21°17'36.23"N 70°45'57.78"E
6 GEO6 21°22'27.64"N 70°48'58.74"E
7 GEOQ7 21°20'35.63"N 70°55'7.71"E
8 GEO08 21°17'43.33"N 71° 0'35.56"E
9 GEO09 21°15'33.20"N 71° 4'49.96"E
10 GE10 21°12'17.91"N 71°12'14.49"E
11 GE1l1 21° 4'56.20"N 71°14'13.10"E
12 GE12 21°1'12.94"N 71°15'0.76"E
13 GE13 20°52'31.69"N 71°12'53.50"E
14 GE14 20°54'48.97"N 71° 9'0.94"E
15 GE15 20°55'7.77"'N 71° 3'43.31"E
16 GE16 20°55'9.29"N 70°58'18.81"E
17 GE17 20°50'48.67"N 70°54'46.18"E
18 GE18 20°52'54.20"N 70°48'58.47"E
19 GE19 20°55'42.99"N 70°43'56.43"E
20 GE20 20°57'15.81"N 70°37'44.94"E
21 GE21 21°4'16.13"N 70°34'58.22"E
22 GE22 21° 3'15.76"N 70°27'49.80"E
23 GE23 21° 0'56.71"N 70°23'25.47"E
24 GE24 21°5'3.36"N 70°21'15.01"E
25 GE25 21°10'12.05"N 70°21'1.22"E
26 GE26 21°15'4.71"N 70°25'15.21"E
27 GE27 21°17'41.21"N 70°28'17.90"E

D. Global Positioning System Cordinates of Paniya Wdlife Sanctuary
Sr. GPS ID Latitude Longitude
1 PSO1 21°15'56.47"N 70°49'43.59"E
2 PS02 21°15'52.45"N 70°51'0.06"E
3 PS03 21°14'43.01"N 70°50'1.22"E
4 PS04 21°13'38.55"N 70°51'29.96"E
5 PS05 21°12'46.47"'N 70°54'53.41"E
6 PS06 21°11'30.72"N 70°53'23.67"E
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7 PS07 21°10'15.23"N 70°51'13.95"E
8 PS08 21°12'13.30"N 70°49'31.84"E
9 PS09 21°14'1.75"N 70°48'18.16"E
E. GPS Coordinates of Paniya Sanctuary Eco-Sensig\wZone Boundary
Sr. GPS ID Latitude Longitude
1 PEO1 21°20'47.37"N 70°55'43.61"E
2 PEO2 21°19'58.09"N 70°59'7.71"E
3 PEO3 21°18'3.52"N 70°59'24.73"E
4 PEO4 21°15'25.19"N 70°57'52.91"E
5 PEO5 21°13'6.30"N 70°56'45.92"E
6 PEO6 21°16'55.65"N 70°52'0.27"E
7 PEQ7 21°19'21.01"N 70°53'6.95"E
F. Global Positioning System Cordinates of Mitiyaldwildlife Sanctuary
Sr. GPS ID Latitude Longitude
1 MSO01 21°11'50.93"N 71°14'34.88"E
2 MSO02 21°11'58.85"N 71°15'41.32"E
3 MSO03 21°11'43.21"N 71°16'51.57"E
4 MS04 21°11'5.76"N 7 1°16'20.24"E
5 MSO05 21°10'21.31"N 71°17'36.63"E
6 MSO06 21° 9'28.84"N 71°16'23.04"E
7 MSO07 21°9'45.13"N 71°15'51.94"E
8 MSO08 21° 9'47.60"N 71°14'41.03"E
9 MS09 21° 9'33.53"N 71°13'25.51"E
10 MS10 21°10'49.70"N 71°13'46.11"E
G. GPS Coordinates of Mitiyala Sanctuary Eco-Sensve Zone Boundary
Sr. GPS ID Latitude Longitude
1 MEO1 21°13'26.67"N 71°10'15.71"E
2 MEO2 21°15'57.64"N 71°14'5.27"E
3 MEO3 21°18'2.54"N 71°16'21.94"E
4 MEO04 21°17'41.50"N 71°20'52.07"E
5 MEO5 21°17'57.22"N 71°24'48.69"E
6 MEO06 21°14'30.28"N 71°25'49.48"E
7 MEOQ7 21°11'50.23"N 71°22'50.21"E
8 MEO08 21° 8'32.66"N 71°20'1.65"E
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9 MEQ9 21° 6'10.24"N 71°19'23.30"E
10 ME10 21° 4'40.71"N 71°17'7.93"E
11 ME11 21°5'5.42"N 71°14'9.77"E
12 ME12 21° 8'7.71"N 71°12'44.90"E
13 ME13 21°10'58.25"N 71°11'29.46"E
Annexure-|l|

BOUNDARY DESCRIPTION OF THE PROPOSED ECO-SENSITIVE ZONE AND LIST OF
VILLAGES WITHIN THE PROPOSED ECO-SENSITIVE ZONE:

List of villages located adjoining to village bowry of those villages falling under the proposead-sensitive
zone:

North :-

Boundaries of Maliya, Vadala, Bhankharvad, Bodi,didi, Lilva, Babartirth, Manpur, Khadpipali,
Mahobatpur, Sukhpur, Sodvadar, Intala, AnandpugaBa, Semrala, Sankhadavadar, Khadiya, Toraniya,
Mandapara, Bhalgam, Bandhala (Part), Bilkha, Virptnambhaliya, Navi Chavand, Moniya, Manadavad,
Nava Vaghaniya, Chhodavadi, Vandarvad, Gorakhphan&a, Hajani Pipaliya, Jambuda, Janjesar, Kadaya,
Bhat Vavadi, Sudavad, Lunaghiya, Bhader, KothaljipaDangavadar, Bharad, Ambardi, Khicha, Devala,
Dabhali, Virpur, Anida, Mota Samadhiyala, Ruganathpiathsani, Savar Kundala, Savar Sama Padar, Mota
Zinzuda, Nana Zinjuda, Pithavadi, Bhenkara, Detiéota Manasa, Mahobatpara, Panderi, Jasadhar, Khoras
Gir Villages.

East :-

Boundaries of Likhala, Khadasali, Goradaka, Ddltisang, Pati, Rayadi, Dedan, Trakuda, Vangadhrg, Lo
Mota Mansa, Chhelana, Bhada, Untvada, Nandarakimob&para, Kandhi, Juna Ugala, Gundala, Jargali,
Ankolali, Panderi, Ambavad, Jithala, Rampara, PikNdrpur, Talala, Ghunsiya, Umrethi, Ukadiya, Klazmni
Nani, Chhapari, Kherali, Deda, Bagadu, Semrala,dBata (Part), Nava Vaghaniya, Vandarvad, Mota
Gujariya, Hajani Pipaliya, Kanavadla, Jambuda, Zaar, Bilakha, Virpur, Khambhaliya, Navi Chavand,
Moniya, Mandavad, Bhat Vavadi, Lunghiya, Bhader, nishzav, Khicha, Devala, Dabhali, Virpur,
Savarkundala, Mota Zinzuda, Bhenkara Villages.

South :-

Boundaries of Babartirth, Mendarada, Alidhra, Bagasankhadavadar, Badalpur, Prabhatpur, Ravani ,Kuba
Ishwariya Mandavad, Rupavati, Mangmath Pipali, Uar&8ilkha, Jambuda, Khicha, Likhala, Khadasali,
Goradaka, Detad, Thoradi, Adsang, Pati, RayadiaDgdangadhra, Lor, Manasa Nana, Mota Mansa, Vadali
Sondarda, Gangada, Untvala, Nandrakh, Nesada, &datagviohobatpara, Kandhi, Bhacha, Vajadi, Juna
Ugala, Gundala, Judvadli, Vadviyala, Jargali, AaliplPanderi, Ambavad, Kankiya, Bodidar, Bodvahali,
Bhiyal, Adpokar, Chhachhar, Bhandariya, Chidivaav#&ti, Vadala, Rampara, Mohobatpara, Bhimdeval,
Jasadhar, Madhupur, Gundaran, Virapur, Talala,y&ald, Ghunsiya, Umrethi, Ukadiya, Khanderi Nani,
Chhapari, Deda, Paldi, Khorasa Gir, Dhanej Motiabdj Nani Villages.

West :-

Boundaries of Maliya, Vadla, Bhankharvad, Serg&tighali, Lilva, Babartirth, Manpar, Najapur, Mendkr
Alidhra, Khadpipali, Mahobatpur, Sukhpur, Bagadeantala, Sankhadavadar, Anandpur, Khadiya, Bhalgam,
Bandhala (Part), Mandilkpur (Part), Bilkha, Manddw&avnikuba, Leriya, Ishvariya Mandavad, Rupavati,
Umrala, Chhodavadi, Gorkhpur, Janjesar, Bhat Vav&ditha Pipariya, Dabhali, Samadhiyala Mota,
Ruganathpura, Hathsani, Savar Sama Padar, MotaddinjGoradka, Rayadi, Dedan, Gangada, Untvada,
Nandrakh, Kandhi, Padapadar, Mohobatpara, Vajaia JJgala, Vadviyala, Ankolali, Bodidar, Chhachhar,
Bhadariya, Gir Devali, Chidivav, Vithalpur, Vadl&Bhimdeval, Anida, Jasadhar, Madhupur-Jumbur,
Gundaran, Virpur, Ukadiya, Paladi, Khorasa Gir, bdjavioti, Dhanej Nani, Ambecha Villages.
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Details of villages within the proposed eco-sensit zone:-
Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
1 Junagadh Junagadh 1) Jamaka V1 1109.90 46.61 .51166Gir sanctuary|
Eco-sensitive
zone
2) Thumbala V2 381.6¢ 0.0p 381.68 Gir-Girnaf
corridor Eco-
sensitive zone|
3) Bela V3 335.38 0.0( 335.38 -do-
4) Mevasa- V4 609.09 0.00 609.09 -do-
Khambhaliya
5) Rameshwar V5 548.1p 0.90 548.116 -do-
6) Mevasa-Khadiya V6 251.8b 0.90 251.85 -do-
7) Chorvadi V7 752.73 0.00 752.13 -do-
8) Avtadiya Mota V8 295.64 0.0D 295.64 -do-
9) Avtadiya Nana V9 147.49 0.00 147.49 -do-
10) Navagam V10 329.36 0.00 329.36 -do-
11) Nava Pipaliya V11 1004.1p 0.00 100416 -do-
12) Mandalik pur (Part) V12 311.82 0.00 311.82 -do-
13) Bandhala (Part) V13 534.24 0.00 534[24 -do-
Sub Total 6611.50 46.61 6658.11
2 Junagadh Visavadar 1) Limadhra V14 1248.67 149.14 1397.81| Gir sanctuary
Eco-sensitive
zone
2) Haripur V15 528.45 56.96 585.41 -do-
3) Khambha V16 710.88 0.00 710.88 -do-
4) Piyava V17 548.21 117.26 665.46 -do-
5) Moti Monpari V18 1275.60Q 0.00 1275.60 -do-
6) Prempara V19 2062.13 38.23 2100436 -do-
7) Jambudi-Satadhar V20 242.15 0.00 242.15 -do-
8) Javaldi V21 390.17 330.08 720.20 -do-
9) Dudhala V22 684.114 179.02 863.17 -do-
10) Manandiya V23 610.59 165.12 775.71 -do-
11) Rajapara V24 645.54 380.81 1026/35 -do-
12) Kalsari V25 2192.09 0.0p 2192.08 -do-
13) Govindpara V26 405.52 0.00 405.52 -do-
14) Vekariya V27 2075.62 0.0p 2075.62 Paniya
sanctuary
Eco-sensistive
zone
Junagadh Visavadar 15) Ghodasan V28§ 1153.40 683.01 1836.41| Gir sanctuary
Eco-sensitive
zone
16) Nani-Monpari V29 2895.013 0.00 2895.08 -do-
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive

Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
17) Mundia Ravani V30 834.53 388.69 1223)22 Paniya|
sanctuary
Eco-sensistive
zone
18) Sarsai V31 2586.28 0.00 2586.28  Gir sanctuary
Eco-sensitive
zone
19) Dadar V32 646.79 0.0p 646.79 -do-
20) Kanjarada V33 176.82 0.9go 176.82 -do-
21) Khijadiya V34 396.86 0.00 396.86 -do-
22) Ghantiyan V35 342.7Y 0.00 342.77 -do-
23) Baradiya V36 1084.60 0.00 1084.60 -do-
24) Shobhavadla Gir V37 577.44 0.00 577/44 -do-
25) Liliya V38 593.20 82.00 675.2D -do-
26) Jambala V39 641.91 0.90 641.p1 -do-
27) Ratang V40 466.15 0.00 466.15 Gir sanctuary
Eco-sensitive
zone
28) Miyavadla Va1 382.43 0.0p 382.43 -do-
29) Ishwariya-Gir V42 853.2¢ 0.0p 853.26 -do-
30) Shetrunj-Vadala V43 727.34 0.00 72734 -do-
31) Chaparada Va4 1107.92 0.00 1107}02 -do-
32) Mota Hadmatiya V45 1081.50 0.00 1081/50 Gim@&ir
corridor Eco-
sensitive zone
33) Navaniya V46 838.68 2.18 840.81 -do-
34) Kotada Mota v4a7 1320.2f 173.78 149405 -do-
35)Kotada Nana V48 998.76 0.00 998.[75 -do-
36) Vichhavad V49 939.07 0.00 939.07 -do-
37) Shirvaniya V50 213.88 0.00 213.83 -do-
38) Moti Pindikhai V51 871.32 0.0p 871.32 -do-
39) Hadmatiya Nana V52 433.19 0.00 433|19 -do-
40) Chhalda V53 563.75 0.0 563.Y5 -do-
41) Rabarika V54 603.76 0.0 603.76 -do-
42) Deshai Vadala V55 366.59 3.27 369)86 -do-
43) Sukhpur V56 427.39 0.00 427.39 -do-
44) Dhebar V57 665.81 0.00 665.81 -do-
45) Mahudi V58 242.65 0.00 242.65 -do-
46) Kuva (Ravani) V59 630.25 0.00 630.25 -do-
47) Kankchiyala V60 459.54 0.00 459.54  Gir sangtuar
Eco-sensitive
zone
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
48) Bhutdi V61l 923.63 0.00 923.63 -do-
Junagadh | Visavadar 49) Ambala V62 533(45 Q.00 4538. -do-
50) Kalawad V63 723.4( 0.0p 723.40 -do-
51) Jetalvad V64 1201.98 170.26 1372}24 -do-
52) Lalpur V65 1041.96 72.09 1114.05 -do-
53) Chhelanka V66 448.4)7 0.00 448.47 Gir-Girnar

corridor Eco-
sensitive zone

54) Mahuda V67 358.55 0.00 358.55 -do-
Sub Total 4497343  2991.79 47965.22
3 Junagadh | Mendarada 1) Itali V68 717{59 0.00 BLY.85ir sanctuary
Eco-sensitive
zone

2) Amarapur-Kathi V69 608.53 246.82 855.85 -do-
3) Kanadipur V70 632.11 236.22 868.83 -do-
4) Nani-Khodiyar V71 517.66 133.12 650.78 -do-
5) Jinjuda V72 942.5( 385.88 1328.88 -do-
6) Najapur-Chhataria V73 86.31 332.82 418|63 -do-
7) Surajgadh V74 205.0¢ 1112.67 1317{74 -do-
8) Ranidhar V75 167.44 257.97 424.51 -do-
9) Gadakiya V76 96.62 89.24 185.86 -do-
10) Karasangadh V77 103.91 979.p4 1082.95 -do-
11) Malanka V78 348.93 1874.13 2223.p6 -do-
12) Gundiyali V79 139.82 306.2 446.09 -do-
13) Moti-Khodiyar V80 874.83 0.00 874.83 -do-
14) Nataliya V81 108.47 247.71 356.18 -do-
15) Ambala V82 1237.9( 234.90 1472.80 -do-
16) Patarama V83 677.50 0.00 677,50 -do-
17) Dedakiyal V84 517.64 0.0p 517.64 -do-
18) Tejatimbi V85 464.41 151.16 615.57 -do-
19) Chandravadi V86 705.09 0.00 705.09 -do-
20) Khimpadar V87 637.59 0.00 637.59 Gir-Girnar

corridor Eco-
sensitive zone

21) Nagalpur V88 1236.45 0.00 1236.45 -do-
22) Gundala V89 1080.39 0.00 1080.89  Gir sanctuary
Eco-sensitive
zone
23) Datrana V90 1888.5} 0.00 1888.57 Gir-Girnar

corridor Eco-
sensitive zone

24) Chiroda Vol 939.99 0.0p 939.99 -do-
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
Sub Total 14935.32 6586.5p 21521.87
4 Junagadh Maliya 1) Ladudi V92 1288.85 0.00 1288.85 Gir sanctuar
(Hatina) Eco-sensitive
zone
2) Devgam Vo3 672.8( 108.50 781.30 -do-
3) Jalondar Vo4 1606.2p 0.00 1606.p2 -do-
4) Tarshingada V95 653.13 0.00 653.13 -do-
5) Matarvaniya V96 1131.87 0.00 1131.87 -do-
6) Ambalgadh Vo7 706.14 141.64 847.78 -do-
7) Virdi V98 1090.17 28.29 1118.4p -do-
8) Amarapur Gir Vo9 1557.19 218.45 1775.64 -do-
9) Kalimbhada V100 707.64 110.55 818.19 -do-
10) Akala V101 654.03 0.00 654.03 -do-
11) Kerala V102 373.74 0.0p 373.74 -do-
12) Dubhala V103 382.31 0.00 382.81 -do-
13) Sarakadiya V104 365.31 0.00 365,31 -do-
14) Vadiya V105 559.77 0.00 559.77 -do-
15) Katrasa V106 809.99 9.53 819.52 -do-
16) Dharamp V107 356.92 101.11 458.03 -do-
17) Vandarvad V108 932.4p 0.90 932.42 -do-
18) Babra V109 1405.92 522.24 1928.16 -do-
19) Intali V110 634.50 0.0(¢ 634.50 -do-
20) Kadaya V111 1453.29 0.90 1453.p9 -do-
21) Pankuva V112 454,74 80.13 534.87 -do-
22) Chuldi V113 1078.77 386.18 1464.95 -do-
23) Patala V114 315.28 40.37 355.60 -do-
24) Pipalava V115 219.5p 0.90 219.52 -do-
25) Lachhadi V116 421.61 63.41 485.p2 -do-
26) Akala Gir V117 551.71 50.29 602.06 -do-
27) Jangar V118 762.10 0.90 762.110 -do-
28) Dhrabavad V119 630.34 22.75 653,09 -do-
29) Barula V120 805.71 20.23 825.94 -do-
30) Danderi V121 468.54 36.83 505.87 -do-
31) Achhidra V122 483.94 0.0p 483.94 -do-
32) Janadi V123 280.29 0.q0 280.p9 -do-
33) Ghunghati V124 430.62 0.90 430.62 -do-
Sub Total 24245.39 1940.50 26185.89
5 Junagadh Kodinar 1)Harmadiya/Aebhalvyad V126 33 258.71 2572.39  Gir san.cyua'y
Eco-sensitive
zone

Yy
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
2) Valadar V126 1081.38 0.00 1081.88 -do-
3) Sandhanidhar V127 517.19 0.00 517|79 -do-
4) Ghantawad V128 2347.95 677.20 302515 -do-
5) Nagadala V129 841.7p 180.96 1022/68 -do-
6) Pinchhavi V130 576.12 326.96 902.98 -do-
7) Arithiya V131 807.67 0.0d 807.6/7 -do-
8) Shedhaya V132 856.20 0.00 85620 -do-
9) Mota Sugala V133 597.8)7 0.00 597.87 -do-
Sugala Nana 354.86 0.00 354,86 -do-
10) Jagtiya V134 366.56 0.00 366.56 -do-
11) Vithhalpur V135 701.54 0.00 701.54 -do-
12) Morvad V136 789.8( 0.00 789.80 -do-
13) Pichhava V137 343.3p 0.90 343.32 -do-
14) Alidar V138 1492.88 0.00 1492.48 -do-
Sub Total 13989.34  1443.78 15433.07
6 Junagadh Talala 1) Chitravad V139 1933195 273.00 206®5| Gir sanctuary
Eco-sensitive
zone
2) Hiranvel V140 305.15 75.64 380.79 -do-
3) Haripur V141 873.31 601.5p 1474.83 -do-
4) Bhalchhel V142 458.1% 341.31 799.46 -do-
5) Sasan V143 99.2p 0.90 99.22 -do-
6) Chitrod V144 520.83 156.08 676.91 -do-
7) Bhojde V145 919.19 1140.60 2059.78 -do-
8) Lusala V146 227.44 493.68 721.12 -do-
9) Sangodra V147 439.94 567.54 1007}48 -do-
10) Borvav V148 1382.29 263.15 1645.44 -do-
11) Dhava V149 1530.18 382.34 1912.52 -do-
12) Surva V150 1001.61 151.61 1153.p2 -do-
13) Jasapur (Tuka) V151 623.48 695,88 1319.36 -do-
14) Moruka V152 922.44 83.0p 1005.47 -do-
15) Rasulpura V153 512.10 0.00 51210 -do-
16) Vadla V154 533.53 753.44 1286.97 -do-
17) Ankolvadi V155 1526.14 0.0p 1526.14 -do-
18) Bamanasa V156 487.79 800.B0 1288.59 -do-
19) Mandorana V157 757.28 601.70 1358]98 -do-
20) Javantri V158 668.91 704.13 1373.04 -do-
21) Dhanej-Bakula V159 1419.54 133.80 1552|184 -do-
22) Jepur V160 505.94 338.95 844.49 -do-
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
23) Hadmatiya V161 1116.5¢4 616.36 173290 -do-
24) Ratidhar V162 498.62 0.0 498.62 -do-
25) Khirdhar V163 601.47 0.0p 601.47 -do-
26) Ramrechi V164 562.69 203.30 765.09 -do-
Sub Total 20427.73] 9376.9% 29804.68
7 Junagadh Una 1) Nitali V165 755.64 116 756(.80 r s@nctuary
Eco-sensitive
zone
2) Vadali V166 682.04 0.00 682.04 -do-
3) ltvaya V167 836.66 610.48 1447.14 -do-
4) Kodia V168 980.55 0.00 980.55 -do-
5) Rasulpara V169 706.05 105.53 811/58 -do-
6)Fareda V170 294.15 225.08 519.p3 -do-
7) Kansaria V171 304.48 0.00 304.43 -do-
8) Jamvala V172 679.01 414.44 109345 -do-
9) Tulshishyam Temple V173 1217.10 0.p0 121710 - -do
10) Khilavad V174 1340.3¢ 0.0p 1340.36 -do-
11) Ugala V175 582.4¢ 0.0p 582.46 -do-
12) Sanosari V176 447.80 0.00 44780 -do-
13) Nagadiya V177 628.18 0.00 628.18 -do-
14) Motisar V178 498.2"5 0.0p 498.25 -do-
15) Sonariya V179 458.59 0.9go 458.59 -do-
16) Bhakha V180 464.78 485.63 950.41 -do-
17) Thoradi V181 412.73 0.0p 412.73 -do-
18) Babaria V182 241.34 60.62 301.96 -do-
Junagadh Una 19) Gir-Gadhada (Part) V188 1588.65 .00 |0 1588.65 -do-
(The Gamtal
area has been
excluded
from Eco-
sensitive
zone)
20) Dron V184 1349.55 0.0D 1349.55 Gir sanctuary
Eco-sensitive
zone
21) Fatsar V185 1274.71 0.00 127471 -do-
22) Umedpara V186 658.52 0.00 658.52 -do-
23) Sanvav V187 1429.8p 0.90 1429.86 -do-
24) Velkot V188 490.37 0.00 490.37 -do-
25) Dhrabavad V189 457.03 34.99 49202 -do-
26) Janjariya V190 320.81 0.9go 320.81 -do-
27) Kaneri V191 517.22 0.0p 517.22 -do-
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
28) Vankiya V192 1662.84 0.0p 1662.84 -do-
29) Naliyeri Moli V193 721.30 0.0¢ 721.30 -do-
30) Luvari Moli V194 347.87| 0.0( 347.87 -do-
31) Kakidi Moli V195 292.83 0.0d 292.83 -do-
32) Chorali Moli V196 154.71 0.00 154.11 -do-
33) Bediya V197 941.44 26.1P 967.56 -do-
34) Bandharada V198 425.649 0.00 425(69 -do-
35) Samdhiyala Nana- V199 1261.88 77.31 1339.19 -do-
Malan
36) Samdhiyala Mota V200 971.46 0.00 97146 -do-
37) Pankhan V201 577.07 0.00 57707 -do-
38) Dhokadava V202 1178.50 0.00 117850 -do-
39) Ambala V203 702.32 0.0p 702.32 -do-
40) Moti-Moli V204 434.52 0.0Q 434.52 -do-
Sub Total 29289.27 2041.3p 31330.63
8 Amreli Khambha 1) Tantaniya V205 810.83 0,00 82(. Gir sanctuary
Eco-sensitive
zone
2) Umariya V206 1218.31 0.0p 1218.31 -do-
3) Nanudi V207 738.7( 0.0p 738.70 Mitiyala
sanctuary
Eco-sensitive
zone
4) Bhad V208 1163.9% 0.0p 1163.98 -do-
5) Dadhiyali V209 730.36 0.00 730.36 -do-
6) NaniDhari V210 1726.9( 69.95 1796.85 Gir sarrgtu
Eco-sensitive
zone
7) Nani Visavadar V211 654.89 0.00 654.89 -do-
8) Dhavadiya V212 331.99 376.65 708.64 -do-
9) Gidaradi V213 694.39 658.08 1352.47 -do-
10) Pipalava V214 1102.54 1096.13 219867 -do-
Amreli Khambha 11) Bhania V215 220.34 260416 28024 -do-
12) Pachpachiya V216 387.27 0.00 387|27 -do-
13) Dhundhvana V217 617.27 0.00 61727 -do-
14) Dadali V218 385.66 356.96 742.61 -do-
15) Kantala V219 304.21 389.22 693.43 -do-
16) Chakrava V220 729.33 0.90 729.33 -do-
17) Ambaliyala V221 590.21 412.63 1002.84 -do-
18) Babarpara V222 317.06 1047.89 1364/95 -do-
19) Borala V223 527.8( 1006.50 1534.80 -do-
20) Khadadhar V224 1218.49 735.56 1954105 -do-
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
21) Lasa V225 889.78 0.00 889.78 -do-
22) Khambha (Part) V226 2270.69 0.0 2270\69 Midiya
sanctuary
Eco-sensitive
zone (The
Gamtal area
has been
excluded
from Eco-
sensitive
zone.)
23) Ingorala V227 1659.98 0.00 1659.93 Mitiyala
sanctuary
Eco-sensitive
zone
24) Kotada V228 858.97 0.00 858.97 -do-
25) Jikiyali V229 1099.35 0.00 1099.35 -do-
26) Vankiya V230 1434.39 0.0p 1434.39 -do-
27) Sarkadiya-Divna V231 346.75 0.00 34675 -do-
28) Bhavaradi V232 1079.28 0.90 1079.23 -do-
29) Kodiya V233 756.40 103.2p 859.60 -do-
30) Sarakadiya V234 908.08 59.63 967]71 -do-
31) NavaMalek Ness V235 1072.26 0.p0 107226  Gictsery
Eco-sensitive
zone
32) JunaMalek Ness V236 596.05 0.00 596/05 -do-
33) Hanumanpur V237 617.52 0.00 617)52 -do-
34) Talada V238 733.65 0.00 733.65 -do-
35) Jamaka V239 1863.86 242.81 2106(67 -do-
36) Salava V240 577.78 0.00 577.73 -do-
37) Pipariya V241 576.90 0.00 576.90 -do-
38) Rabarika V242 377.72 0.9go 377.72 -do-
Sub Total 32189.29 9159.36 41348.65
9 Amreli Dhari 1) Karamadadi V243 661.73 113860 0a83| Gir sanctuary
Eco-sensitive
zone
2) Chachai V244 1949.65 513.88 2463/53 Paniyal
sanctuary
Eco-sensistive
zone
3) Paniya-Sodhapara V245 1595.88 3357.84 4958.72 o- -d
4) Dalkhaliya V246 1261.14 0.0p 1261.14 -do-
Ramgadh 326.40 156.80 483.20 -do-
Amreli Dhari 5) Krangasa V247 447.18 910.p7 1357.2Gir sanctuary
Eco-sensitive
zone
6) Ravana V248 499.37 0.00 499.37 -do-
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 3 4 5 6 7 8 9
7) Matanmala V249 253.77 895.82 114959 -do-
8) Sakhpur V250 492.09 325.34 817.43 -do-
9) Govindpur V251 1155.96 578.44 1734.40 -do-
10) Semaradi V252 267.88  1657.93 1925/81 -do-
11) Kotada V253 516.7 0.00 516.70 Paniya
sanctuary
Eco-sensistive
zone
12) Jaljivadi V254 697.97 223.45 921.42  Gir sangtua
Eco-sensitive
zone
13) Tarsingada-Boradi V255 1681.83 0.po 168183 -do-
14) Rajasthali V256 338.58 0.9go 338.58 -do-
15) Khisari V257 728.41 0.00 728.41 -do-
16) Patala V258 2175.9)7 0.90 2175.97 -do-
17) Gadhia-Chavand V259 516.38 316,84 833.22 -do-
18) Sarsiya V260 3450.1f  2529.28 5979|45 -do-
19) Phachariya V261 507.71 0.00 50771 -do-
20) Jira V262 2061.57 160.04 2221.61 -do-
21) Hirava V263 932.86 129.11 1061.97 -do-
22) Trambakpur V264 762.66 88.24 850.00 -do-
23) Mithapar V265 772.53 0.0p 772.53 -do-
24) Kubada V266 848.41 127.49 975.90 -do-
25) Dhari (Part) V267 1190.74 198.50 138924 -do-
(Only
Riverine
CorridorsArea
is Included
Eco-sensitive
zone)
26) Dudhala V268 1240.48 14.16 125464  Gir sangtuar
Eco-sensitive
zone
27) Monvel V269 3289.5( 27.71 3317.21 -do-
28) Gadhiya-Patala V270 1682.66  1126/66 2809.32 - -do
29) Boradi V271 1523.64 0.0p 1523.65 Paniya
sanctuary
Eco-sensistive
zone
30) Mevasa V272 215.76 0.00 215.76 -do-
31) Gigasan V273 1978.86 0.00 197885 -do-
32) Sivad V274 498.68 56.56 555.24 -do-
33) Malshika V275 1112.20 0.00 1112.20 -do-
34) Katharota V276 470.78 0.00 470.78 -do-
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Sr. District Taluka Name of villages in ecg- Village Non Notified Total Eco Remarks
No. sensitive zone ID Forest Forest Sensitive
Area (Ha) Area Area (Ha)
(Ha)
1 2 4 5 6 7 8 9
35) Amrutpur V277 714.3( 69.5P 783.89  Gir sanctuary
Eco-sensitive
zone
Sub Total 38820.40| 14602.3% 53422.15
10 | Amreli Savar- 1) Mitiyala V278 2639.1§ 1955.14 4594.32 Mitiyala
kundla sanctuary
Eco-sensitive
zone
2) Bagoya V279 530.16 0.00 530.16 -do-
3) Giniyavad V280 165.09 0.0p 165.09 -do-
4) Khodiyana V281 1081.31 0.00 1081.81 -do-
5) Abharampara V282 1497.64 0.00 1497|64 -do-
6) Ambaradi V283 3151.93 0.00 3151.93 -do-
7) Dhajadi V284 2115.93 0.0p 2115.93 -do-
8) Badhada V285 2816.16 0.00 281616 -do-
9) Jabal V286 1749.4% 0.0 1749.45 -do-
10) Luvara V287 1378.67 0.00 1378.67 -do-
11) Ramgadh V288 640.34 32.45 67279 -do-
12) Vijyanagar V289 635.78 199.85 835.63 -do-
13) Gadhakada V290 3263.18 30.R0 3293.38 -do-
Sub Total 21664.82| 2217.64 23882.46
11 Amreli Jafrabad 1) Timbi V291 2028.06 0.0 2088| Gir sanctuary
Eco-sensitive
zone
Sub Total 2028.06 0.0( 2028.06
Grand Total 249174.55| 50406.84 299581.39
ABSTRACT
S. No. District Taluka Name of villages Non Forest | Notified Forest Total Eco
in ecosensitive Area (Ha) Area (Ha) Sensitive Area
zone (Ha)
1 2 3 4 7 6 5
1 Junagadh 1| Junagadh 13 661150 46.61 6658.11
2 | Visavadar 54 44973.43 2991.79 47965(22
3 | Mendarda 24 14935.32 6586.55 21521187
4 | Maliya (Hatina) 33 24245.39 1940.50 26185)89
5 | Kodinar 14 13989.34 1443.73 1543307
6 | Talala 26 20427.73 9376.95 2980468
7 | Una 40 29289.27 2041.36 31330.63
7 | Sub Total 204 154471.98 24427.49 17889947
2 Amreli 1 | Khambha 38 32189.29 9159.36 41348.65
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2 | Dhari 35 38820.4( 14602.35 5342275
3 | savarkundla 13 21664.92 2217 p4 23882.46
4 | Jafarabad 1 2028.06 0.00 202806
4 | Sub Total 87 94702.51 25979.35 12068192
11 | Grand Total 291 249174.55 50406.84 29958139
Annexure IV

GPS Coordinates of the villages falling within te PAs Eco-sensitive Zone

S. Village District Taluka Village Latitude Longitude
No ID
1 V1 Junagadh Junagadh Jamka 21°20'36.310"N  3T¥®1.575"E
2 V2 Junagadh Junagadh Thumbala 21°23'25.713" N 0° 37 15.837" E
3 V3 Junagadh Junagadh Bela 21°23'30.422" N 4088571" E
4 V4 Junagadh Junagadh Mevasa 21° 23'44.062" N 70°36'6.193" E
Kamribaina
5 V5 Junagadh Junagadh Rameshvar 21°24'3.937"N 0°33F14.723"E
6 V6 Junagadh Junagadh Mevasa Khadiya 21°24'91M5 | 70° 31'47.504" E
7 V7 Junagadh Junagadh Chorvadi 21°25'2.024" N| ° 33025.071"E
8 V8 Junagadh Junagadh Avatadiya Mqgta 21° 24' 29.R5 70° 34'50.777" E
9 V9 Junagadh Junagadh Avatadiya Nana 21°24'36192 | 70° 34'39.207"E
10 V10 Junagadh Junagadh Navagam 21° 25'59.078" |N70° 34' 42.984" E
11 V11 Junagadh Junagadh Nava Pipaliya 21° 2818919 70° 39'28.123" E
12 V12 Junagadh Junagadh Mandlikpur 21°29'4.248" | 70° 37' 33.834" E
13 V13 Junagadh Junagadh Bandhala 21° 27" 47.730"|N70° 37' 5.113" E
14 V14 Junagadh Visavadar Limadhra 21°17' 37.847" | 70° 35'5.490" E
15 V15 Junagadh Visavadar Haripur 21°17'11.687" N 70° 36' 53.825" E
16 V16 Junagadh Visavadar Khambha Gir 21°16' 56.84 70° 38'12.305" E
17 V17 Junagadh Visavadar Piyava Gir 21°15'58.818 | 70° 40'47.586" E
18 V18 Junagadh Visavadar Monpari Moti 21°18' 8'68 70° 39'57.297" E
19 V19 Junagadh Visavadar Prempara 21°16'54809" | 70° 42' 33.749" E
20 V20 Junagadh Visavadar Jambudi 21°16'22.596" N70° 43' 25.784" E
21 V21 Junagadh Visavadar Javaldi 21°15'4.980" N| 70° 44' 14.529" E
22 V22 Junagadh Visavadar Dudhala 21°16'6.652" N| 70° 44'58.341" E
23 V23 Junagadh Visavadar Manandiya 21°16'50.864" | 70° 45' 40.633" E
24 V24 Junagadh Visavadar Rajpara 21°15'47.914" N70° 47' 32.277" E
25 V25 Junagadh Visavadar Kalsari 21°18'55.358" N 70° 46' 45.815" E
26 V26 Junagadh Visavadar Govindpara 21°18'48.R77 | 70° 47' 54.202" E
27 V27 Junagadh Visavadar Vekariya 21°18'57.507" | 70° 54' 46.194" E
28 V28 Junagadh Visavadar Ghodasan 21°21'49/881"| 70° 51' 29.942" E
29 V29 Junagadh Visavadar Monpari Nani 21°21'@.56 70° 38'29.076" E
30 V30 Junagadh Visavadar Ravani Mundiya 21° 1B&8 N 70° 52'48.375" E
31 V31 Junagadh Visavadar Sarsai 21°19'55.721" N70° 42' 12.919" E
32 V32 Junagadh Visavadar Dadar 21°20'32.155" N 0° 3B' 59.284" E
33 V33 Junagadh Visavadar Kanjarda 21°20'26.041" | 70° 39'55.128" E
34 V34 Junagadh Visavadar Khijadiya 21° 22'50.5925" | 70° 38'20.198" E
35 V35 Junagadh Visavadar Ghantiyan 21°22'30.483" | 70° 37' 10.971" E
36 V36 Junagadh Visavadar Baradiya 21°19'50.086" | 70° 35' 20.205" E
37 V37 Junagadh Visavadar Shobhavadla|Gir 21°25858" N 70° 35'5.405" E
38 V38 Junagadh Visavadar Liliya 21°18'52.704" N 70° 33'50.412" E
39 V39 Junagadh Visavadar Jambala 21°20'5.626" N 70° 33'30.145" E
40 V40 Junagadh Visavadar Ratang 21°18'49.301" N70° 36' 23.390" E
41 Va1l Junagadh Visavadar Miya Vadla 21°18'58': 29 | 70° 37'6.965" E
42 V42 Junagadh Visavadar Ishvariya (Gir 21° B8722" N 70° 38' 3.436" E
43 V43 Junagadh Visavadar Vadala Shetranj 21°@2852" N 70° 36' 28.274" E
44 Va4 Junagadh Visavadar Chaparda 21° 21'46 69" | 70° 39' 58.204" E
45 V45 Junagadh Visavadar Hadmatiya Mpta 21° 2B%0 N 70°39'19.172" E
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S. Village District Taluka Village Latitude Longitude
No ID
46 V46 Junagadh Visavadar Navaniya 21°28'34.842" | 70° 41' 10.608" E
47 Va7 Junagadh Visavadar Kotda Mota 21°28'32.800 | 70° 43'20.530" E
48 V48 Junagadh Visavadar Kotda Nana 21° 27' 0.8B6" | 70° 41'48.407" E
49 V49 Junagadh Visavadar Vichhavad 21°27'2.319" | 70° 44'18.169" E
50 V50 Junagadh Visavadar Shirvaniya 21°26'24.848 | 70° 43'7.785" E
51 V51 Junagadh Visavadar Pindakhai Moti  21° 2468 N 70° 45' 59.587" E
52 V52 Junagadh Visavadar Hadmatiya Nana 21° 26995 N 70° 46'52.932" E
53 V53 Junagadh Visavadar Chhalda 21° 25'35.695" N70° 44' 29.682" E
54 V54 Junagadh Visavadar Rabarika 21° 25'29.8I74" | 70° 46' 0.634" E
55 V55 Junagadh Visavadar Desai Vadala 21° 24029.N 70° 45'52.353" E
56 V56 Junagadh Visavadar Sukhpur 21° 24' 23.590" N 70° 44' 36.258" E
57 V57 Junagadh Visavadar Dhebar 21°24'24.417" N70° 47' 10.805" E
58 V58 Junagadh Visavadar Mahudi 21°23'57.717" N 70° 48' 24.315" E
59 V59 Junagadh Visavadar Kuba(Ravani 21° 23'2I'NW 70° 45'52.343" E
60 V60 Junagadh Visavadar Kankchiyala 21° 22' Z5.94 70° 49'53.222" E
61 V61 Junagadh Visavadar Bhutdi 21°21'50.563" N 70° 46' 36.475" E
62 V62 Junagadh Visavadar Ambala 21°21'48.036" N 70° 48' 11.691" E
63 V63 Junagadh Visavadar Kalavad 21°20'29.848" N 70° 48' 8.794" E
64 V64 Junagadh Visavadar Jetalvad 21° 20'43.B49" | 70° 49' 44.587" E
65 V65 Junagadh Visavadar Lalpur 21°19'16.485" N 70° 50' 49.853" E
66 V66 Junagadh Visavadar Chhelanka 21°22'58.851" | 70°47'19.911" E
67 V67 Junagadh Visavadar Mahuda 21°23'8.543" N| 0° 48'18.000" E
68 V68 Junagadh Mendarda Itali 21°17'47.476" N ° 3D 59.436" E
69 V69 Junagadh Mendarda Amrapur 21°11'49.817" N70° 28' 35.118" E
70 V70 Junagadh Mendarda Kenadipur 21°16' 25.866" | 70° 29' 23.885" E
71 V71 Junagadh Mendarda Nani Khodiyar 21°17'24'.8\ 70° 28'52.885" E
72 V72 Junagadh Mendarda Jhinjhuda 21°18'17.845" | 70° 29' 45.833" E
73 V73 Junagadh Mendarda Najapur 21°11'6.315" N 70° 32'23.173"E

(Chhatariya)

74 V74 Junagadh Mendarda Surajgadh 21°12'0.184" N 70° 33'0.042" E
75 V75 Junagadh Mendarda Ranidhar 21°12'3.077" N| 70° 29'45.577" E
76 V76 Junagadh Mendarda Gadakiya 21°11'1.485" N 70° 31'26.134" E
77 V77 Junagadh Mendarda Karsangadh 21° 13'30N74"| 70° 32'9.289" E
78 V78 Junagadh Mendarda Malanka 21°14'21.172" N70° 30' 39.709" E
79 V79 Junagadh Mendarda Gundiyali 21°12'41.898" | 70° 29'50.400" E
80 V80 Junagadh Mendarda Moti Khodiya 21°18'34'N 70° 31'52.447" E
81 V81 Junagadh Mendarda Nataliya 21°17'14.444" N 70° 31' 6.633" E
82 V82 Junagadh Mendarda Ambala 21°15'12.531" N 0° 28' 15.376" E
83 V83 Junagadh Mendarda Patarama 21°14'6.122" N 70° 25'59.863" E
84 V84 Junagadh Mendarda Dedakiyal 21°13'48.9p3" | 70° 27' 26.608" E
85 V85 Junagadh Mendarda Timbi 21°13'49.936"N ° 28 28.802"E
86 /86 Junagadh Mendarda Chandravadi 21°12' 40KR05 | 70° 27' 6.063" E
87 V87 Junagadh Mendarda Khim Padar 21° 23'55.M88" | 70° 27' 23.135" E
88 /88 Junagadh Mendarda Nagalpur 21° 23'45.037" N70° 29' 10.805" E
89 V89 Junagadh Mendarda Gundala 21°19'49.984" N70° 30' 26.274" E
90 V90 Junagadh Mendarda Datrana 21° 22'15.926" N70° 27' 55.930" E
91 V91 Junagadh Mendarda Chiroda 21°20'25.327" IN70° 28' 43.331" E
92 V92 Junagadh Malia Ladudi -Gir 21°6'47.725" N | 70° 27'9.616" E
93 V93 Junagadh Malia Devgam 21°8'26.516" N ®°12.105" E
94 Vo4 Junagadh Malia Jalondar 21°10'10.761"N ° ZB)47.464" E
95 V95 Junagadh Malia Tarsingda 21°13'1.481" N ° 73 50.173" E
96 V96 Junagadh Malia Matarvaniya 21°11'55.682" N 70° 23' 30.579" E
97 V97 Junagadh Malia Ambalgadh 21°12'28.698"N 0° 25'37.149" E
98 V98 Junagadh Malia Virdi 21°10'42.411" N 7@ 23.921"E
99 V99 Junagadh Malia Amrapur Gir 21°10'28.082" N 70°26'2.573"E
100 V100 Junagadh Malia Kalimbhda 21°9'31.728" N | 70° 23'56.630" E
101 V101 Junagadh Malia Akala 21°9'34.619" N 2P°1.417" E
102 V102 Junagadh Malia Kerala 21°8'42.210" N Z0°44.648" E
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103 V103 Junagadh Malia Dubhala 21° 8'24.158" N ° 23 8.759" E
104 V104 Junagadh Malia Sarkadiya 21°8'0.416" N 0° 21" 49.090" E
105 V105 Junagadh Malia Vadiya 21° 7' 28.386" N 20°30.622" E
106 V106 Junagadh Malia Katrasa 21°9'20.615" N °Z8)49.475" E
107 V107 Junagadh Malia Dharampur 21°8'16.393" N| 70° 25'56.877" E
108 V108 Junagadh Malia Vandarvad 21°7'47.333" N| 70° 23'57.580" E
109 V109 Junagadh Malia Babra 21°6'31.716" N 24)56.906" E
110 V110 Junagadh Malia Itali 21°7'2.594" N 70°22.545" E
111 V111 Junagadh Malia Kadaya 21°5'59.202" N 2Z052.382" E
112 V112 Junagadh Malia Pankuva 21°5'34.000" N °22010.229" E
113 V113 Junagadh Malia Chuldi 21°4'22.149" N 28°36.765" E
114 V114 Junagadh Malia Patla 21° 3'54.644" N 209.236" E
115 V115 Junagadh Malia Pipalva 21°3'0.063" N Z8°30.538" E
116 V116 Junagadh Malia Lachhadi 21°3'14.153"N| 0°25'20.045"E
117 V117 Junagadh Malia Akala Gir 21°2'59.195" N | 70° 26'46.474" E
118 V118 Junagadh Malia Jangar 21° 4'40.267" N Z6020.103" E
119 V119 Junagadh Malia Dhrabavad 21°4'41.114" N| 70° 26' 27.808" E
120 V120 Junagadh Malia Barula 21°2'41.965" N Z0°54.646" E
121 V120 Junagadh Malia Danderi 21°1'38.251" N ° 7D 18.779" E
122 V122 Junagadh Malia Achhidra 21°1'37.349"N | 0°73'10.749"E
123 V123 Junagadh Malia Janadi 21°8'11.342" N 1830.315" E
124 V124 Junagadh Malia Ghunghati 21°7'1.304" N 0° I@' 13.974"E
125 V125 Junagadh Kodinar Harmadiya 20° 56' 44.303" | 70° 49'55.832" E
126 V126 Junagadh Kodinar Valadar 20° 58'8.409" N | 70° 43' 38.091" E
127 V127 Junagadh Kodinar Sandhnidhar 20° 56' 88.M7 70° 42'31.748" E
128 V128 Junagadh Kodinar Ghantvad 20° 56' 37.965" | 70° 45' 32.797" E
129 V129 Junagadh Kodinar Nagadla 20° 55'38.045" N 70° 47' 15.488" E
130 V130 Junagadh Kodinar Pichhvi 20° 55'31.653" N 70° 51'51.095" E
131 V131 Junagadh Kodinar Arithiya 20° 55'32.383" | 70° 48'40.499" E
132 V132 Junagadh Kodinar Sedhaya 20°53'50.141" N70° 47' 31.919" E
133 V133 Junagadh Kodinar Sugala 20° 54'6.425" N| 0° 4b' 38.359" E
134 V134 Junagadh Kodinar Jagatiya 20° 53' 7.292" N| 70° 46' 0.956" E
135 V135 Junagadh Kodinar Vithalpur 20° 52' 28.5M6" | 70° 47' 43.927" E
136 V136 Junagadh Kodinar Morvad 20°53'50.364" N 70° 49'7.131" E
137 V137 Junagadh Kodinar Pichhva 20° 54'23.190" N 70° 51' 36.916" E
138 V138 Junagadh Kodinar Alidar 20°53'37.120" N 70°51'8.476" E
139 V139 Junagadh Talala Chitravad 21°6'23.233" N| 70° 31'40.334" E
140 V140 Junagadh Talala Hiranvel 21°7'56.954" N | 70° 30" 39.690" E
141 V141 Junagadh Talala Haripur 21°9'12.994"N| 0°32'16.195"E
142 V142 Junagadh Talala Bhalchhel 21°10'34.N5" | 70° 34' 3.630" E
143 V143 Junagadh Talala Sasan 21°9'57.469" N 35021.094" E
144 V144 Junagadh Talala Chitrod 21°9'8.978" N ° 3 36.390" E
145 V145 Junagadh Talala Bhojde 21°7'49.458" N °3847.144" E
146 V146 Junagadh Talala Lushala 21°6'3.618" N ° 36025.040" E
147 V147 Junagadh Talala Sangodra 21°7'57.916" N 70° 33'18.129" E
148 V148 Junagadh Talala Borvav 21°5'48.564" N °3M17.262" E
149 V149 Junagadh Talala Dhava 21°4'1.471"N 3B016.733" E
150 V150 Junagadh Talala Surva 21°2'23.046" N 370%56.091" E
151 V151 Junagadh Talala Jasapur 21°5'54.250" N 0° 38 26.133"E
152 V152 Junagadh Talala Moruka 21°4'0.854" N 3®44.813" E
153 V153 Junagadh Talala Rasulpura 21°5'6.110" N | 70° 39' 38.007" E
154 V154 Junagadh Talala Vadla 21°3'47.179"N 4023.500" E
155 V155 Junagadh Talala Ankolvadi 21°2'17.583" N | 70° 40' 3.269" E
156 V156 Junagadh Talala Bamanasa 21°2'6.780"N| 0°47 27.189"E
157 V157 Junagadh Talala Mandorna 21°0'21.005" N| 70° 40' 42.752" E
158 V158 Junagadh Talala Javantri 20°59'12.169" N 70° 42' 15.087" E
159 V159 Junagadh Talala Bakula Dhanej 21° 4' 35.08 70° 28'7.784" E
160 V160 Junagadh Talala Jepur 21° 4'59.597" N 3008.831" E
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161 V161 Junagadh Talala Hadmatiya 21°0'8.919" N | 70° 38'30.674" E
162 V162 Junagadh Talala Ratidhar 20°58'11.369" N 70° 37' 36.938" E
163 V163 Junagadh Talala Khirdhar 21°3'35.898" N | 70° 29'21.531" E
164 V164 Junagadh Talala Ramarechi 21°4'17.100" N 70° 31' 35.749" E
165 V165 Junagadh Una Nitli 21°0'15.158" N 718%648" E
166 V166 Junagadh Una Vadli 21°1'0.313"N 714A9479" E
167 V167 Junagadh Una ltvaya 20° 57'37.412" N 5820.704" E
168 V168 Junagadh Una Kodiya 20° 58' 33.702" N 59 58.786" E
169 V169 Junagadh Una Rasulpara 20° 57' 44.530" N 0° 5%' 37.505" E
170 V170 Junagadh Una Fareda 20°56'40.550" N  53020.445" E
171 V171 Junagadh Una Kansariya 20°58'37.360" N 0° 4B' 27.781" E
172 V172 Junagadh Una Jamvala 20° 58'49.165" N 48043.326" E
173 V173 Junagadh Una Tulsishyam 21°2'43.331"N| 1°1719.670"E
174 V174 Junagadh Una Khilavad 20°56'41.730"N °O51.223"E
175 V175 Junagadh Una Ugla 20° 56' 29.063" N 7112104" E
176 V176 Junagadh Una Sanosri 20°57'41.882" N 27%1.466" E
177 V177 Junagadh Una Nagadiya 20°58'43.454" N ° 3735.930" E
178 V178 Junagadh Una Motisar 20° 59'5.997" N YP312"E
179 V179 Junagadh Una Sonariya 20°59'44.102" N °7716.837" E
180 V180 Junagadh Una Bhakha 20°58'52.771" N 48032.145" E
181 V181 Junagadh Una Thordi 20° 58' 34.578" N 5®9.558" E
182 V182 Junagadh Una Babariya 20°57'59.470" N °57030.224" E
183 V183 Junagadh Una Gir Gadhada 20° 55'43.273" N70° 54' 53.094" E
184 V184 Junagadh Una Dron 20° 56' 7.536" N 70536183" E
185 V185 Junagadh Una Fatsar 20°55'16.841" N 59022.197" E
186 V186 Junagadh Una Umedpara 20°54'55.716" N ° 53028.227" E
187 V187 Junagadh Una Sanvav 20° 53'30.992" N 54016.459" E
188 V188 Junagadh Una Velakot 20° 52' 30.865" N Y041.975" E
189 V189 Junagadh Una Dhrabavad 20°52'0.716" N| °53050.452" E
190 V190 Junagadh Una Janjariya 20°51'38.112" N 0° 52' 16.335" E
191 V191 Junagadh Una Kaneri 20°51'1.828" N A36.370" E
192 V192 Junagadh Una Vankiya 20° 57'0.365" N T149.354" E
193 V193 Junagadh Una Naliyeri Moli 20° 56'28.18Bl7" | 71° 10" 25.999" E
194 V194 Junagadh Una Luvari Moli 20° 55' 36.692" N| 71° 9' 25.829" E
195 V195 Junagadh Una Kakidi Mol 20° 55'8.453" N | 71° 10' 10.356" E
196 V196 Junagadh Una Chorali Moli 20° 54' 33.187" | 71°10' 23.755" E
197 V197 Junagadh Una Bediya 20° 58' 29.368" N 672%4.612" E
198 V198 Junagadh Una Bandharda 20°57'4.417"N °7737.743"E
199 V199 Junagadh Una Nana 20° 56'19.257" N 71° 8'49.539" E
Samadhiyala
200 V200 Junagadh Una Mota 20° 56' 30.989" N 71°6'32.279"E
Samadhiyala
201 V201 Junagadh Una Pankhan 20°54'53.627"N  773%.835"E
202 V202 Junagadh Una Dhokadva 20°57'25.820" N °4732.111"E
203 V203 Junagadh Una Ambada 20°55'51.134" N 3729.367" E
204 V204 Junagadh Una Moti Moli 20° 53'59.380" N| 1°70'50.629" E
205 V205 Amreli Khambha Tantaniya 21°8'18.733" N | 71° 10' 25.402" E
206 V206 Amreli Khambha Umariya 21°9'26.823" N °71'49.310" E
207 V207 Amreli Khambha Nanudi 21°10'14.223"N| °12'47.901"E
208 V208 Amreli Khambha Bhad 21°11'42.610" N 13°29.695" E
209 V209 Amreli Khambha Dadhiyali 21°8'40.210"N | 71° 16'38.102" E
210 V210 Amreli Khambha Dhari Nani 21°10'59.600" | 71°9'42.194"E
211 V211 Amreli Khambha Visavadar 21°11'26.332" N 71°11'19.743"E
212 V212 Amreli Khambha Dhavadiya 21°8'31.073"N | 71°8'17.492" E
213 V213 Amreli Khambha Gidardi 21° 6'46.086" N °P12.701" E
214 V214 Amreli Khambha Pipalava 21°6'49.143"N | 1°71'36.051"E
215 V215 Amreli Khambha Bhaniya 21°6'13.506" N °©3148.867" E
216 V216 Amreli Khambha Pachapachiya 21°0'10.209" | 71°8'22.066" E
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217 V217 Amreli Khambha Dhundhavana 21° 0" 34.3N2" 71°9'31.419"E
218 V218 Amreli Khambha Dadli 21°0'28.199" N e 4.733" E
219 V219 Amreli Khambha Kantala 21°1'57.684" N ©9136.845" E
220 V220 Amreli Khambha Chakrava 21°2'15.951"N | 1°70'56.164"E
221 V221 Amreli Khambha Ambaliyala 20°58'54.160" | 71° 10' 25.623" E
222 V222 Amreli Khambha Babarpur 21°3'27.448"N | 1°9 15.592" E
223 V223 Amreli Khambha Borala 21°4'11.953" N 10°41.962" E
224 V224 Amreli Khambha Khadadhar 21°5'9.433" N 1° 72' 6.690" E
225 V225 Amrel Khambha Lasa 21°9'27.473"N 716.998" E
226 V226 Amrel Khambha Khambha 21°8'9.277" N 14°27.201" E
227 V227 Amreli Khambha Ingorala 21°13'7.781"N | 1°712'6.847"E
228 V228 Amreli Khambha Kotda 21°14'44.131" N 14°16.797" E
229 V229 Amreli Khambha Jikiyali 21°15'30.637" N | 71°16'6.440" E
230 V230 Amreli Khambha Vankiya 21°13'25.996" N| 1°715'3.710" E
231 V231 Amreli Khambha Sarakadiya - | 21° 6'59.547" N 71°16'10.538" E
Divana
232 V232 Amrel Khambha Bhavardi 21°6'3.599" N °714' 58.199" E
233 V233 Amreli Khambha Kodiya 21° 6' 36.562" N 1B 13.163" E
234 V234 Amreli Khambha Sarakadiya 21°6'0.975"N | 71°17'3.512"E
235 V235 Amrel Khambha Nava Malaknes  21° 3'23"199 71° 13'45.452" E
236 V236 Amrel Khambha Juna Malaknes 21° 1'56' A1 71° 14' 28.377" E
237 V237 Amreli Khambha Hanumanpur 21°2'15.303" N | 71° 12' 25.458" E
238 V238 Amrel Khambha Talda 21°1'21.069" N 12°59.878" E
239 V239 Amreli Khambha Jamka 20°59'10.631" N ¥2°48.317" E
240 V240 Amreli Khambha Salva 20°59'15.413" N 8141.701" E
241 V241 Amreli Khambha Pipariya 20°58'2.302"N | 1°8'8.718"E
242 V242 Amreli Khambha Rabarika 20°58'3.438"N | 1°% 10.570"E
243 V243 Amreli Dhari Karamdadi 21°10'54.016" N| 1°71'27.646" E
244 V244 Amreli Dhari Chanchai 21° 14'39.795" N °B0' 35.913" E
245 V245 Amreli Dhari Paniya Dungri 21°12'54.212" 70°52'0.334" E
246 V246 Amreli Dhari Dalkhaniya 21°14'27.977" N | 70° 56'12.362" E
247 V247 Amreli Dhari Krangsa 21°11'50.716" N B 17.977" E
248 V248 Amrel Dhari Ravna 21°12'19.496" N 70° 34.749" E
249 V249 Amrel Dhari Matan mala 21° 10'56.250" N| 70° 58' 18.297" E
250 V250 Amreli Dhari Sakhpur 21°13'34.827" N BI° 48.983" E
251 V251 Amreli Dhari Govindpur 21°14'34.008" N | 0°59'18.581"E
252 V252 Amrel Dhari Shemardi 21°11'43.827" N °%ad' 50.994" E
253 V253 Amreli Dhari Kotda 21°13'27.509" N 70F B85.452" E
254 V254 Amreli Dhari Jaljivadi 21°9'31.040" N °71' 38.193" E
255 V255 Amreli Dhari Tarsingada 21°9'37.238" N 1°4'51.872" E
256 V256 Amreli Dhari Rajsthali 21°10'10.856" N | 1°5”'12.050" E
257 V257 Amreli Dhari Khisri 21°10'51.312" N 74°6.479" E
258 V258 Amreli Dhari Patla 21°9'5.656" N 7126'234" E
259 V259 Amreli Dhari Gadhiya 21°8'6.653" N 71° 4'33.171"E
Chavand
260 V260 Amreli Dhari Sarasiya 21° 14'33.570" N ©?211.489" E
261 V261 Amreli Dhari Facharia 21°14'35.142" N °P146.007" E
262 V262 Amreli Dhari Jira 21°14'0.225" N 71°19.598" E
263 V263 Amreli Dhari Hirava 21°11'26.123" N %52.165" E
264 V264 Amreli Dhari Trambakpur 21°12'24.168" N| 71° 4'51.920" E
265 V265 Amreli Dhari Mithapur Nakki| 21° 15'29.392 70° 54' 24.656" E
266 V266 Amreli Dhari Kubda 21°16'36.159" N 7® B5.566" E
267 V267 Amreli Dhari Dhari 21°19'51.019" N 71°15.547" E
268 V268 Amreli Dhari Dudhala 21°8'56.872" N A115.187" E
269 V269 Amreli Dhari Monvel 21° 21'22.653" N 788' 37.368" E
270 V270 Amreli Dhari Gadhiya 21°12'29.840" N BL9.070" E
271 V271 Amreli Dhari Bordi 21° 16'59.856" N 708'5.021" E
272 V272 Amreli Dhari Mevasa 21°18'1.071" N 76° 33.972" E
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273 V273 Amreli Dhari Gigasan 21°16'32.432" N BU°22.377" E
274 V274 Amreli Dhari Shivad 21°18'9.070" N 7@ 86.032" E
275 V275 Amreli Dhari Mashika 21°19'13.182" N RBY 48.364" E
276 V276 Amrel Dhari Kathrota 21°19'57.347" N °Ab' 32.550" E
277 V277 Amreli Dhari Amaratpur 21°16'6.485" N ° 1.048" E
278 V278 Amreli Savar kundla Mitiyala 21°11' 22630N 71°16'23.396" E
279 V279 Amreli Savar kundla Bagoya 21°9' 33.9§2" 71°18'19.594" E
280 V280 Amreli Savar kundla Giniya 21°8'57.490" 71°18'1.230" E
281 V281 Amreli Savar kundla Khodiyana 21° 8' 2!8H6 71°18'34.981" E
282 V282 Amreli Savar kundla Abhrampara 21°12822" N 71°18'38.433" E
283 V283 Amreli Savar kundla Ambardi 21° 10' 233856 71° 20'41.580" E
284 V284 Amreli Savar kundla Dhajdi 21°16"' 1.2MN" 71°17'31.939" E
285 V285 Amreli Savar kundla Badhada 21°15'58'403 | 71°20'1.791"E
286 V286 Amreli Savar kundla Jabal 21°13'6.055" N | 71° 20' 28.933" E
287 V287 Amreli Savar kundla Luvara 21°13'19.0R8" | 71° 22'42.338" E
288 V288 Amreli Savar kundla Ramgadh 21°14'29'NI3 | 71°21'48.647" E
289 V289 Amreli Savar kundla Vijayanagar 21° 1668" N 71°21'51.611"E
290 V290 Amreli Savar kundla Gadhakda 21°16' 7.0d4 71°23'49.218"E
291 V291 Amreli Jafrabad Timbi 20° 54' 2.964" N 7 5.689" E

Annexure -V
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Details of Rivers as corridor and Eco-sensitive age 750 m/ 500 m/ 250 m on either side from middld o
the identified corridor rivers/ tributaries

S. Corridor Name of River / Corridor route Eco-sensitive Total Eco-
No. ID Tributaries Area (Length x sensitive
150r1.00r0.5 Area
km.) (Sg. km.)
1 C1lE Shetrunji From: Gavadka, Amba Ingorala Mekda Jira 72 x 1.500 108.0d
Vankiya Sarambhda, Ambardi
2 C2E Malan Stream From : Vadli, Khatriwad, Dharabanar, 7 x 0.500 3.50
Sondarda
3 C3E Malan From : Nandrakh, , Gangda, , Khatriwada, 14 x 0.500 7.00
Sanakhda, Paswala, Nesda
4 C4E Raval From :Mahotbatpara, Padapadar, Umej, 25 x 1.000 25.00
Samter, Sanakhda, Dharabandar, Manekpur| ,
Garal, Umej,
5 C5E Chhasi From : Vajdi, Vavarda, Amodra, Khada, 1500 12.00
6 C6E Machhundri From : Gundala, Una, Navabandar, Delywada 20 x 1.000 20.00
Judvadli.
7 C7E Rupen From Kanakia,Simasi, Dolasa, Chikhli, Revdd, 20 x 0.500 10.00
Panch Pipalva, Velan
8 C8E Rupen Stream From Bodva,Dolasa 10 x 0.500 5
9 C9E Sangavadi From Panch Pipalva, Fafani moti, Fafni,na 12 x 0.500 6.00
Adpokar Bhiyal.
10 C10E Shingavada From Bhandaria,Chhachhar, Ronaj,Kodinar 22 x 1.000 22.00
Chhara, Muldwarka, Inchvad Nani
11 Cl1E Somat From Vadala, Pavti, Anandpur, Kadvasan, 25 x 0.500 12.5Q
Muldwarka, Kanjotar, Matana, BhuvaTimbi,
Bhuvavad
12 C12E Saraswati From Madhupur-Jambur, Bhimadeval, Gorakh 37 x 1.000 37.00
madhi, Bij, Lati, Ajotha, Rampara, Anida,-
13 C13E Hiran From Umrethi, Semarvav, Savni, Patan, Kajli, 21 x 1.000 21.00
Ishwariya, Ghusiya, Virpur
14 Cl4E Meghal Stream From Samadhiyala, Dhanej Nani , Didioé 17 x 1.000 17.00
15 C15E Meghal From Bhakharvad, Maliya, Bhanduri, Januda, 28 x 0.500 14.00
Sukhpur, Vadodara dodiya, Chorvad, Visanvegl,
Gadu, Bhanduri, Ambecha
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No. ID Tributaries Area (Length x sensitive

150r1.00r05 Area
km.) (Sq. km.)
16 C16E Sabari From Araniyala, Mendarda, Amargadh, 10 x 0.500 5.00
Dhandhawada
17 C17E Madhuvanti From Mithapur, Mendard , Nanikhodiyar, 16 x 0.500 8.00
Babartirth
GRAND TOTAL 333.00
Annexure-VI
Details of GPS Coordinates of Riverine Corridors
Riverine Corrridor: C1 (Shetrunji river)
Sr. Corridor Id Latitude Longitude
1 ClEl 21° 32'51.88"N 71° 9'55.56"E
2 ClE2 21° 29'22.80"N 71° 19'34.65"E
3 C1E3 21° 26'55.34"N 71° 31'45.48"E
4 C1E4 21° 25'49.92"N 71° 30'52.36"E
5 C1E5 21° 28'27.75"N 71° 19'46.06"E
6 C1E6 21° 31'36.50"N 71° 8'23.35"E
7 Cl1E7 21° 27'48.30"N 71° 5'20.80"E
8 C1ES8 21° 21'19.13"N 71° 3'15.66"E
9 C1E9 21° 17'41.63"N 70°59'30.76"E
10 C1E10 21° 18'34.73"N 70°59'8.72"E
11 ClE11 21° 21'34.93"N 71°2'24.60"E
12 ClE12 21° 28'13.76"N 71°4'29.35"E
Riverine Corrridor: C2 ( Malan stream)
Sr. Corridor Id Latitude Longitude
1 C2E1 20° 52'36.04"N 71° 12'30.74"E
2 C2E2 20° 50'17.99"N 71° 12'0.24"E
3 C2E4 20° 50'18.40"N 71° 11'40.47"E
4 C2E3 20° 48'58.48"N 71° 13'37.20"E
5 C2ES 20° 52'25.46"N 71° 12'9.15"E
Riverine Corrridor: C3 (Malan)
Sr. Corridor Id Latitude Longitude
1 C3E1l 20° 54'57.16"N 71° 8'12.24"E
2 C3E2 20° 53'36.99"N 71° 7'57.86"E
3 C3E3 20° 52'33.65"N 71° 9'41.29"E
4 C3E4 20° 51'8.09"N 71° 10'40.17"E
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5 C3E5 20° 49'58.42"N 71° 12'2.21"E
6 C3E6 20° 50'41.68"N 71° 10'22.89"E
7 C3E7 20° 52'25.68"N 71° 9'21.37"E
8 C3ES8 20° 53'37.33"N 71° 7'37.35"E
Riverine Corrridor: C4 (Raval)
Sr. Corridor Id Latitude Longitude
1 C4El 20° 56'48.23"N 71° 4'58.73"E
2 C4E11 20° 56'8.53"N 71° 5'7.52"E
3 C4E2 20° 55'14.73"N 71° 6'22.98"E
4 C4E3 20° 53'4.84"N 71° 6'37.63"E
5 C4E10 20° 52'20.81"N 71° 6'30.82"E
6 C4E4 20° 50'25.09"N 71° 7'53.15"E
7 C4ES5 20° 50'5.36"N 71°11'21.02"E
8 C4ES8 20° 49'29.18"N 71° 11'17.26"E
9 C4E6 20° 48'13.62"N 71° 13'9.81"E
10 CAE7 20° 48'9.40"N 71° 12'19.57"E
11 C4E9 20° 49'45.12"N 71° 7'56.09"E
Riverine Corrridor: C5 (Chhasi)
Sr. Corridor Id Latitude Longitude
1 C5E1 20° 55'2.12"N 71° 3'4.24"E
2 C5E7 20° 54'58.32"N 71° 2'44.72"E
3 C5E2 20° 52'20.35"N 71° 5'13.28"E
4 C5E6 20° 51'44.17"N 71° 5'6.09"E
5 C5E3 20° 48'27.06"N 71° 5'40.24"E
6 C5E5 20° 48'17.73"N 71° 5'23.01"E
7 C5E4 20° 45'29.70"N 71° 8'44.20"E
Riverine Corrridor: C6 (Machhundari)
Sr. Corridor Id Latitude Longitude
1 C6E1 20° 53'55.63"N 71° 0'30.50"E
2 C6E2 20° 51'26.68"N 71° 2'25.23"E
3 C6E3 20° 48'19.58"N 71° 3'33.98"E
4 C6E6 20° 50'6.31"N 71° 2'17.98"E
5 C6E4 20° 44'20.99"N 71° 4'51.11"E
6 C6E5 20° 46'25.80"N 71° 2'44.00"E
7 C6E7 20° 53'25.52"N 71° 0'8.62"E
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Riverine Corrridor: C7 (Rupen)

Sr. Corridor Id Latitude Longitude

1 C7E1l 20° 50'35.55"N 70° 53'7.81"E

2 C7E2 20° 50'34.17"N 70° 53'26.26"E
3 C7E3 20° 48'44.49"N 70° 54'4.94"E

4 C7E4 20° 47'43.69"N 70° 51'53.09"E
5 C7ES 20° 46'51.85"N 70° 50'37.55"E
6 C7E6 20° 45'5.61"N 70° 51'58.41"E
7 C7E7 20° 42'33.73"N 70° 52'5.82"E

8 C7E8 20° 45'1.86"N 70° 51'32.80"E
9 C7E9 20° 46'52.68"N 70° 50'10.37"E
10 C7E10 20° 48'2.47"N 70° 51'54.28"E
11 C7E11 20° 49'15.09"N 70° 53'39.36"E

Riverine Corrridor: C8 (Rupen stream)

Sr. Corridor Id Latitude Longitude

1 C8E1l 20° 52'39.15"N 70° 50'48.84"E
2 C8E5 20° 52'9.25"N 70° 50'40.05"E
3 C8E2 20° 50'4.96"N 70° 51'58.05"E
4 C8E3 20° 48'5.91"N 70° 51'33.07"E
5 C8E4 20° 50'6.34"N 70° 51'36.44"E

Riverine Corrridor: C9 (Sangawadi)

Sr. Corridor Id Latitude Longitude

1 C9E1 20° 51'50.88"N 70° 47'53.71"E
2 C9E2 20° 49'46.91"N 70° 48'20.91"E
3 C9E5 20° 49'34.49"N 70° 47'55.70"E
4 C9E3 20° 46'54.93"N 70° 49'40.79"E
5 C9E4 20° 46'39.36"N 70° 49'26.19"E
6 C9EG6 20° 51'45.22"N 70° 47'32.24"E

Riverine Corrridor: C10 (Shingavada)

Sr. Corridor Id Latitude Longitude

1 C10E1 20° 53'15.25"N 70° 44'56.41"E
2 C10E2 20° 52'45.31"N 70° 45'35.07"E
3 C10E3 20° 50'14.48"N 70° 44'35.13"E
4 C10E4 20° 47'45.47"N 70° 42'16.48"E
5 C10E7 20° 48'29.99"N 70° 42'13.23"E
6 C10E5 20° 45'25.75"N 70° 40'32.68"E
7 C10E6 20° 45'43.20"N 70° 39'56.86"E
8 C10ES8 20° 50'17.26"N 70° 43'56.56"E
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Riverine Corrridor: C11 (Somat)
Sr. Corridor Id Latitude Longitude
1 CliE1 20° 58'4.42"N 70° 41'53.37"E
2 Cl1E2 20° 57'50.90"N 70° 41'57.14"E
3 Cl11E3 20° 55'2.44"N 70° 41'59.87"E
4 Cl1E4 20° 52'11.36"N 70° 40'12.75"E
5 C11E5 20° 49'2.13"N 70° 39'31.54"E
6 C1l1EG6 20° 45'41.01"N 70° 39'10.82"E
7 Cl1E7 20° 45'47.19"N 70° 38'51.47"E
8 C11E8 20° 49'1.70"N 70° 39'9.73"E
9 C11E9 20° 52'13.33"N 70° 39'53.26"E
10 C11E10 20° 55'0.97"N 70° 41'40.06"E
Riverine Corrridor: C12 (Saraswati)
Sr. Corridor Id Latitude Longitude
1 Cl12E1 21° 2'45.52"N 70° 36'14.88"E
2 C12E2 21° 2'27.46"N 70° 36'51.61"E
3 C12E3 20° 57'44.73"N 70° 36'39.04"E
4 C12E4 20° 55'43.85"N 70° 33'44.60"E
5 C12E5 20° 53'13.22"N 70° 28'55.03"E
6 C12E6 20° 52'31.17"N 70° 25'11.27"E
7 C12E7 20° 53'47.10"N 70° 28'56.42"E
8 C12ES8 20° 56'2.51"N 70° 33'16.44"E
9 C12E9 20° 58'13.46"N 70° 36'18.64"E
Riverine Corrridor: C13 (Hiran)
Sr. Corridor Id Latitude Longitude
1 C13E1l 21° 4'53.97"N 70° 33'15.67"E
2 C13E2 21° 2'45.57"N 70° 29'23.53"E
3 C13E3 20° 57'37.01"N 70° 28'8.28"E
4 C13E4 20° 53'18.59"N 70° 25'17.95"E
5 C13E5 20° 53'15.10"N 70° 24'33.75"E
6 C13E6 20° 56'27.37"N 70° 26'49.33"E
7 C13E7 21° 0'17.00"N 70° 27'29.28"E
8 C13ES8 21° 2'55.42"N 70° 28'38.96"E
Riverine Corrridor: C14 (Meghal stream)
Sr. Corridor Id Latitude Longitude
1 Cl4E1 21° 5'42.77"'N 70° 19'32.37"E
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2 Cl4E4 21° 5'46.94"N 70° 19'2.05"E
3 Cl4E2 21° 4'28.74"N 70° 17'58.99"E
4 C14E3 21° 4'47.49"N 70° 17'56.11"E
Riverine Corrridor: C15 (Meghal)
Sr. Corridor Id Latitude Longitude
1 C15E1 21° 11'32.30"N 70° 22'11.29"E
2 C15E2 21° 11'16.00"N 70° 22'19.03"E
3 C15E3 21° 10'4.35"N 70° 18'47.02"E
4 C15E13 21° 10'16.54"N 70° 18'30.28"E
5 C15E4 21° 6'20.95"N 70° 18'36.33"E
6 C15E5 21° 2'28.92"N 70° 18'14.31"E
7 C15E6 21° 0'54.22"N 70° 16'38.94"E
8 C15E7 20° 59'30.76"N 70° 14'25.24"E
9 C15E8 20° 59'42.17"N 70° 14'11.04"E
10 C15E9 21° 1'49.15"N 70° 16'7.03"E
11 C15E10 21° 3'28.07"N 70° 17'27.90"E
12 C15E11 21° 5'47.64"N 70° 17'29.64"E
13 C15E12 21° 7'27.92"N 70° 18'52.28"E
Riverine Corrridor: C16 (Sabari)
Sr. Corridor Id Latitude Longitude
1 Cl6E1l 21° 20'8.56"N 70° 21'51.63"E
2 C16E2 21° 18'57.69"N 70° 24'55.75"E
3 C16E5 21° 18'39.87"N 70° 24'46.03"E
4 C16E3 21° 18'2.98"N 70° 26'14.19"E
5 C16E4 21°17' 29.54"N 70° 26' 21.61" E
6 C16E®6 21° 19'49.12"N 70° 21'53.38"E

Riverine Corrridor: C17 (Madhuvanti)

Sr. Corridor Id

Latitude

Longitude

C17E1l

21° 23'17.59"N

70° 23'58.38"E

C17E2

21° 23'23.91"N

70° 24'25.29"E

C17ES3

21° 20'41.99"N

70° 26'7.28"E

Cl17E4

21°17'41.96"N

70° 26'38.95"E

C17E7

21° 20'34.42"N

70° 25'47.13"E

C17ES5

21° 17'15.93"N

70° 27'28.60"E

N[ ol gl Al WO NP

C17EG6

21° 16'55.21"N

70° 27'40.90"E

401



86 THE GAZETTE OF INDIA : EXTRAORDINARY [ART II—SEC. 3(ii)]
Annexure VII
Details of land corridors and GPS Coordinates betwen Gir-Girnar Sanctuary
Sr. | Corridor Corridor route Number of Total Eco-
No. ID villages sensitive
Area
(Sqg. km)
1 C18E Sukhpur, Anandpur, Bagdu, Gundala, Mendarda, 4 47.0260
Alidhra
2 C19E Anandpur, Toraniya, Bhalgam, Bilkha, 9 36.5138
Khambhaliya, Badalpur
3 C20E Chhodvadi, Chanaka, Kanavadla, Jhanjhegsar, 20 130.3323
Bhutdi, Leriya, Umrala, Bhalgam
Total 33 213.8721
GPS Coordinates of land Corridor: C18 (Gir -Girnar)
Sr. Corridor Id Latitude Longitude
1 C18E1 21° 25'23.24"N 70° 27'25.02"E
2 C18E2 21° 23'58.58"N 70° 30'46.58"E
3 C18E3 21° 22'23.25"N 70° 29'45.41"E
4 C18E4 21° 19'39.62"N 70° 29'40.32"E
5 C18E5 21° 19'53.71"N 70° 27'44.26"E
6 C18E6 21° 22'51.40"N 70° 25'43.33"E

GPS Coordinates of Corridor: C19 (Gir -Girnar)

Sr. Corridor Id Latitude Longitude

1 C19E1 21° 24'34.66"N 70° 31'16.04"E
2 C19E2 21° 25'51.92"N 70° 33'15.84"E
3 C19E3 21° 26'33.46"N 70° 35'46.49"E
4 C19E4 21° 24'5.20"N 70° 35'7.79"E
5 C19E5 21° 23'46.23"N 70° 38'0.32"E
6 C19E6 21° 23'38.52"N 70° 33'59.58"E

GPS Coordinates of Corridor: C20 (Gir -Girnar)

Sr. Corridor Id Latitude Longitude

1 C20E1 21° 30'1.38"N 70° 39'21.82"E
2 C20E2 21° 29'35.68"N 70° 44'20.27"E
3 C20E3 21° 26'11.91"N 70° 47'45.59"E
4 C20E4 21° 22'34.61"N 70° 48'51.13"E
5 C20E5 21° 22'22.35"N 70° 47'17.49"E
6 C20E6 21° 22'39.31"N 70° 45'46.89"E
7 C20E7 21° 24'36.35"N 70° 43'52.19"E
8 C20ES8 21° 26'21.19"N 70° 40'19.80"E
9 C20E9 21° 27'1.41"N 70° 36'2.75"E
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Annexure VIII
Proforma of Action Taken Report: - Eco-sensitive Zoe Monitoring Committee.-

1. Number and date of Meetings.

2. Minutes of the meetings: Mention main noteworthyngm Attached Minutes of the meeting
on separate Annexure.

Status of preparation of Zonal master Plan inclgdiourism master Plan.

Summary of cases dealt for rectification of ernoparent on face of land record. Details may
be attached as Annexure.

5. Summary of cases scrutinized for activities covarader Environment Impact Assessment
Notification, 2006 Details may be attached as se#paknnexure.

6. Summary of case scrutinized for activities not cede under Environment Impact
Assessment Notification, 2006. Details may be attdas separate Annexure.

Summary of complaints ledged under Section 19 efrBnment (Protection) Act, 1986.

Any other matter of importance.
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HAJABHAI HAMIRBHAI MORI,
VILL. ARTHIYA,

TAL. KODINAR

DIST GIR SOMNATH

DAVEZ00700

SUB: SUBMISSION OF APPLICATION FOR ENVIRONMENT CLEARANCE

RESPECTED SIR,

HERE WITH WE ARE SUBMITTING APPLICATION FOR THE ENVIRONMENT CLEARANCE OF OUR
PROJECT OF MINOR MINERAL BLACK TRAP AT VILL ARTHHIYA, TAL. KODINAR, 5157, G SUMANTH

HAVING AREA 1.40.47 HA.

PLEASE DO CONSIDER THE SAN'T SR FURTHER "RICISS T6 ACT (K ENVIRONMENT

CLEARANCE TO OUR PROJECT.

YOURS THANKING

o fafla
(HAJAGHAI HARMITRHAI MORI)
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ANNEXURE IV
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** Status of your Inward Applications for CTE & CCA / Status of the Online Application, NOT yet
ACCEPTED **
Inw Inw Inw | Insp Consent| Valid | Out . .
. Inw Dt | F . . /
Sr. ID nw Dt Iype | Status | ID ees| ~ \, UpTo No Out Dt |Print{F.L|DCO|Grt_by|Noting
1 (109284|17/06/2016 CCA- | Due f?r 397973(15000 AW- 16/06/2021(368631|06/09/2016| A,VW, | E.L UNH | Noting
Renewal| Extension 81101
2 | 23150 |09/06/2011 Cjiﬁj;e Grant [171913| 2000| A-42625 |08/06/2016| 86662 (21/07/2011| A, |EL UNH | Noting
3 | 13262 |25/01/2010 CCA- Rejected |128812|15000 1§W- 62333 F.L UNH | Noting
Fresh Rejected
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Inw Click on A,W,H for Query- UNupdated Rep Qry
ID |[Emp| At UE|Type Y ; ¢ SIDC Y |TAL|Days
P p. |QUE|TYP A,WH Dt. | Dt ‘
190941 388 |QUE| 10/02/21 |AW 5-COW |26045-Saibaba Stone Crusher(S) - 18/02/21 KOD 95
1
26045 02/02/21  Saibaba Stone Crusher 1 20/05/2021 31A,0TH, 594628 DIR OTH DIR-20/05/2021 590572 JUN
26045 02/02/21  Saibaba Stone Crusher 1 20/05/2021 31A,0TH, 594628 DIR OTH DIR-07/05/2021 589574 JUN
26045 04/03/16  Saibaba Stone Crusher 22257 14/03/2016 s 378551 SCN ROU SCN-15/03/2016 348494 JUN
26045 04/10/12  Saibaba Stone Crusher 4550 19/10/2012 N 220733 SCN COM SCN-22/10/2012 128465 JUN
1
ID Insp Dt. Industry Name InwID Type Grant Dt InwDt By Inspld Type @ Out Type-Date OutNo R.O
26045 15/01/10 Saibaba Stone Crusher 13262 COF AW-Rejected [27/04/2010] 25/01/10 UNH 128812 APP REJ REJ-01/11/2010 62333 JUN
26045  04/06/11 Saibaba Stone Crusher 23150 COR A-42625 [08/07/2011] 09/06/11 UNH 171913 APP  GRT GRT-21/07/2011 86662 JUN
26045 15/07/16 Saibaba Stone Crusher 109284 COW AW-81101 [31/08/2016] 17/06/16 UNH 397973 APP DEX GRT-06/09/2016 368631 JUN
I | 1 | | | I
| 26045 | JUN |[Saibaba Stone Crusher [Reply to DOEF regarding action taken [ [ PCB-22/11/2012 [ 130663 [
| 26045 | JUN |[Saibaba Stone Crusher [Reply to complainer regarding action taken. [ [ PCB-29/10/2012 | 128893 [
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GUJARAT POLLUTION CONTROL B&%S
\/‘\,‘\\_/,\\_’ PARYAVARAN BHAV,
\‘\‘#’, Sector-10-A, Gandhinagar-3g2A\g1\,g
o Phone : (079) 23226295

Fax - (079) 23232156
Website : Www.gpch.gov.in

RPAD

In exercise of the power conferred under section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution)-1981 and Authorization under rule 6(2) of the Hazardous and other Wastes
(Management and Trans boundary movement) Rules, 2016 framed under the
Environmental (Protection) Act-1986.

And whereas Board has received consolidated consent application No.109284
dated 17/06/2018 for the Renewal of Consolidated Consent and Authorization (CC & A) of
his Board under the provisionsirules of the aforesaid Acts. Consents & Authorization are
hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)
To,

M/S. Sai Baba Stone Crusher (ID -26045)
Survey No: 9/P,

Arithiya -362720

Tal — Kodinar,

Dist: Gir somnath.

1. Consent Order No. : AW- 81101 date of Issue: 31/08/2016

1.1 The consents shall be valid up to 18/06/2021 for use of outlet for the discharge of
trade effluent & emission due to operation of industrial plant for manufacture of the
following tems/products. I Y

le.llg. IProduct —LC apacity |

[ ,1,BLECL Stone Crushed Metal,} 750 MT/Month |
SPECIFIC CONDITIONS:
1) Unit shall not carry out any mining activity within premises.
2) Unit shall procure raw material'for stone crushing unit from the mine, which is
having valid CCA of Board and.EC

2. CONDITIONS UNDER WATERACT 1974
21 Tr}e water consumption and waste water generation shall be as under

| ~ TWaterGonsumption | Waste water generation 7}
_Industrial | 500 Lit/Day N

—

{500 LitDay _ _ _ i

22  There shall be no generation of industrial effluent from the manufacturing Process
and other @ncillary industrial operations
2.3 Domestic effiuent shall be disposed off through septic tank/soak pit system.
,‘Q N -~ *
~

< ST

Clean Gujarat Green Gujarat

1SO - -2
S0 -9001 - 2008 & 18C - 14001 - 2004 Certified Organisation
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386

3.7

38

CONDITIONS UNDER THE AIR ACT:

There shall be no used of fuel hence there shall be no flue gas emission.

There shall be no process gas emission from the manufacturing process as well as
any other ancillary process.

The concentration of the following parameters in the ambient air within the premises
of the industry shall not exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT

Annual 24 Hrs Average
60 Microgram/M® 100 Microgram/M
40 Microgram/M 60 Microgram/M®
50 Microgram/M® 80 _Microgram/M

Particulate Matter-10 (PM 4o
Particulate Matter- 2.5 (PM ;5

40Microgram/M

The concentration of Suspended Particulate Matter in ambient air at a distance of 3
to 10 meters from crusher/quarry shali not exceed 600 microgram/M3.
The applicant shall install & operate following measures so thatithe emission of
particulate matter shall not exceed the concentration mentioned at 3.3 & 3.4 above.
Water Spraying System at every source.
Hood for screening classifier & crusher, cover to conveyor belts
Construction of wind breaking walls.
Construction of Metal led Road within premises,
Regular Cleaning & Wetting at Ground within Premises
Dust Suppression System
Green Belt of 10-meter width all along the ‘périphery.

The consent to operate the industrial plart shall lapse at any time if the concentration
in the ambient air is not within the’tolerance limits specified in the condition no. 3.3
&3.4

The consent granted shall lapse-at any time if any parameters or any condition of

this Consent orders are not complied with
The Industry shall take adeguate measures for control of noise levels from its own
Sources within the premisés so as to maintain ambient air quality standards in
respect of Noise to less than 75dB (a) during day time and70 dB (A} during night

time. Daytime is regkoned in between 6 am. and 10 p.m. and nighttime is
reckoned between 10 p.m. and 6 am

HAZARDOUS AND OTHER WASTES (MANAGEMENT AND TRANSBOUNDARY
MOVEMENT) RULES, 2016.

There shall’ be no generation of industrial waste water & Hazardous waste from
manufacturing process and other anciliary operations as per your undertaking.

) CRE S



GUJARAT POLLUTION CONTROL B%&D

6.1

6.2

6.3

6.4

6.5

66

a

z

e

d

)

PARYAVARAN B

NN —r
Y 3 Sector-10-A, Gandhinagar-382 010
\r Phone : (079) 23226295
GPCB fax : (079) 23232156
Website : www.gpcb.gov.in
5. TERMS AND CONDITIONS OF AUTHORISATION

The applicant shall comply with the provisions of the Environment (Protection) Act -
1986 and the rules made there under.

The authorization shall be produced for inspection at the request of an officer
authorized by the Guijarat Pollution Control Board. The persons authorized shall not
rent, lend, sell, and transfer of otherwise transport the hazardous wastes without
obtaining prior permission of the Gujarat Pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as
mentioned in the authorization -order by the persons authorized shall constitute a
breach of this authorization.

It is the duty of the authorized person to take prior permission of the Gujarat
Poffution Control Board to ciose down the facility.

An application for the renewal of an authorization shall be made. as laid down in rule
5 (6) (ii).

f) Industry shall have to manage waste oil, discarded containers etc as per Amended

Rules-2003 and shall apply Authorization/submit details for all applicable waste as
per Amended Rules-2003 with 15 days

Industry shall submit annual report within 15 days,and sub squinty by 30" June
every year

General Conditions:

The waste generator shall be totally responsible for i.e. collection. storage,
encapsulation, incineration treatment, transportation and ultimate disposal) of the
wastes generated

Records of waste generation, its management and annual return shall be submitted to
Guijarat Pollution Control Beard in Form — 4 by 31st January of every year.

In case of any accident, details.of the same shall be submitted in Form - 5 to Gujarat
Pollution Control Board

As per "Public Liability~Insurance Act - 91 “company shall get Insurance Policy. if
applicable.

Empty drums and containers of toxic and hazards material shall be treated as per
guideline published for “Management & Handling of discarded containers”. Records
of the same shall be maintained and forwarded to Gujarat Pollution Control Board
regularly.

In no case any kind of hazardous waste shall be imported without prior approval of

appropriate authority. (‘\ 0 ZW

Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & ISC - 14001 - 2004 Certified Organisation



431

6.7 In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and
disposal) existing in a State other than the State where hazardous wastes are
generated, the occupier shall obtain 'No Objection Certificate' from the State
Pollution Control Board or Committee of the concerned State or Union territory
Administration where the facility exists.

6.8  Unit shall take all concrete measures to show tangible results in waste generation,
reduction, avoidance, reuse and recycle. Action taken in this regards shall be
submitted within three months and also along with Form-4.

6.9  Industry shall have to display the relevant information with regard to hazardous waste
as indicated in the Courts Order in W.P. No.657 of 1995-dated 14th October-2003.

6.10 Industry shall have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including

waste water and air emissions and solid hazardous wastes generated within factory
premise.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

* ~

,@ ¢ T2 Lo

(CHIRAG BHIMAN)
UNIT HEAD

NO: GPCB/ ID- 26045/CCA/ING- 272/

ISSUED TO:

M/S. Sai Baba Stone Crusher (iD -26045)
Survey No: 9/P,

Arithiya -362720

Tal — Kodinar,

Dist: Gir somnath.

Copy to: The Regional Officer, G.P.C.Board, Junagadh For information & Sampling
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GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010.
Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

By R.P.A.D.

r conferred under section-250f

ontrol of Pollution) Act-1974,

section-21 of the Air (Prevention and Centrol Bf

Y& 5(4) of

t. Handling} & Trans Boundary
the E (P) pct-1986.

In exercise of the po

1981 and Authorization under 'rule 3{c)

ste (Manags

2008 framed

And whereas Board has recelived consolidated consent

application vide No. 23150 dated 09/06/2011 tor - LS
consolidated consent and authorization (CC & A} of this Board

under

the provisions / rules of the aforesaid Acts. Consent &

Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:

(Under the provisions il es ol othe aforesaid environme
acts)

TO,

o
3
53
(4]
s

M/S. SAIBABA STONE CRUSHER
SURVEY NO. 9/P,
VILLAGE : ARITHIYA, TA: KODINAR,-362720

DESE.

JUNAGADH .
Consent Order No.:A-42625 Date of issue:08/07/2011

The consent shall be valid up to 08/06/2016 for the u

of outlet for the discharge of treated effluent & al
emission and to operate industrial plant for manufactu

of the following items / products:

r_r “No. | Product i s ‘Capacity . Dibes i, |

| Black Stone Cr re Crushed Metal | 750MW MTiMONTH B

Specific Condition:

1.

28

Unit shall obtain NOC of Forest Department prior to establish the industry,
if applicable.

Unit shall comply the directions given in the orders passed by Hon'ble High
court with respect to mining activity.

CONDITIONS UNDER THE WATER ACT

There shall be no generation of trade effluent from the
industrial plant

The guantity cof Sewage effluent from the industrial plant
shall not Exceed 500 Lit/day.

Domestic effluent shall be disposed off through septic
tank/soak pit system.

Clean Gugjar Green Gujarat

D DesklopCCA GRANTICCA Query ‘Saibuaba stone crusher. doc
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There shall be no use of fuel hence there shall be no
flue gas Emission.

CONDITIONS UNDER THE AIR ACT:

The concentration of Suspended Particulate Matter in

ambient air measured between 3 meters and 10 meters

distance from any equipment of stone crushing unit shall

not exceed 600 microgram/M’.

The applicant shall install & operate following measures

so that the emission of particulate matter shall not

exceed the concentration mentioned at (4.1) abaove.

a) Water Spraying System. .

b) Hood for Screening Classifier & Crusher, Covers to
conveyor belts

c) Construction of wind breaking walls.

da) Construction of Metalled Road within Premises.

e) Regular Cleaning & Wetting at Ground within
Premisges.

£) Dust Suppression System.

a) Green Belt of 10-meter width all along the
periphery.

The applicant ghall operate air pollution control

equipment very efficiently and continuously so that the

concentration of particulate matter always conforms to

the standards Specified in condition no.4.1 above.

The concentration of the following parameters in the

ambient air within the premises of the 1ndustry shall not

exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT
Annual 24 Hrs Average
Particulate Matter-10 (PM ) 60 Micrograme‘l 100 Microgram/M”
Particulate Matter- 2.5 (PM ,5) 40 I\/Iicrogram;’l\/l3 60 Microgralmﬂ\/f3
SO, 50 Microgram/M’ | 80 Microgram/M"
NO, 40 Microgram/M” | 80 Microgram/M"

The consent to operate the industrial plant shall lapse
at any time if the concentration in the ambient air is
not within the tolerance 1limits specified 1in the
condition no.4.1.

The consent granted shall lapse at any time if any
parameters or any condition of this consent order are

not complied with.

The Industry shall take adeguate measures for control of
ncoise levels from its own sources within the premises
so as to maintain ambient air quality standards 1in

D:\DesktoptCCA GRANTVWCCA Query'Saibaba stone crusher.doc
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GUJARAT POLLUTION CONTROL BO&RE’?34

— Paryavaran Bhave
\{m Sector-10-A, Gamihi?‘:-agc.:-'«?si?i\;:?
Lgs Phone : (079) 23226295
.Fax:(ﬂ?9}23232156
Website : www.gpcb.gov.in

regspect of noise LO less than 75dR (a) during day
time and70 dB (A) during night time, Daytime 18
reckoned 1n petween 6a.m. and10 p.m. and nighttime is

n
reckoned betweell 10 p.m. and 6 a.m.

4.8 There shall be no generation no industrial wastewater &
Hazardous waste from manufacturing process and other
ancillary operations as per your undertaking dated

15/01/2010.

5. GENERAL CONDITIONS: -

5.1 Any change in personnel, equipment OF iditions

as mentioned in the consents form/order should

o this Boa rd.

'_.g
o
)
;D
@)
2

immediately be intim
i cant shall also comply with the generadl conditlions
given 1in annexure —1I.
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other unforeseel act or evel,
such emissions occur or 1is a prehended.to occur in exXCcess
(S standaras laid down such informatlomn shall Dbe

oard, concerned Police Station,

pffig ate ot Health Service, Department of
mxplosives, Inspectorate of Factories and local body. 1IN
case of failure of pollution control equipments, the
production co tro it shall Dbe stopped.
Remed i /me shall be implcmeﬂted

immediately entire situation normal .

5.4 In case of change of QWﬁershipEmanagement the name and
address of the new ownership /partners /directors
/proprietor should immediately be intimated to the

Board.

Gujarat Pollution Control Board

(R. V. PATEL)
ENVIRONMENTAL ENGINEER

NO.PC/ID 26045/CCA/JNG—272f86662 Date: 14/07/2011

Issued to:
MXS.SAIBABA STONE CRUSHER
SURVEY NO. 9/P,
VILLAGE : ARITHIYA, TA: KODINAR,—362720
DIST. : JUNAGADH .

Clean Gujaral G

o o o

cen Gujaral

manscktamCOA GRANTHCCA QueryiSaibaba stane crusher.doc
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S. M. SAIYAD, IFS

STATE LEVEL ENVIR;
IMPACT ASSE

MEMBER SECRETARY AUTHORITY
SEIAA (GUJARAT) GUJARAT
Government of Gujarat
No. SEIAAIGUJ/ECH(ayd 26 12020 Date: J MOV 2020 ByRPAD
Time Limit

Sub: Delisting of Application for the Environment Clearance for mining of Black Trap at Private S. No. 9 paiky 5, Vil.
Arithiya, Ta. Kodinar, Gir Somnath proposed by M/s. Hajabhai Hamirbhai Mori.

Dear Sir,
This has reference to your online ication No. SIA/GJ/PMIN/288/2020 dated 14/08/2020 along with Form-1 submitted
to the SEIAA. The project activity is covered in 1(a) and is of ‘B’ Category.

The SEAC, Gujarat vide their letter dated 01/10/2020 had recommended to the SEIAA, Gujarat to delist the application
for the above-mentioned project based on its meeting held on 10/09/2020.

The proposal was considered by SEIAA, Gujarat in its meeting held on 05/10/2020 at Gandhinagar. After careful
consideration, the SEIAA hereby delist the application of the above project as recommended by SEAC Gujarat for the following:
1. Project proponent does not have oblained prior clearance from the standing committee of the Nationat Board of

wildiife as it located within 10 km from Gir Sancluary where ESZ is not notified
N Pt
With regards, aiEgEey ,7%

Yours gincerely,
d -

(S. M. SAIYADR \ SEIAA

Member Secrs_(ag\

Jo

Encl: As Above ~

Issued to:

M/s. Hajabhai Hamirbhai Mori
Vil. Arithiya, Ta. Kodinar,

Gir Somnath

Office : Gujarat Potlution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page | of |
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : msseinagj@gmail.com, Website:- www.seiaa.gujarat.gov.in
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ANALYSIS REPORT FOR
WATER / WASTE WATER SAMPLE

Sample 1D:298293 - Analysis Completion:16/02/2021

Mining and ore beneficiation / LAB Inward : 24308

Gujarat Pollution Control Boar ?gt
Race Course, Rin% Xoxt,

Near Race Course,
Rajkot - 360 001
Tele:(0281) 2474524 , 2459831

TEST REPORT

Test Report No. : 24308

Date: 16/02/2021 |

p—

. Name of the Customer
. Address

N

3. Nature of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding

o

. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposal

12. Ultimate Receiving Body

13. Temperature on Collection

14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

: Saibaba Stone Crusher - 26045

: S.NO. 9/P,--,--
ARITHIYA-362720, Taluka : Kodinar, District : Gir Somnath, GIDC : Not In Gidc

: REP-Representative/Grab, (Insp Type : OTH-Others/Higher Authority)

: M. R. Macwana, ROH

: Slit

: 298293

: 02/02/2021, (1120 to 1125) & 04/02/2021

: 05/02/2021 & 16/02/2021

Water Sample Collected from mine pit Hajabhai Hamirbhai Mori BT Mine ~

: No generation of industrial wastewater
: 24 & pH Range on pH Strip :7-8
: Barcode & Color & Appearance :Colorless

: Ind :0.500 , Dom :0.500 & Ind :0.000 , Dom :0.500

Sr Parameter Unit Test Method Range of Testing Result
1| Temperature Centigrade | 1S: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 60 oC 24
2 |pH pH Units 4500 H+ B APHA Standard Methods 23rd edi.2012 |1 - 14 pH value As or 8.54
3 |Colour Pt.Co.Sc. 2120 B APHA Standard Methods 22nd edi. 2012 2 -to 99 Hazen & 1-50 &
4 | Total Dissolved Solids mg/| Gravimetric method. (2540 C APHA Standard Method| 10 — 200000 mg/L 354
5 |Suspended Solids mgl/l Gravimetric method. (2540 D APHA Standard Method| 2 — 10000 mg/L 6
6 | Ammonical Nitrogen mg/| 1).Titrimetric method (4500 NH3 B & C APHA Standai| 1 - 2000 mg/I. 0.28
7 |Alkalinity as Caco3 mg/| Titration method. (2320 B APHA Standard Methods 2:| 1 — 5000 mg/I 206
8 | Total Hardness as CaCo3 mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 224
9 |Sodium mg/l Flame Photometry method. (3500 — Na B APHA Stan«| 1-10000 mg/| 38.89
10|Potassium mg/| Flame Photometry method. (& 3500-K B APHA Stand | 1-1000 mgl/l. 3.02
11|Calcium mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 44.89
12|Magnesium mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 27.24
13|Percent Sodium %Na 1S11624-1986(Reaffirmed 2009) 0.01 - 100%. 27.24
14| Chloride mg/l Argentometric method. (4500 CI? B APHA Standard N 1 - 50000 mg/I 60
15/ Sulphate mg/l APHA(23rd edi) 4500 SO4 E 2-40mg/l 61
16/ Phosphate mg/l (4500-P D APHA Standard method 22nd edi) 0-50mg/l 0.014
17|Chemical Oxygen Demand mg/| APHA (23rd Edition)- 5220 B Open Reflux Method-2(| 5.0- 50000 mg/I 12
18|Oil & Grease mg/| Liquid — Liquid Partition Gravimetric method. (5520 B |01 — 1000 mg/I BDL
19/B.0.D (3 Days 270C) mg/l 3 — Day BOD test. (IS 3025 (Part 44) 1993 Reaffirme(| 05-50000 mg/I 2.4
20 Conductivity micromho/cm | 2510 B APHA Standard Methods 21st edi. 0.1uS-100 mS/m 563

21|Sodium Absorption Ratio(SAR)

SAR

1S11624-1986(Reaffirmed 2009)

1-50 v Meq/L

1.13
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Laboratory Remarks : Approved By:247-lab_247 Dt.: 16/02/2021 e
@, ‘ =

B.M.Makwana, SSO

Field Observation:  sample collected w.r.t. hon'ble ngt oa - 37/2020, order dt.-15.12.2020

Note :
1.* - These parameters are NOT covered under the scope of NABL.
2. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
3. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
5. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.
6. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Gujarat Jurisdiction only.
7. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23rd Edition by APHA.
9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.

©

11/10/2021 19:09:55
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™

ey Sector-10-A, Gandhinagar-382 010
|4 Phone : (079) 23226295
GPCB Fax  : (079) 23232156

Website : www.gpcb.gov.in

Amendment Order

BY RPAD

. Considering typographical Omission, Closer order issued by the board under section 31 — (A)

of the Water (Prevention and Control of pollution) act-1974 dated 06/05/2021 by letter no:
GPCB/ING-CCA-272/1D-26045/259574.

WHEREAS, the board has issued Closer order issued by the board under section 31 — (A) of
the Water (Prevention and Control of pollution) act-1974 letter no: GPCB/ING-CCA-
272/ID-26045/259574 dated 06/05/2021.

This Closer order issued with subject to compliance of conditions.

Closer order issued vide letter No. GPCB/ING-CCA-272/ID-26045/259574 dated
06/05/2021 shall be consider as under section 31 — (A) of the Air (Prevention and
Control of pollution) act-1981 & other conditions of the earlier order dated 06/05/2021
remains unchanged.

For and on behalf of
Gujarat Pollution Control Board

(M.V.Patel)

Environmental Engineer

No. GPCB/CCA-JNG-272/ID-26045/

Issued to:

M/S. Sai Baba Stone Crusher (ID -26045)
Survey No: 9/P,

Arithiya -362720

Tal — Kodinar,

Dist: Gir somnath

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

GUJARAT POLLUTION CONTROL BOARD
i PARYAVARAN BHAVAN
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Seay Sector-10-A, Gandhinagar-382 010

N4 Phone : (079) 23226295
GPCB Fax = : (079) 23232156

Website : www.gpcb.gov.in
BY R.P.A.D.

CLOSURE DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE
WATER ACT| AS AMENDED FROM TIME TO TIME

WHEREAS you M/s. Saibaba Stone Crusher are having plant for the stone crusher and black
trap mining at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath.

AND WHEREAS, you have started black trap mining without obtaining prior permission of
the Gujarat Pollution Control Board under The Air Act —~ 1981 and The Water Act — 1974 at above.
mentioned site.

AND WHEREAS you are required to submit an application in the prescribed form to obtain
the consent of the Board. However, you have failed to apply for the same, which is a punishable
offence with imprisonment for a period up to six years and also fine under Section 37 of the Air
Act— 1981 and also under Section 44 of the Water Act — 1974,

AND WHEREAS during the inspection of your industrial plant on 02/02/2021 under section-
23 of the Water Act by the authorized officer of the Board it has been noticed that:

Unit has carried out mining without obtaining Environmental Clearance.
Unit has not obtained CCA of the board.
Unit has not submitted reply of the written remarks given during inspection.

wd B —

UNDER THE CIRCUMSTANCES, I M. V. PATEL, Environment Engineer of Gujarat
Pollution Control Board is directed to issue the directions under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974 as under:- '

L. To prohibit forthwith industrial activities at aforesaid location,

2. To close the operation of your unit activity on the above mentioned site.

3. To direct the concerned authority to stop Virtual Accourt cum ‘royalty pass and supply of
electricity & water. - o

This order will be effect on 30/06/2021.

If the above direction is not complied, you are liable for prosecution under Section 41(2) of
the Water (Prevention and Control of Pollution) Act-1974 which provides punishment with

imprisonment for a termmot less than one year and six months and may extend to six years and with
fine.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

(M.V. PATEL)’
ENVIRONMENT ENGINEER .

) . " Pagelof2
{ean rmarar (2reen (riaraf
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NO: GPCB/ING-CCA-272/1D-26045/

ISSUED TO:-

M/s. Saibaba Stone Crusher,
urvey No: 9/P, Vill: Arithiya,

Tal: Kodinar, Dist: Gir Somnath

COPY TO: -

{. The Chairman,
Paschim Gujarat Vij. Co. Ltd,
Corporate Office, Laxminagar,
Rajkot-360004. ....... With a request to disconnect the supply of electricity to the mine lease of
M/s. Saibaba Stone Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath
effective on 30/06/2021and intimate to us accordingly.

2. The Dy.Engineer,(O & M),
Paschim Gujarat Vij Co.Ltd.
_ Kodinar,
Dist: Gir Somnath....... With a request to disconnect the supply of electricity to the mine lease of
M/s. Saibaba Stone Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath
effective on 30/06/2021and intimate to us accordingly.

To

District Collector :

Collector and District magistrate office, Gir Somnath

District: Gir Somnath........ With a request to seal plant machinery/ D.G.Set of M/s. Saibaba Stone
Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath effective on
30/06/2021and intimate to us accordingly. ' '

[¥5]

4. To
Geology and mining Department, Gir somnath,
Dist: Gir somnath.................. With a request to stop Virtual Account cum royalty pass of M/s.

Saibaba Stone Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath
effective on 30/06/2021and intimate to us accordingly.

S .7+ -7 For and on behalf of
GUJARAT POLLUTION CONTROL BOARD’

(/

(M.V.PATEL)
ENVIRONMENT ENGINEER

Copy to
The Regional.Officer, Gujarat Pollution Control Board, Junagadh .......... for further action.

Page 2 of 2



#5=—"  SHOW CAUSE NOTICE (Suiarat Poluion Control 54414

T ————— Gandhinagar - 382010
i%@" PCBID:[ 26045 | 23222756
Legal ID : | 22257 |

ACT : Air Show Cause Notice DATE : 14/03/2016

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 04/03/2016 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

1. You have not covered all conveyor belts by Gl sheet.

2. Unit is having Black Trap mine on the name of Hajabhai Hamirbhai Mori. Y ou must obtain necessary permission
for Black Trap mine before starting any mining activity.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include regjection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

:J'l ., 5

©
Chirag Bhimani, Unit Head

NO : SCN-348494 , 14/03/2016

Saibaba Stone Crusher,

S. NO. 9/P, ARITHIYA,

Dist : Gir Somnath, Tal : Kodinar, SIDC : Not In Gidc
Phone : 9824233390

COPY TO :-
The RO Head(P.C.B.), Gir Somnath

With areguest to carryout monitoring and send the detailed I1.R. & A.R. for the sample collected to this office
immediately.

Printed On : 14/03/2016 1- Through XGN NI



#5=—"  SHOW CAUSE NOTICE -Suiarat Polluion Control 5443

T ————— Gandhinagar - 382010
t%ﬁ’ PCBID:[ 26045 | 23222756
Legal ID:| 4550 |

ACT : Air Show Cause Notice DATE : 19/10/2012

The Board has monitored your industry on _04/10/2012 it was observed that

Reason :

Board has received complaints from the people of surrounding area about damage to the health and agricultural crops
due to the serious environmental pollution resulting from your industrial plant.

|E| 1 |You have not provided any Air polution control measures.

|E| 2 | Fugitive emission is observed.

In view of the above, you are called upon to show cause within 15 days why legal action should not be initiated
against your industrial unit.

Gujarat Pollution Control Board

R. V. Patel,Unit Head
NO : SCN-128465 , 19/10/2012

Saibaba Stone Crusher,

S. NO. 9/P, ARITHIYA,

Dist : Junagadh, Tal : Kodinar, SIDC : Not In Gidc
Phone : 9824233390

COPY TO :-
The RO Head(P.C.B.), Junagadh

With areguest to carryout monitoring and send the detailed I1.R. & A.R. for the sample collected to this office
immediately.

Printed On : 19/10/2012 1-Through XGN |
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For and on behalf of

Printed On : 19/10/2012 2 - Through XGN |
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ANNEXURE IX
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** Status of your Inward Applications for CTE & CCA / Status of the Online Application, NOT yet
Back
ACCEPTED *%
.| Inw Inw | Insp Consent| Valid | Out |Out|, . .
Inw Dt | Inw Ty . Fees Print|F.L|D srt_by[Not
Sr D nw nwType | ¢ tus | 1D ees| ~ \, UpTo No | pt |PHin CO|Grt_by|Noting
CTE- CTE- .
1 |127654|14/09/2017 Grant (451824| 1875 23/01/2023 |-444876 NOC |EL MSC | Noting
Ammendment 90696
2 |117380|15/0212017)  CCARe Rejected |430350| 3000 AW- 410211 AW, |[EL UNH | Noting
Apply Rejected
3 [105285|14/03/2016 CCA- Rejected 38003915000 _[?W- 355427 AW, |EL UNH | Noting
Renewal Rejected
CCA-Re .
4 | 21685 [06/04/2011 Apply Grant |168610| 2000| A-42135 |05/04/2016, 82874 A, |FL UNH | Noting
5 | 17228 |10/08/2010 CCA-Re Rejected 147182 2000 A - 63779 A, |FL UNH | Noting
Apply Rejected
6 | 14187 |10/03/2010| CCA-Fresh |Rejected (133787(15000 Rejigte d 55223 F.L UNH | Noting
7 | 14010 (02032010 CTE-Fresh |><™9%Y-1133420| 1500| STE- l01/03/2015| 63782 F.L UNH | Notin
1 1 HO Staff 40944 : Jung
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190631

27834
27834
27834

ID

27834
27834
27834
27834
27834
27834
27834
27834
27834
27834

27834
27834
27834
27834
27834

388

02/02/21
09/01/20
16/02/10

Insp Dt.
12/03/10
12/03/10
28/08/10
12/03/10
12/03/10
02/05/11
02/05/11
15/03/16
08/03/17
16/09/17

JUN
JUN
JUN
JUN
JUN

QUE| 05/02/21

AW,H

Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)

Industry Name
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)

Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)
Maruti Stone Crusher (Unit-1)

Inw ID
14187
14187
17228
14010
14010
21685
21685
105285
117380
127654

Type
COF
COF
COR
CEF
CEF
COR
COR
Ccow
COR
CEE

10-COR | 27834-Maruti Stone Crusher (Unit-1)(S)

1
1 10/05/2021 31A,0TH, 594631
39935 24/01/2020 554011
1114 26/02/2010 131334
12
Grant Dt Inw Dt By
A-Rejected [07/05/2010] 10/03/10 UNH
A-Rejected [07/05/2010] 10/03/10 UNH
A-Rejected [10/11/2010] 10/08/10 UNH
CTE-40944 [05/03/2011]  02/03/10 UNH
CTE-40944 [05/03/2011]  02/03/10 UNH
A-42135 [02/06/2011] 06/04/11 UNH
A-42135 [02/06/2011] 06/04/11 UNH
AW-Rejected [10/05/2016]  14/03/16 UNH
AW-Rejected [24/04/2017]  15/02/17 UNH
CTE-90696 [24/01/2018] 14/09/17 MSC

1

to submit information....

Regarding your CTE Amendment Application
Regarding Complaint Answer of Shree Bhikhubhai Batawala
Regarding Your CCA Reapply Application No. 117380
Regarding CCA Renewal Application Query

DIR
SCN
SCN

OTH
HOR
HOR

Insp Id Type

133787
133787
147182
133429
133429
168610
168610
380039
430350
451824

APP
APP
APP
APP
APP
APP
APP
APP
APP
APP

27/02/21 04/03/21

DIR-12/05/2021
SCN-24/01/2020
SCN-06/03/2010

KOD

589808
552129
45572

474

81

JUN
JUN
JUN

@ Out Type-Date Out No R.O

REJ
REJ
REJ
SHO
SHO
GRT
GRT
REJ
REJ
GRT

REJ-19/07/2010
REJ-19/07/2010
REJ-24/11/2010
REJ-24/11/2010
GRT-22/03/2011
GRT-04/06/2011
GRT-10/06/2011
REJ-10/05/2016
REJ-24/04/2017
REJ-30/11/2017

CLR-01/03/2021
CLR-09/11/2017
PCB-09/11/2017
CLR-22/03/2017
CLR-16/04/2016

55223 JUN
55224  JUN
63779  JUN
63782  JUN
75640  JUN
82874  JUN
83521 JUN
355427  JUN
410211  JUN
429082  JUN
584772
427123
427129
407890
352417


javascript:__doPostBack('dgLegal$ctl03$ctl00','')
javascript:__doPostBack('dgLegal$ctl04$ctl00','')
javascript:__doPostBack('dgLegal$ctl05$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl01$ctl01','')
javascript:__doPostBack('dgNOCCCA$ctl03$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl04$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl05$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl06$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl07$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl08$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl09$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl10$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl11$ctl00','')
javascript:__doPostBack('dgNOCCCA$ctl12$ctl00','')
javascript:__doPostBack('dgGID$ctl03$ctl00','')
javascript:__doPostBack('dgGID$ctl04$ctl00','')
javascript:__doPostBack('dgGID$ctl05$ctl00','')
javascript:__doPostBack('dgGID$ctl06$ctl00','')
javascript:__doPostBack('dgGID$ctl07$ctl00','')

f&% Gujarat Pollution Control Bod P

T ——— Paryavaran Bhavan, Sector-10/A,
%@ Gandhinagar - 382010
Ph: 23222756

27834 REJECTION ORDER BY.R.P.AD.

In excercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and
control of Pollution) Act,1974 and sub-section (4) of section 21 of the Air(Prevention and control of Pollution)
Act , 1981 and Rule 6 of Hazardous Waste Management Handling & Trans-boundary Movement) Rules 2008,
framed under Environment (Protection) Act -1986.This Board is empowered to reject the CCA

The CCA applied for vide Inward application No : 117380, Dated 15/02/17 by M/s. Maruti Stone Crusher (Unit-
1) for the industrial plant located at 45/p,-Kodinar road,City : Arithiya,Dist : Gir Somnath for the manufacture of
products mentioned in the application is herby refused by the Board by the following reasons :

Specific Reason :

1. You are carrying out mining activity along with stone crushing & have not obtained EC, CTE & CCA for
mining activity.

Please note that to operate an industrial plant without prior consent under the Water Act-1974 and Air Act-1981
and Authorization under the Hazardous Waste Rules are an Offence punishable under the Water , Air & EPA
1986

Hence you are directed to comply above reasons and re apply for obtaining valid CCA.

For and on behalf of
Guijarat Pollution Control Board

l P
- 3 e
2

L

NO. PCB/JUN/CCA /410211 - 24/04/2017 ( Chirag Bhimani, Unit Head - Junagadh)

ISSUED TO : -

Maruti Stone Crusher (Unit-1),

45/p, -Kodinar road,

City : Arithiya,, Tal : Kodinar, SIDC : Not In Gidc
Dist : Gir Somnath , Phone : 9227175555

Copyto:

1)The Regional Office, PCB Board , Junagadh
2) NOC rgjection file.

Printed On : 24/04/2017 Computer generated Order thru XGN, does NOT require Physical Signature m |
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Bx R.P.A.D,
In exercise of the power conferred under section-25of
the Water (Prevention and Control of Pollution):  Act-1974,
under section-21 of the Air (Prevention and Control of
Pollution) Act-1981 and Authorization under rule 3(c)& 5(4) of
the Hazardous Waste (Management, Handling & Trans Boundary
Movement) Rules-2008 framed under the E (P) Act-1986.

And whereas Board has received consolidated consent
application vide No. 21685 dated 06/04/2011 . for the
consolidated consent and authorization (CC & A) of this Board
under the provisions / rules of the aforesaid Acts' Consent & -
Authorization is hereby granted as under. :

CONSENT AND AUTHORISATION: :

(Under the provisions / rules of the aforesaid env1ronmental
acts)

TO,

M/S. MARUTI ST
SURVEY NO. /P,

-KODINAR AD

VILLAGE ARITHIYA, TA: KODINAR-362720
DIST. JUNAGADH . '

CRUSHER (UNIT-1)

1. Consent Order No.:A-42135 Date of issue:02/06/2011

2. The consent shall be valid up to 09/01/2012 for the use
of outlet for the discharge of tfeated effluent & air
emission and to operate industrial plant for manufacture ~-
of the following items / products:

Sr. No. | Product Capacity 4

1 Kapachi ' 2000 MT/MONTH
2 Metal

3 GRIT

Specific Condition:- ‘ ;
1. Unit shall obtain NOC of Forest Department prior to establish the industry,
if applicable.

2. Unit shall comply the directions given in the orders passed by Hon'ble. High
court with respect to mining activity.
3. CONDITIONS UNDER THE WATER ACT:

3.1 There shall be no generation of trade effluent from the
industrial plant

3.2 The quantity of Sewage effluent from the industrial plant
shall not Exceed 500 Lit/day.

3.3 Domestic effluent shall be disposed off through septic
tank/soak pit system.

1 . D:\Desklop\CCA GRANT\CCA Query\Maryti-1.doc
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4.

4.
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4

.6

There shall be no use of fuel hence there shall be no

" fluel gas Emission.

CONDITIONS UNDER THE AIR ACT:

The concentration of Suspended Particulate Matter in
ambient air measured between 3 meters and 10 meters
distance from any equipment of stone crushing unit shall
not exceed 600 microgram/mM®.

The applicant shall install & operate following measures

so that the emission of particulate matter shall not

.éxceed the concentration mentioned at (4.1) above.

a) Water Spraying System.

b) Hood for Screening Classifier & Crusher, Covers to
conveyor belts

c) Construction of wind breaking walls.

d) Construction of Metalled Road within Premises.

e) Regular Cleaning & Wetting at Ground within
Premises. '

'f) Dust Suppression System.
g) Green Belt of 10-meter width all along the

periphery.
The applicant shall operate air pollution control
equipment very efficiently and continuously so that the
concentration of particulate matter always conforms to
the standards Specified in condition no.4.1 above.
The concentration of the following parameters in the
ambient air within the premises of the industry shall not
exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT
Annual 24 Hrs Average
 Particulate Matter-10 (PM 1) 60 Microgram/M’ | 100 Microgram/M" |
Particulate Matter- 2.5 (PM 25) 40 Microgram/M’ | 60 Microgram/M
SO, 50_Microgram/M’ | 80 Microgram/M>
NO, 40 Microgram/M’ | 80 Microgram/M

The consent to operate the industrial plant shall lapse
at any time if the concentration in the ambient air is
not within the tolerance limits specified in the
condition no.4.1.

‘The consent granted shall lapse at any time if any
parameters or any condition of this consent order are
not complied with.

The Industry shall take adequate measures for control of
noise levels from its own sources within the premises

2 D:\Desklop\CCA GRANT\CCA Query\Maruti+1.doc
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so as to maintain ambient “air quality standards in

respect of noise to less than 75dB(a) during day
time and70 dB (A) during night time. Daytime - is
reckoned in between 6a.m. andl0 p.m. and nighttime is

reckoned bhetween 10 p.m. and 6 a.m.

.4.8 There shall be no generation no industrial wéstewéter &
Hazardous waste from manufacturing process and other
ancillary operations as per your undertaking dated

26/02/2010.
o 5. GENERAL CONDITIONS: - ,

5.1 Any change in personnel, equipment or working conditions e
as mentioned in the consents form/order should
immediately be intimated to this Board.

5.2 Applicant shall also comply with the general condltlons
given in annexure -I.

5.3 Whenever due to accident or other unforeseen act or ever,
such emissions occur or is apprehended to occur in excess
of standards laid down such information shall be
forthwith reported to Board, concerned Police Station,
Office of Directorate of Health Service, Department of
Explosives, Inspectorate of Factories and local body. 1In
case of failure of pollution control -equipments, the
production process connected to it shall be stopped.
Remedial actions/measures shall be implemented
immediately to bring entire situation normal. °

, 5.4 In case of change of ownership/management tne name and
gﬁ. address of the new ownership /partners /directors
/proprietor should immediately be intimated to the

* Board. '

For and on behalf of
Gujarat Pollution Control Board

(R. V. PATEL)
ENVIRONMENTAL ENGINEER

NO.PC/ID 27834/CCA/JNG-248/ §2<% 1, ¥ 8 JUN Jl(“é
Issued to: 3\

M/S. MARUTI STONE CRUSHER (UNIT-1)
C/0 Tulsibhai vadvani,

Rajmoti sand Office,

Pani darwaja,,KODINAR-362720
DIST.: JUNAGADH.

3 D:\Deskiop\CCA GRANT\CCA Query\Maruti-1.doc



f&% Gujarat Pollution Control Bod P

T ——— Paryavaran Bhavan, Sector-10/A,
%@ Gandhinagar - 382010
Ph: 23222756

27834 REJECTION ORDER BY.R.P.AD.

In excercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and
control of Pollution) Act,1974 and sub-section (4) of section 21 of the Air(Prevention and control of Pollution)
Act , 1981 and Rule 6 of Hazardous Waste Management Handling & Trans-boundary Movement) Rules 2008,
framed under Environment (Protection) Act -1986.This Board is empowered to reject the CCA

The CCA applied for vide Inward application No : 105285, Dated 14/03/16 by M/s. Maruti Stone Crusher (Unit-
1) for the industrial plant located at 45/p,-Kodinar road,City : Arithiya,Dist : Gir Somnath for the manufacture of
products mentioned in the application is herby refused by the Board by the following reasons :

Specific Reason :

1. You are carrying out doing mining activity along with stone crushing & have not not obtained EC, CTE and
CCA for mining activity.

Please note that to operate an industrial plant without prior consent under the Water Act-1974 and Air Act-1981

and Authorization under the Hazardous Waste Rules are an Offence punishable under the Water , Air & EPA
1986

Hence you are directed to comply above reasons and re apply for obtaining valid CCA.

For and on behalf of
Guijarat Pollution Control Board

l P
- 3 e
2

L

NO. PCB/JUN/CCA /355427 - 10/05/2016 ( Chirag Bhimani, Unit Head - Junagadh)

ISSUED TO : -

Maruti Stone Crusher (Unit-1),

45/p, -Kodinar road,

City : Arithiya,, Tal : Kodinar, SIDC : Not In Gidc
Dist : Gir Somnath , Phone : 9227175555

Copyto:

1)The Regional Office, PCB Board , Junagadh
2) NOC rgjection file.

Printed On : 10/05/2016 Computer generated Order thru XGN, does NOT require Physical Signature m |
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NO.GPCB/ID 27834/ NOC/CCA/JNG-248/ 62352

10, 24 NOV 2010

M/s. Maruti Stone Crusher (Unit-1)
- 8. No. 45/p -Kodinar road

At: Arithiya,

Ta:- Kodinar, Dist: Junagadh.

Sub: Consent to Establish(NOC) of the Board

Ref: Your Application No. 14010 Dated.02/03/2010
Sir,

~ With reference to your above referred letter, we have to inform you that
your application for obtaining CONSENT TO ESTABLISH(NOC) is not
granted by this Board for the following clarification/explanations.

(1) You have not submitted the details asked vide this Office letter dated
13/10/2010.

(2) Since the location of the unit is covered in 5 KM radious from boundary
of sanctuary/ national park, NOC of th forest dept. is require prior to
establish the industry.

Please note that to operate an iridustrial plant without prior consent under
the Water Act, 1974 & Air Act, 1981 and Authorization under the Hazardous
Waste Rules are an offence punishable under the Water, Air & EPA, 1986.

For and on behalf of
Gujarat Pollution Control Board

3&\\“\
(R.V.PATEL)
ENVIRONMENTAL ENGINEER
CC TO: | (~———-——_~ -
é; ﬁl‘gt;éunagadh O/)' L,Z L5////4 /0
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Gujarat Pollution Control Boa>d

Paryavaran Bhavan, Sector-10/A,
Gandhinagar - 382010
Ph: 23222756

27834 BY. R.P.A.D.
- REJECTION ORDER - A

In excercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and control of

Pollution ) Act,1974 and sub-section (4) of section 21 of the Air(Prevention and control of Pollution) Act, 1981 and Rule 6

of Hazardous Waste Management Handling & Trans-boundary Movement) Rules 2008, framed under Environment
(Protection) Act -1986.This Board is empowered to reject the CCA

- The CCA applied for vide Inward application No : 17228, Dated 10/08/10 by M/s. Maruti Stone Crusher (Unit-1) for the

N
.

£

industrial plant located at 45/p,-Kodinar road,City : Arithiya,Dist : Junagadh for the manufacture of products memioned in
the application is herby refused by the Board by the following reasons :

Error: Subreport could not be shown.

Specific Reason ;

(1) You have not submitted the details asked vide this office letter dated 13/10/2010.

(2) Since the location of the unit is covered in 5 KM radious from boundary of sanctuary/ national park, NOC of th forest
dept. is require prior to establish the industry.

Please note that to operate an industrial plant without prior consent under the Water Act-1974 and Air Act-1981 and
Authorization under the Hazardous Waste Rules are an Offence punishable under the Water , Air & EPA 1986

. For and on behalf of
Gujarat. Pollution Control Board

NO. PCB / JUN / cCA J T~ (< h / 637 9 (R.‘ V. Patel,Unit Head - Junagadh)
24 NOV 2010 0T
ISSUED TO : - P /,,/4—-»

Maruti Stone Crusher (Unit-1),

45/p, -Kodinar road, City : Arithiya,, Tal : Kodinar, SIDC : Not In Gidc
Dist : Junagadh , Phone : 9227175555

CC TO:
1) R.O.Junagadh
2) Unit-6.

Printed On : 23/11/2010 Page 1 - Computer generated Print Qut thru XGN *** ¢ '
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on . .
gm,% Gujarat Pollution Control Board
i a—— Paryavaran Bhavan, Sector-10/A,
W Gandhinagar - 382010
K Ph: 23222756
27834 v BY.R.P.AD.
REJECTION ORDER '

In excercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and control of
Pollution ) Act,1974 and sub-section (4) of section 21 of the Air(Prevention and control of Pollution) Act, 1981 and Rule 6

of Hazardous Waste Management Handling & Trans-boundary Movement) Rules 2008, framed under Environment
(Protection) Act -1986.This Board is empowered to reject the CCA

The CCA applied for vide Inward application No : 14187, Dated 10/03/10 by M/s. Maruti Stone Crusher for the induystrial
plant located at 45/p,-Kodinar road,City : Arithiya,Dist : Junagadh for the manufacture of products mentioned in the
application is herby refused by the Board by the following reasons :

(1) There is a discripency regarding distance from residential area.
(2) Uploaded lay out plan & land possession document are not readable.
(3) Area map as required is not uploaed.

Please note that to operate an industrial plant without prior consent under the Water Act-1974 and Air Act-1981 and
Authorization under the Hazardous Waste Rules are an Qffence punishable under the Water , Air & EPA 1986

For and on behalf of
Gujarat Pollution Control Board

= @( wrhr

(R. V. Patel,Unit Head -'Junagadh)

NO.PCB / JUN / cca ] 2 h¥ /§5'223 Ny oIl o d

v

ISSUED TO : - | | olC ‘;:7

Maruti Stone Crusher, 1§yt
45/p, -Kodinar road, City : Arithiya,, Tal : Kodinar, SIDC : Not In Gidc
Dist : Junagadh , Phone ; 9227175656

ey
0 pv Juh?aou,

@ Lendt —¢

Printed On : 17/07/2010 Page 1 - Computer generated Print Qut thru XGN *** ) m I
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ANNEXURE X



S. M. SAIYAD, 158 IMPACT ASSESS
MEMBER SECRETARY - AUTHORITY
SEIAA (GUJARAT) GUJARAT

Government of Gujarat

STATE LEVEL ENV]R& T

No. SEIAAIGUJ/ECH (a) 1 2 Li$s” 12020 pate: 3 NGV 2020 ByRPAD
. - Time Limit
Sub: Delisting of ion for the i Cl for mining of Black Trap at Private land S. No. 45 paiky,

Vil. Arithiya, Ta. Kodinar, Gir Somnath proposed by M/s. Maruti Stone Crusher C/o. Rajubhai Hamirbhai Sofanki.

Dear Sir,
This has reference to your online ication No. SIA/GJ/PMIN; )20 dated 14/08/2020 along with Form-1 submitted

to the SEIAA. The project activity is covered in 1(a) and is of ‘B’ Category.

The SEAC, Gujaral vide their letter dated 01/10/2020 had recommended to the SEIAA, Gujarat to delist the application
for the above-mentioned project based on its meeting held on 10/09/2020.

The proposal was considered by SEIAA, Gujarat in its meeting held on 05/10/2020 at Gandhinagar. After careful
consideration, the SEIAA hereby delist the application of the above project as recommended by SEAC Guijarat for the following:
1. Project proponent does not have obtained prior clearance from the standing committee of the National Board of

wildlife as it located within 10 km from Gir Sancluary where ESZ is not notified.

With regards,
Yours, ingerely

(S. M. SAIYAR);
Member Secrafay
)

Encl: As Above *

Issued to:

M/s. Maruti Stone Crusher

Clo. Rajubhai Hamirbhai Solanki.
Vil. Arithiya, Ta. Kodinar,

Gir Somnath

Office : Gujarat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 1 of 1
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : msseiaagj@gmail.com, Website:- www.seiaa.gujarat.gov.in
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ANNEXURE XI



ANALYSIS REPORT FOR
WATER / WASTE WATER SAMPLE

Sample 1D:298298 - Analysis Completion:18/02/2021

Mining and ore beneficiation / LAB Inward : 24313

Gujarat Pollution Control Boar lgﬁt
Race Course, Rin% Road,

Near Race Course,
Rajkot - 360 001
Tele:(0281) 2474524 , 2459831

TEST REPORT

Test Report No. : 24313

Date: 18/02/2021 |

p—

. Name of the Customer
. Address

N

3. Nature of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding

o

. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposal

12. Ultimate Receiving Body

13. Temperature on Collection

14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

: Maruti Stone Crusher (Unit-1) - 27834
: 45/p,-Kodinar road,

Arithiya-362720, Taluka : Kodinar, District : Gir Somnath, GIDC : Not In Gidc

: REP-Representative/Grab, (Insp Type : OTH-Others/Higher Authority)
: M. R. Macwana, ROH
: Slit
1 298298
: 02/02/2021 , (1325 to 1330) & 04/02/2021
: 05/02/2021 & 18/02/2021
Borewell Water Sample collected from the Premises of Maruti Stone Crusher (Unit - 1)

: No generation of industrial wastewater
: 25 & pH Range on pH Strip :7-8
: Barcode & Color & Appearance :Colorless

: Ind :0.500 , Dom :0.500 & Ind :0.000 , Dom :0.500

Sr Parameter Unit Test Method Range of Testing Result
1| Temperature Centigrade | 1S: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 60 oC 25
2|pH pH Units 4500 H+ B APHA Standard Methods 23rd edi.2012 |1 - 14 pH value As or 7.15
3 |Colour Pt.Co.Sc. 2120 B APHA Standard Methods 22nd edi. 2012 2 -to 99 Hazen & 1-50 &
4 | Total Dissolved Solids mg/| Gravimetric method. (2540 C APHA Standard Method| 10 — 200000 mg/L 434
5 |Suspended Solids mgl/l Gravimetric method. (2540 D APHA Standard Method| 2 — 10000 mg/L 4
6 | Ammonical Nitrogen mg/| 1).Titrimetric method (4500 NH3 B & C APHA Standai| 1 - 2000 mg/I. 0.28
7 |Alkalinity as Caco3 mg/l Titration method. (2320 B APHA Standard Methods 2:| 1 — 5000 mg/I 273
8 | Total Hardness as CaCo3 mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 224
9 |Sodium mg/l Flame Photometry method. (3500 — Na B APHA Stan«| 1-10000 mg/| 35.29
10|Potassium mg/| Flame Photometry method. (& 3500-K B APHA Stand | 1-1000 mgl/l. 2.91
11|Calcium mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 64.13
12|Magnesium mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 15.57
13|Percent Sodium %Na 1S11624-1986(Reaffirmed 2009) 0.01 - 100%. 25.44
14| Chloride mg/l Argentometric method. (4500 CI? B APHA Standard N 1 - 50000 mg/I 35
15/ Sulphate mg/l APHA(23rd edi) 4500 SO4 E 2-40mg/l 8
16/ Phosphate mg/l (4500-P D APHA Standard method 22nd edi) 0-50mg/l 0.022
17|Chemical Oxygen Demand mg/| APHA (23rd Edition)- 5220 B Open Reflux Method-2(| 5.0- 50000 mg/I 8
18|Oil & Grease mg/| Liquid — Liquid Partition Gravimetric method. (5520 B |01 — 1000 mg/I BDL
19/B.0.D (3 Days 270C) mg/l 3 — Day BOD test. (IS 3025 (Part 44) 1993 Reaffirme(| 05-50000 mg/I 25
20| Conductivity micromho/cm |2510 B APHA Standard Methods 21st edi. 0.1uS-100 mS/m 639
21|Sodium Absorption Ratio(SAR) SAR 1S11624-1986(Reaffirmed 2009) 1-50 v Meq/L 1.03
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Laboratory Remarks : Approved By:247-lab_247 Dt.: 18/02/2021 e
@, ‘ =

B.M.Makwana, SSO

Field Observation:  sample collected w.r.t. hon'ble ngt oa - 37/2020, order dt.-15.12.2020

Note :
1.* - These parameters are NOT covered under the scope of NABL.
2. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
3. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
5. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.
6. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Gujarat Jurisdiction only.
7. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23rd Edition by APHA.
9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.

©

11/10/2021 19:42:55



ANALYSIS REPORT FOR
WATER / WASTE WATER SAMPLE

Sample 1D:298296 - Analysis Completion:16/02/2021 |

Gujarat Pollution Control Boar lggt
Race Course, Rin% Roxt,

Near Race Course,
Rajkot - 360 001

Mining and ore beneficiation / LAB Inward : 24306

Tele:(0281) 2474524 , 2459831

TEST REPORT

Test Report No. : 24306

Date: 16/02/2021 |

p—

. Name of the Customer
. Address

N

3. Nature of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding

o

. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposal

12. Ultimate Receiving Body

13. Temperature on Collection

14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

: Maruti Stone Crusher (Unit-1) - 27834
: 45/p,-Kodinar road,

Arithiya-362720, Taluka : Kodinar, District : Gir Somnath, GIDC : Not In Gidc

: REP-Representative/Grab, (Insp Type : OTH-Others/Higher Authority)
: M. R. Macwana, ROH

¢ Slit

1 298296

: 02/02/2021 , (1315 to 1320) & 04/02/2021

: 05/02/2021 & 16/02/2021

Water Sample Collected from mine pit BT Mine in Maruti Stone Crusher (Unit-1) ~

: No generation of industrial wastewater
: 23 & pH Range on pH Strip :7-8
: Barcode & Color & Appearance :Colorless

: Ind :0.500 , Dom :0.500 & Ind :0.000 , Dom :0.500

Sr Parameter Unit Test Method Range of Testing Result
1| Temperature Centigrade | 1S: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 60 oC 23
2 |pH pH Units 4500 H+ B APHA Standard Methods 23rd edi.2012 |1 - 14 pH value As or 8.77
3 |Colour Pt.Co.Sc. 2120 B APHA Standard Methods 22nd edi. 2012 2 -to 99 Hazen & 1-50 &
4 | Total Dissolved Solids mg/| Gravimetric method. (2540 C APHA Standard Method| 10 — 200000 mg/L 352
5 |Suspended Solids mgl/l Gravimetric method. (2540 D APHA Standard Method| 2 — 10000 mg/L 6
6 | Ammonical Nitrogen mg/| 1).Titrimetric method (4500 NH3 B & C APHA Standai| 1 - 2000 mg/I. 0.28
7 |Alkalinity as Caco3 mg/| Titration method. (2320 B APHA Standard Methods 2:| 1 — 5000 mg/I 186
8 | Total Hardness as CaCo3 mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/| 132
9 |Sodium mg/l Flame Photometry method. (3500 — Na B APHA Stan«| 1-10000 mg/| 47.06
10|Potassium mg/| Flame Photometry method. (& 3500-K B APHA Stand | 1-1000 mgl/l. 2.85
11|Calcium mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 27.25
12|Magnesium mg/| Ethylene Diamine Tetra Acetic Acid (EDTA) Titrimetric| 1-5000 mg/I 15.57
13|Percent Sodium %Na 1S11624-1986(Reaffirmed 2009) 0.01 - 100%. 43.22
14| Chloride mg/l Argentometric method. (4500 CI? B APHA Standard N 1 - 50000 mg/I 40
15/ Sulphate mg/l APHA(23rd edi) 4500 SO4 E 2-40mg/l 21
16/ Phosphate mg/l (4500-P D APHA Standard method 22nd edi) 0-50mg/l 0.014
17|Chemical Oxygen Demand mg/| APHA (23rd Edition)- 5220 B Open Reflux Method-2(| 5.0- 50000 mg/I 15.2
18|Oil & Grease mg/| Liquid — Liquid Partition Gravimetric method. (5520 B |01 — 1000 mg/I BDL
19/B.0.D (3 Days 270C) mg/l 3 — Day BOD test. (IS 3025 (Part 44) 1993 Reaffirme(| 05-50000 mg/I 25
20| Conductivity micromho/cm |2510 B APHA Standard Methods 21st edi. 0.1uS-100 mS/m 574
21|Sodium Absorption Ratio(SAR) SAR 1S11624-1986(Reaffirmed 2009) 1-50 v Meq/L 1.79
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Laboratory Remarks : Approved By:247-lab_247 Dt.: 16/02/2021 e
@, ‘ =

B.M.Makwana, SSO

Field Observation:  sample collected w.r.t. hon'ble ngt oa - 37/2020, order dt.-15.12.2020

Note :
1.* - These parameters are NOT covered under the scope of NABL.
2. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
3. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
5. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.
6. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to
Gujarat Jurisdiction only.
7. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23rd Edition by APHA.
9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.

©

11/10/2021 19:47:15
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ANNEXURE XlI
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— GUJARAT POLLUTION CONTROL BOARD
———— PARYAVARAN BHAVAN
Y 7 Sector-10-A, Gandhinagar-382 010

| /4 Phone : (079) 23226295
" GPCB v e Fax : (079) 23232156

Website : www.gpcb.gov.in

BY R.P.A.D.

CLOSURE DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT-1981 [HEREINAFTER REFERRED TO AS THE
WATER ACT] AS AMENDED FROM TIME TO TIME

WHEREAS you M/s. Maruti Stone Crusher (Unit-1) are having plant for Black trap mining at
Plot No: 45/P, Kodinar Road, Arithiya — 362720, Vill: Arithiya, Tal: Kodinar, Dist: Junagadh.

AND WHEREAS, you have started black trap mining without obtaining prior permission of
the Gujarat Pollution Control Board under The Air Act — 1981 and The Water Act — 1974 at above
mentioned site.

AND WHEREAS you are required to submit an application in the prescribed form to obtain
the consent of the Board. However, you have failed to apply for the same, which is a punishable
offence with imprisonment for a period up to six years and also fine under Section 37 of the Air
Act — 1981 and also under Section 44 of the Water Act — 1974.

, AND WHEREAS during the inspection of your industrial plant on 02/02/2021 under section-
24 of the Air Act-1981 by the authorized officer of the Board it has been noticed that:

1. Unit has carried out mining activity without obtaining Environmental Clearance.
2. Unit has not obtained CTE/CCA of the board.

UNDER THE CIRCUMSTANCES, I M. V. PATEL, Environment Engineer of Gujarat
Pollution Control Board is directed to issue the directions under Section 31-A of the Air (Prevention
and Control of Pollution) Act-1981 as under:-

1. To prohibit forthwith industrial activities at aforesaid location.
. To close the operation of your unit activity on the above mentioned site.
3. To direct the concerned authority to stop Virtual Account cum royalty pass and supply of
electricity & water. :

¥y -

This order will be effect on 30/06/2021.

If the above direction is not complied, you are liable for prosecution under Section 41(2) of
the Air (Prevention and Control of Pollution) Act-1981 which provides punishment with
imprisonment for a term not less than one year and six months and may extend to six years and with

* fine.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

WMEL)

ENVIRONMENT ENGINEER

T ) . . Page1of 2
5 Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation



NO: GPCB/ING-CCA-248/ID-27834/

ISSUED TO:- .
M/s. Maruti Stone Crusher (Unit-1),
Plot No: 45/P, '

Kodinar Road, . - -
Arithiya — 362720,

Tal: Kodinar, Dist: Junagadh.

COPY TO: -
1. The Chairman,

‘Paschim Gujarat Vij. Co. Ltd,

Corporate Office, Laxminagar,

Rajkot-360004. ....... With a request to disconnect the Power supply of Electricity to the mine
lease of M/s. Maruti Stone Crusher (Unit-1) at Plot No: 45/P, Kodinar Road, Arithiya — 362720
Vill: Arithiya, Tal: Kodinar, Dist: Junagadh effective on 30/06/202land intimate to us accordingly.

). The Dy.Engineer,(O & M),

Paschim Gujarat Vij Co.Ltd.

Kodinar,

Dist: Gir Somnath,......With a request to disconnect the Power supply of Electricity to the mine

lease of M/s. Maruti Stone Crusher (Unit-1) at Plot No: 45/P, Kodinar Road, Arithiya - 362720,
Vill: Arithiya, Tal: Kodinar, Dist: Junagadh effective on 30/06/2021and intimate to us accordingly.

. To

District Collector

Collector and District magistrate office, Gir Somnath

District: Gir Somnath........ With a request to seal plant machinery/ D.G.Set of M/s. Maruti Stone
Crusher (Unit-1) at Plot No: 45/P, Kodinar Road, Arithiya - 362720, Vill: Arithiya, Tal: Kodinar,
Dist: Junagadh effective on 30/06/2021and intimate to us accordingly.

To
Geology and mining Department, Gir somnath, ,
Dist: Gir somnath........c........ With a request to stop Virtual Account cum royalty pass of M/s.

Matuti Stone Crusher (Unit-1) at Plot No: 45/P, Kodinar Road, Arithiya ~ 362720, Vill: Arithiya,
Tal: Kodinar, Dist: Junagadh effective_ on 30/06/2021 and intimate to us accordingly.

B - &

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

(M.V.PATEL)
ENVIRONMENT ENGINEER

Page 2 of 2
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#5=—"  SHOW CAUSE NOTICE (Suiarat Polluton Contol 5483

T ————— Gandhinagar - 382010
i%@" PCBID:[ 27834 | 23222756
Legal ID : | 39935 |

ACT : Air Show Cause Notice DATE : 24/01/2020

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 09/01/2020 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :
1. Stone crushing plant and black trap mine are observed in operational condition, 2. Y ou have not obtained CCA-
Amendment for Black trap mining, 3. Your CCA for stone crusher was expired on 05/04/2016.

E 1 | You are Operating the Industrial Plant without aVValid Consent of the GPCB Board , which is a punishable Offence.

Therefore Y ou are directed to apply fresh for consolidated Consent of the Board under various provisions of the ENV Act
& Rules.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include regjection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

e

M.V.PATEL,V.O
NO : SCN-552129 , 24/01/2020

Maruti Stone Crusher (Unit-1),

45/p, -Kodinar road,

Arithiya,

Dist : Gir Somnath, Tal : Kodinar, SIDC : Not In Gidc
Phone : 9227175555

COPY TO :-
The RO Head(P.C.B.), Gir Somnath

With arequest to carryout monitoring and send the detailed I.R. & A.R. for the sample collected to this office
immediately.

Printed On : 24/01/2020 1-Through XGN NI



pen ooy, Guijarat Pollution Control 494
§ ‘% SHOW CAUSE NOTICE Paryavaran Bhavan, Sector-10/A,
—_— Gandhinagar - 382010
R PCBID:| 27834 | 23222756
Legal ID: | 1114 |
ACT : Air , Water Show Cause Notice DATE : 26/02/2010

The Board has monitored your industry on _16/02/2010 it was observed that

Reason :
You have refused to sign the notice of entry & inspection.

~f 1 |You are Operating the Industrial Plant without a Valid Consent of the GPCB Board , which is a punishable
Offence. Therefore You are directed to apply fresh for aconsolidated Consent of the Board under various
provisions of the ENV Act & Rules.

In view of the above, you are called upon to show cause within 15 days why legal action should not be initiated
against your industrial unit.

For and on behalf of
Gujarat Pollution Control Board

R. V. Patdl,Unit Head
NO : SCN-45572 . 06/03/2010

Maruti Stone Crusher (Unit-1),

45/p, -Kodinar road,

Arithiya,

Dist : Junagadh, Tal : Kodinar, SIDC : Not In Gidc
Phone : 9227175555

COPY TO :-
The RO Head(P.C.B.), Junagadh

With arequest to carryout monitoring and send the detailed I.R. & A.R. for the sample collected to this office
immediately.

Printed On : 05/07/2011 1- Through XGN M
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{Sce Rule 8(5))
Grant of Registration

| | _i Name of the person/rirm re: asw._rf 1 " Saibaa Stonc Crusher Sl
2 | Full address "1 Clo. Ma ﬂ(ubh'n Hajabhai Mori
lAt Arithiva Ta. Kadinar Dist. Tunagadh
3 ! Father’s name in full(in cace of lirm. ’Manwb1 Hajabhei Mo !
| give name of Attorney to act on behalf | ;
|| of the firm) = I N LT
4 | Profession of the registered ' m'}f%’{f ne Crusinng | o
5 | Specific piace or pluces of sivrage W‘Jrﬁu.n »:s___u ey __\';:_‘3 S
( * Specific purpose for Wi cegist o - Stoning Pracessing & sehling ‘
s granied B o el , !
7 ;I\:amc of Mineral/ ors covered wder I'?u.u.x Irat
| the registration
Chall—jr No. 91]0“]!1:"-}";;} i;;:.ﬁr:,m:':"'ﬂf-wi - ch nio 5124913 Di. 22/9.2009
l ‘cccum} deposit =~ 000 e e
9 [Name and address of persons firm | Fron Thwd Lods
from whom the mineral/cic ! be!
| |ponchosediprocored | RS
| 10 | Period or registration ‘ A8Weme e
| 11 | If it is case of renewal the nuriber ard |
] date of grant of the origira! i
| reglsl.mtmv Lk St , L ! o)l
i 12 | No. and datc of application for this | 33/22.6.207 ’ i
L AR R | EnE—
‘(’.’ >
P J‘.;:':,jr \‘&‘t
Ceontogixii
Geolezy and Slinieg Bept.
sunnead
No.GlSrock Regisivation/s vaj‘{ 35
Office of the Gealog s %3 5 ﬁ* o —
Junagadh D ;.:‘;‘i’?e?/,ﬁ,l:f s
'

To,. Saibaba Stone Crusher
C/o. Manojbhai Hajabliai Mori
At. Arithiya Ta. Kodina Dist. o anugadh

Copy to,
Mines Supervisos 1ina A«CEM —Q£

@ir-So..m
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Documents aig Sctungs INoeskeop formett Dkt Dl
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215 QIS : ATGUGI 22U 5AR
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%1, ay 2194 A1
1|2009-10 0 0
2(2010-11 0 0
3(2011-12 0 0
412012-13 0 0
5/2013-14 0 0
6(2013-14 0 0
712014-15 0 0
8|2015-16 2389.31 2367.74
9(2016-17 1327.98 0
10(2017-18 74.11 1349.73
11|2018-19 2601.17 1811.45
12|12019-20 1607.96 2104.74
13]|2020-21 Dec-2 3166.74 3533.08
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ANNEXURE XIV
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** Status of your Inward Applications for CTE & CCA / Status of the Online Application, NOT yet
ACCEPTED **
Inw Inw Inw | Insp Consent| Valid | Out . .
. Inw Dt | F . . /
Sr. ID nw Dt Iype | Status | ID ees| ~ \, UpTo No Out Dt |Print{F.L|DCO|Grt_by|Noting
1 (109284|17/06/2016 CCA- | Due f?r 397973(15000 AW- 16/06/2021(368631|06/09/2016| A,VW, | E.L UNH | Noting
Renewal| Extension 81101
2 | 23150 |09/06/2011 Cjiﬁj;e Grant [171913| 2000| A-42625 |08/06/2016| 86662 (21/07/2011| A, |EL UNH | Noting
3 | 13262 |25/01/2010 CCA- Rejected |128812|15000 1§W- 62333 F.L UNH | Noting
Fresh Rejected
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512

Inw Click on A,W,H for Query- UNupdated Rep Qry
ID |[Emp| At UE|Type Y ; ¢ SIDC Y |TAL|Days
P p. |QUE|TYP A,WH Dt. | Dt ‘
190941 388 |QUE| 10/02/21 |AW 5-COW |26045-Saibaba Stone Crusher(S) - 18/02/21 KOD 95
1
26045 02/02/21  Saibaba Stone Crusher 1 20/05/2021 31A,0TH, 594628 DIR OTH DIR-20/05/2021 590572 JUN
26045 02/02/21  Saibaba Stone Crusher 1 20/05/2021 31A,0TH, 594628 DIR OTH DIR-07/05/2021 589574 JUN
26045 04/03/16  Saibaba Stone Crusher 22257 14/03/2016 s 378551 SCN ROU SCN-15/03/2016 348494 JUN
26045 04/10/12  Saibaba Stone Crusher 4550 19/10/2012 N 220733 SCN COM SCN-22/10/2012 128465 JUN
1
ID Insp Dt. Industry Name InwID Type Grant Dt InwDt By Inspld Type @ Out Type-Date OutNo R.O
26045 15/01/10 Saibaba Stone Crusher 13262 COF AW-Rejected [27/04/2010] 25/01/10 UNH 128812 APP REJ REJ-01/11/2010 62333 JUN
26045  04/06/11 Saibaba Stone Crusher 23150 COR A-42625 [08/07/2011] 09/06/11 UNH 171913 APP  GRT GRT-21/07/2011 86662 JUN
26045 15/07/16 Saibaba Stone Crusher 109284 COW AW-81101 [31/08/2016] 17/06/16 UNH 397973 APP DEX GRT-06/09/2016 368631 JUN
I | 1 | | | I
| 26045 | JUN |[Saibaba Stone Crusher [Reply to DOEF regarding action taken [ [ PCB-22/11/2012 [ 130663 [
| 26045 | JUN |[Saibaba Stone Crusher [Reply to complainer regarding action taken. [ [ PCB-29/10/2012 | 128893 [
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GUJARAT POLLUTION CONTROL B(igD3
\/‘\,‘\\_/,\\_’ PARYAVARAN BHAV,
\‘\‘#’, Sector-10-A, Gandhinagar-3g2A\g1\,g
o Phone : (079) 23226295

Fax - (079) 23232156
Website : Www.gpch.gov.in

RPAD

In exercise of the power conferred under section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution)-1981 and Authorization under rule 6(2) of the Hazardous and other Wastes
(Management and Trans boundary movement) Rules, 2016 framed under the
Environmental (Protection) Act-1986.

And whereas Board has received consolidated consent application No.109284
dated 17/06/2018 for the Renewal of Consolidated Consent and Authorization (CC & A) of
his Board under the provisionsirules of the aforesaid Acts. Consents & Authorization are
hereby granted as under:

CONSENTS AND AUTHORISATION:
(Under the provisions /rules of the aforesaid environmental acts)
To,

M/S. Sai Baba Stone Crusher (ID -26045)
Survey No: 9/P,

Arithiya -362720

Tal — Kodinar,

Dist: Gir somnath.

1. Consent Order No. : AW- 81101 date of Issue: 31/08/2016

1.1 The consents shall be valid up to 18/06/2021 for use of outlet for the discharge of
trade effluent & emission due to operation of industrial plant for manufacture of the
following tems/products. I Y

le.llg. IProduct —LC apacity |

[ ,1,BLECL Stone Crushed Metal,} 750 MT/Month |
SPECIFIC CONDITIONS:
1) Unit shall not carry out any mining activity within premises.
2) Unit shall procure raw material'for stone crushing unit from the mine, which is
having valid CCA of Board and.EC

2. CONDITIONS UNDER WATERACT 1974
21 Tr}e water consumption and waste water generation shall be as under

| ~ TWaterGonsumption | Waste water generation 7}
_Industrial | 500 Lit/Day N

—

{500 LitDay _ _ _ i

22  There shall be no generation of industrial effluent from the manufacturing Process
and other @ncillary industrial operations
2.3 Domestic effiuent shall be disposed off through septic tank/soak pit system.
,‘Q N -~ *
~

< ST

Clean Gujarat Green Gujarat

1SO - -2
S0 -9001 - 2008 & 18C - 14001 - 2004 Certified Organisation
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3.7

38

CONDITIONS UNDER THE AIR ACT:

There shall be no used of fuel hence there shall be no flue gas emission.

There shall be no process gas emission from the manufacturing process as well as
any other ancillary process.

The concentration of the following parameters in the ambient air within the premises
of the industry shall not exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT

Annual 24 Hrs Average
60 Microgram/M® 100 Microgram/M
40 Microgram/M 60 Microgram/M®
50 Microgram/M® 80 _Microgram/M

Particulate Matter-10 (PM 4o
Particulate Matter- 2.5 (PM ;5

40Microgram/M

The concentration of Suspended Particulate Matter in ambient air at a distance of 3
to 10 meters from crusher/quarry shali not exceed 600 microgram/M3.
The applicant shall install & operate following measures so thatithe emission of
particulate matter shall not exceed the concentration mentioned at 3.3 & 3.4 above.
Water Spraying System at every source.
Hood for screening classifier & crusher, cover to conveyor belts
Construction of wind breaking walls.
Construction of Metal led Road within premises,
Regular Cleaning & Wetting at Ground within Premises
Dust Suppression System
Green Belt of 10-meter width all along the ‘périphery.

The consent to operate the industrial plart shall lapse at any time if the concentration
in the ambient air is not within the’tolerance limits specified in the condition no. 3.3
&3.4

The consent granted shall lapse-at any time if any parameters or any condition of

this Consent orders are not complied with
The Industry shall take adeguate measures for control of noise levels from its own
Sources within the premisés so as to maintain ambient air quality standards in
respect of Noise to less than 75dB (a) during day time and70 dB (A} during night

time. Daytime is regkoned in between 6 am. and 10 p.m. and nighttime is
reckoned between 10 p.m. and 6 am

HAZARDOUS AND OTHER WASTES (MANAGEMENT AND TRANSBOUNDARY
MOVEMENT) RULES, 2016.

There shall’ be no generation of industrial waste water & Hazardous waste from
manufacturing process and other anciliary operations as per your undertaking.

) CRE S



GUJARAT POLLUTION CONTROL BS

6.1

6.2

6.3

6.4

6.5

66
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1D

PARYAVARAN B

NN —r
Y 3 Sector-10-A, Gandhinagar-382 010
\r Phone : (079) 23226295
GPCB fax : (079) 23232156
Website : www.gpcb.gov.in
5. TERMS AND CONDITIONS OF AUTHORISATION

The applicant shall comply with the provisions of the Environment (Protection) Act -
1986 and the rules made there under.

The authorization shall be produced for inspection at the request of an officer
authorized by the Guijarat Pollution Control Board. The persons authorized shall not
rent, lend, sell, and transfer of otherwise transport the hazardous wastes without
obtaining prior permission of the Gujarat Pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as
mentioned in the authorization -order by the persons authorized shall constitute a
breach of this authorization.

It is the duty of the authorized person to take prior permission of the Gujarat
Poffution Control Board to ciose down the facility.

An application for the renewal of an authorization shall be made. as laid down in rule
5 (6) (ii).

f) Industry shall have to manage waste oil, discarded containers etc as per Amended

Rules-2003 and shall apply Authorization/submit details for all applicable waste as
per Amended Rules-2003 with 15 days

Industry shall submit annual report within 15 days,and sub squinty by 30" June
every year

General Conditions:

The waste generator shall be totally responsible for i.e. collection. storage,
encapsulation, incineration treatment, transportation and ultimate disposal) of the
wastes generated

Records of waste generation, its management and annual return shall be submitted to
Guijarat Pollution Control Beard in Form — 4 by 31st January of every year.

In case of any accident, details.of the same shall be submitted in Form - 5 to Gujarat
Pollution Control Board

As per "Public Liability~Insurance Act - 91 “company shall get Insurance Policy. if
applicable.

Empty drums and containers of toxic and hazards material shall be treated as per
guideline published for “Management & Handling of discarded containers”. Records
of the same shall be maintained and forwarded to Gujarat Pollution Control Board
regularly.

In no case any kind of hazardous waste shall be imported without prior approval of

appropriate authority. (‘\ 0 ZW

Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & ISC - 14001 - 2004 Certified Organisation
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6.7 In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and
disposal) existing in a State other than the State where hazardous wastes are
generated, the occupier shall obtain 'No Objection Certificate' from the State
Pollution Control Board or Committee of the concerned State or Union territory
Administration where the facility exists.

6.8  Unit shall take all concrete measures to show tangible results in waste generation,
reduction, avoidance, reuse and recycle. Action taken in this regards shall be
submitted within three months and also along with Form-4.

6.9  Industry shall have to display the relevant information with regard to hazardous waste
as indicated in the Courts Order in W.P. No.657 of 1995-dated 14th October-2003.

6.10 Industry shall have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including

waste water and air emissions and solid hazardous wastes generated within factory
premise.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

* ~

,@ ¢ T2 Lo

(CHIRAG BHIMAN)
UNIT HEAD

NO: GPCB/ ID- 26045/CCA/ING- 272/

ISSUED TO:

M/S. Sai Baba Stone Crusher (iD -26045)
Survey No: 9/P,

Arithiya -362720

Tal — Kodinar,

Dist: Gir somnath.

Copy to: The Regional Officer, G.P.C.Board, Junagadh For information & Sampling
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GUJARAT POLLUTION CONTROL BOARD !

Paryavaran Bhavan
Sector-10-A, Gandhinagar-382 010.
Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

By R.P.A.D.

r conferred under section-250f

ontrol of Pollution) Act-1974,

section-21 of the Air (Prevention and Centrol Bf

~1981 and Authorization under rule 3{c)& 5(4) of

t. Handling} & Trans Boundary
the E (P) pct-1986.

In exercise of the pow

ste (Managf

2008 framed
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o

the provisions / rules of the aforesaid Acts. Consent &

Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:

(Under the provisions il es ol othe aforesaid environme
acts)

TO,

o
3
et
(4]
bt

M/S. SAIBABA STONE CRUSHER
SURVEY NO. 9/P,
VILLAGE : ARITHIYA, TA: KODINAR,-362720

DESE.

r_r Nd__TFkoduct

JUNAGADH .
Consent Order No.:A-42625 Date of issue:08/07/2011

The consent shall be valid up to 08/06/2016 for the use
of outlet for the discharge of treated effluent & air
emission and to operate industrial plant for manufacture
of the following items / products:

acity
Black Stone Cr ne Crushed M Metal J_ 750 M’ MTiMONTH J

Specific Condition:

1.

28

Unit shall obtain NOC of Forest Department prior to establish the industry,
if applicable.

Unit shall comply the directions given in the orders passed by Hon'ble High
court with respect to mining activity.

CONDITIONS UNDER THE WATER ACT

There shall be no generation of trade effluent from the
industrial plant

The guantity cof Sewage effluent from the industrial plant
shall not Exceed 500 Lit/day.

Domestic effluent shall be disposed off through septic
tank/socak pit system,

Clean Gugjar Green Gujarat

D DesklopCCA GRANTICCA Ouery'Saibaba stone crusher.doe
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There shall be no use of fuel hence there shall be no
flue gas Emission.

CONDITIONS UNDER THE AIR ACT:

The concentration of Suspended Particulate Matter in

ambient air measured between 3 meters and 10 meters

distance from any equipment of stone crushing unit shall

not exceed 600 microgram/M’.

The applicant shall install & operate following measures

so that the emission of particulate matter shall not

exceed the concentration mentioned at (4.1) abaove.

a) Water Spraying System. .

b) Hood for Screening Classifier & Crusher, Covers to
conveyor belts

c) Construction of wind breaking walls.

da) Construction of Metalled Road within Premises.

e) Regular Cleaning & Wetting at Ground within
Premisges.

£) Dust Suppression System.

a) Green Belt of 10-meter width all along the
periphery.

The applicant ghall operate air pollution control

equipment very efficiently and continuously so that the

concentration of particulate matter always conforms to

the standards Specified in condition no.4.1 above.

The concentration of the following parameters in the

ambient air within the premises of the 1ndustry shall not

exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT
Annual 24 Hrs Average
Particulate Matter-10 (PM ) 60 Micrograme‘l 100 Microgram/M”
Particulate Matter- 2.5 (PM ,5) 40 I\/Iicrogram;’l\/l3 60 Microgralmﬂ\/f3
SO, 50 Microgram/M’ | 80 Microgram/M"
NO, 40 Microgram/M” | 80 Microgram/M"

The consent to operate the industrial plant shall lapse
at any time if the concentration in the ambient air is
not within the tolerance 1limits specified 1in the
condition no.4.1.

The consent granted shall lapse at any time if any
parameters or any condition of this consent order are

not complied with.

The Industry shall take adeguate measures for control of
ncoise levels from its own sources within the premises
so as to maintain ambient air quality standards 1in

D:\DesktoptCCA GRANTVWCCA Query'Saibaba stone crusher.doc

518



GUJARAT POLLUTION CONTROL BO&R§19

— Paryavaran Bhave
\{m Sector-10-A, Gamihi?‘:-agc.:-'«?si?i\;:?
Lgs Phone : (079) 23226295
.Fax:(ﬂ?9}23232156
Website : www.gpcb.gov.in

regspect of noise LO less than 75dR (a) during day
time and70 dB (A) during night time, Daytime 18
reckoned 1n petween 6a.m. and10 p.m. and nighttime is

n
reckoned betweell 10 p.m. and 6 a.m.

4.8 There shall be no generation no industrial wastewater &
Hazardous waste from manufacturing process and other
ancillary operations as per your undertaking dated

15/01/2010.

5. GENERAL CONDITIONS: -

5.1 Any change in personnel, equipment OF iditions

as mentioned in the consents form/order should

o this Boa rd.

'_.g
o
)
;D
@)
2

immediately be intim
i cant shall also comply with the generadl conditlions
given 1in annexure —1I.

o
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other unforeseel act or evel,
such emissions occur or 1is a prehended.to occur in exXCcess
(S standaras laid down such informatlomn shall Dbe

oard, concerned Police Station,

pffig ate ot Health Service, Department of
mxplosives, Inspectorate of Factories and local body. 1IN
case of failure of pollution control equipments, the
production co tro it shall Dbe stopped.
Remed i /me shall be implcmeﬂted

immediately entire situation normal .

5.4 In case of change of QWﬁershipEmanagement the name and
address of the new ownership /partners /directors
/proprietor should immediately be intimated to the

Board.

Gujarat Pollution Control Board

(R. V. PATEL)
ENVIRONMENTAL ENGINEER

NO.PC/ID 26045/CCA/JNG—272f86662 Date: 14/07/2011

Issued to:
MXS.SAIBABA STONE CRUSHER
SURVEY NO. 9/P,
VILLAGE : ARITHIYA, TA: KODINAR,—362720
DIST. : JUNAGADH .

Clean Gujaral G

o o o

cen Gujaral

manscktamCOA GRANTHCCA QueryiSaibaba stane crusher.doc
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Seay Sector-10-A, Gandhinagar-382 010

N4 Phone : (079) 23226295
GPCB Fax = : (079) 23232156

Website : www.gpcb.gov.in
BY R.P.A.D.

CLOSURE DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE
WATER ACT| AS AMENDED FROM TIME TO TIME

WHEREAS you M/s. Saibaba Stone Crusher are having plant for the stone crusher and black
trap mining at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath.

AND WHEREAS, you have started black trap mining without obtaining prior permission of
the Gujarat Pollution Control Board under The Air Act —~ 1981 and The Water Act — 1974 at above.
mentioned site.

AND WHEREAS you are required to submit an application in the prescribed form to obtain
the consent of the Board. However, you have failed to apply for the same, which is a punishable
offence with imprisonment for a period up to six years and also fine under Section 37 of the Air
Act— 1981 and also under Section 44 of the Water Act — 1974,

AND WHEREAS during the inspection of your industrial plant on 02/02/2021 under section-
23 of the Water Act by the authorized officer of the Board it has been noticed that:

Unit has carried out mining without obtaining Environmental Clearance.
Unit has not obtained CCA of the board.
Unit has not submitted reply of the written remarks given during inspection.

wd B —

UNDER THE CIRCUMSTANCES, I M. V. PATEL, Environment Engineer of Gujarat
Pollution Control Board is directed to issue the directions under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974 as under:- '

L. To prohibit forthwith industrial activities at aforesaid location,

2. To close the operation of your unit activity on the above mentioned site.

3. To direct the concerned authority to stop Virtual Accourt cum ‘royalty pass and supply of
electricity & water. - o

This order will be effect on 30/06/2021.

If the above direction is not complied, you are liable for prosecution under Section 41(2) of
the Water (Prevention and Control of Pollution) Act-1974 which provides punishment with

imprisonment for a termmot less than one year and six months and may extend to six years and with
fine.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

(M.V. PATEL)’
ENVIRONMENT ENGINEER .

) . " Pagelof2
{ean rmarar (2reen (riaraf
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NO: GPCB/ING-CCA-272/1D-26045/

ISSUED TO:-

M/s. Saibaba Stone Crusher,
urvey No: 9/P, Vill: Arithiya,

Tal: Kodinar, Dist: Gir Somnath

COPY TO: -

{. The Chairman,
Paschim Gujarat Vij. Co. Ltd,
Corporate Office, Laxminagar,
Rajkot-360004. ....... With a request to disconnect the supply of electricity to the mine lease of
M/s. Saibaba Stone Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath
effective on 30/06/2021and intimate to us accordingly.

2. The Dy.Engineer,(O & M),
Paschim Gujarat Vij Co.Ltd.
_ Kodinar,
Dist: Gir Somnath....... With a request to disconnect the supply of electricity to the mine lease of
M/s. Saibaba Stone Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath
effective on 30/06/2021and intimate to us accordingly.

To

District Collector :

Collector and District magistrate office, Gir Somnath

District: Gir Somnath........ With a request to seal plant machinery/ D.G.Set of M/s. Saibaba Stone
Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath effective on
30/06/2021and intimate to us accordingly. ' '

[¥5]

4. To
Geology and mining Department, Gir somnath,
Dist: Gir somnath.................. With a request to stop Virtual Account cum royalty pass of M/s.

Saibaba Stone Crusher at Survey No: 9/P, Vill: Arithiya, Tal: Kodinar, Dist: Gir Somnath
effective on 30/06/2021and intimate to us accordingly.

S .7+ -7 For and on behalf of
GUJARAT POLLUTION CONTROL BOARD’

(/

(M.V.PATEL)
ENVIRONMENT ENGINEER

Copy to
The Regional.Officer, Gujarat Pollution Control Board, Junagadh .......... for further action.

Page 2 of 2
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ey Sector-10-A, Gandhinagar-382 010
|4 Phone : (079) 23226295
GPCB Fax  : (079) 23232156

Website : www.gpcb.gov.in

Amendment Order

BY RPAD

. Considering typographical Omission, Closer order issued by the board under section 31 — (A)

of the Water (Prevention and Control of pollution) act-1974 dated 06/05/2021 by letter no:
GPCB/ING-CCA-272/1D-26045/259574.

WHEREAS, the board has issued Closer order issued by the board under section 31 — (A) of
the Water (Prevention and Control of pollution) act-1974 letter no: GPCB/ING-CCA-
272/ID-26045/259574 dated 06/05/2021.

This Closer order issued with subject to compliance of conditions.

Closer order issued vide letter No. GPCB/ING-CCA-272/ID-26045/259574 dated
06/05/2021 shall be consider as under section 31 — (A) of the Air (Prevention and
Control of pollution) act-1981 & other conditions of the earlier order dated 06/05/2021
remains unchanged.

For and on behalf of
Gujarat Pollution Control Board

(M.V.Patel)

Environmental Engineer

No. GPCB/CCA-JNG-272/ID-26045/

Issued to:

M/S. Sai Baba Stone Crusher (ID -26045)
Survey No: 9/P,

Arithiya -362720

Tal — Kodinar,

Dist: Gir somnath

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

GUJARAT POLLUTION CONTROL BOARD
i PARYAVARAN BHAVAN
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#5=—"  SHOW CAUSE NOTICE -Suiarat Polluien Control 5324

T ————— Gandhinagar - 382010
i%@" PCBID:[ 26045 | 23222756
Legal ID : | 22257 |

ACT : Air Show Cause Notice DATE : 14/03/2016

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 04/03/2016 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

1. You have not covered all conveyor belts by Gl sheet.

2. Unit is having Black Trap mine on the name of Hajabhai Hamirbhai Mori. Y ou must obtain necessary permission
for Black Trap mine before starting any mining activity.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include regjection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

:J'l ., 5

©
Chirag Bhimani, Unit Head

NO : SCN-348494 , 14/03/2016

Saibaba Stone Crusher,

S. NO. 9/P, ARITHIYA,

Dist : Gir Somnath, Tal : Kodinar, SIDC : Not In Gidc
Phone : 9824233390

COPY TO :-
The RO Head(P.C.B.), Gir Somnath

With areguest to carryout monitoring and send the detailed I1.R. & A.R. for the sample collected to this office
immediately.

Printed On : 14/03/2016 1- Through XGN NI



#5=—"  SHOW CAUSE NOTICE -Suiarat Polluion Control 533

T ————— Gandhinagar - 382010
t%ﬁ’ PCBID:[ 26045 | 23222756
Legal ID:| 4550 |

ACT : Air Show Cause Notice DATE : 19/10/2012

The Board has monitored your industry on _04/10/2012 it was observed that

Reason :

Board has received complaints from the people of surrounding area about damage to the health and agricultural crops
due to the serious environmental pollution resulting from your industrial plant.

|E| 1 |You have not provided any Air polution control measures.

|E| 2 | Fugitive emission is observed.

In view of the above, you are called upon to show cause within 15 days why legal action should not be initiated
against your industrial unit.

Gujarat Pollution Control Board

R. V. Patel,Unit Head
NO : SCN-128465 , 19/10/2012

Saibaba Stone Crusher,

S. NO. 9/P, ARITHIYA,

Dist : Junagadh, Tal : Kodinar, SIDC : Not In Gidc
Phone : 9824233390

COPY TO :-
The RO Head(P.C.B.), Junagadh

With areguest to carryout monitoring and send the detailed I1.R. & A.R. for the sample collected to this office
immediately.

Printed On : 19/10/2012 1-Through XGN |
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For and on behalf of

Printed On : 19/10/2012 2 - Through XGN |
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Office of the Geologlst

Gsology & Mining Dept.
Building, 2™ floor, Block No. 248 to 2
At.Inaj, Ta.Veraval, Digi - Gir Somnath

Collector office

.(02876) 2400 )
TEL.No.(0 ) i E.Mz! qeolpaist-alrsornnath@guiarat.aov.in
NO GlfStock/ 5% 5 & ~ OT. / /20198
TORMAC , Ra]aR|RoEg
FORAT OF GRANT OF REGISTRATION
(see ruie-8{¢}
Sr.No. | Item Details T Perticuiars
1 Name of the person/company registerea. iiaruti Stone Crusher
2 Full adcvess. Manghar, Devli Fuad, Kodinar
3 Father's name in fuli (in cace ©f ing cnzemes | Rai, hhai Hamirbhai Solanki &
\ 1!‘1

and address of partnei and per:on hm:'nrg, l’ Gharsyambhal Dipsintibhai Solanki

power of attorney to act ¢a behalf of the firm!. i
4. Profession of the registrant. T\ Vacer
5. Specific place or place of ctoraga (Not [ Sunay No - 35/p2/p

applicable for end user). . ' Ared : 0.10.12

! At Arithiya, Ta : Kodinar,
B | Disi: i Somanth,

6. Specific purpose {or wnic h FEEISLI a0 » | Selling, storing, ivading

grantea. ‘

UUT—— R - ot

7 Name of minerai/crz co-cred under the ! Black trap

registravian. !
3. Challer: No. shewing gaymant of security Ulio: appheatta,

deposit. |
q, Nameand 2 'd!”ﬂ' H‘ :\.ﬂ 'ﬂne;‘:r:v; "nm m}inm s Lmn-. nvl-‘ |----~. :.- A ~utharized

the mineral/ore will be nurchased/procured i lease i1oider

(Not applicable for end user). ?
10. PE;TL:T::‘ rezistrat iati, s f 4‘3- \;-.-.Ba-;. :
11. No. and date of application for this registration. ' tNaisr ‘

Late Gt appication : 1919'{2\)18

eonftia s Mg i

Date: R0 323 4{-’ - LOLLFLTCET’
Place : Gir Somanh B o iR Earot Gl Nmﬂﬂﬂ)

il aetorney T ‘7‘
TD. (.]‘L‘ f\ _‘;B‘T(' /7}
Maruti Stone Crusher, A~

€/0 Rajubhai Hamirkha! Solank?! & Ghzrayambbal Dine'=hibhai Solzng]
Manghar, Devli Road, Kod'nzr,

Copy to, u%ﬁwv» YV L)

- Royalty Inespector, Gir Somaiiath Gir-Somnath ,..175—
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1/2010-11 35397.03 34896.55
2(12011-12 92935.75 77697.54
3(2012-13 74118.19 87669.92
412013-14 45739.61 37408.43
512014-15 36855.06 31753.66
6(2015-16 38414 40795.6
7(2016-17 62653.29 70277.47
8(2017-18 136041.1 123064
9/2018-19 193461.29 156610.87

10(2019-20 70199.88 91887.88

11(2020-21 Dec-20 132057 159458.8;’6‘ﬂg?¢)
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ANNEXURE XVIl



Regional Office

—_— Gujarat Pollution Control Board
AT L Opp. Saint Anne’s Church Station Road, Junagadh
7 Ph: (0285) 2651506
GPCB Fax: (0285) 2651503

Website: www.gpcb.gov.in

By R.P.A.D.

In exercise of the power conferred under section-250f the Water (Prevention and Control of

Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution) Act-1981 and

Authorization under rule 6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 framed under the E (P) Act-1986.

And whereas Board has received consolidated consent renewal application ID: 127549, dated:
10/01/2018 for the consolidated consent and authorization (CC & A) of this Board under the provisions
/ rules of the aforesaid Acts Consent & Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:

(Under the provisions / rules of the aforesaid environmental acts)
To,

Maruti Stone Crusher (Unit-2),

Survey no. 35/P2/P1,

On Kodinar — Alidra Road, Village: Arithiya, Tal: Kodinar,
Dist: Gir Somnath.

1. Consent Order No.: AW-27312, date of Issue: 31/01/2018.

2. The consent shall be valid up to 31/03/2021 for use of outlet for the discharge of trade effluent
& emission due to operation of industrial plant for manufacture of the following
items/products.

Sr. No. Product Max. Quantity
1 Kapachi, Grit & Metal 15000 MT/Month

SPECIFIC CONDITIONS:

1. Unit shall strictly comply undertaking submitted with application regarding raw
material (Black Stone) purchase from which mines is having valid Consolidated Consent
and Authorization (CCA) of the board.

2. Industry shall obtain the raw material “Black Trap” from the mining lease holders, who
have obtained Environment Clearance as per E.l.A. notification 2006, lease from
concerned authority and Consolidated Consent and Authorization of the Board.

3.0 CONDITIONS UNDER THE WATER ACT: -

3.1 There shall becno generation of industrial wastewater from manufacturing activity and other
ancillary industrial operations.

3.2 Quantity of the sewage effluent from the factory shall not exceed 0.5 kL/Day & shall be
disposed-off through septic tank/ soak pit system.

40 CONDITIONS UNDER THE AIR ACT: -

4.1 There shall be no use of fuel hence there shall be no flue gas emission
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4.2.

4.3.

44

4.5

4.6

4.7

5.0

5.1

5.2

The concentration of Suspended Particulate Matter in ambient air at a distance of 3 to 10

meters from crusher shall not exceed 600 mg/NM3.

The applicant shall install & operate following Air pollution control measures so that the

emission of particulate matter shall not exceed the concentration mentioned at (4.2) above.

a) Covered dust doom shall be provided in the unit.

b) Crusher shall be covered and water sprinkling system shall be provided on crusher to
suppress the dust generated due to material handling/loading/unloading activity.

c) Screen classifier shall be adequately covered by G.l. Sheets to prevent the emission into
the atmosphere due to screening/ grading activity.

d) All conveyor belts shall be adequately covered by G.lI. Sheet/ M.S. sheet only.

e) Regular wetting of roads and ground shall be carried out to suppress the ground level dust
within the premises and also to control the air borne dust emission due to wind velocity.

f)  All approach roads and ramps shall be metlled.

g) Construction of wind breaking wall shall be provided surrounding the stone crusher unit.

h)  Green belt shall be developed along the periphery.

The concentration of the following parameters in the ambient air within the premises of the
industry shall not exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT
Annual, pg/ m3 24 Hrs Average, pg/ m®
Particulate Matter-10 (PM 10) 60 100
Particulate Matter- 2.5 (PM 25) 40 60
SO; 50 80
NOy 40 80

The applicant shall operate industrial plant / air pollution control equipment very efficiently and
continuously so that the gaseous emission always conforms to the standards specified in

condition no. 4.2 and 4.4 above.

The consent to operate the industrial plant shall lapse if at any time the parameters of the
gaseous emission are not within the tolerance limits specified in the condition no.4.2 and 4.4

above.

The Industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to less
than 75 dB(a) during day time and 70 dB (A) during night time. Daytime is reckoned in
between 6a.m. and10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

GENERAL CONDITIONS: -

Any change in personnel, equipment or working condition/location as mentioned in the consents
form/order should immediately be intimated to this Board.

Applicant shall also comply with the general conditions as given in Annexure-1 (whichever is

applicable).
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5.4

5.5

5.6

5.7

5.8

5.9

The board reserves the right to review and / or revoke the consent and / or make variations in the
conditions which the board deems fit in accordance with section 27 of the ‘Act’.

In case of change of ownership/ management the name and address of the new owners/ partners/
directors/ proprietor should immediately be intimated to the board.

The consent granted shall lapse at any time of any parameters or any conditions of this Consent
Order are not complied with.

Applicant shall strictly adhere to undertaking given by them that they are not covered under
the Hazardous and other wastes (Management and Transboundary Movement) Rules, 2016.

Rules & Regulations shall be bound & applicable as framed from time to time by the State/
Central Govt. Automatically with the applicability of the conditions as mentioned in it.

Industry shall manage Solid Wastes generated from industrial activities as per Solid Waste
Management Rules-2016 (solid waste as defined in Rule-3(46)).

Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal for the
withdrawal of ground water.

This Document is digitally signed by

(M. R. Macwana)
REGIONAL OFFICER

NO. GPCB/RO/CCA-IJNG-1114/1D: 29876/

Issued to:

Maruti Stone Crusher (Unit-2),

Survey no. 35/P2/P1,

On Kodinar — Alidra Road, Village: Arithiya, Tal: Kodinar,
Dist: Gir Somnath.
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f&% Gujarat Pollution Control BoddP

T ——— Paryavaran Bhavan, Sector-10/A,
%@ Gandhinagar - 382010
Ph: 23222756

29876 REJECTION ORDER BY.R.P.AD.

In excercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and
control of Pollution) Act,1974 and sub-section (4) of section 21 of the Air(Prevention and control of Pollution)
Act , 1981 and Rule 6 of Hazardous Waste Management Handling & Trans-boundary Movement) Rules 2008,
framed under Environment (Protection) Act -1986.This Board is empowered to reject the CCA

The CCA applied for vide Inward application No : 117379, Dated 15/02/17 by M/s. Maruti Stone Crusher (Unit-
2) for the industrial plant located at survey no. 35/P2/P1,0n Kodiar -Alidra Road,City : Arithiya,Dist : Gir

Somnath for the manufacture of products mentioned in the application is herby refused by the Board by the
following reasons:

Specific Reason :

1. You are carrying out mining activity along with stone crushing & have not obtained EC, CTE & CCA for
mining activity.

Please note that to operate an industrial plant without prior consent under the Water Act-1974 and Air Act-1981

and Authorization under the Hazardous Waste Rules are an Offence punishable under the Water , Air & EPA
1986

Hence you are directed to comply above reasons and re apply for obtaining valid CCA.

For and on behalf of
Guijarat Pollution Control Board

PP
[+ H
.

NO. PCB/JUN/CCA /410212 - 24/04/2017 ( Chirag Bhimani, Unit Head - Junagadh)

ISSUED TO : -

Maruti Stone Crusher (Unit-2),

survey no. 35/P2/P1, On Kodiar -Alidra Road,
City : Arithiya,, Tal : Kodinar, SIDC : Not In Gidc
Dist : Gir Somnath , Phone : 9824852521

Copy to:

1)The Regional Office, PCB Board , Junagadh
2) NOC rgjection file.

Printed On : 24/04/2017 Computer generated Order thru XGN, does NOT require Physical Signature m |



By R.P.A.D.
In exercise of the power conferred under section-25o0f
the Water (Prevention and Control of Pollution) Act-1974,
under section-21 of the Air (Prevention and Control of
Pollution) Act-1981 and Authorization under rule 3(c)& 5(4) of
the Hazardous Waste (Management, Handling & Trans Boundary
Movement) Rules-2008 framed under the E (P) Act-1986.

And whereas Board has received consolidated consent
application vide No. 21686 dated 06/04/2011 for the
consolidated consent and authorization (CC & A) of this Board
under the provisions / rules of the aforesaid Acts. Consent &
Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:

(Under the provisions / rules of the aforesaid environmental
acts)
TO,
M/S. MARUTI STO CRUSHER (UNIT-2)
C/0 TULSIBHAL VADVANI,

1. Consent Order No.:A-42136 Date of issue:02/06/2011

2. The consent shall be valid up to 05/04/2016 for the use
of outlet for the discharge of treated effluent & air
emission and to operate industrial plant for manufacture
of the following items / products:

Sr. No. | Product Capacity

1 Kapachi 15000 MT/MONTH
2 Metal

3 GRIT

Specific Condition:-
1. Unit shall obtain NOC of Forest Department prior to establish the industry,
if applicable.
2. Unit shall comply the directions given in the orders passed by Hon'ble High
court with respect to mining activity.
3. CONDITIONS UNDER THE WATER ACT:
3.1 There shall be no generation of trade effluent from the
industrial plant
3.2 The quantity of Sewage effluent from the industrial plant
shall not Exceed 500 Lit/day.
3.3 Domestic effluent shall be disposed off through septic
tank/soak pit system.

1 D:\Desktop\CCA GRANT\CCA Query\Maruti-2.doc
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.3

There shall be no use of fuel hence there shall be no
flue gas Emission.

CONDITIONS UNDER THE AIR ACT:

The concentration of Suspended Particulate Matter in

ambient air measured between 3 meters and 10 meters

distance from any equipment of stone crushing unit shall

not exceed 600 microgram/M>.

The applicant shall install & operate following measures

so that the emission of particulate matter shall not

exceed the concentration mentioned at (4.1) above.

a) Water Spraying System.

b) Hood for Screening Classifier & Crusher, Covers to
conveyor belts

c) Construction of wind breaking walls.

d) Construction of Metalled Road within Premises.

e) Regular Cleaning & Wetting at Ground within
Premises. A

£) Dust Suppression System.

g) Green Belt of 10-meter width all along the
periphery. :

The applicant shall operate air pollution control

equipment very efficiently and continuously so that the

concentration of particulate matter always conforms to

the standards Specified in condition no.4.1 above.

The concentration of the following parameters in the

ambient air within the premises of the industry shall not

exceed the limits specified hereunder.

PARAMETERS PERMISSIBLE LIMIT
Annual 24 Hrs Average
Particulate Matter-10 (PM ;o) 60 Microgram/M’ | 100 Microgram/M’
Particulate Matter- 2.5 (PM ,5) 40 Microgram/M’ | 60 Microgram/M’
SO, 50 Microgram/M’ | 80 Microgram/M’
NO, : 40 Microgram/M’ | 80 Microgram/M’

The consent to operate the industrial plant shall lapse
at any time if the concentration in the ambient air 1is
not within the tolerance 1limits specified in the
condition no.4.1.

The consent granted shall lapse at any time if any
parameters or any condition of this consent order are
not complied with.

The Industry shall take adequate measures for gohtrol of
noise levels from its own sources within the premises

2 D:\Desktop\CCA GRANT\CCA Quer/\Marutl-2.doc
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5.3

£ug-

so as to maintain ambient air quality standards in

respect of noise to less than 75dB(a) during day
time and70 dB (A) during night time. Daytime is
reckoned in between 6a.m. andl0 p.m. and nighttime is

reckoned between 10 p.m. and 6 a.m.

There shall be no generation no industrial wastewater &
Hazardous waste from manufacturing process and other
ancillary operations as per your undertaking dated
17/07/2010.

GENERAL CONDITIONS: -

Any change in personnel, equipment or working conditions
as mentioned in the consents form/order should
immediately be intimated to this Board.

Applicant shall also comply with the general conditions
given in annexure -I.

Whenever due to accident or other unforeseen act or ever,
such emissions occur or is apprehended to occur in excess
of standards laid down such information shall be
forthwith reported to Board, concerned Police Station,
Office of Directorate of Health Service, Department of
Explosives, Inspectorate of Factories and local body. In
case of’ failure of pollution control equipments, the
production process connected to it shall be stopped.
Remedial actions/measures shall be implemented
immediately to bring entire situation normal.

In case o0of change of ownership/management the name and
address of the new ownership /partners /directors
/proprietor should immediately be intimated to the
Board.

For and on behalf of
Gujarat Pollution Control Board

& [
(R. V. PATEL)
ENVIRONMENTAL ENGINEER

0.PC/ID 29876/CCA/ING-307/ 525 FC |
) ' 4 JUN g@”@%

Issued to:

M/S.MARUTI STONE CRUSHER (UNIT-2)

SURVEY NO. 35/P2/P1, !Zé I
-ON KODINAR-Alidra ROAD

VILLAGE%: ARITHIYA, TA: KODINAR-362720

DIST.

: JONAGADH.

3 D:\Desktop\CCA GRANT\CCA Query\Marutl-2.doc
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COPY TO:
1. The Regional Officer, G.P.C.Board,JUNAGADH:- To carry out
OM sampling and & submit the detailed IR/AR within 15 days
by verifying compliance.
2, The M.P.R.FILE UNIT..6.

L
-

»*

4 D\Desktop\CCA GRANT\CCA Query\Maruti-2.doc



f&% Gujarat Pollution Control BoRe?

T ——— Paryavaran Bhavan, Sector-10/A,
%@ Gandhinagar - 382010
Ph: 23222756

29876 REJECTION ORDER BY.R.P.AD.

In excercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and
control of Pollution) Act,1974 and sub-section (4) of section 21 of the Air(Prevention and control of Pollution)
Act , 1981 and Rule 6 of Hazardous Waste Management Handling & Trans-boundary Movement) Rules 2008,
framed under Environment (Protection) Act -1986.This Board is empowered to reject the CCA

The CCA applied for vide Inward application No : 105286, Dated 14/03/16 by M/s. Maruti Stone Crusher (Unit-
2) for the industrial plant located at survey no. 35/P2/P1,0n Kodiar -Alidra Road,City : Arithiya,Dist : Gir

Somnath for the manufacture of products mentioned in the application is herby refused by the Board by the
following reasons:

Specific Reason :

1. You are carrying out doing mining activity along with stone crushing & have not not obtained EC, CTE and
CCA for mining activity.

Please note that to operate an industrial plant without prior consent under the Water Act-1974 and Air Act-1981

and Authorization under the Hazardous Waste Rules are an Offence punishable under the Water , Air & EPA
1986

Hence you are directed to comply above reasons and re apply for obtaining valid CCA.

For and on behalf of
Guijarat Pollution Control Board

PP
[+ H
.

NO. PCB/JUN/CCA /355428 - 10/05/2016 ( Chirag Bhimani, Unit Head - Junagadh)

ISSUED TO : -

Maruti Stone Crusher (Unit-2),

survey no. 35/P2/P1, On Kodiar -Alidra Road,
City : Arithiya,, Tal : Kodinar, SIDC : Not In Gidc
Dist : Gir Somnath , Phone : 9824852521

Copy to:

1)The Regional Office, PCB Board , Junagadh
2) NOC rgjection file.

Printed On : 10/05/2016 Computer generated Order thru XGN, does NOT require Physical Signature m |
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“Consent to Establish”(NOC) : - _ T
CTE NO. 41235 © 6 APR W

NO: GPCB/ID 29876/CTE/CCA/JNG-307 3£ § /41

TO, :
M/S. MARUTI STONE CRUSHER (UNIT-2) Sfo. SanD 8%
PANI ZAPA, AT: KODINAR

TA: KODINAR, DIST:JUNAGADH

SUB: Consent to Establish(NOC) under Section 25 of Water Act 1974 and
Section 21 of Air Act 1981
REF: Your application No.14010, dated. 02/03/2010

Sir,

Without prejudice to the powers of this Board under the Water (Prevention
and Control of Pollution) Act-1974, the Air Act-1981 and the Environment
(Protection) Act-1986 and without reducing your responsibilities under the said
Acts in any way, this is to inform you that this Board grants Consent to
Establish (NOC) for setting up of an industrial plant/activities at SURVEY NO.
35/P2/P1, ON KODINAR- ALIDRA ROAD, AT: ARITHIYA - 362720, TA:
KODINAR, DIST:JUNAGADH for'the manufacturing of the following items. The
Validity period of the order will be Five years i.e up to: 04/08/2015

Sr. No. | Product Capacity

1 Kapachi 15000 MT/Month
2 Metal

3 GRIT

Specific Condition:
1. Unit shall start the production after getting the renewal of lease.
2. Unit shall obtain NOC of Forest Department prior to establish the
industry, if applicable. _
3. Unit shall comply the directions given in the orders passed by Hon'ble
High court with respect to mining activity.
CONDITIONS UNDER WATER ACT 1974.

1. There shall be no generation of the industrial effluent from the
manufacturing process and other ancillary industrial operations.

2. The quantity of the domestic waste water (sewage) shall not exceed 500
lits/day.

3. Sewage shall be disposed of through septic tank/soak pit system.

CONDITIONS UNDER AIR ACT 1981:

4. . There shall be no use of fuel hence there shall be no flue gas emission.

5. There shall be no process emission from the manufacturing process as well
as any other ancillary process,



- 6. The concentration of Suspended Particulate Matter in ambient air measured
between 3 meters and 10 meters distance from any equipment of stone crushing
unit shall not exceed 600 microgram/m°.

7. The applicant shall install & operate following measures to control
emission of particulate matter shall not exceed the permissible limits.

a) Closed Grinding & Screening System.

b) Water Spraying System.

c¢) Hood for screening Classifier & Crusher & Conveyer belt should
. be closed one.

d) Construction of wind breaking walls.

e) Construction of Metal led Road within premises.

f) Regular Cleaning & Wetting at Ground within Premises.

g) Dust Suppression System.

h) Green Belt of 10-meter width all along the periphery.

8. The applicant shall operate air pollution control equipment very efficiently
and continuously so that the concentration particulate matter always
conforms to the standards Specified in condition no.6 above.

9. The consent to operate the industrial plant shall lapse if at any time the
_concentration in the ambient air is not within the tolerance limits
specified in the condition no.6.

10. The consent granted shall lapse at any time if any parameters or any
condition of this consent order are not complied with.

11. All measures for the control of environmental pollution shall be provided
before commencing production.

CONDITIONS UNDER HAZARDOUS WASTE : (if applicable

12. Applicant shall have to comply with provisions of Hazardous Waste
(Management & Handling) Rule-1989 as amended from time to time.

12.1 The applicant shall obtain membership of common TSDF site for disposal
of Haz. Waste as categorized in Hazardous Waste (Management &
Handling) Rule-1989 as amended from time to time.

12.2 The applicant shall obtain membership of common Haz. Waste incinerator
for disposal of incinerable waste.

12.3 The applicant shall provide temporary storage facilities for each type of
Haz. Waste as per Hazardous Waste (Management & Handling) Rule-1989
as amended from time to time

GENERAL CONDITION :

13. Adequate plantation shall be carried out all along the periphery of the
industrial premises in such a way that the density of plantation is atleast
1000 trees per acre of land and a green belt of 10 meters width is
developed.

regarding water consumption and shall have to make payment of wat

14. The applicant shall have to submit the returns in prescribed form
er
cess to the Board under the Water Cess Act- 1977. / W

~
)



15.

16.

17.

18.

19.

20.

21.

qsés

In case of change of ownership/management the name and address of the
new owners/partners/directors/proprietor should immediately be
intimated to the Board.

The applicant shall however, not without the prior consent of the Board
bring into use any new or altered outlet for the discharge of effluent or
gaseous emission or sewage waste from the proposed industrial plant. The
applicant is required to make applications to this Board for this purpose in
the prescribed forms under the provisions of the Water Act-1974, the Air
Act-1981 and the Environment (Protection) Act-1986.

The applicant also comply with the General conditions as per Annexure - I
attached herewith (No.1 to 38) (whichever applicable).

The concentration of Noise in ambient air within the premises of industrial
unit shall not exceed following levels:

Between 6 A.M. and 10 P.M.: 75 dB(A)
Between 10 P.M. and 6 A M.: 70 dB(A)

Applicant is required to comply with the manufacturing, Storage and
Import of Hazardous Chemicals Rules-1989 framed under the Environment
(Protection) Act-1986.

If it is established by any competent authority that the damage is caused
due to their industrial activities to any person or his property in that case
they are obliged to pay the compensation as determined by the competent
authority.

The applicant shall not carry out any activities or projects listed in
schedule of the new EIA Notification dated 14/09/06 requiring prior
Environment Clearance.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

(R.V.PATi)

ENVIRONMENTAL ENGINEER

COPY TO:

1.

Regional Officer, G.P.C.Board, Junagadh
For information and submission of monitoring report for compliance of

Unit -6

the conditions) ‘
Jﬁ?}gn File. Unit . Gl v+
3

6073/ 19



** Status of your Inward Applications for CTE & CCA / Status of the Online Application, NOT yet

554
[Back]

ACCEPTED **
Inw Inw Inw | Insp Consent| Valid | Out . .
Inw Dt . Fees t Dt |Print|F.L{D srt_by|Not
Sr. D nw Type | Status| ID ees| UpTo No Ou rin CO|Grt_by|Noting
1 {127549(10/01/2018 CCA-Re Grant (464931| 3000 AW- 31/03/2021| 15234 (21/03/2018| A,W, | EL ROH | Noting
Apply 27312
2 |11737915/02/2017| €A R Rejected|430347| 3000  AY- 410212 AW, |[EL UNH | Noting
Apply Rejected
3 105286/14/03/2016 CCA- Rejected|380041|15000 _1§W- 355428 AW, |[EL UNH | Noting
Renewal Rejected
CCA-Re .
4 | 21686 |06/04/2011 Apply Grant 168611 2000| A-42136 (05/04/2016 82875 A, |FL UNH | Noting
5 | 17227 |10/08/2010 CCA- Rejected [147297|15000 éW— 63577 AW, | FL UNH | Noting
Fresh Rejected
CTE- CTE- .
6 | 17137 |05/08/2010 Grant [147183| 1500 04/08/2015| 63576 NOC |F.L UNH | Noting
Fresh 41235



javascript:__doPostBack('dgInw$ctl02$ctl00','')
javascript:__doPostBack('dgInw$ctl02$ctl01','')
javascript:__doPostBack('dgInw$ctl02$ctl02','')
javascript:__doPostBack('dgInw$ctl02$ctl03','')
javascript:__doPostBack('dgInw$ctl02$ctl06','')
javascript:__doPostBack('dgInw$ctl03$ctl00','')
javascript:__doPostBack('dgInw$ctl03$ctl01','')
javascript:__doPostBack('dgInw$ctl03$ctl02','')
javascript:__doPostBack('dgInw$ctl03$ctl03','')
javascript:__doPostBack('dgInw$ctl03$ctl06','')
javascript:__doPostBack('dgInw$ctl04$ctl00','')
javascript:__doPostBack('dgInw$ctl04$ctl01','')
javascript:__doPostBack('dgInw$ctl04$ctl02','')
javascript:__doPostBack('dgInw$ctl04$ctl03','')
javascript:__doPostBack('dgInw$ctl04$ctl06','')
javascript:__doPostBack('dgInw$ctl05$ctl00','')
javascript:__doPostBack('dgInw$ctl05$ctl02','')
javascript:__doPostBack('dgInw$ctl05$ctl06','')
javascript:__doPostBack('dgInw$ctl06$ctl00','')
javascript:__doPostBack('dgInw$ctl06$ctl02','')
javascript:__doPostBack('dgInw$ctl06$ctl06','')
javascript:__doPostBack('dgInw$ctl07$ctl00','')
javascript:__doPostBack('dgInw$ctl07$ctl02','')
javascript:__doPostBack('dgInw$ctl07$ctl06','')

190869

29876

ID
29876
29876
29876
29876
29876
29876

29876
29876
29876
29876

388 |QUE| 08/02/21 |AW

02/02/21

Insp Dt.
28/08/10
28/08/10
28/08/10
02/05/11
15/03/16
08/03/17

10-
Ccow

Maruti Stone Crusher (Unit-2)

Industry Name
Maruti Stone Crusher (Unit-2)
Maruti Stone Crusher (Unit-2)
Maruti Stone Crusher (Unit-2)
Maruti Stone Crusher (Unit-2)
Maruti Stone Crusher (Unit-2)
Maruti Stone Crusher (Unit-2)

JUN Maruti Stone Crusher (Unit-2)
JUN Maruti Stone Crusher (Unit-2)
JUN Maruti Stone Crusher (Unit-2)
JUN Maruti Stone Crusher (Unit-2)

Inw ID
17137
17227
17137
21686
105286
117379

Type
CEF
COF
CEF
COR
COW
COR

29876-Maruti Stone Crusher (Unit-2)(S)

1 06/05/2021 31A,,

1

Grant Dt
CTE-41235 [22/03/2011]
AW-Rejected [10/11/2010]
CTE-41235 [22/03/2011]
A-42136 [02/06/2011]
AW-Rejected [10/05/2016]
AW-Rejected [24/04/2017]

to submit information....

Regarding Inspection dated 08/08/2017
Regarding Your CCA Reapply Application No. 117379
Regarding Your CCA Renewal Application

594629

Inw Dt By

05/08/10
10/08/10
05/08/10
06/04/11
14/03/16
15/02/17

NOT

OTH

15/02/21

NOT-06/05/2021

KOD

589543

555

98

JUN

Insp Id Type @ Out Type-Date Out No R.O

147183
147297
147183
168611
380041
430347

APP
APP
APP
APP
APP
APP

GRT
REJ
GRT
GRT
REJ
REJ

REJ-23/11/2010
REJ-23/11/2010

GRT-06/04/2011
GRT-04/06/2011
REJ-10/05/2016
REJ-24/04/2017

CLR-01/03/2021
PCB-09/11/2017
CLR-22/03/2017
CLR-16/04/2016

63576  JUN
63577  JUN
76841 JUN
82875  JUN
355428 JUN
410212 JUN
584775
427133
407892
352340
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T POLLUTION CONTRO D
GUJARA PARYAVARA N
N Sector 10-A, Gandhina 8210
( Ph 1 (079) 23226295
31’ Fagne 1 (079) 23232156

website : www.gpcb.gov.in

“Consent to Establish”(NOC) :
CTE NO. 48100

I IR
. NO: GPCB/ID-37877/CCA/ING-512/ 11 &% {0 ot

TO,

M/S. Parth Stone Crusher,
Plot No. 14/Paiki-3,
Nagdala-362010,

Ta : Kodinar,

Dist : Junagadh

SUB: Consent to Establish (NOC) under Section 25 of Water Act 1974 and Section 21
of Air Act 1981

REF: Your application No 54818, dated. 13/02/2012.

Sir,
Without prejudice to the powers of this Board under the Water (Prevention and
Control of Pollution) Act-1974, the  Air Act-1981 and the Environment (Protection) Act-
1986 and without reducing your responsibilities under the said Acts in any way, this is to
inform you that this Board grants Consent to Establish (NOC) for setting up of an
industrial plant/activities at Plot No. 14/Paiki-3,Nagdala-362010,Ta : Kodinar, Dist :
Junagadh for the manufacturing of the following items. The Validity period of the
order will be Five years i.e up to: 12/02/2017.

Sr. No. | Product
1 Crushed Metal (Grit & Metal) Total

5000 MT/Month i

1. Unit shall not carry out any industrial activity within the 5§ KM radius from the
border of the notified sanctuary/National park as per the DoEF Notification
dated 18/02/2011 as amended from time to time.

2. You are directed to modify/upgrade your air pollution control system as per
the Guidelines prepared by the National Productivity Council for the Stone
Crushing Units within one month time period. You are also required to submit
an action plan for implementation of this guideline.

CONDITIONS UNDER WATER ACT 1974:

1. There shall be no generation of the industrial effluent from the manufacturing
process and other ancillary industrial operations.

2. The quantity of the domestic waste water (sewage) shall not exceed 300 lit’day.

3. Sewage shall be disposed of through septic tank/soak pit system.

CONDITIONS UNDER AIR ACT 1981:
4. There shall be no use of fuel hence there shall be no flue gas emissity

Clean Gujarat Green Gujarat &

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
1
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GUJARAT POLLUTION CONTROL BOARD

PARYAVA
Sector 10-A, Gandhi 3

VAN
010

Phone :(079) 23226295
Fax  :(079) 23232156
website : www.gpcb.gov.in

There shall be no process emission from the manufacturing process as well as
any other ancillary process.
The concentration of Suspended Particulate Matter in ambient air measured
between 3 meters and 10 meters distance from any equipment of stone crushing
unit shall not exceed 600 microgram/M”,
The applicant shall install & operate following measures to control emission of
particulate matter shall not exceed the permissible limits.

a) Closed Grinding & Screening System.

b) Water Spraying System.

c) Hood for screening Classifier & Crusher & Conveyer belt should

be closed one.

d) Construction of wind breaking walls.

e) Construction of Metal led Road within premises.

f} Regular Cleaning & Wetting at Ground within Premises.

g) Dust Suppression System.

h) Green Belt of 10-meter width all along the periphery.
The applicant shall operate air pollution control equipment very efficiently and
continuously so that the concentration particulate matter always conforms to the
standards Specified in condition no.6 above.
The consent to operate the industrial plant shall lapse if at any time the
concentration in the  ambient air is not within the tolerance limits specified in the
condition no.6."
The consent granted shall lapse at any time if any parameters or any condition of
this consent order are not complied with.
All measures for the control of environmental pollution shall be provided before
commencing production.

CONDITIONS UNDER HAZARDOUS WASTE : (if applicable)

12,

12.1

122

123

Applicant shall have to comply with provisions of Hazardous Waste
{Management & Handling) Rule-1989 as amended from time to time.

The applicant shall obtain membership of common TSDF site for disposal of Haz.
Waste as categorized in Hazardous Waste (Management & Handling) Rule-1989
as amended from time to time.

The applicant shall obtain membership of common Haz. Waste incinerator for
disposal of incinerable waste.

The applicant shall provide temporary storage facilities for each type of Haz.
Waste as per Hazardous Waste (Management & Handling) Rule-1989 as
amended from time to time.

GENERAL CONDITION :

13.

Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is atleast 1000 trees per
acre of land and a green belt of 10 meters width is developy

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation
2
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21.

GUJARAT POLLUTION CONTRO
PARYAVAR

Sector 10-A, Gandhin 3

D
AN

10

Phone :(079) 23226295
Fax  :(079) 23232156
website : www.gpcb.gov.in

The applicant shall have to submit the returns in prescribed form regarding water
consumption and shall have to make payment of water cess to the Board under
the Water Cess Act- 1977.
In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the
Board.
The applicant shall however, not without the prior consent of the Board bring into
use any new or altered outlet for the discharge of effluent or gaseous emission or
sewage waste’ from the proposed industrial plant. The applicant is required to
make applications to this Board for this purpose in the prescribed forms under the
provisions of  the Water Act-1974, the Air Act-1981 and the Environment
(Protection) Act-1986
The applicant also comply with the General conditions as per Annexure - |
attached herewith (No.1 to 38) (whichever applicable).

The concentration of Noise in ambient air within the premises of industrial unit
shall not exceed following levels:

Between 6 A.M. and 10 P.M.: 75 dB(A)

Between 10 P.M. and 6 A.M.: 70 dB(A)

Applicant is required to comply with the manufacturing, Storage and import of
Hazardous Chemicals Rules-1989 framed under the Environment (Protection)}
Act-1986.

If it is established by any competent authority that the damage is caused due to
their industrial activities to any person or his property in that case they are
obliged to pay the compensation as determined by the competent authority.
The applicant shall not carried out any activities or projects listed in schedule of
the new EIA Notification dated 14/09/06 requiring prior Environment Clearance.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARRD

(R.V.PA'I:EL)

ENVIRONMENTAL ENGINEER

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
3
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Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,

Gandhinagar - 382010
Ph: 23222756

REJECTION ORDER BY. R.P.A.D.

NO. PCB /7 JUN / CCA 7/ 109597 - 12/04/2012

To,

M/s. Parth Stone Crusher,

14/paiki -3,

City : Nagdala,, Tal : Kodinar, SIDC : Not In Gidc
Dist : Junagadh , Phone : 9228289401

SUB : NOC of the Board for your proposed unit at Plot No 14/paiki -3,City : Nagdala,Dist : Junagadh
REF : Your NOC application No : 54818, dated 13/02/12 along with NOC application.

Sir,
With reference to your above referred letter, we have to inform you that your application for obtaining NO
OBJECTION CERTIFICATE is rejected by this Board for the following reasons :

Specific Reason :

Y ou are not submitted details as per query dated 28-03-2012, 1) List of Propritor/partners, 2) Distance certificate
from village Talati showing actual distance of village and other places, 3) Photograph of APCM, 4) Area map of
5-KM radius covering High way, railway, River, Canal, Lake, Pond, Hospital, School, Sanctuary, National park,
Historical monuments .etc. 5) distance certificate from forest dept as nagdalais within 5 KM radius of GIR
SANCTUARY.

For and on behalf of
Gujarat Pollution Control Board

-

@it

( R. V. Patel,Unit Head - Junagadh)

Copy to:

1)The Regional Office, PCB Board , Junagadh
2) NOC rejection file.

Printed On : 12/04/2012 Computer generated Order thru XGN, doesNOT require Physical Signature |
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** Status of your Inward Applications for CTE & CCA / Status of the Online Application, NOT yet
ACCEPTED **

Inw Inw | Inw | Insp Consent| Valid Out . .

Sr. D Inw Dt Type|Status| ID Fees No UpTo | No Out Dt |Print(F.L{DCO|Grt_by|Noting
CTE- CTE- .

1 |54818|13/02/2012 Fresh Grant [{197494| 1500 4—8100 12/02/2017|118840/23/07/2012| NOC | E.L UNH | Noting
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Inw Click on A,W,H for Query- UNupdated Rep | Qry
ID|Emp[At UE|Type T SIDC TAL|Days
P pt. |Q yp AW,H Dt. | Dt y
1
ID Insp Dt. Industry Name HO File No Leg Dt For Insp Id IR-Leg Type Out Type-Date Out No R.O
37877  02/02/21  Parth Stone Crusher 1 10/05/2021 31A,, 594625 NOT OTH NOT-12/05/2021 589804  JUN
37877  04/07/19  Parth Stone Crusher 1 07/082019 31A,, 531615 NOT HOR NOT-08/08/2019 516356 JUN
37877  09/07/13  Parth Stone Crusher 9335 18/09/2013 254558 SCN ROU SCN-19/09/2013 159987  JUN
1
ID Insp Dt. Industry Name InwID Type Grant Dt Inw Dt By Inspld Type @ Out Type-Date Out No R.O
37877 29/02/12 Parth Stone Crusher 54818  CEF  CTE-48100 [20/07/2012]  13/02/12 UNH 197494 APP GRT  REJ-13/04/2012 109597  JUN
37877 29/02/12 Parth Stone Crusher 54818  CEF  CTE-48100 [20/07/2012] ~ 13/02/12 UNH 197494 APP GRT  CER-23/07/2012 118840  JUN
1
ID | R.O IP Industry Name L Subject HO File Out Type-Date Out No
37877 JUN  [Parth Stone Crusher o submit information.... CLR-01/03/2021 584773
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GUJARAT POLLUTION CONTROL BOARD
Se———— PARYAVARAN BHAVAN
=T 3 Sector-10-A, Gandhinagar-382 010
A1V 4 Phone : (079) 23226295
GPCB Fax  : (079) 23232156
' i Website : www.gpcb.gov.in
BY RPAD

el UENQL (Rlaurel A @dae) wuREaM -198100 s 31 w 3601 GAOIA YUoll

L

VAU A Wy Rl s2R, w2 of: 1y, Udl-3, Y. sdlscll, dl. SRR,
(3. otiog 3s1@ Gellol YA Bl A 2 UA A2t of Geuleot 53 6,
2) Ul wBlclalle] ¥ vtuell Gelldlell cl. 0R/02/2024 il A% &l
UM set-24 3601 GlEell URSIIAA Yeusict et ud 1A
ygolofl (Qatel angel HAA &cll. Roll Ylell vuell sl sl WA
ol
a) HAslal UHA AUl AsH WA Al Hie LR otel.
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#5=—"  SHOW CAUSE NOTICE Suiarat poluion Control 6381

T ————— Gandhinagar - 382010
iﬁﬁ" PCBID:[ 37877 | 23222756
Legal ID : | 9335 |

ACT : Air Show Cause Notice DATE : 18/09/2013

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 09/07/2013 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act.

WHEREAS during the inspection it was observed that:-

|E| 1 |You are Operating the Industrial Plant without a Valid Consent of the GPCB Board , which is a punishable
Offence. Therefore You are directed to apply fresh for consolidated Consent of the Board under various
provisions of the ENV Act & Rules.

|E| 2 | You have not obtained CTE of the Board.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above.

Gujarat Pollution Control Board

J i
o e

I et

Chirag Bhimani, Unit Head
NO : SCN-159987 , 18/09/2013

Parth Stone Crusher,

14/paiki -3, Nagdala,

Dist : Junagadh, Tal : Kodinar, SIDC : Not In Gidc
Phone: -

COPY TO :-
The RO Head(P.C.B.), Junagadh

With arequest to carryout monitoring and send the detailed |.R. & A.R. for the sample collected to this office
immediately.

Printed On : 18/09/2013 1-Through XGN NI
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For and on behalf of

Printed On : 18/09/2013 2 - Through XGN NI
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Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

oot T 8 Jor
e | ot

CENTRAL POLLUTION CONTROL BOARD
“Parivesh Bhawan”, East Arjun Nagar,
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Abstract

Environmental compensation is a policy instrument for the protection of the environment
which works on the Polluter Pay Principal. Environmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order
to achieve the overall objective of protection of the environment.

The Hon’ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual etc. for the protection of environment. Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the
environment.

Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-l: Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.
directed Central Pollution Control Board (CPCB) that:

“The CPCB may take penal action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and recover
compensation for damage to the environment and said fund may be kept in a separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three months” (Annexure-I).

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A.
Sudhakar, I/c WQM-I with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri
Nazimuddin I/c IPC-1l and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-Il.

As per the Hon’ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-IIl.

It was deliberated for developing a formula for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies and this is the first
attempt made. The committee discussed that environmental compensation should be based
on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance
of cases fit for violation and levy environmental compensation.
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Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into acute
injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1Intheinstances as mentioned at a, b and c above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (PI). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is a numerical number in the range of 0 to 100 and can be
represented as follows:

Pl = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,
Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and c including non-compliance of the environmental standards / violation
of directions.
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The Environmental Compensation shall be based on the following formula:

Where,

EC=PIxNxRxSxLF

EC is Environmental Compensation in X

PI = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (X) for EC

S = Factor for scale of operation

LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of

Pollution Index, duration of violation in terms of number of days, scale of operation in terms

of micro & small/medium/large industry and location in terms of proximity to the large

habitations.

Note:

The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.

LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may

be used:
Table No. 1.1: Location Factor Values
S. No. Population* Location Factor®
(million) (LF)
1 1to<5 1.25
2 5to <10 1.5
3 10 and above 2.0

*Population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

f. In any case, minimum Environmental Compensation shall be X 5000/day.

g. In order to include deterrent effect for repeated violations, EC may be
increased on exponential basis, i.e. by 2 times on 1%t repetition, 4 times on 2"
repetition and 8 times on further repetitions.

h. If the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2"9, 3" and 4™ quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at
Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 X/day.

Table No. 1.2: A sample calculation for Environmental Compensation

Industrial Category Red Orange Green
Pollution Index (PI) 60-100 41-59 21-40
Average Pl 80 50 30
R-Factor 250

S-Factor 0.5-1.5

L-Factor 1.00-2.00

et 10,000-60,000 | 6,250-37,500 | 5,000-22,500
Compensation (X/day)

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of SPCB,
CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.
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1.4.1.

1.4.2.

1.5

When Environmental Compensation is calculated through the Pollution Index:

The amount received by imposing the Environmental Compensation to the industries
/ organization non-complying with the environmental standards / violating any CPCB’s
directions shall be deposited in a separate bank account. The amount accumulated
will be utilized for Protection of Environment. The following schemes were identified,
which may be considered for utilization of Environmental Compensation Fund:

Industrial Inspections for compliance verification
Installation of Continuous water quality monitoring stations / Continuous ambient
air quality monitoring stations for strengthening of existing monitoring network

c. Preparation of Comprehensive Industry Documents on Industrial Sectors / clean
technology

d. Investigations of environmental damages, preparation of DPRs

e. Remediation of contaminated sites

f. Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of
SPCBs/PCCs

The above proposed list may include other schemes also, depending upon the
requirement.

Considering the availability of accumulated funds, CPCB will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmental Compensation.

When Environmental Compensation is assessed based on actual damage to the
environment by Expert Organization/ Agency:

The amount of Environmental Compensation under this case will be remediation
costs, measures requiring immediate and short-term actions, compensation towards
loss of ecology, etc., and will be utilized exclusively for the purpose at specific site,
based on the detailed investigations by the Expert Organizations/ agencies.

Recommendations

The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied by CPCB only when
CPCB has issued the directions under the Environment (Protection) Act, 1986.
In case of a, b and ¢, Environmental Compensation may be calculated based on
the formula “EC =PI x N x R x S x LF”, wherein, Pl may be taken as 80, 50 and
30 for red, orange and green category of industries, respectively, and R may be
taken as 250. S and LF may be taken as prescribed in the preceding paragraphs.

7
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1.5.2

1.5.3

154

In case of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

EC is not a substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.

%k %k %k %k %k
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Chapter-Ill: Environmental Compensation to be levied on all violations of
Graded Response Action Plan (GRAP) in NCR.

2.1 Background

The CPCB In-house Committee also discussed that the EC shall also be levied on all violations
of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity
have been identified and the EC will be levied on these agencies. These violations attract
graded amounts of EC depending on the state of ambient air quality, which is given in table
below:

Table No. 2.1: Environmental Compensation to be levied on all violations of Graded Response
Action Plan (GRAP) in Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()
Industrial Emissions Severe +/Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Notinstalled Target Date Rs 1.0 Crore
ii.  Non-functional Very poor to Severe + | Rs 50.0 Lakh
Moderate to Poor Rs 25.0 Lakh
Construction sites Severe +/Emergency Rs 1.0 Crore
(Offending plot more than 20,000 | Severe Rs 50 Lakh
Sg.m.) Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Solid waste/ garbage dumping in | Very poor to Severe + | Rs 25.0 Lakh
Industrial Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
a) Hot-spots Very poor to Severe + | Rs 25.0 Lakh
b) Other than Hot-spots Very poor to Severe + | Rs 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be
deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1
of Chapter-I of this report.

% % % %k %k %



Chapter-lll: Environmental Compensation to be levied in case of failure of
preventing the pollutants being discharged in water bodies and failure to
implement waste management rules

3.1 Background

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others (Writ Petition (Civil) No. 375 of 2012), directed State
Governments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs),
which are already under implementation, within the time lines already postulated. Further, the STPs,
which are yet to set-up, to be completed within a period of three years, from today, i.e. by 22.02.2020.

The Hon’ble NGT in its order dated 06.12.2018 (Annexure-lll) in the matter of Court of its own motion
v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given
following directions:

“Since failure of preventing the pollutants being discharged in water bodies (including lakes)
and failure to implement solid and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal with the same, throughout
India, including the scale of compensation to be recovered from different
individuals/authorities, in addition to or as alternative to prosecution. The scale may have
slabs, depending on extent of pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.”

3.2 Ideology of Environmental Compensation Formula

In compliance of the directions of the Hon’ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individuals/authorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other
waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of two components i.e.

1. Cost saved/benefits achieved by the concerned individual/authority by not having proper
waste/sewage management system; and

2. Cost to the environment (environmental externality) due to untreated/partially treated
waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the
interest on capital cost of the waste/sewage management facility and daily operation and
maintenance (O&M) cost associated with the facility.

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned
individual/authority for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factor for calculation of environment compensation. Further, as whole O&M cost is saved by
concerned individual/authority for not managing required waste/sewage management system, 100%
of the O&M cost saved may be considered as O&M cost factor.
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Therefore, generalized formula for Environmental Compensation may be described as:

EC= Capital Cost Factor x Marginal Average Capital Cost for Establishment of Waste or Sewage
Management or Treatment Facility x (Waste or Sewage Management or Treatment Capacity Gap)
+ O&M Cost Factor x Marginal Average O&M Cost x (Waste or Sewage Management or Treatment

Capacity Gap) x No. of Days for which facility was not available + Environmental Externality

Cost to the environment due to untreated/partially treated waste/sewage discharge by concerned

individual/authority may be assumed as recommended by the committee, which is mentioned below:

Table No. 3.1: Environmental externality for untreated/partially treated sewage discharge

Sewage Marginal Cost of Minimum and Maximum value of
Treatment Environmental Externality | Environmental Externality recommended
Capacity Gap (Rs. per MLD/day) by the Committee (Lacs Rs. Per Day)
(MLD)
Up to 200 75 Min. 0.05, Max. 0.10
201-500 85 Min. 0.25, Max. 0.35
501 and above 90 Min. 0.60, Max. 0.80

Table No. 3.2: Environmental externality for improper municipal solid waste management

Gap (TPD)

Municipal Solid Waste Marginal Cost of
Management Capacity Environmental

Externality (Rs.
per ton per day)

Minimum and Maximum value of
Environmental Externality recommended
by the Committee (Lacs Rs. Per Day)

Up to 200 15 Min. 0.01, Max. 0.05

201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80

The Committee further decided to fix a cap for minimum and maximum cost for capital and O&M

component for Environmental Compensation, which are given in below tables:

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage

discharge
Class of the City/Town Mega-City Million-plus Class-I City/Town
City and others
Minimum and Maximum values of EC (Total | Min. 2000 Min. 1000 Min. 100
Capital Cost Component) recommended by | Max. 20000 Max. 10000 Max. 1000
the Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 2 Min. 1 Min. 0.5
Cost Component) recommended by the Max. 20 Max. 10 Max. 5
Committee (Lacs Rs./day)
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

management
Class of the City/Town Mega-City Million-plus Class-1 City/Town
City and others
Minimum and Maximum values of EC (Capital Min. 1000 Min. 500 Min. 100
Cost Component) recommended by the Max. 10000 Max. 5000 Max. 1000
Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0
Committee (Lacs Rs./day)

The application of formula for calculation of EC may be further understood with the example of two

typical cases.

3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage
by Concerned Individual/Authority:

BIS IS-1172:1993 suggests that for communities with population above 100,000, minimum of
150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEEO
Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for
calculation of total sewage generation in a city. CPCB Report on “Performance evaluation of
sewage treatment plants under NRCD, 2013”, describes that the capital cost for 1 MLD STP
ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail
deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD
(marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55
Cr./MLD (marginal average cost) and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census of India. Based on these
assumptions, Environmental Compensation to be levied on concerned ULB may be calculated

with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total
Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Facility x
(Total Generation -Operational Capacity)] + O&M Cost Factor x Marginal Average O&M Cost
x (Total Generation- Operational Capacity) x No. of Days for which facility was not available

+ Environmental Externality x No. of Days for which facility was not available

Alternatively;

EC (Lacs Rs.) = [17.5(Total Sewage Generation — Installed Treatment Capacity) + 55.5(Total
Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity)
x N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational

Capacity) x N

Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD
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Table No. 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-I Town Class-I
Town
Sewage Generation (MLD) (as per 4195 381 486 37
the latest data available with CPCB)
Installed Treatment Capacity (MLD) 2500 220 404 45.5
(as per the latest data available
with CPCB)
Operational Capacity (MLD) (as per 1900 140 300 24.5
the latest data available with CPCB)
Treatment Capacity Gap (MLD) 2295 241 186 12.5
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs Rs.
Calculated EC (capital cost 127372.50 13375.50 10323.00 693.75
component for Conveyance
System) in Lacs. Rs.
Calculated EC (Total capital cost 157035.00 16193.00 11758.00 693.75
component) in Lacs Rs.
Minimum and Maximum values of Min. 2000 Min. 1000 Min. 100 Min. 100
EC (Total Capital Cost Component) | Max. 20000 Max. 10000 Max. 1000 | Max. 1000
recommended by the Committee
(Lacs Rs.)
Final EC (Total Capital Cost 20000.00 10000.00 1000.00 693.75
Component) in Lacs Rs.
Calculated EC (O&M Component in 459.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Min. 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max. 5
recommended by the Committee
(Lacs Rs./day)
Final EC (O&M Component) in Lacs. 20.00 10.00 5.00 2.50
Rs./Day
Calculated Environmental 2.0655 0.2049 0.1395 0.0094
Externality (Lacs Rs .Per Day)
Minimum and Maximum value of Min. 0.60 Min. 0.25 Min. 0.05 Min. 0.05
Environmental Externality Max. 0.80 Max. 0.35 Max. 0.10 Max. 0.10
recommended by the Committee
(Lacs Rs. Per Day)
Final Environmental Externality 0.80 0.25 0.10 0.05

(Lacs Rs. Per day)
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for
Improper Solid Waste Management:

It is known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-
2016). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like composting, biomethanation, recycling, co-processing in
cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
including capital cost (one time) and O & M cost for one year. The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipal solid waste disposal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-Ill), 0.3-0.4 kg (Class-Il) and 0.5 kg (Class-1) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, million-plus UAs/towns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to be levied on concerned ULB may be calculated with the following
formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste
generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M
Cost x (Per day waste generation-Per day waste disposed as per the Rules) x Number of days
violation took place + Environmental Externality x N

Where;
Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste
Generation - Waste Disposed as per the Rules) x N

14

606



Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

Waste
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-l Town Class-I
Town
Waste Generation (kg. per person per day) 0.6 0.5 0.4 0.4
Waste Generation (TPD) 9809.90 880.14 350.79 200.31
Waste Disposal as per Rules (TPD) (assumed 2452.47 220.04 87.70 50.08
as 25% of waste generation for sample
calculation)
Waste Management Capacity Gap (TPD) 7357.42 660.11 263.09 150.23
Calculated EC (capital cost component) in 17657.82 1584.26 631.42 360.56
Lacs. Rs.
Minimum and Maximum values of EC Min. 1000 Min. 500 Min. 100 Min. 100
(Capital Cost Component) recommended by | Max. 10000 Max. 5000 Max. 1000 Max. 1000
the Committee (Lacs Rs.)
Final EC (capital cost component) in Lacs. Rs. 10000.00 1584.26 631.42 360.56
Calculated EC (O&M Component) in Lacs. 147.15 13.20 5.26 3.00
Rs./Day
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0 Max. 1.0
Committee (Lacs Rs./Day)
Final EC (O&M Component) in Lacs. Rs./Day 10.00 5.00 1.00 1.00
Calculated Environmental Externality (Lacs 2.58 0.18 0.03 0.02
Rs. Per Day)
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 Min. 0.01
Environmental Externality recommended by Max. 0.35 Max. 0.05 Max. 0.05
the Committee (Lacs Rs. per day)
Final Environmental Externality (Lacs Rs. per 0.80 0.25 0.03 0.02

day)

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure

to implement waste management rules will be deposited in the same fund and will be utilized in the

same manner as mentioned in para 1.4.1 of Chapter-I of this report.

3.4 Recommendations

1. The Committee recommended that to begin with, Environmental Compensation to be

recovered from individuals/authorities in case of failure of preventing the pollutants being

discharged in water bodies and failure to implement solid waste management rules may be

calculated with the methodology described in the report.

2. If mixing of Bio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than

capital cost component of EC may be increased by a multiplication factor of 1.5.
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3. In order to include deterrent effect for continuous violations, component of O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8
times after every six-months, beyond the time prescribed by authority for ensuring complete

treatment of sewage/waste of the city/town.

* ok k% Kk

16



Chapter-IV: Environmental Compensation in Case of lllegal Extraction of
Ground Water

4.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019
(Annexure-V) directed Central Pollution Control Board (CPCB) that:

“CPCB may constitute a mechanism to deal with individual cases of violation of norms,
as existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegal extraction of ground water, as per law.”

4.2 Constitution of the Committee

In compliance to Hon’ble NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, UPC-I Division and Smt. Suniti Parashar, Scientist B, WQM-I Division as members. The
committee was asked to deliberate on this issue and come up with draft formulation of mechanism to
determine the Environmental Compensation for illegal extraction of ground water.

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee
deliberated on the issue of Environmental Compensation to be recovered from individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further
formulation to levy Environmental Compensation has been evolved.

4.4 Ideology of Environmental Compensation w.r.to illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate
over-exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table
in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling
water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractions.

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in
Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given
below:

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for
any purpose other than drinking water.
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2. Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the
purpose of regulation of ground water development.

3. Regulation of Ground Water development in Notified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
(Protection) Act, 1986.

4. In Notified areas, ground water use in individual houses, infrastructure complexes like group
housing societies, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

5. NOC for ground water withdrawal will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

6. For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump should not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures should be restricted to 150
mm (6 inches) only and capacity of the pump should not exceed 5 HP.

7. Any violation of the above conditions will attract legal action under Section 15 of the
Environment (Protection) Act, 1986.

For Non-Notified Areas:

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental
Compensation (ECow):

ECew = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water (ECRew)

Where water Consumption is in m3/day and ECRsw in Rs./m?3

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference
purpose, yield of the pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be used for calculation of ECow.

4.6 Environmental Compensation Rate (ECRgw) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRgw) for illegal extraction of
ground water should increase with increase in water consumption as well as water scarcity in the area.
Further, ECRew are kept relaxed for drinking and domestic use as compared to other uses, considering
the basic need of human being.
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As per CGWB, safe, semi-critical, critical and over-exploited areas are categorized from the ground
water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and over-exploited areas
are available on the website of CGWB and can be accessed from- http://cgwa-
noc.gov.in/LandingPage/NotifiedAreas/CategorizationOfAssessmentUnits.pdf#ZO0M=150.

Environmental Compensation Rates (ECRew) for illegal use of ground water (ECRgw) for various
purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by
the committee are given in tables below:

4.6.1 ECRgw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,
commercial complexes, townships etc.

Water Consumption (m?3/day)
SI. No. | Area Category <2 | 2to <5 | 5 to <25 25 & above
Environmental Compensation Rate (ECRcw) in Rs./m3

1 Safe 4 6 8 10

2 Semi Critical 12 14 16 20

3 Critical 22 24 26 30

4 Over-Exploited 32 34 36 40
Minimum ECew=Rs 10,000/- (for households) and Rs. 50,000 (for institutional activity,
commercial complexes, townships etc.)

4.6.2 ECRgw for Packaged drinking water units:

Water Consumption (m3/day)
Sl. No. | Area Category <200 200 to <1000 1000 to <5000 | 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3

1 Safe 12 18 24 30

2 Semi critical 24 36 48 60

3 Critical 36 48 66 90

4 Over-exploited 48 72 96 120
Minimum ECsw=Rs 1,00,000/-

4.6.3 ECRgw for Mining, Infrastructure and Dewatering Projects

Water Consumption (m3/day)

Sl. No. | Area Category <200 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRew) in Rs./m?
1 Safe 15 21 30 40
2 Semi critical 30 45 60 75
3 Critical 45 60 85 115
4 Over-exploited 60 90 120 150

Minimum ECsw=Rs 1,00,000/-
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4.6.4 ECRgw for Industrial Units:
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Water Consumption (m3/day)
Sl. No. Area Category
<200 200 to <1000 | 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over-exploited 80 120 160 200
Minimum ECsw=Rs 1,00,000/-

For better understanding of implementation of ECew policy, some example calculations are given

below:

Example No. 1 (For drinking and domestic Use):

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECew) will be
charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) =3 m3/hr
Daily Consumption =3 x 0.5 =1.5 m?

ECRew = 4 Rs./m3(Please refer para 4.6.1)

EC to be levied =4 x 1.5 = 6 Rs./day

Total time period = 820 days

Then, ECew= 6x820

Calculated ECew= 4,920 Rs.
ECew to be levied = 10,000 Rs. (minimum prescribed ECew, please refer para 4.6.1)

Example 2 (For Industrial Units):

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation (ECcw) will be charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) = 12 m3/hr
Daily Consumption = 12 x 3 =36 m3/day

ECRew = 60 Rs./m3(Please refer para 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day

Total time period = 365 days

Then, ECew= 2,160 x 365

ECew= 7,88,400 Rs.
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanisms in
case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for
evaluation of proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommendations:

= The minimum Environmental Compensation for illegal extraction of ground water for
domestic purpose will be Rs. 10,000, for institutional/commercial use will be 50,000 and for
other uses will be 1,00,000.

= In case of fixation of liability, it always lies with current owner of the premises where illegal
extraction is taking place.

= Time duration may be assumed to be one year in case where no evidence for period of
installation of bore well could be established.

= For Drinking and Domestic use, where metering is not present but storage tank facility is
available, minimum water consumption per day may be assumed as similar to the storage
capacity of the tank.

=  Forindustrial ground water use, where metering is not available, water consumption may be
assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

= Authorities assigned for levy EC and taking penal action are listed below:

S. No. Actions Authority
1. To seal the illegal bore-well/tube-well to stop | District Collector
extraction of water and further closure of
project
2. To levy ECsw as per prescribed method District Collector, CGWA
3. To levy EC on water pollution, as per the CPCB/SPCB/PCC

method prescribed in report of CPCB- “EC on
industrial pollution”

4, Prosecution of violator CGWA under EP Act
SPCB/PCC under Air and
Water Act

e CGWA may maintain a separate account for collection and utilization of fund, collected

through the prescribed methodology in this report.
%k %k ok ok k sk k k
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Date and Orders of the Tribunal
Remarks
lteTZNO' 1. This matter was taken by this Tribunal in
August 03, | furtherance to the orders of the Hon’ble Supreme Court
2?\18 dated 22.02.2017 Paryavaran Suraksha Samiti Vs. Union of

India (2017) 5 SCC 326, establishment and functioning of
ETPs/CETP/STPs.
2. Vide order dated 25.05.2017, Notice was issued to
Central Pollution Control Board and all the States
Pollution Control Boards/Committees and the Ministry of
Environment, Forest and Climate Change. They were
directed to file status-cum-compliance report in terms of
the orders of the Hon’ble Supreme Court. Accordingly,
various status reports have been filed. An affidavit has
been filed by the Ministry of Environment, Forest and
Climate Change dated 04th July, 2017 stating as follows:
“q. That the answering Respondent is engaged
in policy formulation, prescribing standards and its
implementation through the Central Pollution
Control Board (CPCB), State Pollution Control
Boards (SPCBs) and Pollution Control Committees
(PCCs) for UTs. This Ministry has written to all
SPCBs and PCCs as well as to CPCB to ensure

compliance of the judgment of the Hon’ble Supreme
Court and to submit detailed compliance report.
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Item No.
12

August 03,
2018

5: That the CPCB has also followed up with all
SPCBs and PCCs through Iletters and review
meetings to  ensure compliance of the
aforementioned judgment and that the matter was
also discussed in the 62" Conference of the
Chairmen and Member Secretaries of SPCBs and
PCCs held on 27.06.2017. That 26 SPCBs/PCCs
have submitted the compliance report, which has
been summarized at Annexure-I.

6. That the CPCB has also carried out
inspections of 17 categories of industries to verify
compliance with its directions issued on online
effluent/emission monitoring system and to cross-
verify online results with manual sampling. During
February-June, 2017, 64 industries were inspected
and directions under section 5 of the Environment
(Protection) Act, 1986 have been issued to 24 non-
complying industries; 18 industries were
complying; 8 were found closed and inspection
reports of 14 industries are under process.

Vg That the CPCB and NMCG through 11
technical institutions, inspected 751 industries
located in the River Ganga main stem during
March-April, 2017 to verify the status of installation
and connectivity of industries discharging effluents
as well as their compliance with the standards.
Closure directions have been issued to 154
industries; show cause notices issue to 36
industries; 149 industries were found complying
and direction issued to 91 self-closed Grossly
Polluting Industries (GPI) to remain closed; 93 GPI
units were found closed as per directions; 38 GPI
units found operational in violation of closure
directions and inspection reports of 190 industries
are under process”.

¥ We have heard learned Amicus Curiae Sh. Jai A.
Dehadrai and the learned counsel for Ministry of
Environment, Forest and Climate Change, Central
Pollution Control Board, various State Pollution Control
Boards and the Pollution Control Committees.

4. Learned Amicus Curiae has drawn our attention to
orders dated 04.07.2017, 18.09.2017 and 11.10.2017 of
the Tribunal directing the State Pollution Control Boards
to file a statement as to how many Industrial Units
discharging trade effluents or causing emissions exist in
the State, how many are having their own STPs, ETPs

and/or connected to Common Effluent Treatment Plant
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Item No.
12

August 03,
2018
A

(CETP), whether any such CETP or ETP or STP is properly
functioning and treating the effluents as per prescribed
limits or not.

S. Learned Amicus Curiae submitted that
contamination of water due to industrial effluents can lead
to various diseases and adverse consequences on the
aquatic organism due to decreased level of oxygen. The
use of technology can help reduction of adverse
consequences. However, the best solution is to prevent
pollution by soil conservation and proper disposal of toxics
and chemicals which may include chemical recycling.

6. Having monitored the matter for the last more than
one year on several dates, we are of the view that the
matter requires continuous monitoring by statutory
authorities as per directions which we proceed to issue
today.

(i) We direct the Central Pollution Control Board (CPCB) to
forthwith prepare an action plan after looking into all the
status reports. The action plans must have mechanism to
ensure compliance or all the directions in the order of the
Hon’ble Supreme Court. To enable this to be done, a Nodal
officer must be identified to deal with the issue of CETPs/
ETPs/STPs.

(ii) A representative of the Ministry of Environment, Forest
and Climate Change may be associated with the Nodal
Officer of the CETP for monitoring. The Monitoring by the
said two officers- the representative of the MoEF and the
Nodal Officer of the CPCB must be held atleast once in a
month and on the basis of such meeting and the feedback

taken further follow up action must be taken and
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Item No.
12

August 03,
2018

appropriate directions issued. This process may be a
continuous process.

(iii) It must be ensured that STPs, CETPs and ETPs are
functional and meet the requisite standards.

(iv) There is already a direction in the above judgment
under which 50% of the funds for the purpose are to be
provided by the Central Government, 25% by the States
and remaining 25% to be arranged by way of loans which
is to be re-paid by the user industries. Local bodies and
the States have duties as clearly stipulated in the
judgment. There has to be online monitoring system by
each State to display emission levels in public domain in
terms of paragraph 17 of the order of the Hon’ble Supreme
Court.

(v) A report of the steps taken may be placed on the
website of the Central Pollution Control Board atleast once
in three months. Deficiencies if any may also be so
displayed.

(vi) The Central Pollution Control Board may take penal
action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs
Central Pollution Control Board may also assess and
recover compensation for damage to the environment and
the said fund be kept in a separate account and utilized in
terms of an action plan for protection of the environment.
Such action plan may be prepared by the Central
Pollution Control Board within three months from today.
(vii) A compliance report in terms of the above order may
be furnished to this Tribunal within four months from

today by e-mail at filing.ngt@gmail.com.
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Item No.
12

August 03,
2018

(7)  Proceedings are disposed of.

However, the report received from the Central
Pollution Control Board may be placed for consideration
before this Tribunal on 04.09.2018.

We place on record our appreciation for the services

rendered by the learned Amicus Curiae.

.......................................... » CP
(Adarsh Kumar Goel)
......................................... , JM
(Dr. Jawad Rahim)
.......................................... JM
(S.P. Wangdi)
.......................................... ,EM
(Dr. Nagin Nanda)

03.08.2018
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Annexure-IV
Item Nos. 01 & 02 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 125/2017
(M.A. No. 1337/2018)
With
Original Application No. 217/2017
(M.A. Nos. 761/2017, 1073/2017,
1098/2017 & 1471/2017)
Court on its own Motion Applicant(s)
Versus
State of Karnataka Respondent(s)
With
D. Kupendra Reddy Applicant(s)
Versus
State of Karnataka Respondent(s)
Date of hearing: 06.12.2018
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Original Application No. 125/2017
(M.A. No. 1337/2018)

For Applicant(s): Mr. Sajan Poovayya, Sr. Advocate and Mr. Saransh Jain,
Advocate for impleaded applicant - Namma Bengluru
Foundation

Mr. Vikram Hegde, Advocate for impleaded applicant

For Respondents (s): Mr. Devraj Ashok, Advocate
Mr. Rajkumar, Advocate and Ms. Sonia, LA
Ms. Nidhi Mehrotra, Advocate

Original Application No. 217/2017
(M.A. Nos. 761/2017, 1073/2017,
1098/2017 & 1471/2017)

For Applicant(s): Ms. Guneet Khehar, Mr. Tarunvir Singh Khehar, Mr.
P. Ramaprakash and Mr. Sandeep Mishra, Advocates
For Respondents (s): Dr. Abhishek Atrey, Advocate

Mr. Rajkumar, Advocate and Ms. Sonia, LA

ORDER
The issue for consideration in the two matters, one initiated by the
Tribunal on its own motion and the other filed by an individual
relates to contamination of water bodies at Bengaluru - Bellandur
lake, Agara lake and Varthur lake inter-alia, on account of discharge

of untreated sewage and other effluents from
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2i.

28.

29.

their performance should be recorded and considered
favourably or otherwise for their career progression.

xv. Similar exercise as (xiv) may be undertaken to identify officers
responsible for failure in the past. Such exercise may be
completed within three months from today.

xvi. Since failure of preventing the pollutants being discharged in
water bodies (including lakes) and failure to implement solid
and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal
with the same, throughout India, including the scale of
compensation to be recovered from different
individuals/authorities, in addition to or as alternative to
prosecution. The scale may have slabs, depending on extent of
pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.

xvii. MoEF&CC may specify limit for phosphorus in soaps and
detergents to prevent damage to the environment and public
health.

The above amount in the present case has been determined having

regard to the estimated cost of setting up of STPs, based on the data

available, which has been assessed with the assistance of the learned

Counsel for the parties.

We have nominated Justice Santosh Hegde on information being

provided during the hearing that he is agreeable to undertake the

above job.

Justice Hegde will be entitled to a token honorarium of Rs. 2.5 Lakh

per month from the date he assumes the charge. Justice Hegde will

be entitled to assistance of persons of his choice for which
remuneration will be paid by the SPCB, Karnataka as may be

determined by Justice Hegde.

15
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Annexure-V

Item Nos. 1to 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 176/2015
(M.A. No. 1332/2015)

&
Original Application No. 59/2012
(M.A. No. 34/2016 & M.A. No. 190/2016)
&

Original Application No. 108/2013
(M.A. No. 489/2015)

&
Original Application No. 179/2013
(M.A. No. 866/2014 & M.A. NO. 644/2015)
&

Appeal No. 67/2015
(M.A. No. 652/2015)
And

Original Application No. 484 /2015
(M.A. No. 155/2017, M.A. No. 567 /2017
& M.A. No. 927/2017)

And
Original Application No. 327/2018
(M. A. No. 1282/2018)

And
Original Application No. 115/2017
(M.A. No. 442/2017)

And
Original Application No. 411 of 2018
And
Original Application No. 613/2017
And

Original Application No. 614/2017

Shailesh Singh Respondent(s)
Versus

Hotel Holiday Regency, Moradabad & Ors. Applicant(s)

With

Legal Aid, National Green Tribunal Bar Association
Applicant(s)

Versus

NCT of Delhi & Ors. Respondent(s)

With

Raj Hans Bansal Applicant(s)
Versus

Ministry of Water Resources & Ors. Respondent(s)

With

Apex Chambers of Commerce and

Industries of N.C.T. of Delhi & Ors. Applicant(s)
Versus

Govt. of NCT Delhi & Ors. Respondent(s)

With

Vikrant Tongad Applicant(s)
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Versus
Union of India & Ors.
With
Shailesh Singh

Versus

Hotel The Oberoi Amarvilas & Ors.
With
Shailesh Singh

Versus
Panchsheel Buildtech Pvt. Ltd. & Ors.
With
Shailesh Singh

Versus
Central Ground Water Board & Ors.
With
M/s A-One Mineral Water Industry

Versus
Central Ground Water Authority & Ors.
With
Mohd. Javed Asghar

Versus

M/s Upper Ganges Sugar and Industries Ltd.

(Distillery Unit) & Ors.
With
Mohd. Javed Asghar
Versus
State of U.P. & Ors.

Hearing concluded on: 18.12.2018
Order uploaded on: 03.01.2019

Respondent(s)

Applicant(s)
Respondent(s)
Applicant(s)
Respondent(s)
Applicant(s)
Respondent(s)
Applicant(s)
Respondent(s)

Applicant(s)

Respondent(s)
Applicant(s)

Respondent(s)

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s):

For Respondent (s):

Mr. Raj Pajwani, Senior Advocate and Mr.
Rahul Choudhary, Advocate (In O.A. Nos.
59/2012 & 108/2013)

Ms. Preeti Singh, Mr. S. Porwal, Mr. Shivam
Jaiswal, Advocates (In O.A. Nos. 176/2015,
484 /2015, 327/2018 & 115/2017)

Mr. Amrendra Kumar Dubey, Advocate (O.A.

No. 411/2018

Ms. Sakshi Popli, Advocate for DJB (O.A. No.

59/2012)

Mr. Sumeet Pushkarna, Mr. Devanshu,
Advocates with Mr. Sudhir Chauhan, E.E.,
Delhi Jal Board (O.A. No. 108/2013)

Mr. Ajay Jain, Advocate for GNCTD

Mr. Ardhendumauli Kumar Prasad, Mr.
Shashank Saxena, Ms. Diksha Gera, Mr.
Amritesh Raj, Advocates for CGWA

Mr. Pradeep Mishra, Mr. Daleep Dhyani,
Advocates for UPPCB

Ms. Sakshi Popli, Advocate for NDMC
Mr. Amit Tiwari, Mr. Rohit Pratap Singh,
Advocates for State of UP
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appropriate mechanism can be introduced consistent with the

needs of environment.

29. The MoEF&CC is directed to constitute an Expert Committee
by including representatives from IIT Delhi, IIT Roorkee, IIM
Ahmedabad, CPCB, NITI Ayog and any other concerned agency
or department to examine the issue of appropriate policy for
conservation of ground water with a robust institutional
mechanism for surveillance and monitoring with a view to
enhance access to ground water for drinking purposes in OCS
areas by way of appropriate replenishment practices which can
be properly accounted and measured for as well as to sustain
the floodplains of rivers in terms of e-flows and other water
bodies. The MoEF & CC and MoWR may finalize the issue of
subject remain inter-se with regard to ground water reserve and

its quality.

30. The Committee may be constituted in two weeks and report of
the Committee may be furnished to the MoEF &CC and this

Tribunal in two months by e-mail at ngt.filing@gmail.com.

31. The Committee may also indicate the projection of its impact
study in light of projected data for the next 50 years (in phased
manner with action plan for each decade). Thereafter, fresh
guidelines be issued by the concerned Ministry and the report

furnished to the Tribunal on or before 30.04.2019.

32. The CPCB may constitute a mechanism to deal with individual
cases of violations of norms, as existed prior to Notification of
12.12.2018, to determine the environment compensation to be
recovered or other coercive measures to be taken, including

prosecution, for past illegal extraction of ground water, as per

18

38

630



631

law. All the matters relating to illegal extraction of ground

water by individuals are disposed of with these directions.

33. The Expert Committee report, the new policy and challenge to

orders of authorities, if any, will be considered on the next date.

The matter be put up for above consideration in the first week

of May, 2019.

Adarsh Kumar Goel, CP
S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

January 03, 2019

Original Application No. 176/2015

(M.A. No. 1332/2015) and other connected matters
AK
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CRITERIA TO CALCULATE WATER CONSUMPTION

Table 1: Discharge of 4" Dia and 1 HP Pump

Annexure-VI

Discharge
Sl. No. Depth (Meter)
LPM m3/hr
1 25 50 3
2 43 40 2.4
3 59 30 1.8
4 69 20 1.2
5 77 10 0.6
Table 2: Discharge of 4" Dia and 2 HP Pump
Sl. No. Depth (Meter) Discharge
LPM m3/hr
1 60 50 3
2 98 40 2.4
3 124 30 1.8
4 141 20 1.2
5 165 10 0.6
Table 3: Discharge of 6" Dia and 3 HP Pump
Sl. No. Depth (Meter) Discharge
LPM m3/hr
1 17 200 12
2 29 175 10.5
3 41 150 9
4 50 130 7.8
5 62 100 6
Table 4: Discharge of 6" Dia and 5 HP Pump
Discharge
Sl. No. Depth (Meter)
LPM m3/hr
1 26 225 13.5
2 50 200 12
3 70 175 10.5
4 86 150 9
5 92 140 8.4
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